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LOK SABHA

Thursday, November 17, 1966/Kartika
26, 1888 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MR. SPEAKER in the Chair].

ORAL ANSWERS TO QUESTIONS
Re-phasing of Foreign Loans
*331. Shri Vasudevan Nair:
Shri Tridib Kumar Chaudhuri:
Shri Warior: :

Will the Minister of
pleased to state:

Finance be

(a) the success, if any, achieved in
the efforts of Government to secure a
re-phasing of the period of repayment
of foreign loans since devaluation; and

(b) whether he discussed the matter
with the World Bank authorities and
the creditor countries of India during
the Commonwealth Finance Ministers'
Conference and the annual meetings of
the World Bank and the International
Monetary Fund, which he attended?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Discus-
sions are proceeding. Some resche-
duling of repayment of debts is like-
ly.

(b) In my address to the Annual
Session of the IM.F. and the IL.LBR.D.,
1 made reference to the sharp rise in
the debt liabilities of the developing
countries.

Shri Vasudevan Nalr: After devalu-

ation, what is the amount of loans
#hat the *Government of India will
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have to repay in the coming periods
of the Fourth Five-Year Plan? May
I also know whether there is any
specific commitment from any coun-
try as far as rephasing is concerned

Shri Sachindra Chaudburl: I &m
sorry I cannot give now the exact
figure about the loans to be repaid;
I require notice for that because I
do not know the relationship of the
day of devaluation with repayment.

Secondly, so far as debts are con-
cerned, debts have got to be repaid
according to the terms under which
they were received. Different coun-
tries would naturally be entitled to
ask for the amount which would he
the amount of either principal or in-
terest to be paid.

Shri Vasudevan Nair: In view of
the flnancial difficultles that our
country is encountering, especfally
after devaluation, may I know whe-
ther thé Government has thought
about the advisability of getting a
moratorium as far as repayment of
loans is concerned?.

Shri Sachindra Chaudhuri: No, Sir
As has already been indicated, Gov-
ernment is seeking for rescheduling
of debts and not a moratcrium. Our
country is not so poor (interruptions)
that we have got to go to the cre-
ditor countries and say, ‘“please give

wg time; do not press us for our
debts.”
Shri Alvares: May I know whe-

ther the Government have made an
assessment of the relative advant-
ages of reflnancing versus reschedul-
ing and conveyed their impression to
the creditor countries?

Shri Sachindra Chaudhuri: Yes. Sir.
Government has made a proper assgss-
ment of all the possibilities. As I
sald, discussions are proceeding in
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the matter of rescheduling and it is
expected that there would be some
rescheduling. More than that, I can-
not say anything now.

Shri Alvares: My question was
whether the relative advantage of re-
financing was considered. There is
an item in the paper this morning
that refinancing may be advantageous
because the British Government will
not charge interest. In that context,
refinancing may be more advantage-
ous than rescheduling. May I know
whether Government have made 2ny
assessment and conveyed our recom-
mendations to the creditor countries?

Shri Sachindra Chaudhuri: If the
advantage of refinancing has come
out in the paper, it may be presumed
that Government will also consider
that matter. But it is not a question
of what this Government would do or
want to be done; it is a question of
what the other Governments would
agree to. As I said, discussions are
going on and at this time I cannot dis-
close anything more than that.

Shri R. Ramanathan Chettiar: In
view of our Government having c¢n-

tered into loan  agreements with
foreign countries for short periods
aend also in view of our difficult
foreign exchange position, may I

know whether Government will take
steps to request those foreign coun-
tries to have new loan agreements
for longer periods rather than for
shorter periods?

Shri Sachindra Chaudhuri: When
every loan agreement is entered into,
the period. the amount of interest and
the terms on which the loan is taken
are considered and naturally this
Government will always try to get
the most advantageous terms from
tha lending countries.

Bhri Ranga: All this time Govern-
ment have been saying repeatedly
that they have been obtaining these
loans and there are no political strings
attached to them by the other roun-
tri®s and so on. But what is it that
has happened recently, that has aob-
ligsd the Finance Minister to speak.
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as he is reported to have spoken, pro-
testing against the attempts being
made by some of the creditor. coun-
tries to impose strings on their loans
and their various other proposals?

Shri Sachindra Chaudburi: I am
glad that the hon. Member Shri
Ranga has asked this question. If he

so likes, I can send him a copy of my
speech. This is the interpretation
which has been given by the news-
papers to the speech which I had
made at a lunch party.

Shri Vasudevan Nair: Even
he does not want to criticise

now
them?

Shri Sachindra Chaudhuri: Let me
complete what I wanted to say. Could
he not be kind enough and patient
enough to hear me?

Shri Vasudevan Nair: Why should
he blame the newspapers?

Shri Sachindra Chaudhuri: 1 am
not blaming the newspapers. Al
that I say is that it is the newspapers’
interpretation of what I said. What
I had said there did not in any way
concern India alone; I talked ubout
the developing countries and the de-
veloped countries, and what I  sug-
gested was that so far as this coun-
try was concerned, if there were any
tendency to add strings to the Joans,
this country would not take them.

Shri Sham Lal Saraf: May I know
whether the devaluation of our cur-
rency has necessitated our asking for
a re-scheduling of our debt repay-
ment consequent on the exchange
value of the rupee having come dowm
or otherwise the repayment pro-
gramme of our loans would have fol-
lowed as scheduled earlier?

Shri Sachindra Chaudhuri: Devalu-
ation has nothing to do with it. De-
valuation has affected the price of
the rupee in terms of foreign ex-
change. But so far as the price of
the rupee in this country is concern-
ed, it is just the same. It is a ques-
tion of how much we export and it i
our export finances which have got te
be used for the purpose of paying
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back our scheduled debts. So, nat-
urally, we would like to have more
funds for our own purposes. It is

not because of difficulties in repaying
debts.

Shri Hem Barua: May I know whe-
ther it is a fact that the World Bank
and some of the aid giving inter-
national agencies are linking up their
willingness to offer aid and loans to
us with their examining the perfor-
mance or the results of our work, and
it so, the reaction of our Governmenf
to this development?

Shri Sachindra Chaudhuri: This is
not a new development. These de-
velopments have been going on for
some time. It is not of very recent
origin. So far as our Government's
reaction is concerned, our Govern-
ment feels that that should not te
the only criterion, buf there are other
criteria as well. For instance, there
may be the criterion of the popu-
lation of the country, the performance
or the development in flelds other
than the one for which loans have
been taken and so on. Therefore, the
Government’s reaction is that that
should not be the only criterion and
although the aid-giving countries may
want to know what the performance
is, there should not be any linking in
that sense.

Shri 8. N. Chaturvedi: The hon.
Minister had spoken 4bout the har-
dening of the attitude of the Western
countries, that is, creditor countrfes.
May I know what he had particularly
in mind, which has recently led them
to Impose stiffer conditions.

Shri Sachindra Chaudhuri: As re-
gards this question of the hardening
of the attitude of the Western coun-
tries, the Western countries say that
they themselves have their individual
difficulties and they are not in the
same position as they were in before.

Shrimati Savitri Nigam: Would the
hon. Minister be kind enough to tell
us how much less money we have got
in the form of our export earnings
from the traditional items like tea,
jute and other things, because of de-
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valuation, and how much more money
we shall have to pay in the form of
Instalments while paying interest to
the other countries on the foreign

loans?

Mr. Speaker: That is a different
question altogether.

it asars fag qIFT F uC
AT AmAT , W UF O§IT o0 g
FT ATETT F91 AN & fF T A%
gqe faefaer @&ar, 59 a% gv I
= gT SEa-frafe wva @@, e
3 A i Ak zEaedy ot § f gw g
#Surar & WY A 7

Shri Sachindra Chaudhuri: To
answer that question, we have to
speculate how long we shall have to
depend on foreign loans and when we
shall cease to be dependent on them.
We naturally want to shed off these
loans as quickly as we possibly can.

Foreign Exchange Racket in
Pondicherry

*333. Shri P. C. Borooah:
Shri Surendra Pal Singh:

Will the Minister of Financc be
pleased to state:

(a) whether g well-organised rack-
et involving about Rs. 5 crores in
foreign exchange has been discover-
ed with its origin in Pondicherry; and

(b) if so, the details of the racket
and the modus operandi thereof?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b). The reference relates to
a suspected organised attempt to cbe-
tain Customs Clearance Permits at
Pondicherry on the basis of "Au@orl-
sations” issued by the then French
Government before the merger of
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the territory with the Indian Union
from the 1st November, 1954. The
matter is- still under investigation and
as such it is not possible to estimate
the foreign exchange involved, or to
give details of the modus operandi.

Shri P. C, Boroocah: May I know
whether the syndicate found engaged
in forging these documents to get
customs clearance has been liqui-
dated? if so, how many of the firms
have so far been liquidated? Can we
have the names of those firms and
also know whether any foreign firms
were involved in it?  Also, what
action has been taken against those
foreign firms?

Shri B. R. Bhagat: The whole
matter is under investigation by
various agencies including the CBI,
the Enforcement Directorate and the
income-tax authorities. To give a
factual answer, we have to await the
result of those investigations.

Shri P, C. Borooah; May I know
whether any Bombay firms have also
been engaged in purchasing these
clearance certificates from the syndi-
cate? If so, may we know the names
of those firms?

Mr. Speaker: That will have to
await the result of the investigation.

Shri B. R. Bhagat: There are Bom-
bay firms also.

Shri Surendra Pal Singh: We pre-
sume that before the de facto transfer
of Pondicherry to India, the then
French Government must have kept a
complete record of the authorisations
and permits issued to various parties
there. May we know whether at the
time of the de facto transfer these
~ecords were handed over to the
Government of India? If so, wherein
lies the difficulty in finding out
whether  the authorisations are
genuine or not?

Shri B. R. Bhagat: Yes, there were
autherisations. It is one of the
objects of the investigation to find out
how many of them are genuine
authorisations and how many fake.
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Shri Surendra Pal Singh: If the
records are available, where is the
difficulty?

Mr. Speaker: Shri Madhu Limaye,

st Ay femd : wemw wREm,
Tv orq qifeddr & 73 I wFeE a0-
g7 qefar T@F A AT E I &
19 ®At# fz 3 A omgm A
1 AR AR E

“Information is received that
Messrs. Madhusudan Goverdhan-
das, Mulji Jetha Market. Bom-
bay, in collusion with Shri
Balwant Singh, Delhi, and Shri
Sohanlal Sharma, also of Delhi,
and one Narayan Das of Pordi-
cherry have cornered customs
clearance permits to the tune of
about 80 lakhs issued to various
Pondicherry parties in the years
1965 and 1966.”

A7 3A ¥ IFE w1 § o

“Messrs. Madhusudan Goverdhan-
das are the real brains in the deal

Mr, Speaker: Now he might put the
question.
st A foawd © w7 I A weAw
AR, OF 4 3
“They have somehow or other
managed to obtain the approval
of the Reserve Bank of India for
this transaction”.
@t AT g maw g fE @ A
F qrg WY IA AT B TAFTD GAY
¢ A afe e @ 3w w AT
Wy g ;oW A 91 @ § AN
JrT SR # oar ? 0 safeg w@
fo AvF war § e ATy § @Y Zres

¥ fau  oF agrAT AT |
weH /A qTET, WTET |
smq Fara qfew |
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fiagfema : FA A F qm
40 ST FY g T qFATZ | T
oF 4T, w9 9w @rg | AT e
g & fF 341 g7 SETQ FY wEAW
TIY ZT 9T A 1 @Y & W Jiw
Iy F qor  #r JaE arfe A qaT
F @wa AT iy, A rossw
WERY AT FY TAY FT qgrAT A
ST |

ot To Wo W@ : TN FT T

F g T

st Ay femd ;. AY q FT
sata fag

Y §o o WA : HAAT §IET
¥ T gA A | I FOEAA
FE marw A g qU ARy ¥ A

¥ ormEw A 9T @ E ) AT WY
At qT Ay Fdr JEt & § W A A
g faar &, 97 ma ®
fear mar 1+ 9w ¥ agd A FoW
TUAT g § M7 Jar AN wer A
M, Hza QA ATE FHEAIA, IE-
[ERE TH A CFIT A A7
v fewridz, g F @A &, 3@ A
T A& ¥ e @ wWr

Wt wy fowd . weAw wERE,
A g T SEE g w8
are w1t & faide A ar wfegsae
# arg v § A 7 fafeag g aw
sty Argat g f g9 a7 wut & fadiade
F A F gAF FIAAE F A A A-
T faey 87

M ¥o Vo ANA:  TZ AT G
Wt 34 ¥ wfaw & A v 4 Cwgr
aga Are wA &1 fAeT 73 3 Y @

| AT AT FqHT AGAT ATy
A AT g ap g F, & wIqw ¥R
aqr gAT
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ot wy femd

g
Shri Jashvant Mehta: What was the
total amount of foreign exchange
issued in this Pondicherry area, and
may I know whether it was issued te
the actual users or whether it was
issued for any other persons, and
which were the items mainly for

which this was issued?

Shri B. R. Bhagat: About the
amount I would like to have notice
because I do not have that infor-
mation, but, as I said, these licences
were issued as a result of the decisiom
of the Supreme Court that the au-
thorisation made by the former
French territory is valild. On that
basis the licences were issued.

Shri Jashvant Mehta: Was it {ssued
to actual users or fo importers?

Shri B. R. Bhagat: To those holders
who had the authorisation, »
fa st agraar w1 Ya@m
+
*334. st Ho Hro Y :
| AWTAA WY WAL
« qavy gaar
5 To Wo AW :
5t o do AWA
Mo Ho Ao W :
o WEWAH faway :
= A
For fae #A Tm T A oFAr
wi fw
(%) wrx Fy af fa2ofr  Agrar
waar o # afw § ¥ feax sfqwa
af 1 IINT T A DIATA B
safa § foar sar
(&) 71 ga afw & ¥ 71y 75
afa s gwawr 3t fear mar; A
(w) afz &, A 96 a7 FIO
¥

g ¥ww
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The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The per-
oentage of loans utilized to loans
authorized during the last three Plans
works out to 715.

(b) No, Sir;
(c) The question does not arise.

st Ho ®ro fragy: & SrAaT
wizar g fr ot mw www ogww 9%
gAY qAT ¥ AT FT ATA 30 I9
& ATH THFA FATHT FAT ST
for gu @ ? T WW FT qF T80
YT #1 satS AT ?

Shri Sachindra Chaudhuri: These
loans have come from different
countries, on different contracts, for
different periods and at different rates
of interest. Therefore, it will be diffi-
cult for me to say what would be the
period of each loan, what would be
the amount of interest involved in
each, and what would be the amount
of principal involved in each case, but
what I can say is this, that year by
year whenever the amounts due to
the lending countries have fallen due
for payment, the Government of
India has paid, and it generally pays
out of its foreign exchange earnings
through exports.

=Y wo #o fgAgy : # g ST
=g g fr afe falt awg a2 gara
St O @, AWy 97 gEaAr | fwar o
% AT AT FE THY Syaear WY AT
g 3% % av wEaEa ¥ fx gw oA Ew
qTE HT TGN T Th AT IF 9T BT
e 2 ? 33 ¥ fag fF g qam
FEAWTA a7 A1 o, 69 T A7 I
o1, 3T ATHIT A FE 9777 w7 fAaw E ?
Shri Sachindra Chaudhuri: I cannot
imagine that the Government of India
at any time will find itself unable to
meet its debt obligations. ‘Therefore,
the rest of the question need not be
answered. But at the same time, as
1 have already said, we are carrying
on _discussions for the purpose of

seeing if there can be any refinancing
or rescheduling of dates.
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Shri P. C. Borooah: May I know
whether it is a fact that the high rate
of debt service charges imposed by
Aid India Consortium countries has
gone a long way in securing and
utilising loans; if so, what is the rate
charged by each creditor country and
how far it has increased over the three
plan periods?

Shri Sachindra Chaudhuri: As I
said. this is not something which can
be said off-hand as to what are the
different rates. If the House is inter-
csted- I can lay the information on
the Table of the House,

Dr. L. M. Singhvi: Even on the ad-
mission of the Finance Minister it
seems there is 25 per cent non-ultili-
sation of the loans and aid. If this is
80, may I know whether this is due
to bad management, bad planning or
because of the abundance cf bureau-
cratic bottlenecks?

Shri Sachindra Chaudhuri: Neither.

Dr. L. M. Singhvi: The first part of
the question is how this has come
about that 25 per cent is not utilised.
It does not satisfy the House if he
says “neither”; he should explain.

Shri Sachindra Chaudhuri: The
qQuestion was put in that Torm, whe-
ther it was due to bottleneck, of one
sort or another, and I said neither.
What I can say is this, that 71.5 per
cent has been utilised and the rest
has not been utilised for the simple
reason that when you make a plan,
you make an estimate of it and you
think that the performance will be
in so many years. and you make
arrangements also for the nurpose of
gelting loans. There may be various
reasons in each one of these things;
there may be reason that whole
performance which requires the en-
tire payment has not been done; or
the process has been found to be more
economic than was thought of, and
therefore there is less money utilis-
ed. Or it may be that sume money
might not have been used &nd some
of the allocations involved in it have
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been acquired from local resources
and indigenous sources. All these

factors are to be considered.

Dr. L. M. Singhvi: You have ad-
mitted all, I said.
Shri Sachindra Chaudhuri: Dr

Singhvi is certainly very intelligent
and he can make his own inference.
1 cannot get him to agree to what I
;ay.

Dr. M. M. Das: I would like to
know from the hon. Minister from
what date interest beging accruing—
from the date the loan is arranged
or the date we actually utilise the
foreign loans.

Shri Sachindra Chaudhuri: Different
contracts have different arrangements
made. Usually—I am speaking from
memory—there is no contract where
the interest begins from the date of
the agreement. What happens nor-
mally is that either it begins from
the date on a particular scheme is put
on its feet or from the date it is made
productive or from an agreed date
from which the repayment of the loan
starts.

Shri S. C. Samanta: Are there cases
where for more than one year the
loan remains unutilised, and were any
attempts made to have it utilised in
other projects?

Shri Sachindra Chaudhuri: The
question supposes that there has been
a loan which has remained unutilis-
ed for a year. Unless Mr. Samanta
can fell me which particular loan he
is thinking of, it is difficult for me
to give an answer. Secondly, it would
depend on whether that particular
country or particular agency which
gives us the loans ties it to a specific
purpose or would be willing to allow
us to divert it for something else.

Shri D. C. Sharma: The hon. Minis-
ter told us just now that only 75 per
cent of the loans are utilised and 25
per cent remain unutilised. It is a
very calamitous situation in this coun-
try. What efforts have Government
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made during the last three plans—we
are now on the threshold of the fourth
—to bridge the gap between acquiring
of the loans and their utilisation so
that the percentage of unutilisation
does not run so high as 25 per cent?

Shri Sachindra Chaudhuri: Whether
25 per cent is a high rate in any large
business that you undertake is a ques-
tion of opinion and I may have a dif-
ferent view on that matter. But so
far as utilisation is concerned, natural-
ly if the utilisation has not been made
and it has been found at the end of
three plans, it is not possible now to
say that efforts should have been
made for the utilisation of this even
before the three plans were over.

ot frar momw : § 3z FAAT
g £ f& Wi 7 wwd w9 9w
feaar @ faar 2, mags fed am
Ia@ et 57 #, A41 IIHT T
femar 31

Shri Sachindra Chaudhuri: I would
need notice for that to say whether a
particular country has given a loan
or not, how much, at what interest and
30 on.

N gIW amem : F A7 FTAAT
arzan £ fx W 25 sfawa Aa qTmc
gfimmgs 7 &7 4%y Z, @ar 37
IT Zui w1 AT fear mar @, ar fee ¥
ITRI PN FTT AT ATFTT g 0%
T AT 2

Shri Sachindra Chaudhuri: When
we takc 'a loan it is not money whick
is actually coming into India; it is
money which is made available to us
to buy things; it is credit in that sense.
S0, if there has not been any utilisa-
tion of a loan beyond a certain per-
centage it really means that the cre-
dit has not been utilised. 1f credit
has not been utilised for a perticilar
period and there was a period within
which it had to be utilised, the credit
would lapse. If that is not s, the
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credit will be carried over. I would
have to look into each case to give the
correct answer for each case.

Shri Hem Barua: May I know if
it is because of this lack of capacity,
enthusism and foresight and vision
on the part of the Government to
utilise the loans that certain creditor
countries, the world bank and the in-
ternational loan giving agencies are
showing shyness today in giving us
more aid in order to finance our
Fourth plan?

Shri Sachindra Chaudhuri: I deny
the first part of the question, name-
ly. that there has been incapacity,
this, that and the other. As for the
second part, that there has not been
utilisation for this reason, I do nof
accept that either, and as I  said
earller on, so far as certain agencies
are concerned, they are certainly
looking into the question of perfor-
mance. But that is not entirely con-
fined to India. We are looking into
the question of performance by every
borrowing country  which recelves
ald, whether it be Ghana or any
other country, African or Asian
country. We are trying to apply the
same principle; to that extent they
are doing it in India also.

Shrimati Savitri Nigam: May 1
know how far this is correct: that
among all the foreign loans we re-
celve, the rate of interest, the ser-
vice charges and also the conditions of
repayment of interest whether the
loans are utillsed or not utilised from
the day the contract is signed, all
these are the worst in respect of the
loans we get from America?

Shri Sachindra Chaudhurl: That s
not correct.

Shri Priya Gupta: The Minister has
said that about 25 per cent of the
loans remain unutilised; definitely
this, must be the average figure of
all the loans taken together. May I
know if there is any such loan on
which not a single per cent has been
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utilised or more than 50 per cent re-
malns unutilised, and what are those
particular projects and the loans?

Shri Sachindra Chaudhuri: I re-
quire notice for that.

Mr. Speaker: Next question.

Shri Priya Gupta: Mr. Speaker,
Sir, could it be laid on the Table?
May I request you to get this infor-
mation which is sought and ask the
Finance Minister to lay the answer on
the Table?

Shri Sachindra Chaadhuri: As I
sald, I would like to have notice of
the question; now the notice has beea
given; either it will be put on the
Table or the answer will be given.

Shri Priya Gupta: Should I  put

another question? (Interruption).
Mr. Speaker: Order, order. There
ought to be no discussion
Next question.
Security Paper Mill
+
*335. Dr. M. M. Das:
Shri Bhagwat Jha Asad:
Shri M, L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Will the Minister of Finanee be

pleased to state:

(a) whether construction of the
Security Paper Mill, which is likely to
start production towards the end of the
current financial year is proceeding
according to the schedule;

(b) if not, the reasons therefor and
when the construction is likely to be
ecompleted; and

(c) whether all the raw materials for
the production of currency and bank
note paper to be produced in the Mill
are available in India?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
(a) Yes, Sir. I? no unforsebn con-
tingencies arise, the trial runs of the
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first two machines is expected to com-
mence by the end of March, 1987 and
of the remaining two machines by end
©of June, 1967.

(b) Does not arise.

(¢) A substantial portion nf the
raw materials is available in India.

Dr. M. M. Das: May I know what
was the total amount of foreign
.exchange that was required to set up
this mill and from what country was
it made available?

Shri L. N. Mishra: We bave entered
jnto a collaboration agreement with
Messrs Portals, Ltd., of the United
Kingdom.

Dr. M. M Das: What is the foreign
-exchange?

Shri L. N. Mishra: I would like to
‘have notice about the exact amount.

Dr. M. M. Das: May I know whether
the production of this mill will be just
sufficlent to meet our own demands or
there will be some surplus for export?

Shri L. N, Mishra: I do not think it
will be able to meet our full require-
ments; there is no question of surplus
at this stage.

&t o wro fpadt : WA W
2 fr 79 9@ Y g9 OF W 9qw
& 7€ 97 9T g 7T & g7 wew
FY T o1 5 AIEg AW AT TV (B
BAF IAT T dA07 @A, 97 IFA
o) w9y A H wg femr fr gm0 &
fag  Afew arfen, @ar oz guar ¥
Fgt R A wEA TP K AT
e g fr 77 fesnfey o fawr &
S FE AN, T IgF fAq Ay
oA 3H AW W IJIAey grm, v fajwmi
T wrrm ? afz  fadwi ¥ sy @y
faqr gz & =mawm ? foaw o &Y
ooy FAdAa W argar fear g, gAwy
i foramn e 97 o3 ?
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&t wo o fAw ;. WTAAIY wEE
TH O AT W St AEwE g
2 a@ AT qe Iqesw § 1 IRA
=R ST =rer ar, fed fon q@
Afeq A g8 41 1 WG a7 T-
AOfer &1 garq &, aga & ArwE
dm ¥ quesyw &, Afew go T &
"t 93, Sg——daa, e,
o, famifer oz mfc | fae-
fer g5 foii & aw wEwge & TAr
wE g g, Jfe Q< N AT

¥ FmAr g ey A5 A oA
ITTE £
=it Ho ®ro fyadY UF I T8

WY qE of f5 fom faqa & & 37
faar &, gawr Fea st faeft ?

TRo Aro R : FT AT TATA
ary # faar g, afss qrara o griem,
g 29T ¥ T4 ST |

Shri §. C. Samanta: Some indigenous
materials were being experimented
upon in the research laboratory for
the raw material for this mill. May 1
know what is the result?

Shri L, N. Mishra: Within the coum-
try we are having cotton rags and
hemp required for the manufacture
of bank note paper; they are avail-
able in India and their procurement
also is in progress within India. As
regards the other materials, we have
to import them from outside. I have
mentioned that in reply to Shn
Dwivedi.

Shri Harli Vishnu Kamath: This
mill is situated in Hoshangabad.

Shri L. N. Mishra: In your constitu-
ency.

Shri Hari Vishnu Kamath: Thaj &
why I am acquainted with it very
well. Is it a fact that some essential
machinery, which was secured from
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abroad, was lying in Bombay for
months and months and took a long
time for it to be transported to
Hoshangabad for erection and also
the contractor, who was given the
eontract for construction .work of
the building, abnormally delayed his
work; if so, what action has been
taken against him?

Shri L. N. Mishra: It is a fact that
there has been undue delay in the
erection and construction of the
plant.

Shri Hari Vishnu Kamath: What are
the reasons?

Shri L, N. Mishra: It is also true
that there was delay in arrival in
time of some of the plant, specially the
super economic boilers and connector
installations came late; but installa-
tion is in progress now.

Shri Hari Vishnu Kamath:
action has been taken against
responsible? Is any
contemplated?

What
those
action being

Shri L. N. Mishra: If there has been
undue delay, the department will take
action; but so far I have no informa-
tion about that.
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we are not happy with the perfor-
mance of the contractor.

Shri Hari Vishnu Kamath: Now the
cat is out.

Shri L. N, Mishra: There have been
some unforeseen reasons. The sche-
dule that was finalised was lacking in
some respects; for example. they did
not take into account the monsoon
and the want of proper transport.

Mr. Speaker: The question is whe-
ther it had been lying for a long time
at the Bombay Port.

Shri L. N. Mishra: That I cannot
say, but some of the machines came
late and were not transported in time.
That is a fact.

Mr. Speaker: Was the contractor
responsible and is any action being
taken?

Shri L. N. Mishra: That we will
find out.

Shri Ranga: Sir, look at the slipshod
manner in which answers are given
which help the officers. First of all he
admitted that there was delay. Then
where was the warrant for the Minis-
ter to say that there was no undud

delay? When he makes that kind of
Shri Hari Vishnu K th: Sir, stat 1t here, how will they take
there is a contradiction. A little actlon against the officers responsible

earlier he said that there has been
delay and now he says that there is
noe undue delay. 1 cannot make any
head or tail of it; can you? Can you
help us, Sir?

Mr. Speaker: He has said that some
machinery was received late and if
there has been some delay action will
be taken.

Shri Hari Vishnu Kamath: He has
admitted that there was delay.

Mr. Speaker: That delay was in
the erection of the mill.

°Shri L, N. Mishra: Sir, we have not
taken kindly to the whole thing and

for the delay?

IR T AW IIATT
F fgets 15 FEAEY A 7 ATHT

AR A S T D N E e A
zE & ? P oIAF Ay WO

T w7 g ?

wern wgiEy . ara A9 2 fear
A

! gER T weMA AT 0T
&y faar

o wEveg @ Awd FEvEd
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‘Tax Liabilities of former Chief Ministe; (c) No enquires regarding their
of Orissa source were made.
+ (d) Does not arise.

*336. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Hari Visheu Kamath:
Shri Surendranath Dwivedy:
Shri Hem Barua:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 4015 on the
1st September, 1966 and state:

(a) whether the investigations into
the tax liabilities of tax evasion by the
former Chief Minister of Orissa and
the Companies and firms with which
he has been connected, have since
been completed;

(b) if so, the action taken by Gov-
ernment by way of adjudication/pro-
secution/arbitration;

(c) the quarter from which the
vague threats mentioned in the above
wveply had emanated; and

(d) the action, if any, taken by the
various Central agencies against the
persons giving these threats?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b) Enquiries by the Income-
tax Department relating to the tax
liabilities of Kalinga Foundation
Trust and the personal case of Shri
Biju Patnaik have been completed
and the evidence gathered by the
Department has been put fo the
assessee.

Shri Ranga: At long last.

Shri B. R. Bhagat: Final findings
-can be arrived at only after consider-
ing the reply and the evidence that
may be produced by the

Shri Harl Vishnu Kamath: After the
elections,

Shri B. R. Bhagat: As regards other
concerns, with which Shri Patnaik is
<onnected the investigations ure still
in progress.

St vy foerd ;. wEAw wWEwT,
FET wer fr arer o0t & 3 F wiw
a0 @ &1 wit qafaw qEeRe
R Y qg 60df T wrE & gEw
wfiT QTET & IR F agT Ay anF
urf § s foer s dar aaw
dvq @ AT | qafow qRTIET FHET
F 128 9% X 71 & frwyw ww
et g &

“verifying the capacity, capa-

bility and financial condition and
stability of the company;”

that is, Kalinga Airways.

“making any comparative study
of the rates quoted by the Com-
pany with those paid to cther com-
panies who had either worked or
were working for the NEFA Ad-
ministration;”

& 99 A T A FHFH AW
9 ¥ WIE

“giving an opportunity to {the
other two companies who nad res-
ponded to the tender-notice, to re-
quote if they desired, when a
decision to award the confract for
a longer period (3 years instead
of one year) had been taken.....°

s HgIed, sarat 7 & gar frama
foama 37 A9 Wit AF T4 T E€AT
W 0% F1 & AIFEAY 9w gx
Fgraa ¥ gL g & A1 v ¥ o0y
AT ATEAL 5 fF oFAr averT 3 Og
60at frqre ¥ smare a7 a7 fa¥ & w@r
% FfAaT Ga7qg &1 TET § T ¥
aTg 9T IR0 F g JAY Ay Ay
qEATE AT 30 7 A ¥ W F ard ¥
X fat & = F34 &1 daar far 3 7
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fre @ @ gt (s @0
o W) : 77 g FenE e f i
qaer ¥ wgl Wy At 2 5\ g Sy
gAdfeaitma e w&Y & 371 § e Q-
FdiiA A go W afeaw awRE
W) 7 39 ¥ 737 2 93 A9 gAafeaqwT
¥ oY 2@r rant | g9 43 gAEfedna
At &xg %7 amofafe ¥ a1 ¥ 2 aray
I wrEAfmaE sTA@ET wfz Al
&1 fom faar & 9 &1 Eam angfafey
9T AT HAT G377 & IY TR T 1AM

ot wg famd - T T #3057

@ 97 38 FEET FIF FT AT ANFIOT
fEar nar gt fax &1 3w A Ay
AT 7Y § IT F A A A fF oA
3% FY oI 7 3y W17 W7 yEt A%

3B R

“he was of the opinion that the
work was connected with defence
operations and should be done by

the Air Force by acquiring extra
aircraft” etc.

afea w1i, qafos qatsza #RE Fgdr
& wem argm ey
“The thinking in the Ministry of
Defence apparently underwent a
radical change subsequently, for
reasons not easy to understand,”.
weys Agrey, fusst ar €Y IR
Y fYow ol o ¥ WHIAT IRATH FFIAY
Far ¥ fox fearar | ga sg T N
Ay AggeT q7 Wt I § a7 7 g0
AT A A1 A AR FHH F @ ¥ |
qafe® UFTRIA FREY T WA A FALY
£ 1 57 wE amAt &1 Hy qraew da Ay
I AL AN & WAy vy F AT "gAr
g 5 a5 & O ¥ IR SAwro
gfesr #Y & afx =5 € 3 & ofsw
THIHIH FXE ¥ 43 A 797 AT 99 Ay
duAr ¥ 38 A% fomw sq 7w
Yawda #Y fear mar st 37 &1 w0
T A1 30 T 94T HATAT AT | A7 AWA
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F 7Y =v veT 2 ) qafaw narmzy w3
9 I A FNET § IH RV qAH - a8
g A @ F A & S A g fE
4T 3T FY Y ST K FT@aAy ?

Y To Te WA : AT 98 o *ar
A7 gasy v gz a7 § fF o7 amay
F1 fomat fax gafas nwrszo a9
F fear 2 w7 37 3 9 Eam Apcfal
93 WEYT 9IAT IW AN FET AT AV
STy | e 7 q@ 39 zFifina
#1 fod w3y amg @0 Ar Ay

st Ay fema 7@ T oW T
#rfwg & for 7w 3

wom wpEw Az rFEfeana
Frfodd Far Faz g

oY vy fawd © ag A% 74T AT 2
fegeas #Y q@ gA0 AT W OF AR
FAST 0F FHIH AW FWT | AY A AT
ATAX FF AOAT 7 JATE F G AT AT
@Y =9 Y FrawTr & qugAr F ?

WA WA © 73 X X w7 A5
i
oY wy fewd - maffsar 13 & 1 A
Y A 3

ot fegra= fag : %21 w41 Y 34
atg ¥ 7y § f Foig gafas owrsew
FHEY Y fro¥E AT weq 97 7 AT F¥
g 99 F1 7 fa=y &1 ?

o WEE | g IE A A )

st wgfem” : ad #7130

o waE (I 3w
F AR A 37 @ Nfw agareragr v 2o

Nt o Lo WA : ATAAIT [EET
q awa g & 1 A ag v A w2
qafas oFIFTH AR F frE Ay Ax
Y P

Shri Hari Vishnu Kamath: My
name has been clubbed with this
question but the matter whith I have
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been pursuing is slightly different; it
refers to the statement alleged to
have been made by Shri Bijoyanand
Patnaik, former Chief Minister of
Orissa, some years ago to the effect
that ten years earlier he was a pau-
per and now he is worth Rs. 10 crores.
That was the statement alleged to
have been made by him, namely,—

“lI was a pauper ten years ago,
now I am worth Rs. 10 crores; 1
am sorry, I have not got more.”

On this, the question was raised and
it was pursued for the last two years.
May I know whether the investigation
has been made with regard to that
amount, whether it is Rs. 10 crores or
more, and, if so, whether the tax has
been paid on that amount? What is
the position with regard to that in-
vestigation? May I know whether
CB.I has been entrusted with the
investigation or any other agency of
the Central Government is carrying
on the investigation with -egard to
this amount of Rs. 10 crores amassed
by him in a few years?

Shri B, R. Bhagat: This money, if at
all it has been made, is either in his
personal capacity or in companies.
Because it was said in the House that
it concerns the name of an important
individual, we separated his personal
income assessment and the Kalinga
trust which attracted the notice of
the House and we took these cases
first and completed the investigation.
Now, there are a number of com-
panies in which he is either a direc-
tor or has got some interest in them
and they are being investigated. So,
the facts will come out.

8hri Hari Vishnu Kamath: Who is
investigating it? Is it C.B.I. or any
other agency of the Central Govern-
ment

Shri B. R. Bhagat: It is not a mat-
ter of C.B.I; it is a matter of tax
evasion or tax liability. It is the
Income-tax authorities.

Shri Ranga: In spite of the Income-
Tax authorities, he has amassed Rs. 10
crores.
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Shri B. R Bhagat: Let us see the
facts first.

Shri Ranga: These are the facts.

Shri Hem Barua: When the anoma-
lies and irregularities indulged in by
Shri Biju Patnaik and the Kalinga
Airways were pinpointed on the
floor of the House, the Government
spokesman tried to white-wash the
whole issue by all sorts of pre-
fabricated replies. This Company was
entrusted with the task of air-dropp-
ing food in NEFA and there was a
clause in the Agreement about reach-
ing the target. They dropped only
one-third of the food in NEFA and
sold the rest in the local mnarket in
Assam at black-market rates under
the plea of missing the target. These
anomalies and irregularities were pin-
pointed on the floor of the IHouse and
I am very sorry to say that instead
of making an inquiry into these alle-
gations, the Government spokesman
tried to white-wash the entire issue
by all sorts of replies. In the con-
text of this—I am happy that the
P.A.C. has pinpointed the anomalies
and the irregularities that T had the
honour of pinpointing in this House—
may I know whether Government
propose to give protection to this man
called Shri Biju Patnaik because he
happens to be an influential man in
the Congress Party and ruin the
country like that? (Interruptions).

Shri Tyagi: Why should the name
of the Congress Party be brought in?
(Interruptions).

ot Ay fowa : WX ®WTE W
wigg W Aft & ar)

Shri Hem Barua: He belongs to the
Congress Party . . . (Interruptions).

Mr. Speaker: Order, order. It is for
the Minister to deny it.

Shri Ranga: They are shielding him.

Shri B. R. Bhagat; There is not a
single piece of evidence in this matter
with which the Opposition can say
that the Government is protecting any
individual. On the other hand.....
(Interruption).
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ot 7y femd 7z 4 e o
whoo
Shri B. R. Bhagat: Let me complete
my answer. On the other hand, we
have pursued this mater vigorously in
spite of the fact that an in:portant
individual is involved. The difficulty
is . . . (Interruption).

oY ay fomd : @@ RIS FG

afi famr s | ma @@E T E

Shri Hem Barua: Shri Biju Patnaik
is dreaming of becoming the Prime
Minister of India although he is a
thoroughly corrupt man. (Interrup-
tion).

Shri B. R. Bhagat: The difficulty 1s
that it is not the pre-fabricated facts
or otherwise that have been stated
but it is the pre-digested 2vidence that
has been brought and the Government,
responsible as it is, has to analyse
those facts before coming to any con-
clusion.

=t wy foom & feanT &

Shri Tyagi: I am glad my hon. friend
has made the position clear. He has
mentioned that the report about this
income-tax evasion had already been
made, after inquiry, to the Ministry
and that the assessee had Leen asked
to put up his explanation. May I
know when he was asked to put up
his statement and by which time will
the matter be finally decided? I hope,
in the light of the Congress’s name
being used, the Minister will see to it
that it is expedited soon.

Shri B. R. Bhagat: As far as these
two cases are concerned in which the
investigation has been completed, only
on the 31st October, a notice has gone
to him; he wanted some time. Some
time may be given. But certainly
this will be finalised much befcre the
elections.

Shri Ranga: In spite of the fact that
these and other investigations are said
to have been set in motion by Govern-
ment through the various agencies
ahd in the face of the report made by
the CBI which the House itself has
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taken notice of so long ago, how is it,
apart from the Congress itself for
whose good name or bad name my
hon. friend, Mr. Tyagi, wants to
stand up here, the Government invited
this gentleman who is living under
these shadows—not one but so many
shadows and investigations—to be
present at the National Development
Council which is supposed to be bigger
than the Cabinet and which is openm
only to the Chief Ministers of States
and some Ministers at the Centre.
How was this gentleman who is with
this bad reputation invited there?
How does Government justify that?

Shri B. R. Bhagat: The matter came
up in this House and it was clarified.

Shri Ranga: The Finance Minister
was a member of the National Deve-
lopment Council.

Exchange Value of Indian Rupee

*337. Dr. L. M. Singhvi: Will the
Minister of Finance be pleased to
state:

(a) whether Government are aware
that Indian currency is used in ex-
change transactions in Hongkong,
Bangkok and other countries of South
and East Asia and that Indian cur-
rency is exchanged at a heavy dis-
count even after devaluation;

(b) whether Government have any
machinery to study such data;

(¢) and if so, the results of such

studies after devaluation;

(d) whether Government have been
able to detect the modus operandi and
the magnitude of such illicit export
and exchange of Indian currency
abroad and the purposes for which it
is used; and

(e) if so, the broad details thereof?

The Minister of Finance (Shri
Sachindra Chaudhori): (a) Yes Sir.
Government is aware that Indian
currency is used in exchange trans-
action in some countries of South East
Asia and such transactions are carri-
ed out at a discount of Indian Cur-
rency.
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(b) Yes, Sir.

KARTIKA 26,

(c) In the unofficial markets for
which quotations are available the
Mdian rupee has been selling at a dis-
count of about 25 per cent in recent
weeks.

(d) and (e). The modus operandi of
unauthorised dealings in Indian cur-
rency consists essentially of transac-
tions in such currency illegally export-
ed or carried and sold to persons re-
turning to India. Such transactions
involving Indian currency are very
small compared to the total foreign
exchange transaction through autho-
rised channels. -

Dr. L. M. Singhvi: I am glad that
the hon. Minister has admitted that
there is such a phenomenon and that
these are being studied by the Gov-
ernment. I should like to know whe-
ther this modus operandi is also to
utilise or to exploit or to pervert the

advantages which flow from the
scheme of export incentives for the
prostitution and debauching of our
currency abroad by those who are

given these benefits under the export
incentive scheme and export promo-
tion scheme,

Shri Sachindra Chaudhuri: I never
expected this language rather I
expected a more sober language, from
a person like Dr. Singhvi.

Dr. L. M. Singhvi: This is as sober
ag it comes in the English language.
When the currency of the country is
debauched in this manner, this is the
precise word that is used by econo-
mists.

Shri Sachindra Chaudhuri: I do
not want to enter into an argument. I
must say that I am older than Dr.
Singhvi and that is why I am slightly
ashamed and abashed.

I shall give the answer. There
no evidence at all to say that
people. ...

An hon, Member: 1t is unparlia-
mentary.

2073 (Ai) LSD-—3 N
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Mr. Speaker: It depends on the
context in which it is used. Here it
is not unparliamentary.

Shri Sachindra Chaudhuri: I did
not say that it was unparliamentary.

Mr. Speaker: There was
voice.

Dr. L. M. Singhvi: That is an eco-
nomic expression, !

ancther

Mr, Speaker: I have not objected
to that.

Shri B. R. Bhagat: May I know of
any economic expert who has used
this word?

Mr. Speaker: Order, order.

Shri Sachindra Chaudhuri: I would
like to apologize to Dr. Singhvi. This
is really taking up the time of the
House on something which is immate-
rial.

What I do say is that it would not
be correct to say that there is any
practice amongst people who get
export incentives to use that beaefit
for the purpose of debauching or de-
preciating or in any way affecting the
currency that we have 1n rupees.
There may be one or two cases; I can-
not say anything. If Dr. L. M. Singhvi
is interested or this House is interest-
ing in knowing it, I would say that
generally, as I said, it is small, and
it is done for the purpose of getting
foreign luxury goods or a little bit of
gold or even larger bits of gold that
is how it is done.

Dr. L. M. Singhvi: It was said at the
time of devaluation that the purpose
of devaluation was to bring the
external value of the rupee et par
with whatever was the prevailing
value of the rupee. May I know
whether it is not the Government's
feeling now that the promised and
likely benefits that were to flow from
devaluation have disappeared like a
conjuror’s rabbit or a magician’s
rabbit and that as a matter of fget
because of these practices as well as
Because of some flagging of exports
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from this country the benefits of
devaluation have disappeared al-
1ogether?

Shri Sachindra Chaudhuri: No; I do
not agree with my hon. friend cn this
point. I would also remind the
House that what was said was that it
was done in order that therc might
be a greater parity established, not
that it was'a thing which had to be
put on a pair of scales in order to
find out if the parity was established
or not. But what I would teil this
House is this that since then, the
differcnce in the price of the rupee and
the foreign currency has been much
more abridged than it was before, and
what was 50 per cent has come down
to 30 per cent and what was 35 per
cent has come down to 25 per cent
and so on. It is not correct to say
that the benefit of devlauation has
disappeared. The benefit of devalua-
tion is just beginning to be feit ncw.

Shri R, S. Pandey: May I know
whether it is not true that many
people are taking away Indian cur-
rency when they go abroad, and if
so, whether they have been caught by
the Customs authorities or not, and if
they have been caught, the details
thereof?

Shri Sachindra Chaudhuri: This
question hardly arises out of the
main question, and I am afraid I have
not got the details before me. Rut I
can only say that the presumption is
that Indian money goes out of this
country somehow; it might be by post
or by a person travelling abroad; I
cannot say definitely.

Shrimati Tarkeshwari Sinha: May I
know whether the object of devalua-
tion of Indian currency was to make
the Indian rupee on par with foreign
currency like dollar and sterling, and
still there is disparity now, and f so,
what Government propose to do in
future to remove this disparity?

Shri Ranga: Make the rupee cheaper.

Shri Sachindra Chaudhuri: Wher-
ever there is currency of one country
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and another and there is convertible
currency, there is bound to be a cer-
tain amount of fiexibility in this
matter in illegal transactions. But so
far as legal transactions are concern-
ed, as I have said just now, there is
improvement in the situation of the
currency in this country at the pre-
sent moment. So far as catching the
people who indulge in these illegal
things is concerned, ‘we put men on
them and we take every step that is
possible for any country ‘o try and
detect thes¢ and put them down.

Shri K. C. Pant: The hon. Member
has said that the rupee is now 25 per
cent below par but that the trend is
towards improvement. May I know
what the situation was immediately
after devaluation and what the broad
trend has been?

Shri Sachindra Chaudhuri: It is not
right to say that it is 25 per cent be-
low par. What I said was that in
these illegal transactions it was found
that it was 25 per cent below par.

There is another part of the ques-
tion, and if 1 may say so, that is a
very good one. There has been more
or less a steady maintenance of that
difference. In fact, in certain coun-
tries it has come down; for instance,
I can mention a few countries in
particular; in Hong Kong it has come
down, and in Singapore it has come
down. But so far as American  and
Britain are concerned, it has gonc up
a little. So, altogether as I said, on
an average, it is about 25 per cent.

Shri Alvares: The hon, Minister has
just said that there Las bheen the
beginning of an improvemeat after
devaluation. May I knov whether
he can give us one example in the
sector of prices or =xport or produc-
tion where this improvement has
been felt?

Shri Sachindra Chaudhuri: I can
give three cxamples. In Government
we were finding it difficult to export
alkaloids made out of opiufn because
of the price factor and we were
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suffering losses in Goverament for the
last two or three years. There has
now not only been a covering of the
loss but an ‘improvement in the
exports and it has turned into a pro-
fit.

The second example that I would
give is this. We had stagnation in

the matter of export of our rubber
tyres, particularly bhicycle tyres.
Those bicycle tyres hav: now nct

only started moving but there has ac-
tually been an increase in the exports
and the possibility is, if it has not
already happened, that we chall have
an export to America of our tyres,
which had never bhappened before.

The third one is concerning Indian
woollen manufactures. Indian wool-
len manufactures had never been

exported before by rzason of the price
of such manufactures, except such
wonllen manufactures as low value
carpets and so on. But now for the
first time, Indian wonllen fabrics
manufactured in kanpur and in Pun-
jab have estatlished a market abroad.

Shri Ranga: Of what value?

Shri Sachindra Chaudhuri:
crore of rupecs.

Of a

Shri Hinumanthaiya: Will the hon.
Finance Minister be pleased to state
whether it is only the Indian rupee
that is selling below the official ex-
change rate in the international
makret or other currencies are also
suffering from the same disadvantage?

Shri Sachindra Chaudhuri: Other
currencies are also suffering in the
same way. There ure two sets of
people in this world as well as in this
country, the haves and the have-not.
Naturally, we want to be on a par
with the haves, and therefore, if the
anxiety is there in a large number of
countries to have that. the price of
those countries’ currencizs goes down
as compared to others.

Samadhi of Late Lal Bahadur Shastri

*339. §hri D. C. Sharma: Will the
Minister of Works, Housing and

1888 (SAKA)
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Urban Devel be pl d to
state:

(a) the progress made in working

out a detailed scheme for the construc-
tion of a samadhi for the late Prime
Minister Lal Bahadur Shastri:

(b) the details thereof; and

(c) the progress made in the preli-
minary development of the samadhi?

The Deputy Minister in the Minis-
try of Works, Housing and Urban De-
velopment (Shri Bhagawati): (a) and
(b). The detailed scheme for con-
struction of a Samadhi for the late
Shri Lal Bahadur Shastri, as part of
the entire area comprising alwo Raj-
ghat and Shantivana, is still under
preparation. It will take a year, if
not two. for the scheme to be finalis-
ed.

(¢) The preliminary development
of the Samadhi, consisting of earth
filling, provision of approach roads.
parking, railing, filtered and unfilter-
ed water supply. electrical and horli-
cultural works, has practically been

completed.

Shri D. C. Sharma: May T point
out that the culpable negligence of
the Government of India in prenaring
the samadhi at Rajghat. Shantlvana
and Vijayghat. is being commented
on all over India, and even the rural
population is aware of the delay that
is taking place? As he has referred
to all the three samadhis, may 1 know
what are the items to be undertaken
and completed as regards Rajghat.
Shantivana and Vijayghat?

Shri Tyari: How much is the total
expenditure incurred?

The Minister of Works, Houslng
and Urban Development (Shri Mehr
Chand Khanna): I am sorry for the
remarks made by the questioner. 1
am afraid he has not followed the re-
ply to the question.

There are three samadhis, as _he
very rightly mentioned, Rajg?\at.
Shantivana and Vijayghat.
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Shri Tyagl: There may be ten
others.

Shri Mehr Chand Khanna: I am
afraid I cannot be one of them,

Shri Hem Barua: We can console
him that we will be in the processton.

Shrl Mehr Chand Khanna: As re-
gards Rajghat, the scheme was san-
etioned a long time ago. There were
two phases of this scheme; the first
has been completed and the second 1s
nearing completion.

Regarding Shantivana also, there is
a first phase to the scheme as in the
case of Vijayghat. The first phase of
Shantivan scheme has been com-
pleted, and the first phase of the
Vijay Ghat scheme {s also nearing
eompletion, that means levelling up
the area, ralsing the area, having
parking, beautifying the two
samadhis, laying parks and all that,
but the idea is that there will be a
total integrated development of the
entire area starting from the railway
bridge going up to the new power
house in which all these three
samadhis will be integrated into one
scheme. That scheme is likely to take
a long time.

Shri Tyagl: How much capital ex-
penditure will be involved?

Shri Mehr Chand Khanna: I may
be allowed to proceed. There will be
a river front. there will be a boule-
vard, there will be an area of 70, 80
or 100 acres. That is very difficult
for us to say at the present moment
because that integrated scheme is go-
ing to cost money. (Interruptions)

Please let me carry on, You are in
the habit of interrupting. This is a
very sacred question being answered
fully, the importance of which you can
never follow. We are fully conscious
of it, we are dealing with it; it will
take some time, and it might involve
a large amount of expenditure. We
are not the only body which will be
corfterned with it; there will be the
Irrigation and Power Ministry, there
will be the DDA, there will be the
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Corporation, there will be a number
of other Ministries involved. So, 1
want to tell Prof. Sharma and the
House that as regards the first phase
of Vijaya Ghat and Shanti Van, toth
these schemes are nearing completion
of the first phase, and the second
phase of Vijay Ghat or Shanti Vam
can be taken up only as part of the
main integrated scheme.

WRITTEN ANSWERS TO
QUESTIONS

Defence Requirements

#338. Shri Shree Narayan Das: Will
the Minister of Planning and Social
Welfare be pleased to state:

(a) whether the Technical Study
Group set up by the Planning Commis-
sion has examined the requirement of
Defence Services regarding augmenta-
tion of production and submitted its
Report; and

(b) if so, the broad features there-
of?

The Minister of Planning and Social
Welfare (Shrl Asoka Mehta): (a) and
(b). The work of the Technicst
Groups was confined to a Study of
certain items of defence requirements
which are normally secured from the
civilian sector and in the supply of
which some difficulty was being ex-
perienced. The object of the study
was to ascertain if any changes were
necessary in the Fourth Plan to in-
crease production of such items. As
a result of the study it was found
that the programmes drawn up frr
the Fourth Plan already included ex-
pansion of capacity for most of these
items. Such changes as were found
to be necessary have been taken into
account in the Draft Outline of the
Plan.

Industrial Development Bank of India
*340. Sbri P. R. Chakraverti:
8hri H. C. Linga Reddy:

Will the Minister of Finance be
pleased to state:

(a) how far the Industrial* Develop-
ment Bank of India has achieved
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marked increase in the volume of “in-
ancial assistance to Industries in 1960-
e6;

(b) the amount of loans advanced as
against the proposals of those, which
fell within the priority sector of the
economy;

(¢) how far the devaluation has
affected the nature and volume of its
participation in industrial loans in ‘ts
yole as an apex and co-ordinating
agency; and

(d) whether the Industrial Develop-
ment Bank has asked industrial bor-
rowers to submit estimates relating to
the impact of rupee devaluation on
project costs?

The Minister of State in the Ministry
of Finance (Shri B. R. Bhagat): (a) In
1965-66 (July to June), both the num-
ber of applications and the magnitude
of assistance sanctioned by the Indus-
trial Development Bank of India
recorded a substantial rise as com-
pared to the previous Year. The
number of applications for assistance
sanctioned in the form of refinance,
direct loans, underwriting of shares
and debentures, subscriptions to
shares and bonds of financial institu-
tions. rediscounting of bills increased
from 170 to 244, and total net assis-
tance from Rs. 46-9 crores to Rs. 68-8
crores.,

(b) in considering direct financial
assistance in the form of loans, under-
writing and guarantees, as also re-
finance of loans given by hanks and
financial institutions, the Industrial
Development Bank of India would
give preferential treatment generally
to defence-oriented, import-saving
and export oriented industries. indus-
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crores on account of loans and under-
writing and Rs. 15.9 crores on account
of guarantess. The industry-wise
break-up of this is given at Annexure
‘A’ in the stutement laid on the Table
of the House. [Placed in Library. See
No. LT-7338/66]. It will be seen that
the priority industries, 3uch as chemi-
cals, fertilisers, cement, iron and steel
etc. accounted for almost the whole of
the amount sanctioned,

(c) and (d). The devaluation of the
rupee will affect the position of the
industrial units in various ways which
will result in higher capital and
operating costs because of increased
cost of importing capital goods, raw
materials, etc. The Industrial De-
velopment Bank of India has taken
steps to assess the effects of devalua-
tion on the various projccts assisted
by it and the increased rupee require-
ments which have to be provided for
meeting the increase in rupce costs.
It seems likcly that a substantial part
of the additional reauirement would
have to be raet by the Industrial De-
velopment Bank of India. The imme-
diate problem is one of finding
additional resources. A part of the
resources would have to come from
promoters themselves through re-
adjustment of their operations. The
operations of the Industrial Develop-
ment Bank of India and other term
financing institutions will have to be
more selective than before.

The other two financial institutions,
viz,, The Industrial Finance Corpora_
tion of India and the Industrial Credit
and Investment Corporation of Indin
have also undertaken a similar re-

tries producing essential
goods and those providing a basis for
agricultural development as well as
industrialisation. During 1965-66 a
total number of 76 applications were
received by the Industrial Develop-
ment Bank of India for direct assis-
tance (loans, underwriting and
guarantees) for a. sum of Rs. 688
crores. Of these, 49 applications were
sanctiofled for an aggregate amount
of Rs. 39 crores consisting of Rs 43-1

t of the additional require-
ments on account of increased capita'
costs due 1o devaluation. To som~
extent these increased requiremer‘:
may have to be met by the Industriat
Developmert Bank of India as th apex
institution. Further, the additional
funds may have to be made available
by the Development Bank to these
institutions to meet the additional
rupee requirements of projects assist-
ed by them,
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Narmada Valley Project

*341. Shri Yashpal Singh:
Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:
Shri Surendra Pal Singh:
Shri Jashvant Mehta:
Shri Vishwa Nath Pandey:
Shri Kolla Venkaiah:
Shri P. R. Patel:
Shri Man Sinh P, Patel:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any agreed scheme has
been evolved for the construction of
Narmada Valley Project which  has
the approval of the concerned States;

(b) if so. the broad dctaiis herzof;

and

(¢) when the actual work would be
taken in hand?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): (a) Not yet.

(b) and (¢). Do not arise.

Mahalanobis Committec’s Report

*342. Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri D. C. Sharma:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Mahalanobis Committee has submitted
the second part of its report on distri-
bution of income in the country;

(b) if not, the reasons for the delay;
and

(c) when the Committee will submit
the report?

The Minister of State in the Minis-
try of Finance (Shri B, R. Bhagat):
(a) No, Sir.

(b) Since the question is of a
teghnical nature involving examina-
tion of complex statistical data, the
Committee has not yet been able to
complete its task,
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(c) It is hoped that the Committee
would be uable to submit its report
before long.
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Medical Colleges in India

*344. Shri Surendra Pal Singh: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether it is a fact that even
though the number of Medical Collcges
within the country have more than
doubled during the last 15 years, the
doctor-population ratio has remained
constant all through these years; and

(b) if so, the stcps being taken to
bring about an improvement in this
ratio?

The Minister of Health and Family
Planning (Dr. Sushila Navar): (a) It
is estimated that at present, there is
one doctor yor a population of about
5,500 as against one for a population
of 6,300 in 1951.

(b) To bring about further improve-
ment in this ratio, it is proposed to
open more medical colleges and im-
prove the existing ones during the
Fourth Plan. The admission capacity
will be increased whercver possible
under the Emergency Expansion
Scheme.

\ M/s. Remfry and Son

*345. Shri Utiya:
Shri Madhu Limaye:

Will the Minister of Finance be

pleased to state:

(a) whether it is a fact that the En-
forcement  Officer/Officers got some
clues in the course of the scarch of
M/s. Orr Dignam & Co., Calcutta
against M/s. Remfry & Son;

(b) whether it is also a fact that the
said Officer/Officers proposed to search
the firm of M/s. Remfry & Son but did
not proceed with the search later on;

(c) if so, the reasons therefor;

(d) whether it is also a fact that a
partner of M/s. Orr Dignam & Co., Mr,
Silverston, is a partner in the Remfry

firm;

(e) if so, whether any oral/written
instructions were given by Govern-
ment bt to proceed against this firm:
and
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(f) if not, the action taken or pro-
posed to be taken against the Remlcy
firm?

The Minister of Stxte in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Certain evidence avallable with
the Enforcement Directorate which
was subsequently confirmed by the
searches referred to indicated the
possibility of maintenance of unautho-
rised foreign currency account by
Messrs. Remfry & Son,

(b) and(c). On the basis of the evi-
dence referred to the ¥nforcement
Directorate decided to institute and
have instiluted proceedings under
Section 19(2) Foreign Exchange Regu-
lation Act, without the delay of going
through the process of search.

(d) No, Sir.
(e) No.
(f) As referred above, proceedings

under Section 19(2) Foreign Exchange
Regulation Act have been instituted.

Assessment of Loss due to Power cuts
in Madras

“346 Shri M. Malaichami: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether any assessment of the
loss sufferred in Madras State on ac-
count of Power cuts arising from
monsoon vagaries has been made by
the Atomic Enecrgy Commission;

(b) if so, what are its findings; and

(c) the steps taken or proposed to
be taken to prevent such loss to the
State?

The Minister of Btate in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): (a) The Atomic Energy Com-
mission are making an assessment of
the loss suffered in Madras State on
account of power cuts and studies in
this behalf are now in progresg

(b) Does not arise.
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(c) To prevent financial loss in
future due to power cuts in the
Southern region, the following steps
have been taken:

(i) The projects in the region
which got delayed and could
not be commissioned in the
‘Third Plan period and the
hydro-electric schemes with
large storage capacity are
being expedited.

(ii) To avoid dependence on
hydro-electric power, thermal
schemes to provide acequate
thermal backing have been
sanctioned for implementation
in the Fourth Plan; and

(iii) The grid transmission systems
in the Southern Region are
being inter-linked to facilitate
integrated operation.

Transfer of shares by Foreign
Concerns

*347. Shri Indrajit Gupta: Will the
Minister of Finance be plcased to
state:

(a) whether consequent to devalua.
tion of the rupee, any foreign con-
cerns operating in India have moved
for selling out their equity holdings
to Indian parties;

(b) if so, the number of such cases
since June, 1966 and the amount of
foreign exchange remittances involved;
and

(¢) the number of cases in which
Government have sanctioned such
transfer of shares?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b). The information is being
collected through the various offices
of the Reserve Bank of India and will
be laid on the Table of the ilouse.

(c) Government have not sanction-
ed anyssnch transfer so far subsequent
%0 devaluation.
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Housing Programmes in States

*348. shri Rama Chandra Mallick:
Shri Sudhansu Das:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to state:

(a) whether it is a fact that his
Ministry has allocated Rupees Ten
crores to the States for Housing pro-
grammes during 1966-67 against the
proposed allocation of Rupees Sixteen
crores; and

(b) if so, the State-wise distribu-
tion and the reasons for shortfall?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) and (b). Pro-
bably the Honourable Members are
referring to the allocation of L.I.C.
funds. During 1966-67. the Corpora-
tion has allocated only Rs. 12 crores
for housing schemes. Out cf this,
Rs. 10.70 crores have already been
given to various States, as per state-
ment placed on the table of the Sabha.
‘The remaining Rs. 1.3 crores will also
be allocated soon.
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M/s. MWK International Ltd. Imc,
Calcutta

*353. Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 106 on the 28th
July, 1966 and state:

(a) whether replieg to show-cause
notices arising out of the raid on M/s
MWK International Ltd. Inc, Cal-
cutta, have since been received; and

(b) il so, the action taken thereon?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b). Out of the 4 cases
mentioned in answer to vart (e) of the
Starred Question No, 108 replied on
the 28th July,; 1966, three cases have
been adjudicated and flnes/penalties
have been imposed. The fourth case
is still under adjudication. In
addition, eight more show cause
notices have been issued in this case,
@ut of which two cases have already
been adjudicated and the remaining
cases are pending at various stages of
adjudication.
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Development of Rajasthan

*354. Dr. L. M. Singhvi:
Shri Yashpal Singh:
Shri Utiya:
Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Planning and
Socia] Welfare be pleased to refer to
the reply given to Starred Questiom
No. 91 on the 28th July, 1966 and state:

(a) whether Government have re-
viewed plan allocations for electrifi-
cation, Drinking Water Supply and
Desert Development in Rajasthan im
the light of the memorandum sub=-
mitted to the Prime Minister by a
delegation of Members of Parliament
from Rajasthan; and

(b) if so, the detai's of the proposal
so reviewed and accepted?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) ard
(b). The suggestions made in the
memorandum to the Prime Minister
regarding rural electrification and
rural water supply in Rajasthan have
been duly considered. After a re-
examination of the curreant year's
programme, the 1966-67 Annual Plam
outlay on Rural Elcctrification hasg
been increased from Rs. 250 lakhs to
Rs. 286 lakhs and on Rural Waier
Supply from Rs. 30 lakhs to Rs. 73
lakhs. As regards the Fourth Five
Year Plan, the State Government's
proposals for these programraes were
recently discussed with the State
Chief Minister and other Ministers.

The scheme for desert development$
is included in the Plan of Union
Ministry of Food, Agriculture, C.D. &
Cooperation. For taking preliminary
action in the current year, a provision
of Rs. 2 lakhs has been made.

Demonetisation
*355. Dr. M. M. Das:
Dr. P. N. Khan:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Will the Minister of Finance be
pleased to state:
(a) whether some frienﬁy countries
have advised India to take recourse
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to partial demonetisation to gupple-
ment the effect of devaluation, as
was done in 1949; and

(b) if so, whether Government
have given consideration to the
advice?

The Minister of Finance (Shri

Sachindra Chaudhuri): (a) There was
no demonetisation in 1949. No advice
has been received from any countries
on this matter of purely domestic
policy.

(b) Question does not arise.

Construction of Ilostels and Dormitory
Type Accommodation under Low-
I Group Housing Sch

*356. Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:
Shri Maheswar Naik:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to state:

(a) whether the construction  of
hostels and dormitory type accommo-
dation by States and their agencies
have been  brought under the Low-
Income Group Housing Scheme for
allotment to individuals:

(b) whether accommodation will be
rented out on a no-profit-no-loss basis
to the low income group persons; and

(c) the limit of the State Govern-

ment allotting this accommodation to
their employees?

The Minister of Works, Housing and

Urban Development (Shri Mehr
Chand Khanna): (a) to (c). Yes.
The State Governments and their
designated  agencies have been
permitted to construct hostel and
dormitory types of accommodation
under the Law Income Group

Housing Scheme for letting out on
a non-profit-no-loss basis to non-
family persons in the low income group.
The State Governments can earmark
upto 33-4/3 per cent of this accommo-
dation for Central and State Govern-
ment employees.
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Medical Education

*357. Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that the
standard of medical education bas
gone down; and

(b) if so, the steps taken by Gev-
ernment to maintain it at the proper
level?

The Minister of Healih and Family
Planning (Dr. Sushila Nayar): (a) and
(b). No Sir. The Medical Council of
India and the affiliating universities
are keeping a constant watch through
periodical inspections. The deficiencies
brought out by inspection reports have
to be rectified by the auathorities con-
cerned before Govt. of India grant re-
cognition. This ensures adequate
standards.

Adulteration of Drugs

*358. Shri Yashpal Singh: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether her attention has been
drawn to the report published in the
Hindustan Times of the 2nd Octuber,
1966 that adulteration in drugs is go-
ing on, on a very large scale;

. (b) if so, her reaction thercon: and

(c) the measures proposed to be
taken in the matter?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) Yes,
Sir.

(b) It is not a fact that adulteration
tn drugs is going on, on a very large
scale. The said press report is mainly
a review of the report of the Committec
on Drugs Control set up by the Govern-
ment in so far as the Union Territory
of Delhi is concerned. The recommen-
dations made zy this Committee are
under examination of a Committee of
six State Health Ministers appointed in
pursuance of a resolution passed by the
Central Council of Health.

LA
(c) A statement containing the steps
taken or proposed to be taken to check
adulteration in drugs is laid on the
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Table of the Sabha. [Placed in Lib-
rary. See No. LT-7339/66.]

Damodar Valley Corporation

*359. Shri Indrajit Gupta: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether two out of three posts,
including that of Chairman on the
Board of the Damodar Valley Corpora-
tion, have remained unfilled for a
long time;

357

(b) it so, the reasons therefor; and

(c) the reaction of Government to
representations against the proposed
administrative reorganisalion and de-
centralisation of the Damodar Valley
Corporation installations?

The Minister of State in the Ministry
of Irrigation and Power (Dr. K. L. Ru10):
(a) Out of the three posts to which the
Central Government are required to
make appointments under the DVC
Act, 1948, one post of part-time Member
of the DVC remained unfilled from
1st May, 1966 to 20th October, 1966.
The post of Chairman, DVC fell vacant
on 14th October, 1966 and is expected
to be filled soon.

(b) The appointment to the post of
part-time Member, was to be made in
consultation with the two participating
State Governments and it took some
time to finalise the proposal. The post
hag since been filled up.

(c) The matter is still under conside-
ration of the Government of India and
the two participating Governments.

Foreign Exch to Bnsi

*360. Dr. L. M. Singhvi -

Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Dr. M. M. Das:

Shri P. C. Borooah:

Will the Minister of Finance be
pleased to state:

(a) whether Government have con-
sidered the suggestion of Dr. V. K. R.
. Rao, Member, Planning Commission
in regard to liberalisation policy of
foreign exchange to businessmen; and
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(b) it so, the reaction of Government
thereto?

The Minister of Finance (Shri Sachi-
ndra Chaudhuri): (a) Yes, Sir.

(b) The existing policy already pro-
vides for such an approach.

Equipment for Power Station at
Kalamasserry

1558. Shri A. K. Gopalan:
Shri Vasudevan Nair:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 565 on
the 28th July, 1966 and state:

(a) whether the letter of credit for
procuring the equipment for the 228
KV station at Kalamasserry has since
been opened;

(b) the progress made in acquiring
the terminal equipment; and

(c) the amount of foreign exchange
sanctioned?

The Minister of State in the Ministry
of Irrigation and Power (Dr. K. L. Rx0):
(a) Yes.

(b) and (c). The foreign exchange of
about Rs. 1.03 crores (Pre-devaluation)
has been sanctioned for the import of
synchronous condensers and switchgear
etc. The Switchgear shipment is ex-
pected in January, 1967 and Synchro-
nous Condensers in August, 1967.

Implementation of Plans

1559. Shri Sham Lal 3araf: Will the
Miniser of Planning and Social Welfare
be pleased to state:

(a) whether a Reviewing Committee
has been set up to keep a vigil on the
Plan priorities being strictly followed
by all concerned and also remain in
touch with the performance on this
account in order to reach the targets
fixed for different sectors of develop-
ment; and

(b) if so, its personnel?

The Minister of Planning and Sociad
Welfare (Shri Asoka Mehta): (a) No,
Stir.

(b) Does not arise.
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Kerala Non-Gazetted Officers’

1560. Shri Vasudevan Nair:
Shri Warior:
Shri Mohammed Koya:
Shri A. K. Gopalan:
Shri Umanath:

Will the Minister of Finance
‘pleased to state:

(a) whether the Kerala Non-Gazet-
ted Officers’ Union hag submitted a
charter of demands to the State Gov-
-ernment;

Union

be

(b) if so, whether Government pro-
pose to lay a copy of the charter on
the Table; and

(c) the reaction
thereto?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes Sir.

(b) A copy of the charter of demands
is laid on the Table of the House
[Placed in Library. See No. LT-7340/
86].

(c) The matter is under the consi-
deration of the Government of Kerala.

Lufthansa Airlines

1561. Shri Utiya:
Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of Finance- be
pleased to refer to the reply given to
Unstarred Question No. 3951 on the
1st September, 1966 and state:

{a) the actual monthly rent paid by
the Lufthansa Airlines to their land-
lord; and

(b) the actual market rate prevail-
ing when the premises were actually
rented out?

of Government

The Minister of Finance (Shri
‘Sachindra Chaudhuri): (a) The actual
rent paid by the Lufthansa Airlines
from 1st October, 1964 to 30th Septem-
ber, 1965, when only the front portion
of the premises was occupied by them
was Rs. 500 p.m. This being old ccus-
truction {s subject to Rent Control Act
and the rent cannot be increased under
law. The rear portion of the premises
wag reconstructed and let out to
Lufthansa eAirlines on a rent of Rs.
1,576-50 p.m. from 1st October, 1965.
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This being new construction is rot sub-
ject to Rent Control Act. The rent
for the entire premises now gmounts
to Rs. 2076.50 per month.

(b) The market rent of the front
portion Is estimated at Rs. 1,000 and
that for the entire premises at about
the same for which it is now let out.

Adulteration Cases in Hathras
1562, Shri Utiya:
Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Health and
Family Planning be pleased to refer to
the reply given to Unstarred Question
No. 3923 on the 1st September, 1968
and state:

(a) the names of persons from
Hathras against whom prosecutions
have been launched;

(b) the charges of what type of
adulteration were levelled; and

(c) the cases in which conviction has
been obtained?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) and
(b). Shri Ramgopal S/o Shri Deoki-
nandan has been prosecuted for selling
adulterated Hing.

(¢) The case is pending in the Court.

Recovery of Indian Currency
1563. Shri Kishen Pattnayak:
Shri Utiya:
Shri Madhu Limaye:

Will the Minister of Finance be
pleased to refer to the reply given te
Unstarred Question No. 1308 on  the
4th August, 1966 and state:

(a) the progress since made in the
case involving the search of the car
and 4 persons from whom Indian cur-
rency worth Rs. 40,323, three watches,
one gold ring, one transistor and docu-
ments with code words in  Gujarati
were recovered;

(b) if so, the results thereof; and

(c) the names of these persons?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
Investigations so far conducted indj-
cate prima facie that the persons in-
volved in this case were engaged in
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making compensatory payments in
India on behalf of Indian nationals
resident abroad in contraveniion of the
provisiors of the Foreign Exchange
Regulations Act. The scized docu-
ments have been cxamined and the
code words used in them decoded. A
number of persons are yel to be ex-
amined in the states of Punjob and
Mabharashtra.

(c) The names of the four persons

who were arrested on 4th June. 1966

at Phagwara are as follows:
(1) Shri Praful; (ii) Shri Monilal;
(iii) Shri Pratap Chand; and

(iv) Shri Parkash.

Seizure of Imported Goods and
Currency

1564. Shri Kishen Pattnayak:
Shri Utiya:
Shri Madhu Limaye:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question  No. 2669 on the
18th August, 1966 and state:

(a) whether departmental adjudica-
tion/prosecution has since been com-
pleted in the cases of seizure of im-
ported goods and  currency during
March, 1966; and

(b) if so, the resulis thereof?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
Information in this regard is being col-
lected and will be laid on Table of the
Sabha.

E tion of Cust Duty on
Alumina and Zinc Concentrates

1545. Shri Ram Harkh Yadav: Will
the Minister of Finance be pleased to
state:

(a) whether Government have ex-
empted alumina and zinc concentra-
tes from the operation of customs duty
recently; and

(b) if so, the details thereof?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.
Alumina for the wmanufacture «f
aluminium and zinc concentrates have
been exempted from payment of part
of the customs duty leviable.
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(b) Details of the exemptions are
contained in notiflcations No. 187-Cus-
toms, and No. 186-Customs dated the
15th October, 1960, copies of which are
laid on the Table of the House. [Placed
in Library. See No. LT-7341/66].
Post-Matric Scholarships to Scheduled
Tribes Students

1566. Shri D. S. Patil: Will the
Miister of Planning and Social Welfare
be pleased to state:

(a) whether it is a fact that in
certain States and also in Vidarbha re-
gion of Maharashtra State, there are
area resirictions in the sense that
tribes residing within certain  areas
only are treated as Scheduled Tribes;

(b) whether it is also a fact that
Post-Matric scholarships are not ad-
missible to these students because they
reside outside the specified area; and

(e) if so, the steps taken to give
Post-Matric scholarships to those stu-

dents of Scheduled Tribes who live
outside the scheduled or specified
areas?

The Dcputy Minister in the Depart-
ment of Social Welfare (Shrimat
Chandrasekhar): (a) Yes.

(b) and (c). ‘The tribes living out-

side -the specifiecd areas in the Vidar-
bha region of Maharashtra and other
tribes, who have not been declared as
Bcheduled LTibes, are being awarded
Post-Matric Scholarships as admissi-
ble to the Other Economically Back-
ward Classes.

The Government of Maharashtra
have recently decided to award Past-
Matric scholarships during 1966-67 to
the tribes outside the specified areas
of Vidarbha region also, in the same
manner as at present admissible to the
ticheduled Tribes from their non-plan
hudget.

Idikki Project

1567. Shri Vasudevan Nair:

Shri Warior:

Will the Minister of Irrigation
Power be pleased to state:

(a) whether there is a Qroposal te
change the designs of the dams of the
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9dikki Hydro-electric Project
concrete to masonry;

from

(b) if so, the reasons therefor; and

(c) the extra time needed for cons-
truction in case the designs are chang-
ed?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): (a) No.

(b) and (c). Do not arise.

Herbarius in India

1568. Shrimati Ramdulari Sinha:
Will the Minister of Health and
Family Planning be pleased to state:

(a) the number of herbariums which
have been set up in the various States
to test the medicinal properties of the
herbs; and

(b) the results achieved state-wise
so far?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) and
(b). A herbarium is comparable to a
Library where pressed specimens of
Medicinal plants are kept  for
reference and study, particularly for
identification. Medicinul properties of
plants cannot be studied in a Her-
barium. According to the information
available in the Ministry of Health
and Family Planning Herbaria exist
in the following places:

1. School of Tropical Medicine,
Calcutta.

2. Botanical Garden, Shibpur, Cal-
cutta.

3. Central Drug Research Insti-
tute, Lucknow.

4. National Botanical Garden,
Lucknow.

5. Regiona] Research Laboratory,
Jammu.

‘6. Indlan Institute of Sciences,

Bangalore.
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7. Department of Botany, Kerala
University, Trivandrum.

8. Indian Drug Research Associa-
tion, Poona.

9. Survey of Medicinal Plants
Unit, Hardwar.

10. Survey of Medicinal DPlants
Unit, Ranikhet.

There is a small Herbarium in the
Ministry of Health & Family Planning.

Bagmati River Project

1569. Shrimati Ramdulari Sinha:
Will the Minister of Irrigation und
Power be pleased to state:

(a) whether it is a fact that the irri-
gation scheme of Bagmati River has
not yet been finalised;

(b) whether it is also a fact that the
proposed Bagmati project does not
contemplate any normal irrigation faci-
lities to the area nearabout Dhang and
Bairagnia as it will be avilable to the
people of the arca down below Deva-
pur or Adaurighat;

(r) the estimated cost of the project;

{d) the time likely to be taken for its
completion; and

(e) when the work will be taken in
hand?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.

Rao): (a) A Project Report has been
received from the Government of

Bihar. This is now under examina-
tion in the Central Water & Power
Commission.

(b) Yes. However, the proposed
Mahadev Nala Irrigation Scheme en-
visages irrigation of areas 1 mile east
of Dheng in Sitamarhi sub-division.

(c¢) The estimated cost of the Baga-
mati Project is Rs. 493.35 lakhs.

(d) The likely period of completion
as per the Project Report is 5 years.

(e) The State Government hgve
proposed taking up of this project
during the Fourth Plan period.



8583 Written Answers

Transfer of Income Tax Officers

1570. Shri Utiya:
Shri Madhu Limaye:

Will the Minister of Finance be
‘pleased to state:

(a) whether it is 3 fact that some
Income-tax Officers were transferred
to Darjeeling for their having conduc-
ted serveral raids and recovered large
sums of money in cash, hidden in bags
of spices, while posted in Calcutta;

(b) whether the said officers carried
out investigations into the accounts
and inrome-tax liabilitics of some
M.L.As./M.L.Cs. in West Bengal;

(c) whether these Officers were
transferred before the expiry of the
normal period of posting of two years;

(d) whether these transfers were
ordered from the Finance Ministry
Headquarters; and

(e) whether any investigations have
been carried out on the basis of the
representations made by these trans-
ferred Officers who retired sometime
-after their transfer?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (e). On
receipt of certain complaints of
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Unstarred Question No. 4071 on  the
1st September, 1966 and state when

the information of the raids in August,
1966 in Calcutta, Bombay and Kanpur
asked for will be laid on the Table?

The Minister of Finance (Shri
Sachindra Chaudhuri): The informa-
tion collected is not complete in cer-
tain respects. Every effort is being
made to lay the Statement as
expeditiously as possible

U.S. Peace Corps

1572. Shri Umanath:
Shri Dinen Bhattacharya:

Will the Minister of Finance be
pleased to state:

(a) the tota] number of personnel
of the U.S Peace Corps operating in
India during 1966;

(b) the details of their fields of
operation;

(c¢) who is paying for the expenses
of these persons in India and the
total amount spent on them during
1965-66: and

(d) the steps taken by the Govern-
ment to keep a check on their

alleged harassment of an
enquiry was ordered by Governmecnt
into the conduct of an Income-Tax
‘Officer then stationed at Darjceling
and he was transferred from there.
The enquiry conducted by the Com-
missioner of Income-tax, however, re-

vealed no irregularities, and the
officer was thereafter reposted to
Darjeeling. Apart from this case.

Government are not aware of any other
case of transfer of Income-tax Officer
for any action taken by them.

.Raids in Calcutta, Bombay and Kanpur

1571, Shri Utlya:
Shri Madhu Limaye:
Shri Kishen Pattnayak:

“Will the Minister of Finance be
pleased to refer to the reply given to

expenditure?
The Minister of Finance (Shri
Sachindra Chaudhauri): (a) and (b).

The total number of American Peace
Corps Volunteers as on 31st October,
1966 is 1048. The detailed statement
regarding their distribution in the
various flelds of activity and the
States in which they are working is
laid on the Table of the House.
[Placed in Library. See No, LT-7342/
66].

(c) The expenses of these Volunteers
in India are met partly by the U.S.
Government out of the US. use PL
480 funds and partly by the con-
cerned State Governments and the
Government of India. The U.S. Gov-
ernment pays the Volunteers salary
and living allowances of Rs. 400 per
month and also the cost of travel from
and to the United States. .The State
Governments provide simply furnished
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living accommodation and the use of
a bi-cycle. The Central Government
provides exemption from payment of
income-tax and customs duty on new
articles imported by Volunteers for
personal use upto a ceiling of Rs. 2250.
Information regarding the total amount
spent during 1965-66 is being collected.

(d) Government of India's control
over the expenditure is by accepting
the number of Volunteers required by
the State Governments to the barest
minimum and utilising the services of
the Volunteers in activities most ad-
vantageous (o the State Governments.

Tax on Sp -
tion Losses to M/s. Kila Chand

Devi Chand Group

1373. Shri Madhu Limaye:
Shri Kishem Pattnayak:

Will the Minister of Finanece be
pleased to refer to the reply given to
Unstarred Question No. 2006 on the
11th August, 1966 regarding Chair-
man, Central Board of Direct Taxes
and state:

(a) whether the immediate super-
ior officers of the Income Tax Officers
handling cases and passing assess-
ment orders are not Trequired to
inspect/supervise the work of the
subordinate officers;

(b) whether these immediate
superior officers have any responsibi-
lity in this matter under the law; and

(¢) if s0, the manner in which this
was discharged while allowing Income-
tax remission on speculation losses to
M/s Kilachand Devichand Group?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The ins-
pection of assessment cases is usually
done after the orders have been pas-
sed by the Income-tax Officers, unless
the Income-tax Officer himself refers
proposed orders to the Inspecting
Assistant Commissioner for advice.

(b) The immediate superior officers
have no direct responsibility unless
the assessment orders are passed on
their advicg,
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(c) The mistake was discovered in
course of inspection after the assess-
ment was completed, and suitable
action was taken to disallow the loss
wrongly allowed.

Constitutional Safeguards to Scheduled
Castes and Scheduled Tribes

1574. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Dr. M. M. Das:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether the Scheduled Castes
and Scheduled Tribes will be entitl-
ed to enjoy the constitutional safe-
guards both political and economieal
on their marriage to communities
other than of their own caste and
creed or to high castes;

(b) if not, how they will be treat-
ed; and

(c) whether such cases of Govera-
ment employees both under the Cen-
tral and State Governments have
come to the notice of Government?

The Deputy Minister in the Depart-
ment of Social Welfare (Smt. Chandra.
sekhar) : (a) Yes.

(b) Does not arise.
(c) No.
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Indian Curremey Seized at Palam
Airport

Vishwa Nath Pandey:
of Finance be

1578. Shri
Will the Minister
pleased to state:

(a) whether it is a fact that the
Customs authorities seized Rs. 32,000}
in Indian currency from a passenger
at Palam Airport New Delhi who
arrived by an Air India flight from
Nairobi via Bombay on the 20th
August, 1966; and

(b) it so, the action Government
have taken in the matter?

The Minister of Finance (Shri
Sachindra Chaudhuri) : (a) On 20th
August, 1966 the Customs officers at
Palam Airport seized Indian currency
amounting to Rs. 31,128/- 306 East
African Shillings, £ 5.10, a few East
African and British coins and four
wrist watches from a passenger who
arrived by an Air-India flight from
Nairobi via Bombay.

(b) The seized Indian and foreign
currencies have been confiscated ab-
solutely and a personal penalty of
Rs. 100 imposed on the passenger. The
watches have also been confiscated and
allowed to be redeemed c¢n payment
of a fine of Rs. 100.

Contraceptive Factory at Trivandrum

1579. Shri Vishwa Nath Pandey:
Will the Minister of Health and Family
Planning be pleased to refer to the
reply given to Unstarred Question No.
2000 c/r the 11th August, 1966 and
state:

(a) whether the negotiations with
foreign companies for collaboration
in setting up a contraceptive factory
at Trivandrum (Kerala) have gince
been finalised;

(b) if so, the terms of collabora-
tion; and

(¢) if not, when it is
finalised?

The Minister of Health and Family
Planning Dr. Sushila Nayar): (a)

likely to be
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and (b). The
terms of collaboration have not
been finalised.

(c) They are likely to be finalised
and the agreement signed within about
a month’s time.

Repayment of Foreiga Loans

1580. Dr. M. M. Das:
Shri Bhagwat Jha Asxad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
S8hri Subodh Hansda:

Will the Minister of Finanoce be
pleased to state:

(a) the total amount that Govera-
ment was required to pay to other
countries as repayments of loans or
interest thereon but could not be
paid due to foreign exchange diffi-
culties during the last financia] year;

(b) whether according to agree-
ments entered into between India
and other countries, Government
have to pay interest on the defaulted
amount; and

(c) if so, the rate of interest
charged on such defaulted payments?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Repay-
ments of loans and interest charges to
the foreign countries have been duly
made without default.

(b) and (¢). Does not arise.

Tax evasion by Mis. Turner Morrison
and M|s. Graham Trading Company
(Indis) Ltd.

1581. Shri Madha Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Finanee De
pleased to refer to the reply given to
Unstarred Question No. 4016 on the
1st September, 1966 and state:

(a) whether the investigation/
inquiries mentioned in the case of
tax evasion by M|s. Turner Morrisos
and M|s. Graham Trading Company
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(India) Ltd. have since been comp-
leted; and

(b) it so, whether any proceedings
in the form of arbitration|adjudica-

tion|prosecution have been started
against them?
The Minister of Finance (Shri

Sachindra Chaudhuri) : (a) Yes, Sir.

(b) In the case of M/s. Turner
Morrison & Co., no tax evasion has
come to light, and hence no action has
been taken. As regards M/s. Graham
Trading Co. (India) Ltd., on the basis
of enquiries made, assessments for th=
years 1950-51 to 1961-62 have been re-
opened. The company has, however,
filed a writ petition before the Calcutta
High Court and tfurther proceedings
have been stayed by an interim in-
junction of the Court.

Industrial Finance Corperation

1582. Shri Yashpal Singh:
Shri Ram Sewak Yadav:

Will the Minister of Finance be
pleased to state:

(a) whether the Industria]l Finance
Corporation has decided to issue
bonds of Rs. 6 crores which will
mature in 12 years;

(b) if so, the purpose and the
reasons therefor; and

(¢) whether bonds are guaranteed
by the Central Government?

The Minister of Finance (Shri
Sachindra Chaudhuri) : (a) The In-
dustrial Finance Corporation of India
made a public issue ¢f Bonds for
Rs. 6:00 crores on the following
terms:—

Rs. 98%.
5}% yer annum.

Issue price
Interest

Maturity 12 years.

The list for subscription was opened
on the 26th September and closed on

$18th September, 1966 when the issue
was fully subscribed.
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(b) The bonds were issued to in-
crease the working capital of the
Corporation for augmenting its re-
sources to meet the demands of in-
dustry for financial assistance.

(¢) Yes, Sir. The bonds are guaran-
teed by the Central Government as to
the repayment of the principal and
payment of interest in terms cf section
21(2) of the Industrial Finance Cor-
poration Act, 1948.

Seizure of Ganja in Salempur (U.P.)

1583. Shri Yashpal Singh:
Shri Ram Sewak Yadav:

Will the Minister of Finanes be
pleased to refer to the reply given to
Unstarred Question No. 3947 on {he
1st September, 1966 regarding seizure
of Ganja in Salempur (UP.) and
state the further action taken by
Government against the persons eom-
cerned?

The Minister of Fioance (S8hri
Sachindra Chaudhauri) : All the four
accused persons have been convicted
and sentenced to one year's rigorous
imprisonment each,

Mjs. Morar}i Gokul Das Spinaing and
Weaving Mills Ltd.

1584. Shri Ram Sewak Yadav:
Shri Yashpal Singh:
Shri Utlya:
Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of Finanee be
pleased to refer to the reply given to
Starred Question No. 789 on the 1st
September, 1966 regarding Mis.
Morarji Gokul Das Spinning and
Weaving Mills Ltd. and state:

(a) whether the allegations have
since been verified by Government;

(b) if so, the results of the investi-
gations; and

(c¢) Government's reaction thereto?
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The Minister of Finance (Shri
Sachindra Chaudhuri) : (a) The alle-
gations are being verified.

(b) and (c). Do not arise.

Smuggled Geeds 8eized In  Bembay

1585. Shri Ram Sewak Yadav:
Shri Yashpal Simgh:
Shri Hukam Chand
Kachhavaiya:
Shri Bade:
Shri Vishram Prasad:

Will the Minister of Fimames be
ploased to refer to the reply given
%o Unstarred Question No. 808 on the
28th July, 1960 regarding smuggled
goods seiced in Bombay and state:

(a) whether the investigations have
since been completed into the matter;
and

(b) if so, the action taken by Gov-
ernment against the persons comcern-
ed?

The Minister of Finance (Shri
Sachindra Chaudhuri) : (a) Yes, Sir.

(b) The case is under adjudication.

Reserve Baak Bmpleyoces

1386. Shrimati Renu Chakravartiy :
Will the Minister of Finance be
pleased to state:

() whether it is a fact that the
highly qualified Cash Department
employees of the Reserve Bank of
India have less promotional avenues
than those on clerical side; and

(b) if po, the reasons therefor?

The Minister of Finance (Shri
Sachindra Chsaudhuri) : (a) and (b).
It cannot be said that the cash depart-
ment employees of the Reserve Bank
have less avenues for promotion than
those employed on the general side. It
is the policy of the Bank not to recruit
highly qualified persons for the cash
department, the work being of a rou-
tine nature, but any person who might
sraduate or acquire other banking
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qualification after joining service im
the cash department is eligible for
transfer to the general side depart-
ments with protection of pay facility.

Blectrie Cremmateria

1587. Dr. L. M. Singhvi: Will the
Minister of Health and Famlily Plauning
be pleased to state:

(a) whether Government have any
scheme 10 assist the establishment of
Eleetric crematoria in different parts
of the country; and

(b) if so, the details and the ori-
teria of the scheme?

The Minister of Health and Family
(Dr. Sushila Nayar): (ay

» +
) 4

No.

(b) Does not arise.

Dependence em Fereign Aid

1588. Shri M. S. Maurti: Will the
Minister of Planning and Social Wei-
fare be pleased to state:

(a) whether his attention has been
drawn to a press report which appear-
ed in the Indian Express of the 30th
September, 1966 that the Minister for
Iron and Steel, while addressing the
progressive group on the Fourth Plen
in Bombay reported to have said that
too much dependence on foreign aid
will make the Nation ‘lose ite soul”;

(b) if s0, whether due attention has

been paid to this aspect while draft-
ing the Fourth Plan; and

(c) the steps taken to avoid depem-
dence on foreign aid?

The Minister of Planning and Social
Welfare (Shri Asoka Mekhta) : (a) Yes,
Sir. The account of the speech made
by the Minister of Iron and Steel to
the “Progressive Group” in Bombay
in the press report which appeared in
the Indian Express, dated 30th Sep-
tember, 1966 is misleading in several
respects.

L]

(b) and (c). The objective ¢ self-
reliance and self-generating growth is
embodied in the broad strategy of our
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Plans. Programmes for export pro-
motion and import substitution have
already been given very high priority
in the Fourth Plan.

Munieipal Finance Corporatien

1589. Shri Shree Narayan Das: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether a suggestion for the
establishment of Municipal Finance
Corporation for helping Municipal
Corporations with necessary funds for
their capital works has been made;
and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). (i) The Joint Session ot the
Ninth meeting of the Central Council
of Local Self Government and the
Fourth Conference of State Ministers
of Town Planning held in September,
1963, in New Delhi had recommended
the setting up of an Urban Develop-
ment Financial Corporation. The sug-
gestion was referred to the Ministry of
Finance whd expressed the view that
the setting up of such a Corporation
might not be desirable or feasible.

(ii) The Committee on Augmenta-
tion of Financial Resources of Urban
Local Badies set up by the Central
Council of Local Self Government has
recommended the setting up of an
Urban Development Board ior acting
as a Centra] agency to give iong-term
and short-term credits needed by the
local bodies for remunerative and non-
remunerative schemes. The Keport of
the Committee was forwarded to all
the State Governments, Ministry of
Finance and Planning Commission etc.
for necessary action. The Central
Counci] of Local Self Government at
its meeting held in February, 1965,
recommended that the comments on
the Report received from the State
Governments might be examined by a

Committee consisting of Prcfessor
M. S. Thacker, Member, Planning
Commission, Deputy Minister for

Health and the Minister for Urban
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Development, Maharashtra. This com-
mittee has not yet finalised its recom-
mendations,

(iii) The Rural Urban Relationship
Committee alsp set up by the Central
Council of Local Self Gopernment have
recommended that with a view to
meeting the capital requirements of
municipal enterprises a Municipal
Finance Corporation should be set up
to advance loans to local bodies. The
Report of the Committee has been for-
warded to all State Governments,
Municipal Corporations, Ministry of
Finance, Planning Commission etc. for
their comments.

Barking in Rural Areas

1590. Shri Shree Narayan Das: Wil
the Minister of Finance be pleased to
state:

(a) the number of branches opened
by the Commercial banks including
the State Bank of India in the rural
areas so far;

(b) how many one-man banks are
functioning at present in the rural
areas started by the State Bank of
India; and

(c) how they are working?

The Minister of Finance (Shri
Sachindra Chaudhuri) : (a) The State
Bank and its subsidiaries and the com-
mercial and co-operative banks have
now about 2,250 offices in rural and
semi-urban areas. Between the 1st
January, 1962 and the 30th September,
1966, 597 offices were apened by the
commercial banks, including the State
Bank and its subsidiaries in unbanked
rural and semi-urban areas.

(b) Eight one-man offices have so
far been opened by the subsidiaries of
the State Bank.

(c) Considering that the one-man
offices are meant to carry on an edu-
cative propaganda to ingulcate the
banking habit among the rural people,
they have been working quite success-
fully, though not at a profit,
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Supply eof Drinking Water in Delhi

1591. Shri Surendra Pal Singh: will
the Minister df Health and Family,
Planning be pleased to state:

(a) whether it is a fact that the
Delhi Municipal Committee sanctioned
a scheme for tapping underground
‘water from the Jamuna bed to aug-
ment the Capital’s supply of drinking
water in June, 19686;

(b) it so, the progress so far
achieved in the implementation of the
project; and

(c) the financial assistance which is
being provided by the Centre for this
‘project?

The Minister of Health and Family
Family Planning (Dr. Sushila Nayar) :
(a) Yes.

(b) The firm to whom this work
‘was allotted is preparing the detailed
estimate and plans and have intimated
that the same would be submitted in
this month,

(c) No special assistance for this
work has been given by the Centre
and the expenditure on the work will
be met from the loans given to the
Delhi Municipal Corporation for im-
Pplementation of Water Supply Schemes.

Under-involcing in Jute

1592. Shri 8, M. Banerjee:
Shri Daji:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that under-
invoicing in jute has increased to a
great extent during 1966 so far;

(b) if so, in how many cases pro-
secutions were launched in 1968, so
far; and

(0) in how many cases firms were
eonvicted?

The Minister of Finance (Shri
Sachindra Chaudhuri) : (a) There is

mnothing to® indicate that under-invol-
cing in jute has increased during 1966

80 far.
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(b) None.
(c) Does not arise.
D.A. to State Government Employees

1593. Shry S. M. Banerjee:
Shri Daji:

Will the Minister of Finames
pleased to state:

(a) whether some of the State Gov-
er ts have & ded A ial aid
from the Centre to increase the Dear-
ness allowance of their employees;

(b) if so, the names of those States;
and

(c) the reaction of Government
thereto?

The Minister of Finance (Shri
Sachindra Chaudhuri) : (a) Yes, Sir.

(b) Formal requests were received
from Andhra Pradesh, Bengal, Kerala,
Madhya Pradesh, Madras, Mysare,
Orissa, Punjab, Rajasthan and Uttar
Pradesh.

(c) In view of the increasing claims
on the available resources of the
Centre, Government have not been able
to assure any assistance in this regard.

be

Unaccounted Money

1594. Shri H. C. Linga Reddy:
Shri P. R, Chakraverti:
Shri Vishwa Nath Pandey:
Shrimati Savitri Nigam:
Shri P. C, Borooah:
Shri Bhagwat Jha Azad:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri M. L, Dwivedi:
Shri Kindar Lal:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No, 781 on the lst
September, 1968 and state:

(a) the hidden and black money so
far unearthed, both in kind and cash,
since July, 1966;

L ]

(b) the number of cases launched
and the conviction given so far since
January, 1966;
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(c) the number of people involved;
and

(d) the further steps taken to bring
out this money?

The Minister of Finance (Shri
Sachindra Chaudhuri) : (a) The esti-
mated concealed income unearthed
as a result of the searches carried out
by the Income Tax Deptt. during the
period 1st July, 1966 to 30th Septem-
ber, 196 is Rs. 3.33 crores. The value of
cash and other assets actually seized
during this period is Rs. 19,08,945.

(b) Prosecutions were launched in
five cases during the period 1st Janu-
ary, 1966 to 30th September, 1966; four
cases have not been finalised so far,
and one case resulted in conviction;

(c) 96 persons were involved in the
searches made during the period refer-
red to in part (a) and five persons
were involved in the prosecutions
referred to in part (b) above.

(d) All steps available in law are
being taken. The Intelligence Units
set up in the Income-tax Department
are actively engaged in discovering
unaccounted money.

Welfare of Backward, Depressed and
Tribal People

1595. Shri H. C, Linga Reddy:
Shri P. R, Chakraverti:
Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:

Will the Minister of Planning amd
Social Welfarg be pleased to state:

(a) the amount provided for the
amelioration of the backward, depres-
sed classes and tribal people in the
Third Five Year Plan;

(b) the amount actually
the several schemes;

spent on

(c) the reasons for the shortfall in
expenditure; and

&« (d) the programme of backward
Classes, Scheduled Castes and Tribal
Welfare as envisaged in the Fourth
Five Year Plan?
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The Deputy Minister in the Depart-

ment of Social Welfare (Shrimati

Chandrasekhar) : (a) Rs. 114 crores.

(b) to (d). The information is Leing
collected from the State Governments
and Administrations and will be laid
on the Table of the House soon after
receipt,

Untouchability

159¢. Shri A. V. Raghavan:
Shri A, K. Gopalan:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether the Committee set up
by the Department of Social Welfare
to review the progress of action
against untouchability has submitted
its report;

(b) if so, the main recommenda-

tions thereof; and

(¢) the steps taken to eradicate the
evil?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar) : (a) No.

(b) and (c). Do not arise.

Regional Public Health Laboratory at
Koshikode

1587. Shri A, V. Raghavan:
Shri A. K, Gopalan:

Will the Minister of Health and
Family Planning be pleased to refer
to the reply given to Unstarred Ques-
tion No. 4042 on the 1st September,
1866 and state:

(a) whether the site for the Regio-
nal Laboratory at Kozhikode has beem
located;

(b) it so, whether the plans and
estimates for the building have been
finalised; and

(c) when the same will be com-

pleted? .
The Minister of Health and Family
Planning (Dr, Sushils Nayar): (a) to
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(c). The matter iis still under oon-
sideration of the Government of Kerala.

Water Supply Calicut

1598. Shri A. V. Raghavan:
Shri A. K, Gopalan:

Will the Minister of Health and
Family Planning be pleased to refer
to the reply given to Unstarred Ques-
tion No. 2678 on the 16th August, 1966
and state:

(2) whether details of the Calicut
Water Supply Scheme received from
the Chief Engineer, Public Health
Engineering Department, Kerala has
since been scrutinised;

(b) if so, whether the scheme has
been approved; and

(c) when the work will be
up and completed?

taken

The Minister of Health and Family
Pl i (Dr. Sushila Nayar): (a)
and (b). The Government of India
have accorded approval to Part I of
the Calicut Water Supply Scheme at
an estimated cost of Rs. 86-8 lakhs.
Additional details for the distribution
system of Part II of the scheme have
been called for from the State Gov-
ernment.

(¢) The scheme will be executed by
the State Government. The execution
and letion will d d upon the
availability of funds and the priority
accorded to it by the State Govern-
ment.

Taxes en Water supplied for Irrigation

1599. Shri Subodh Hansda:
Shri 8, C, Samanta:
Shri P. C. Borooah:
Shri M. L. Dwived! :
Shri Bhagwat Jha Aszad:
Dr. M. M. Das:

Will the Minister of Irrigation amd
Pewer be pleased to state:

(a) *whether the levy of taxes om
irrigation water in all the States
differs;

(b) whether any suggestion has
been made by the Committee on Plan
Project to levy a uniform levy;

(c) if so, whether Government pro-
pose to fix a uniform levy throughout
the country; and

(d) if not, the reasons therefor?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): (a) Yes.

(b) A suggestion has been made to
rationalise the levy of water rates om
all irrigated areas.

(c) and (d). Fixing of water rates is
a State responsibility. However, a
uniform levy throughout the country
may not be practicable on account of
varying conditions of irrigation sup-
plied and varying nature of agricul-
tural practices.

Commercial Operation of Navigatiom
Canal from Durgapur te Caleutta

1601. Shri B. K. Das:
Dr. M. M. Das:
8Shri Bhagwat Jha Asad:
Shri M. L. Pwivedi:
Shri 8, C. Samanta:
Shri Subedh Hansda:
Shri P. C, Boroeah:

Will the Minister of Irrigatiem amd
Pewer be pleased to state the terwms
of agreement between the Damodar
Valley Corporation and the Hindustaa
Shipping Ltd. for commercial opera-
tion of the Navigation Canal! from
Durgapur to Calcutta?

The Minlster of State in the Ministry
of Irrigation and Power (Dr.K.L. Rao):
The agreement between the D.V.C.
and M/s. Hindustan Shipping Com-
pany Limited made on 18th July,
1968 envisages, inter-alia, the com-
mercial operation of the Canal by the
firm for a period of 10 years, com-
mencing from the 1st of Octobe? 1965,
on payment of toll charges subject te
an initial toll-free period of thres
years. Thereafter, toll at the rate of
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Rs. 1.50 per tonne will be collected
in respect of all sorts of cargo irres-
pective of the distance of transport
involved. After expiry of six years,
from the 1st of October 1865 the toll
charge shall be subject to review
with reference to an increase there-
.of subject to a ceiling of Rs. 2.00 per
tonne.

Some of the remaining broad fea-

tures of the agreement are as below:

(i) The firm shall at its own
.00St—

(a) provide barges with power
propelled tugs of adequate
capacity and comply with
specified technical require-
ments,

(b) comply with the require-
ments of the Damodar Val-
ley Corporation (Naviga-
tion) Regulations, 1968.

(e) procure cargo and/or goods
for the upward and down-
ward traffic in the Canal.

(ii) The firm shall not be entitl-
ed to claim any compensa-
tion if the Canal and/or the
roads leading to the same be
closed for repairs and/or
maintenance or on account of
inundation or deficiency of
water therein on which the
transport service is situated.

(iii) The rate of freights for the
cargo shall have to be got
approved by the Corporation
before the same is made
applicable by the firm.

(iv) Without prejudice to the
rights of the Corporation
and the Government of West
Bengal to ply their respective
vessels, inspection launches,
tug-boats and dredging

« units, the firm shall, during
the period of 10 years, have
the sole right to ply and ope-
rgte transport service in the
Canal.

NOVEMBER 17, 1966

3604

(v) The Corporation may at any
time require the firm to re-
pair or replace any barge
and/or tug which it consi-
ders to be in a dangerous
state of disrepair and the
firm shall thereupon be bound
to repair or replace it as
directed.

(vi) The firm shall not assign,
sublet or part with the right
and vprivilege to ply and
operate  transport service
without the previous consent
in writing of the Corpora-
tion.
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(vii) In case of any default in the
payment of toll charges, or
fees or of any penalty which
may be lawfully imposed, or
if the firm does not observe
and perform the covenants
of the agreement, it shall be
lawful for the Corporation
to enter into such agreement
or agreements with other
person or persons as it thinks
fit.

Training in Indigenous system of
Medicine

1602. 8hri 8, C. Samanta:
Shri M, L. Dwivedi:
Shri Subodh Hansda:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:
Dr. M, M. Das:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Gevernment have any
programme during the Fourth Plan
period for establishing institutions for
imparting education in indigenous
systems of medicine with improved
technique and additional courses of
modern medicine and surgery to meet
the ever increasing demands of medieal
facilities in rural arees;

(b) if the reply to part (a) above
be in the negative, the reasons there-
for;
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(c) if the reply to part (a) above
be in the affirmative, the amount
which will be available in the Fourth
Plan for the purpose; and

(d) how many persons would be
trained in the indigenous systems of
medicine?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) and
(b). The Central Council of Health
at its meeting held in Juue, 1966 at
Bangalore resolved that the reised
Shuddha Ayurvedic Education Scheme
as amended by the Adviser in Indi-
genous Systems of Medicine in the
Ministry of Health and Family Plan-
ping, and accepted by the Chairman of
the Central Board of Shuddha Ayurve-
dic Education should form the basis
for the development of Ayurvedic
Education in future. The question of
giving additional courses in modern
medicine and surgery to students of
indigenous system does not arise.

(c) and (d) An outlay of Rupees
Five Crores has been proposed for
the development of Indigenous Sys-
tems of Medicine, which includes
Ayurveda, during the Fourth Plan
Period in the State Sector. This in-
cludes provision for the upgrading of
existing Ayurvedic Colleges and/or
starting new ones. The allocation for
this purpose will be known only after
the State Plans have been finalised.
The number of persons who \yould
be trained in the Indigenous Systems
of medicine cannot als~ be stated
at present.

Reads in Mineral Bearing Areas of
Orissa and Mysore

1603. Shri Basappa: Will the Minis-
ter of Planning and Social Welfare be
pleased to state:

(a) whether the Planning Commis-
gion has taken up the question of
building more roads in mineral bear-
ing areas of Orissa and Mysore; and

(b) it so, the estimated expenditure
involved therein?
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The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) The
Mineral Ores Export Advisory Com-
mittee had made cerlair proposals for
road development in iineral bearing
areas in Orissa and Mysore and in
certain other States. These proposals
were forwarded by the Planning Com-
mission to the concerncd State Gov-
ernments with the request that they
might be considered for inclusion in
the State Plans. They havz also been
discussed during the fianning Com-
mission's discussions on. the Fourth
Plan proposals of State Governments.

(b) A view on these proposals will
be taken as the road programmes in
the State Plans are finalised for the
Fourth Plan.

Deputation Allowance to C.H.S.
Doctors

1604. Shrimati Savitri Nigam:
Shri H. C. Linga Reddy:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a Yact that the
deputation allowance of Central Health
Service doctors has been stopped since
1963; and

(b) it so, the reasons therefor?

The Minister of Hcaith and Famlily
Planning (Dr. Sushila Nayar): (a) and
(b). In accordance with the C.H.S.
Rules, 1963, which came into force
with effect from the 15th May, 1963,
all medical and public hcalth posts
of the participating orranisuticns
were included in the First Sche-
dule to the Rules in Part A-Duty
posts and Part B-Deputation posts.
The scales of pay of duty and depu-
tation posts being the same, no depu-
tation allowance is admissible to
C.H.S. doctors while holding such e-
putation posts. If they are required
to serve on deputation or on foreign
service in a post other than a post
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specified in sub-rule (1) of rule 11,
under the control of a State Govern-
ment, any local authority, statutory
undertaking or a Government com-
pany as defined in the Companies Act,
1956, or institutions receiving grants
from Government they will be grant-
ed such terms as are admissible under
the orders of the Central Govern-
ment.

Requisition ef Civil Dootors in Army

1605. Shrimati Savitri Nigam: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether it is a fact that those
Civi] doctors whose services are
requisitioned in the Army, in spite of
the fact that they hold senior posts
i their regular service, begin with
as junior officers in the Army as
Captains or Majors; and

(b) if s0, the reasons therefor?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) and
(b). Ranks are given to Civilian
Medical Officerg joining the Army
in accordance with the rules and
orders on the subject, the details
of which are contained in the pam-
phlet issued by the Ministry of
Defence from time to time. The civi-
lian doctors have the option of draw-
ing civilian rates of pay and allow-
ances if they are more advantageous
%o them.

Dovelopment of Tal area in Bihar

1008. Shrimati Turkeshwari Sinka:
Will the Minister of Irrigatiem and
Power be pleased to state:

(a) whether it is a fact that a peti-
#ion for the development of Tal area—
an area from East of Patna to Mon-
shyr—wag handed over to‘the Prime
MLAs. and MLCs. of that area,
Minister duly signed by some MUPs,
during her recent visit to Bihar;
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() if so, the action taken by Gov-
ernment thereon; and

(c) whether Government propose te
finalise this long pending scheme in
the near future?

The Minister of State im the Minis-
try of irrigation and Power (Dr. K. L.
Rao): (a) No such petition appears to
have been received by the Prime Min-
ister.

(b) Does not arise.

(c) The Mokameh Tal Scheme esti-
mated to cost Rs. 187 lakhs for the
development of the Tal area under
reference has been drawn up by the
State Government and is propcsed for
execution in the Fourth Plan,

Preducing Elecctricity frem Sea Waves

1607. Shri Yashpal Singh:
Dr. Ranen Sea:
Shri P. Kuahan:
Shri Laxmi Dass:
Shri Imbichibava:
Shri Umanath:

Will the Minister of Irrigatien and
Poewer be pleased to state:

(a) whether his attention has been
drawn to the report published im
Patriot of the 3lst September, 1008
that one Shri C. K. Prabhakaran Nair
has developed a scheme %0 generate
electricity by harmessing emergy pro-
duced by Sea Waves;

(b) whether any enquiry has beem
made in the matter; and

(c) if so, the result thereof?

The Minigter of State in the Minis-
try of Irrigation and Power Dr. K. L.
Rao): (a) Yes.

(b) Yes.

(¢) The scheme was sxamined in
the Central Water and Fower Com-
mission and has been found to be im-
capable of praetical impl tati




3609 Written Answers KARTIKA 26, 1888 (SAKA) Written Answers 3610

Frergy afw ¢ fawey €T

1608. =it myrare fag: wor T
sk fawa il g2 T Y g0 7
¥ .

(F) ¥ w@s: aw g7 fasrr
yT a, fu's fraifes smsa F a4
+4 faamaz, 1966 &1 I AT 91,
(A fror aar g

(@) afz gf, ar & w1 IO
2; "

(1) frafs & g F74 & fan
AUl FTAATE 7Y AT TGN 7

taard Wi faga Rama /W
AR (ToFo To T ) ¢ (F) A (7).
€@y Ao gz fawdt 97 F g7
afts 71 w7 ey fyar o
AT iy 1 IgwT eyf@ garaq
firar s )

Regularisation of Unauthorised
Colonies in Delhi

1609, Shri N. R. Laskar: Will the
Minister of Works, Housing and Urban
Development be pleased to refer to
the news published in the ‘Hindustan
Times' of the 17th September, 1966
and state:

ta) whether Government have ap-
pointed a Committee to regularise
the unauthorised colonies in Delhi;

(b) it so, when the Committee will
submit its final report; and

(¢) whether Government propose
1o restrict the Municipal Corporation
of Delhi from demolishing the un-
authorised colonies pending Com-
mittee’s report?

The Minister of Works, Housing and
Urban Development (Shri Mehr
<Chand Khanna): (a) Yes.

(b) and (c). The Committee has
submitted an interim report enunciat-

ing the broad principles on the basis
of which the unauthorised colonies
might be regularised. It will now
examine the cases of individual colo-
nies in the light of the principles re-
commended by it and this will take
5-6 months. Pending this examina-
tion, the Corporation has been re-
quested not to demolish the unauthor-
ised constructions which had been
made before the 1st September, 1962,
but neccessary action will be taken in
respect of constructions which have
come up after that date.

Overbridge connecting Bally Gung
with Kasba in Calcutta

1610. Shri Yashpal Singh: Will
the Minister of Planning and
Social Welfare be pleased to refer to
the reply given to Unstarred Question
No. 3982 on the 1st Septamber, 1966
regarding overbridge connecting
Bally Gung with Kasba in Calcutta
and state the progress so far made in
this regard?

The Minister of Planning and Social
Welfrae (Shri Asoka Mehta): The
overbridge referred to is a local
scheme and it is within ‘he compet-
ence of the State Government to exa-
mine and approve of it. It is under-
stood from the State Government
that the proposal for the overbridge,
as prepared by the Calcutta Improve-
ment Trust has been approved by the
State Government and included in the
State’s Draft Fourth Plan.

Delhi Sanitation

1611. Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Wil! the Minister of Health and
Family Planning be pleased to state:

(a) whether Government’s a%;
tion has been drawn to the news-i
published in the Statesman of the
8th September, 1966 under the head-
ing ‘Delhi Dirtiest Capital’; and

(b) if so, the steps contemplyted
to improve the Delhi sanitation?
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The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes.

(b) The Delhi Municipal Corpora-
tion have stated that they are trying
their best to improve the sanitation of
Delhi by—

(i) pressing additional trucks into
commission for refuse removal; (ii)
intensifying efforts for the conversion
of dry latrines into water borne lat-
rines; (lii) checking of refuse vehicles
at all the dumping grounds and at
strategic points to avoid overloading
of the vehicles and consequent spill-
over of refuse while in transit etc.

They have further explained that
sweeping is commenced during early
morning hours before day-break at
5.00 a.m. in the congested partg of the
city. Public urinals and latrines are
regularly attended to every day and
kept in a good state of repairs.

The nuisance arising out of fish and
fowl market around Jama Masjid will
be taken care of when the scheme of
re-development of this area is agreed
to. Plans have already been drawn
up in this regard and the work will
be taken up shortly.

The sanitation of the areas in the
jurisdiction of the New Delhi Munici-
pal Cmomittee is, relatively better.

AR, AT TG /AT
ee Y e afw

1612. it farefar formt
=Y so Ao famd

wr faw w57 g &¢ o3
®i7 {5 ¢

(£) A1 STmRA WEF, MA AT
w gy vew &0 fet afn g
WFGAT, 1966 2T ILHTAT 4T

(7) st aar v g, AT

() awmar afr B FgT FAX
# ot s X amr a1 2

NOVEMBER 17, 1966

Written Answers 3612

faar st (st eirx W)
(%) & (). ArEFR aqr qroET G5F
TR gEAr gFIS A 51wy @ A
I AT IS I TG AY AL |

FEG ST WEF F Y gHAr
ATy —

(F) 317937, 1966 71 F=\T
TERA AF T FAT ZW
A IFTUT TEY TFH 1798 54
ATE w4 4V |

(7)) (i) »faFar =% faamz-
qeg  F7-fratom} & wrow
FFTaT ¢ 1 3T AT F a9
§ araat § fraifefaay &
U, AAEE! AT ITATA
T FT AT E AT wTAT
¥ feqrdt Ay Td §
A wrR A F e faar-
1T A A S@ AF AN
HE AL &Y X awOI OTH
FEF TG RN AT FFAT )

(ii) &7 ez AF  qAr
aus wiafaad, 1944 ]
I 11 F AT, AU
FY FIIAT & ® F qTF AV
YA FLA FT FAQTEN(T5T
wwrg sfgafai & wsfer
ageEY) wwa { ety
et famr AT 30

() vTSEa & aFTAT TFW AGH
w7 & fAr 3efm gTmaa
mEp @ar ans AtafaT,
194 4FY T0T 1] & FO0T
faeafafms arqady v sv
ST qTAT S ——

(1) faaur gz fagifdr  w
2q fdY A THEY HeH YA



3613 Written Answers KARTIKA 26, 1888 (SAKA)

BN A THTAT W WA Fe-
T aRAr E

(ii) Fraffe & mes w3 Qv
/T F e fowar o wwaqr g
AR agAt F far I
EC R

(ili) s =77 sama fawer gy am
& @ wsq awe  Afgwifat
F1 ¥ wAvor-ae faam s awar
3 5 ageht 3 awrar ww fN
WO ) TIFTAT F ET
g T forar m wFar &1

(iv) foa faffch ¥ Fw
IATIA qEF FT FH TGS
E1Y ¥ aFTaT qY IAFY wriawy
F W AT AT A J4T
vl gra, 9% famfo &
TqFT A AR Feafy
B N F aFAT W Y
gt F fad Awr 91 wwAm
g

(v) wgr &8 fraifet @ aw
wa g, agi faaffa aar
IqF FATAArT & famg aiw
Ft wat ¥ qarfas  Fdard
Y =1 FY ST qHA R

T[T F 9AT WAy Fv qfifew-
faat & wAarT SO Ty Sadi ¥ ¥
F 1 0% § wfu® Iq7 qqAny w0

World Bank Aid for Drainage Scheme

1613. Shri Kolla Venkaiah: Will the
Minister of Irrigation and Power he
pleased to state:

(a) whether there is any proposal
to seek aid from the World Bank for
any drainage schemes in Andhra Pra-
desh as recommended by Mitra Com-
mittee; .
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(b) if so, the names of schemes on
which the ald is sought together with
quantum of aid sought;

(c) whether any discussions have
been held with the World Bank in
this regard; and

(d) if so0, the details therefor?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): (a) A proposal in this regard is
under consideration of Government.

(b) The schemes covered in this
proposal, as formulated by the State
Government, are indicated in the
statement laid on the Table of the
House, [Placed in Library. See No.
LT-7343/66]. The proposals of the
State Government are under examina-
tion. No decision has yet been taken
on the quantum of aid to be sought.

(¢) No.

(d) Does not arise.

Ashram Schools for Tribal Students.

1014¢. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri P. C. Borooah:
Shri Bhagwat Jha Aszad:
8hri M. L. Dwivedi:
Dr. M. M. Das:

Will the Minister of Planning and
Soclal Welfare be pleased to state:

(a) whether any study has been
made to find out the extent to which
the Ashram Schools have been liked
by the tribal students;

(b) if so, with what result; and

(c) whether a survey has also been
conducted to find out the percentage of
students who preferred to go back to
their villages to practice the practical
training got in the Ashram Schools and
percentage of those who go in 1or
higher education ?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) No.

(b) Does not arise.
(c) No.
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Welfare of Scheduled Tribes

1615. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Asad:
Dr. M. M, Das:

Will the Minister of Planning and
Sorial Welfare be pleased to state:

(a) whether the non-official orga-
nisations of all-India character, for the
welfare of Scheduled Tribes have been
able to create leadership among the
iribal people; '

(b) if so, which are the organisations
which have been successfu! to do %0;
and

(c) whether all these tribal leaders
are entrusted to do any constructive
work?

The Deputy Minister in the Depart-
ment of Social Welfare (Sbrimati
Chandrasekhar): (a) Yes, Sir.

(b) 1. Bharatiya Adimjati Sevak
Sangh, 2. Ramakrishna Mission. 3. Uni-
versity of Allahabad.

(c) Yes, Sir.

Belgian Credit

1616. Shri S. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Asad:
Dr. M. M. Das:

Will the Minister of Fimames be
pleased to state:

(a) whether Belgian Government
have offered a big credit;

(b) whether this has been accepted;

(¢) the amount of credit offered by
them;

(d) whether the offer is in cash er
kind; and

(e) if in kind, which projects will ve
setiup by this and when the actual
movement of the machinery will start?
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The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (c). The
Belgian Goevrnment has cffered a
Government-to-Government credit of
$1.2 million (Rs. 9 million) for 1966-
67. Our acceptance wiil be conveyed
through an inter-governmental Agree-
ment to be signed sfter the credit has
been approved by the Belgian Puarlia-
ment which is currently in session.

(d) In cash,

(e) Actual movement of machineries
will start on the basis of orders to be
placed on Beligan suppliers after the
inter-government Agreement is signed.

Kosi Projest

1617. Shri P. G. Sen: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) the quantity of water supplied
by the Kosi Project administration for
paddy transplantation during this year;
and

(b) the quantity of water going to be
supplied during the ensuing rabi crops?

The Minister of State in the Minis.
try of Irrigation and Power (Dr. K. L.
Rao): (a) 6,000 cusecs of witer were
supplied for paddy transplantation this
year in about two lakh acres.

(b) The same quantity of 6,000
cusecs is expected to be supplied dur-
ing the Rabi season also.
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Moti Mahal Restaurant, Delhi

1622. Shri Hari Vishnn Kamath: Will
the Minister of Health and Family
Planning be pleased to refer to the
reply given to Unstarred Question No.
2051 on the 11th August, 1966 regard-
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ing Moti Mahal Restaurant Dclhi and
state:

(a) whether the prosecution has beem
concluded;

(b) if 80, with what result; and

(c) if not, what stage the trial has
reached?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) Yes.

(b) The accused was disrharged.

(c) Does not arise.

Selling of Adulterated Honey by Khadi
Gramodyog Bhavan, New Delhi

1623. Shri Harl Vishnu Kamath: Will
the Minister of Health and Family
Planning be pleased to refer to the
reply given to Unstarred Question No.
1343 on the 4th August, 1966 and state:

(a) whether the court proceedings
have concluded;

(b) if so, with what result; and

(c) if not, what stage this trial has
reached?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) No.

(b) Does not arise.

(c) The case is still pecding in the
court. The next date of hearing has
been fixed for the 1st December, 196G6.

Additional Funds for Irrigation
Projects in U.P.

1624. Shri Surendra Pal Singh: Will
the Minister of Irrigation and Power
be pleased to state:

(8) whether it is a fact that the Uttag
Pradcsh Government have in additiom
to the Fourth Five Year Plan alloce-
tion approached the Centre for extra
financial help to enable it to implement
some of its irrigation projects whick
have spilled over from the Third Plan
period; and

(b) it so, the action takep by Gov-
ernment in the matter?
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The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): (a) Yes.

(b) The Fourth Plan proposals of
U.P. State are yet to be finalised. The
question of additional allocation over
and above the Fourth Plan allocations
does not arise at this stage.

Training in New Contraceptive
Measures for Family Planning

1625. Shri Stvamurthi Swamy: Will
the Minster- of Health and Family
Planning be pleased to state:

(a) whether Government  have
established any lnstitute to train the
persons in the technique of new con-
fraceptive;

(b) if so0, the number of the persons
trained so far; and

(c) the number and the places where
she Institutions have been started by
Government?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) Yes.

(b) The information is being colleet-
ed and will be placed on the Table of
the Lok Sabha as soon as it is ready.

(¢) ‘The training in the technique of
LU.CD. to trainers is provided at the
following Regional Institutions:—

(1) King George's Medical College.
Lucknow.

(2) All India Institute of Hygiene
and Public Health, Calcutta.

(3) Institute of Obstetrics and
Gynaecology, Government Mat-
ernity Hospital, Hyderabad.

(4) Institute of Obstetrics and
Gynaecology, Madras.

(5) Family Planning Training and
Rescarch Centre, Bombay.

(6) Centra] Family Planning Ins-
titute, New Delhi.

The ¢rainers in turn train other doc-
tors in their respective States.
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Gold seized at Chittorgarh

1627. Shri Vishwa Nath Pandey:
Shri H. C. Linga Reddy:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that gold
weighing 240 kg. valued over Rs. 30
lakhs hoarded by one Shri Chhagun
Lal Godavat in Chittorgarh (Raja-
sthan), has been confiscated by the
Central Excise, Delhi in September
1966; and

(b) it so, the steps, Government
have taken so far in the matter?

The Minister of Finance (Shri
Sachindra Chaudhurl): (a) Yes, Sir.
Undeclared gold weighing 240.040 Kgs-
valued at Rs. 12.50 lakhs (at the then
prevailing international raie) seized
from Shri Chhagan Lal Godavat a$
Chhoti Sadri in Rajasthan curing July-
August, 1865 for contravening the pro-
visions of Rule 126-I of the Gold Con~
trol Rules, has been confiscated absolu-
tely in September, 1966 by the Collec-
tor of Central Excise, Delhi.

(b) A personal penalty of ﬁs 25
lakhs has been imposed on Shif



3623  Written Answers
Chhagan Lal Godavat in view of the
gravity of the offence committed by
%him, Launching of  prosecution
againg him under Defence of India
Rule has also been ordered by the Col-
Yector of Central Excise, Delhi.

Industrial Finance Corporation

1628. Shri Basappa: Will the Minister
of Filnance be pleascd to state:

(a) whether Government are satisti-
od with the working of the Industrial
Finance Corporation in the matter of
kelping the industrial cooperatives;
and

(b) the criteria in the matter of
giving financial assistance to indus-
tries?

The Minister of Finance (Shri
8achindra Chaudhuri): (a) Yes, Sir.
The Industrial Finance Corporation of
India has since its inception upto the
30th June, 1966 sanctioned net finan-
cial assistance to 59 industrial coopera-
tives to the extent of Rs. 42.90 crores.
This works out to about 14.6 per cent
of the total financial assistance of
Rs. 292,75 crores sanctioned by the
Corporation to 430 indusirial units.

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-7344/66].

Government Servants' Wives as
Insurance Agents

1629, Shri R. Barua: Will the Minis-
ter of Finance be pleased to state:

(a) whether any statistics are avail-
able about,the number of Insurance
Agents from the wives of Government
employees especially in the Income-tax
and Sales-tax Departments;

(b) if so, their number;

(c) whether any survey has been
taken up to know if there is an in-
erease of Insurance Agents from the
wives of Government Employees; and

(d) if so, what is the assessment for
this increase?

The Minister of Finance (Shri
BSachindra Chaudhuri): (a) No, Sir.
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(b) to (d). Do not arise.
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Drinking Water Schemes in Punjab

1631. Shri Hem Raj: Will the Minis-
ter of Health and Family Planning be
pleased to state:

(a) the number and names of drink-
ing water schemes which were sanc-
tioned during the Third Five Year
Plan period for rural and hilly areas
in Punjab; and

(b) how many and which of them
have go far been completed, district-
wise?
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The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
135 rural water supply schemes were
sanctioned for the State of Punjab
during the Third Five Year Plan
period. Out of 135 schemes. 27
schemes pertain to the hilly areas of
the State. A list indicating the name
and estimated cost of each scheme is
laid on the Table of the House. [Plac-
ed in Library. See No. LT-7345/66].

(b) A Statement giving the requir-
ed information will be laid on the
Table of the Sabha as soon as it is
received from the State Government.

Transfer of Inspection Wing of
Stationery Office

1632. Shri Dinen Bhattacharya:
Shri Umanath: -

Wil' the Minister of Works, Ueuging
and Urban Development be pleased to
state:

(a) whether Government have made
a plan to transfer the Inspection Wing
of the Stationery Office to the Direc-
tor-General, Supplieg and Disposals,
which has Zona! Offices in Bombay,
Madras, Kanpur and Delhi;

(b) if so, the financial implications
resulting from the said change; and

(c) the reaction of employees con-
cerned thereto?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) to (c¢). A decision has
been taken to transfer the Inspection
Wing of the Stationery Office toge-
ther with the Staff and equipment to
the Directorate General of Supplies
and Disposals. The approach of the
employees to the scheme has general-
ly been unhelpful. They have, how-
ever, been assured that their service
rights would be protected.

Iddikki Project

1633. Shri Maniyangadan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether there is any scheme
proposed for continuous fresh water
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supply in the Alwaye region through
the Periyar river on completion of the
Iddikki Project in Kerala; and

(b) if 8o, the details thereof?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): (a) Yes.

(b) The Kerala Government have
submitted a preliminary rcport of Ed-
malayar Project in the Periyar system
to provide for adequate discharge of
water during the summer. A detailed
report and estimate is under prepara-
tion and details will be known after
this is received,

Rural Water Supply Schemes in
Kerala

1634. Shri Maniyangadan: Will the
Minister of Health and Family Plam-
ning be pleased to state:

(a) the amount allotted for the
Rural Water Supply Schemes in Kerala
during the Third Five Year Plan
period;

(b) whether the whole amount hae
been spent; and

(c) if not, the
reasons therefor?

shortages and the

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Rs. 50 lakhs.

(b) and (c). The required informa-
tion is being collected and will be laid
on the Table of the Sabha as soon as
it is received from the State Guvern-
ment.

Shastri Nagar Colony, Delht

1635. Shri Kolla Venkaiah: Will the
Minister of Works, Housing and Urbam
Development be pleased to statn:

(a) whether the Delhi Development
Authority propose to evict the residents
of Shastri Nagar Colony; .

(b) if so, the number of residents te
be evicted;
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(c) the number of buildings to be
destroyed and their approximate value;

(d) whether the cost of buildings
and land wil! be paid and alternative
site given to the residents;

(e) if not, the reasons therefor; and

(f) if so, how and when?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) In the Master
Plan for Delhi, the area where Shastri
Nagar Colony is situated is reserved
for a district park. No residential
colony can, therefore, be allowed to
remain there.

(b) and (c). No survey has vet
been conducted with regard to the
number of houses actually construct-
ed in the colony, their value and the
number of persons living in them.

(d) to (f). The Delhi Administra-
tion had issued a warning through a
Press note dated July 19, 1981, that
constructions coming up after Nov-
ember 13, 1959, will not be regularis-
ed. Houses in Shastri Nagar have
been constructed in spite of this warn-
ing and in violation of the provisions
of the Delhi Municipal Corporation
Act. Therefore no compensation or
alternative sites will be allotted to the
owners of these houses when they are
demolished,

AIC.C. Session at Ernakulam

1637. Shri Vasudevan Nair:
Shri Warlor:

Will the Minister of Works, Hous-
ing and Urban Devel t be pleased
to state:

(a) the expenditure incurred by the
Kerala Government on building or
repairing roads in connection with the
recent All-India Congress Committee
Session he'd at Ernakulam;

(h) whether any renovation works
werd undertaken in the Government
Guest House and Tourist Bungalows;
and
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(¢) if so, the expenditure incurred
for that purpose?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) to (c). The in-
formation is being obtained and will
be placed on the Table of the House.

Committec: set up by Education Panel
to Stuidy Education Problems

1638. Shri D. C. Sharma: Will the
Minister of Planning and Soclal Wel-
fare be pleased to state:

(a) whether the Education Panel
set up five Committees to study major
education problems;

(b) if so, their constitution and

terms of reference; and

(¢) the progress made by them in
their work?

The Minister of Planning and So-
cial Welfare (Shri Asoka Mehta): (a)
Yes, Sir. The Education Panel decid-
ed to set up flve committees. Four of
these Committees have been set up.
The fifth will be set up a little later.

(b) The constitution of these com-
mittees and their terms of reference
are placed on the Table of the House.
[Placed in library. See No. LT-
7346/66].

(c) One of these Committees has
met and submitted its report. The
meetings of other committees are
being convened soon.

Prices of Drugs

1639. Shri Maheswar Nalk:
Shri Yashpal Singh:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government have
taken a final decision as regards the
fixation of prices of new drugs under
the Drugs Prices (Display & Control)
Order, 1966; N

(b) i so, the nature thereof;
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(c) whether steps taken for
quality control of drugs have been
successful; and

(d) it not, the remedial steps pro-
posed to be taken?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). The Drugs Prices (Display
and Control) Order, 1266 also applies
to the new drugs. ’

(c) and (d). The statistics collected
reveal downward trend in the sale
and manufacture of sub-Standard and
spurious drugs which gives an indica-
tion that the steps taken for quality
control of drugs have been generally
successful. However, to make the
quality control of drugs more effec-
tive, the Government propose to take
the following further steps:—

(i) Zonal Offices of the Central
Drugs Control Organisation
are proposed to be set up
during the Fourth Five Year
Plan to bring about a close
laison between the Central
and "State Organisations. The
major functions of the Zonal
Officers are to ensure that
standards of inspection of
manufacturing premises are
uniform, to investigate the
movement of spurious drugs
particularly in  inter-State
commerce and to ensure the

proper standards of drugs
moving in inter-State com-
merce.

(ii) To bring about a more uni-
form and strict enforcement
of the Drugs and Cosmetics
Act, training is wroposed to
be given to Drugs Inspectors
as to the manner in which
they should screen manufac-
turing firms and the facilities
to manufacture, the proce-
dure in regird to prosecu-
tions etc. It is also propos-
ed to provide Drugs Inspec-
tor® with techoical and other
literatu-c ne-~ :ary for keep-
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ing themselves abreast of the
latest manufacturing tech-
niques and testing of drugs.

(iii) In the Fourth Ffive Year Plan
it is proposed to expand the
testing facilities available in
the country,
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Tuticorin Thermal Plant

1641. Shri Dighe:
Shri Vishwa Nath Pandey:
Shri Muthiah:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Unstarred Question
No. 613 on the 28th July, 1966 regard-
ing thermal plant at Tuticorin and
state:

(a) whether the Technical Sub-
committee of the Advisory Committee
on Irrigation Flood Control and
Power Projects has since examined
the scheme to set up a thermal plant
at Tuticorin;

(b) it so, its recommendations; and

(c) it not, when the study and
scrutiny of the scheme will be com-
pleted?

The Minister of State in the Minis-
try of Irrigation and Power (Dr, K. L.
Rao): (a) to (¢). The Technical Sub-
Committee have submitted their re-
commendations suggesting that it
would be more economical to install
additional generating capacity at En-
nore. The Advisory Committee on
Irrigation, Flood Control and Power
Projects have decided that the matter
would first be discussed with the
State authorities before taking a final
decission in the matter.
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Scarcity Area in Orissa

1643. Shri Maheswar Naik: Will the
Minister of Irrigation and Power be.
pleased to state: -

(a) whether the Minister ot State
for Irrigation and Power after his
tour in the scarcity areas of Orissa
has suggested taking up harnessing
the Indrawati, Udarti, Sargade, Tel,
Hathi and several other streams in
order that vast rice growing tracts
would be immensely benefited by the
projects; and

(b) how many of thesee suggestions
will be taken up for implementation
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during the current plan and what will
be the Central aid?

The Minister of State in the Mlais-
try of Irrigation and Power (Dr. K. L,
Rao): (a) Yes.

(b) The new schemes to be taken
up in the Fourth Plan of Orissa State
have yet to be finalised. It is pro-
posed to give priority to medium #rri-
garding distribution of electricity in
affected areas.

The question of Central aid will be
eonsidercd along with the fnalisa-
tion of the Fourth Plan proposals.

Distribution of Electricity im
Kerala

1644. Shri Dighe:

Shri Vishwa Nath Pandey:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Unstarred Question
No. 1302 on the 4th August, 1966 re-
garding distribution of electricity in
Kerala and state:

(a) whether Government have con-
sidered finally about the distribution
of electricity in Kerala; and

(b) if so, the decision taken in the
matter?

The Minister of State in the Minis-
try of Irrigation ani Power (Dr. K. L.
Ra0): (a) and (b). The matter is still
under consideration, and no final
decision has yet been taken.

Edamulayar Project in Kerala

1645. Shri Dighe:

Shri Vishwa Nath Pandey:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 1303
on the 4th August, 1866 and state:

(a) whether it is a fact that Gov-
ernment have considered finally the
project report which was submitted
by the Central Water and Power Com-
mission regarding Edamulayar  Pro-
ject in Kerala; and .

(b) it so, what is result of it?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): (# and (b). The State Govern-
ment has been advised to recast the
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estimate providing for an earthen
dam instead of masonry, as proposed
earlier.

Annual Foreign Exchange Budget
1646. Shri Sham Lal Saraf: Will the

Minister of Finance be pleased to
state: :

(a} whether it is a fact that Gov-
ernment draw up an annual Foreign
Exchangse Budget, both for expected
and anticipated receipts from all pos-
sible sources, so also the likely ex-
penditure to be incurred in that year;
and

(b) it so, whether it is proposed to
be announced and if so, when?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) There is no
Foreign Exchange Budget os such.
What is for convcnience called a
foreign exchange budget is a review
made at half year intervals of the
resources in foreign exchange likely
to be available in the succeeding
period, of the demands for foreign
exchange that are likely to accrue and
of the manner in which the estimated
resources could be deployed to best
advantage over the competing de-
mands.

(b) No. However, the Import
Policy announced every half year is
based on the conclusions of this re-
view.

Improvement of Statistics During

Fourth Plan

1648. Shrl Basumatari: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether it is a fact that Gov-
ernment are going to spend Rs.
180,000.000 on the improvement of
statistics during the Fourth Five Year
Plan; ,

(b) the amount which will be spent
by the Centre and how much by the
States: and

(¢) the amount spent during
Third Five Year Plan?

The Minister of Planning and So-
cial Weliare (Shri Asoka Mehta)» (a)
Yes Sir. This represents tihe propos-
ed outlay on Statistics under the

the
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development head ‘Other Program-
mes’ for the Centre and the States /
Union Territories in the Fourth Plan
period.

(b) The distribution of proposed
outlay of Rs. 18 crores in the Fourth
Plan between the Centre and the
States /Union Territories will be as
under:

e _ Rs. crore).
Centre  States Union Territories
10.6 6.5 0.9

(¢) The expenditure during Third

Plan on Statistics under the head
‘Miscellaneous’ in the Centre and
States/Union Territories is of the

order of Rs. 6°5 crores.

Vacant Houses

1649, Shri P. C. Boroozh: Will the
Minister of Works, Housing and
Urban Development be pleased to
state:

(a) whether it is a fact that a large
number of quarters for Government
employees in Delhi, which have been
fully constructed, are lying vacant for
want of essential amenities and ser-
vices like water and electric supply;

(b) if so, the number of newly
constructed quarters lying vacant;

(c) when they are likely to be
ready for allotment; and

(d) the steps being taken in that
direction?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) to (d). Construc-
tion of about 800 quarters in Rama-
krishnapuram was completed some
4ime ago by the C.P.W.D. but it has
.10t been possible to allot them because
water and electricity connections
have not yet been given. Mecasures
to give the water connections are
still under consideration by the Muni-
cipal Corporation of Delhi. As re-
gards electricity, Government were
committed, by the arrangements in
respcct of Sectors of Ramakrishna-

NOVEMBER 17, 1966

Written Answers 3636
puram earlier constructed, to pay to
the Delhi Electric Supply Undertak-
ing the full cost of street lighting
within the Sectors, half of the cost
of low voltage mains and for service
connections in excess over the first
100 feet of lead. In respect of the 800
quarters lying vacant, tha Undertak-
ing has however increased its demands
to include the full cost of sub-staticn
building and equipment, the whole of
the cost of low voltage mains and the
whole of the lead in :ervice connec-
tions. As these increased demands of
the Undertaking .are considered un-
reasonable, steps are being taken to
ascertain the limits, if any, imposed
by the Indian Electricity Act on such
increasing demands. In the mean-
time, the Undertaking has refused to
agree to Government’s propesal that
the work of giving electricity connec-
tions be taken up immediately. to
minimise the delay in the allotment
of the quarters, pending a settlement
of the financial issues belween the
Government and the Undertaking.

Central Engineering Service Exami-
nation

1650. Shrimati Tarkeshwari Sinha:
Will the Minister of Works, Housing
and Urban Development be pleased
to state the number of candidates
who have been selected in the Cen-
tral Engineering Service, Class I for
which an examination was held in
19657

The Minister of Works, Housing and
Urban Development  (Shri  Mehr
Chand Khanna): For appointment in
the Central Public Works Department,
ten candidates have been nominated
to the Central Engineering Service
(Civil)=—Class 1 or two the Central
Electrical Engineering Service—Class
I

Second Thermal Power Station in
. Gujarat

165L Shri Man Sinh P. Patel: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether Government' have
taken any decision to have second
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Station near the
newly oil-find areas in Gujarat; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.

‘Rao): (a) There is no proposal at

present to have Second Thermal
Power Station near the oil bearing
areas in Gujarat.

(b) Does not arise.
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to Employees ted at

Hindon Airfield

1655. Shri S. M. Banerjee:
8hri Yashpal Singh:

Will the Minister of
pleased to state:

Finance be

(a) whether it is a fact that the
Central Government employees posted
at Faridabad are getting all allow-
ances as admissible at Delhi whereas
the Central Government emplyees
posted at Hindon Airfield including
those who reside at Delhi do not get
the same when both the places are
situated at the same distance from
the Delhi Municipal limits; and

(b) if so, reasons therefor?

The Minister of Finance (Shri
S8achindra Chaudhuri): (a) No, Sir.
Central Government employees serv-
ing at Faridabad do not get sll
allowances at Delhi rates. However,
in consequence of the shifting of cer-
tain offices from Delhi, the staff have
been allowed to draw Cijy Com-
pensatory Allowance at Delhi rates
for one year after which the rates are
to be gradually reduced to nil over
the next 18 months.

(b) Does not arise.
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M.B.BS, Condensed Course

1656. Shri M. N. Swamy:
Dr. Saradish Roy:
Shrl Dinen Bhattacharya:
Shri Laxmi Dass:
Shri Umanath:

Will the Minister of Health aad
Family Planning be pleased to state:

(a) whether she has personally
advised the U.P. State Governmens
to implement the scheme of M.B.B.S,
geondensed course for the integrated
students;

(b) whether the students of State
College of Ayurveda (Ancient and
Modern medicine) of Lucknow Uni-
versity went on strike in support of
the said scheme; :

(c¢) whether the College Authori-
ties have announced closure of the
college sine die and if so the reasons
given by them; and

(d) the steps taken by Government
to settle the grievance of students?

The Minister of Health and Family
Planni (Dr, hil Nayar): (a)
No, Sir. The Central Council of
Health had recommended a condensed
licentiate course for students qualified
from integrated Ayurvedic insti-
tutions,

(b) The students went on strike in
support of their demands which in-
cluded studies in modern medicine.

(c) and (d). It is understood that
the U.P. Government have announced
final closure of the college as only two
students had attended tho college
after its re-opcning on the 24th Octo-
ber, 1966, in spite of their efforts to
settle the strike. Detailed informa-
tion from the State Government is
awaited.

M.BB.S. Condensed Course
1657. Shri M. N. Swamy:

Dr. Saradish Rdy:
Shri Laxmi Dass:
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Shri Dinen Bhattacharya:
Shri Umanath:

Will the Minister of Health and
¥amily Planning be pleased to state:

(a) whether it is a fact that the
Wational Council for Health has
approved the scheme of M.B.B.S.
eondensed course for the integrated
graduates;

(b) if so, the names of States which
have not implemcnted the scheme
and the reasons therefor;

(c) the steps taken by the Gov-
.ernment to pursuade the State Gov-
ernments to implement the scheme;

(d) whether the Government of
U.P. have expressed their inability
%0 implement the scheme; and

(e) it so, the reaction of Govern-
tnent thereto?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) No,
Sir.

(b) to (e). Questiop does not arise.

Rodent Eradication

1658. Shri Surendra Pal Singh:
Shri Ram Harkh Yadav:

Will the Minister of Health and
Wamily Planning be pleased to state:

(a) whether it is a fact that some
Hime back her Ministry appointed a
Committee for Rodent Eradication;

(b) if so, the work which this Com-
mittee has put in 8o far in this regard;
and

(c) the recommendations, if any,
which have been made by it to bring
about an effective control over the
rodent menace in the country?

The Minister of Health and Family
JPlanning (Dr. Sushila Nayar): (a) A
Committee for Rodent Control was
appointed by the Government of India
tn the Minisity of Health and Family

(b) and (c). The Rodent Control
Committee has prepared its draft re-
port, and sent it to its members for
their comments.

Land in Minto Road and D1.Z. Areas,
New Delhi

1659. Shri P. C. Borooah: Will the
Minister of Works, Housing and Urban
t be pl d to state:

(a) whether it is a fact that Govern-
ment propose to dispose of by publie
auction the land vacated, in Minto Road
and surrounding areas and D.1.Z. area
irr New Delhi with the demolition of
old quarters meant for Government
employees;

(b) if so, the steps taken in that
direction and which specific areas are
to be so put to auction; and

D
Dev

(c) the reasons for not replacing the
old quarters with new ones for Gov-
ernment employees as previously pro-
posed?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) No.

(b) Does not arise.

(c) The land will be utilised in
accordance with the land use pres-
cribed in the Zonal plans of the areas.
The Zonal Plan of the D.IZ. area
which has been approved provides
inter alia for construction of residem~
tial units and, in fact. some residential
units for Government employees have
already been constructed in this area
Construction of some residential unite
in the Minto Road area for Govern-
ment employees has also been
sanctioned but actual construction will
be taken up after the Zonal Plan for
this area has been approved and funds
are made available.

General Duty Medical Officers

1660. Shrimati Tarkeshwari Sinhar
Will the Minister of Health and
Famlily Planning be pleased to state: .

(a) whether it is a fact that diffe-
rent sets of rules for General Duty



3643  Written Answers
Medieal Officers Grade I, nhave been
framed, one for direct recruits and
another for departmental promotees;
and

(b) if #o, whether these have any
adverse effect on the prospects of pro-
motion of the Departmental candi-
dates?

The Minister of Health and Family
Pl ing (Dr, Sushil: Nayar): (a)
and (b). Appointments to General
Duty Officers, Grade I, by promotion
and by direct recruitment are made
in accordance with the provisions of
Rules 7, 7-A and 8 of the C.H.S. Rules.
1963, as amended by the CHS.
(Amendment) Rules, 1966, copies of
which are available in the library of
Parliament. These Rules have no
adverse effects on the prospects of
promotion of departmental candi-
dates.

Polio Vaccine

1661. Shri Sonavane: Will the Minis-
ter of Health and Family Planning be
pleased to state:

(a) whether it is a fact that Polio-
Vaccine was not available at Kalavati,
Irwin and Safdarjang hospitals im
Delhi in September, 1966;

(b) it so0, the reasons therefor; and

(c) the position of supply of the
said Vaccine in the various hospitals
in the country?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
(¢). Not all the hospitals stock this
vaccine. In Delhi, the All India Insti-
tute of Medical Sciences, Safdarjang
and the Kalavati Saran Children's
hospital supply this vaccine to
children who need it. In the month of
September, the Kalavati Saran
Children’s hospital had run out of
stock.

The Safdarjang Hospital had ade-
quate stock.

Irwin Hospital does not stock palio
waccine.
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This is a specialised vaccine and
cannot be administered without pro-
per medical care. Adequate supply of
vaccine is available with the Haffkine
Institute, Bombay, under special
storage conditions. While the avail«
ability of the vaccine in the varous
hospitals in the country is not known,
this vaccine is supplied on request
from the Director of Medical Services
of the States concerned from the Cen-
tral stocks at the Haffkine Institute.
It is also available with the Trade.

Rural Electrification in Mysore State

1662. Shri H. C. Linga Reddy: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the amount provided for rural
electrification in Mysore State in the
Third Plan;

(b) the amount epent
above period;

during the

(c) the programme of rural electri-
fication in Mysore State in the Fourth
Plan period; and

(d) the number of villages electri-
fied so far?

The Minister of State in the Minis
try of Irrigation and Power (Dr. K. L,
Rao): (a) Rs. 1,235 lakhs inclusive of
Central assistance.

(b) Rs. 966 lakhs.

(c) The programme is still under
finalisation.

(d) 4,136 villages up to 31st March,
1966.

Drafi Bill to amend Scheduled Castes
and Scheduled Tribes Order

1663. Shri D, S. Patil: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether the draft Bill to amend
the Scheduled Castes and Scheduled
Tribes Order has been finalised;

(b) it so, when it is dikely to be
introduced and whether it is likely t®
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be enacted before the dissolution of
the House; and

(c) if not, the reasons therefor?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) to (c). The
draft Bill for amending the Scheduled
Castes and Scheduled Tribes Ordery
has not been finalised and the matter
is still under consideration.

Tube Wells in Bihar

1664. Shri Rama Chandra Mallick:
Shri Sudhansu Das:

Will the Minister of Irrigation and
Power be pleased to state:

it is a fact that the
Government of Bihar have already
submitted an emergency scheme en-
visaging energisation of 4,000 tube
wells;

(a) whether

(b) if so, the total amount required
by the State Government to meet the
situation created by the recent drought
in the State;

(c) whether the State Government
have also requested the Centre to
approve of the emergency medium
irrigation schemes costing about
Re. 20 crores; and

(d) if so, the action taken by Gov-
ernment thereon?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L
Rao): (a) Yes.

(b) Rs. 3 crores for the energisa-
tion of the 4,000 tubewells referred to
above in addition to the Annual Plar
outlay of Rs. 2:75 crores for 1966-87.

(c) and )d). The State Government
has been requested to furnish detail.
ed proposals (Project Reports) for the
medium irrigation schemes to be
taken upsunder the emergency pro«
gramme,
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Jalsindhi Bundh on River Narmada

1085. Shri D. J. Naik:
Shri Chhotubhal Patel:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that an
agreement between Maharashtra gnd
Madhya Pradesh Governments has
been reached to construct Jalsindhi
Bundh on Narmada river; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): (a) Yes.

(b) Gujarat, which is also a ripariaa
State of Narmada, is not a party te

this Agreement. Efforts are being
made to arrive at a satisfactory
settlement among the concerned

States for the optimum development
ot the entire Narmada River System.

Central Institution for Research and
Tralning in Public Cooperation

1666. Shri D. J. Naik:
Shri Wadiwa:
Shri Chhotubbai Patel:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether it is a fact that a Cen-
tral Institution for Research and
Training in Public Cooperation has
been recently established by ‘the Plan-
ning Commission;

(b) if so. the functions thereof; and

(c) the annual expenditure to be
incurred by Government?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta) : (a) Yes.
The correct name of the Institution is
the Central Institute of Research and
Training in Public Co-operation.

(b) A statement is iaid on the iable
of the House showing ‘he genegal
objects of the Institute. [Placed in
Library. See No. LT-7347/688].
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(c) The annual expenditure will de-
pend upon the actual requirements of
the Institute and will vary from year
%0 year. For the current financial
year, a provision of Rs. 4 lakhs has
been provided in the Budget Estimates
of the Planning Commission to be given
to the Institute as grant-in-aid.

Civil and Electrical Engincers in
Kerala

1667. Shri Mohammed Koya: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the iotal number of Engineer-
ing Graduates recruited and number
of Diploma holders and certificate
holders promoted to the cadre of
Junior Engineers (Electrical and Civil
Wing separately) in the Kerala State
E'ectricity Board from the 1st October,
1963 to 1st June, 1966;

(b) whether the conditions contem-
plated in G.O. No. MS-449/63-PW
dated the 21st October, 1965 of Gov-
ernment of Kerala have been strictly
observed in the matters of their re-
cruitments and promotions; and

(e¢) if not, the rcasons therefor?

The Minister of State in the Ministry
of Irrigation and Power (Dr. K. L.

Rao) : (a) The position is as follows:—
Elec. Civil
" Graduates 45 5
Diploma holders 26 5
Certificate holders 24 32

(b) and (c). It has not been possible
for the Board to implement the orders/
fully as it experienced certaiu practi-
cal difficulties in this behalf. While
€he matter was under consideration of
the State Government an industrial
dispute arose between *‘he Executive
Employees Union and the State Electri-
ety Board in which “Promotion and
appointment to the cadre of Junior
Engineers” was one of the items of
dispute. This issue along with two
other issues were referred to adjudi-
eaticn on 18th August, 1964 by the
State Government. The final award of
the Industrial Dispute is awaited.
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1668. *t wndx fug faqwi :
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FHAIET FT TF g9 RqA-FT A8
fe 3 § R oF f & A a™
AT CF & THL FT T4 FX a1 F4-
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(=) afz g a1 398 Far FOO0
AR £
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grr fRaY  wTdaTd #Y sravawar €Y

Tralning to Nurses and Compowndecrs
for Service in Rural Areas

1670. Shri Brij Basi Lal:
Shri Vishwa Nath Pandey:
Shri Surendra Pal Singh:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that a Soviet
team of nurses and doctors at present
on visit to India have suggested- that
Government should train qualified
nurses and compounders for service in
the villages where doctors are reluc-
tant to work; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Health and Family

Planning,, (Dr. Sushila Nayar): (a)
Government has no information.

2073 (Ai) LSD—5
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(b) Does not arise.
Statue of Late Rashbehari Basu

1671, Shri H. N. Mukerjee: Will
the Minister of Works, Housing and
Urban Development be pleased to
state whether there has been any pro-
gress in the execution of plans to
instal a statue of the eminent revo-
lutionary leader, the late Rashbehari
Basu at a suitable site in Delhi, the
venue of some of his most celebrated,
exploits?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): The proposal was
considered by the Committee for Ins-
tallation of Statues in Delhi at its 3rd
meeting held on 10th December, 1966
and was deferred. Since then no
meeting of the Committee has beemn
held.

Observance of Refund Week by
Income Tax Department

1672, Shri S. N. Chaturvedi: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that a re-
fund week was recently observed by
the Tncome-tax Department;

. (b) if so, the number. and amount
of refund allowed in the Agra region
during this period; and

(¢) the number of refund cases
pending at present for (i) over one
year, (ii) over two years, and (iti)
three years or more in this region?

The Minister of Finance (Shri
Sachindra Chaudhuri) : (a) Yes, Sir.
The various Commissioners of Income
tax were directed to observe a ‘refund
week’ for the clearance of rc‘und
cases.

(b) and (c). The requisite informa-
tion is being collected and will be laid
on the Table of the House in due course.

Laxmi Commercial Bank, Delhi

1673. Shri Shiv Charan Gupta: Will
the Minister of Fimance be pleased® te
state: '
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(a) whether it is a fact that any
enquiry/investigation has been carried
out by the Income Tax Department in
the recent past in the matter of
deposits in the Laxmi Commercial
Bank Ltd., Delhi;

(b) if so, the result of the enquiry;
and

(¢) the steps taken to realise in-
eome-tax from spurious depositers?

The Minister of Finance (Shrl
Sachindra Chaudhuri) : (a) Yes, Sir.
The enquiries are in progress.

(b) Does not arise.

(¢) The question of realisation of tax
will arise enly after the investigations

are compléted and assessments
made.
=q Wl A ey, et ®
AT

1674. st WiwTCHT® Avar: wr
e aqr ofcae frdtes w28
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(W) o g 1 e ¥ TSV
AT F1 AN FT FTH T E I
HR Tq XA § 3= G ST o GY
& Tar TFT QmoATaT AT 9 W@
& 1 &® q1T 3 ATFA F1 AT F7 faar
ST W7 QAT &1 gare ggr fxar
SAT T FH F fewmaT, 1966 F
w7 aF fFY S Ay e @ fRER
feafa # wtz gure g1 s

Irrigation Projects in Mysore

1675. Shri H. C. Linga Reddy: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the stages at which the follow-
ing irrigation works are at present im
Mysore State along with their esti-
mates:

(i) Hemavathi in Hassan
District;
(ii) Thirumani in Kolar District;

(iii) Harangi and Kambadakode in
Coorg District;

(iv) Kangice in Bidar District; and

(v) H kal in B lore Dis-

trict;

(b) the area likely to be irrigated
or the quantum of power likely to be
generated, as the case may be, by
ﬂxem;

project

(¢) the reasons for the delay in
their execution;

(d) whether they have been includ-
ed in the Fourth Five Year Plan; and

(e) if so, when they are likely to
be completed?

The Minister of State in the Ministry
of Irrigation and Power (Dr. K. L.
Rao) : (a) None of these Projects has
been sanctioned so far.

(b) The area likely to be irrigated or
the quantum of power likely to be
generated will be known only when
the scope of the Projects is finalised.

(c) Does not arise,
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and Hemavathi have
in the

(d) Harangi
been proposed for execution
Fourth Five Year Plan.

(e) The dates by which they are
ikely to be completed will depend
upon the funds to be provided for
these two Projects dsring the Fourth
Plan period. The Fourth Plan is yet
to be finalfsed.

39} AR SA wt faew
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Cauvery Drinking Water Supply
Scheme

1679. Shri H. C. Linga Reddy: Will
the Minister of Hm and Family
Planning be pleased to refer lo the
reply given to Unstarred Question No-
3401 on the 7th April, 1966 and state:

(a) the progress since made in the
implementation of the Cauvery Drink-
ing Water Supply Scheme in Banga-
lore City;

(b) the amount spent 8o far;

(c) whether the World Bank has
financed the scheme and if so, to what
extent; and

(d) the financial
available by the Central .and
Governments so far?

The Minister of Health and Family
F i (Dr. Sushila Nayar): (a)
The consultants of this projects M/s.
Binnie & Co., London have submitted
their detailed report including the
estimates of cost for the Bangalore
Water Supply and Seerage Schefne.
On the basis of that report, the Gov-
ernment of Mysore have requested the

assistance made
State
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Government of India to approve the
revised estimate of Rs. 38 crores. This
is under examination.

(b) The State Government had
anticipated an outlay of Rs. 256 lakhs
during the Third Plan. Necessary in-
formation. in regard to the amount
actually spent so far is being collecfed
and will be laid on the Table ¢f the
Sabha as soon as it is received frpm
the State Government.

(c) The proposal is still under nego-
tiation with the World Bank.

(d) Central assistance for wuirban
water supply schemes is given by way
of loan to the extent of 100 per cent.
The Government of India had sanc-
tioned Rs. 300 lakhs for the scheme
during the Third Plan and a provision
of Rs. 200 lakhs has been made in the
current year's budget for this scheme.

12 hrvs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

(i) REPORTED PROTEST BY THE DEFENCE
AUTHORITIES oOF ‘EASTERN ZoNE
AGAINST MISMANAGEMENT OF THE
RAILWAYS IN THAT AREA.

oY amoe fag : (F711) ¢ e
wgRa, & ufaaradm &% wga ¥
faafafes faga a7 o 35 wa @7
vard feamar § w7 grdar &0 §
IE FTA AL H OF FFTA T —

“rataa (fed N19) & wfrear
gifuwifedt gror 9w &a ¥
= T I & wfF faiw
(9rez) Fr Amrare ) W

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh) :
The occasion for the subject under
discussion is obviously a report in a
section of the Press that following the
recent derailment of a Military Special
on 11th November, 1966, the Defence
authorities have blamed the Railway
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Ministry for mismanagement of rail-
ways. I have already made a state-
ment on the floor of the House on
14th November, 1966 on this accident.

I can, unhesitatingly, say that the
Press report is entirely unfounded,
malicious and devoid of facts and
neither I nor the Railway Ministry nor
the Northeast Frontier Railway Ad-
ministration have received any such
communication from the Defence
Ministry, the Army Headquarters, the
Eastern Command or the Corps Com-
mander in the area. The Defence
Ministry has also stated that neither
they nor any of the above army autho-
rities have any «nowledge of the
alleged complaint.

The Calling Attention Notice refers
to the neglect of track and signals by
the Railways. The track structure,
signalling equipment and the mainte-
nance thereof on the Northeast Fron-
tier Zone ars up to the accepted
standards for the speeds permitted.
The track and signalling equipment are
regularly inspected by the supervisory
staff and kept in good trim and are not
allowed to be neglected in any manner.

I would like to draw the attention
of the House to the various statements
made by me on the accidents which
have happened from time to time.
There has been no contradiction of
any kind in the statements made by me
as alleged by Shrimati Renu Chakra-
vartty.

When accidents are attributed to
sabotage, this is always based on solid
grounds. The proceedings c¢f the
Parliament would bear me out when I
say that whenever an accident has
happened due to failure of the railway
staff, there has been no hesitation at
any time and at any level in accepting
it as such.

A section of the Press has also made
a reference to the withdrawal of
patrolling of railway track over the
section on which the Military Special
derailed. I may inform the House that
security patrolling against tampering
with track and acts of sabotage is a
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responsibility of the State Government.
The section where the accident occurred
was being continuously patrolled by
the West Bengal State Police from
September, 1965 and this patrolilng was

' discontinued with . effect from 1st
August, 1966 as the State Goverrment
did nop consider the continuance of
patrolling necessary any further. The
Railway Administration, however, con-
tinued the usual monsoon patrolling by
gangmen which was withdrawn from
15th October, 1966 on the cessation of
the monsoons.

e "R - A qudTe fa/g

sty fed (A7) : weae wdT,
fraw 197 ¥ A@Ed AT yEEET
s § 1 a8 faw wgar & fs E WY
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T faerm aaT § 2T Aal) qgET I9F
TR A AT | FA AT A Ay
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TaaT & €Y, TEH TeaEEEr W@ &
Fiferr wgama Afew ...
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Shrimati Renu Chakravartty (Bar-
rackpore) : The hon, Minister has
completely denied that any communi-
cation has been received, whether that
be in the form of a letter or by word
of mouth. I take it that in no cir-
cumstances any warning or request for
further better patrolling had been
given by the Defence authorities. If
it is wrong or right, I shall raise it
later on. But at the moment I want
to know whether his aitention had been
drawn to the Statesman report which
has appeared today where the police
have stated that the Invest?gation
officers have found that one nut of a
fish plate had been missing for a long
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[Shrimati Renu Chakravartty]
time but it was quite clear that it had
taken place long time back the hole was
full of cobwebs and whether it is also
a fact that the area in which the
particular accident took place was a
heavily guarded area because the
Seyoke bridge is constantly guarded
and on the left flank of the track is
the unfordable Tiesta river while on
the small hillock on the right there
is a military camp. So, from all
points of view the information given
in the paper is that the police in-
vestigation and enquiry officials felt
that there is little visual evidence of
sabotage according to senior peclice
officials. Has his attention been drawn
to this and if so would he iike to
clarify how it is that they have come
to this understanding and the Railway
ministry says that it is a case of
sabotage and as far as Shri S. K.
Patil is concerned, he has made a
thundering speech on that point in
Calcutta.

The Minister of Railways (Shri
8. K. Patil): Very much so. My
attention has been drawn to it. In the
first place, I do not know who is this
police official. An individual Police
official in this business has rothing to
do with this, because whenever such
accident occurs, the responsibility of
determining it is with the Additional
Commissioner of Railway Safety.

Shri Priya Gupta (Katihar) : rose—
(Interruption).

Shri S. K. Patil: The police are a’

party to this business just as the rail-
ways are a party. Therefore, (Inter-
ruption) —this is not the first time,
ot v femg 7T 9T FAT T

FTHT | FTetT FAT & T AL
sl

Mr. Speaker : Order, order. I would
ask Shri Priya Gupta to sit down.

Shri S. K. Patil: Therefore-- in re-
gard to such things from the police—of
course, in the first place, we have not
reccived it. The report said some
polce official has said it, and the hon.
lady Member has given so much
ecredence to it. She is not prepared
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The removal of the fish-
plate there, finding the fishplate
there, is a material evidence, but
the ultimate report will be, as I said,
naturally, in the hands of the Addi-
tional Commissioner of Railway
Safety.

Shrimati Renu Chakravartty: One
more question,

Shri Priya Gupta: On a point of
order.

Shrimati Renu Chakravartty: I do
not think there are many signatories to
this. So, you could allow one more
question,

to wait.

Shri Priya Gupta: I raise a point of
order. (Interruption) Let me submit

8 gurt FEr § 9 fafweet e
qifeqt g 7
Mr. Speaker: Under what rule?
=t fim e - W9 @G FAYEF
g TEY & 1 WP @ & 1 g ey
FY AT ®F qBT AZY . ...
ot Aq fema : Fidd? w0 v TG
A E I AmAm A RE? ANy
faaw aqamar ar |

Mr. Speaker: Order,
sit down.

Shrimati Renu Chakravartty : Since

order. Please

‘the Prime Minister is present here, I

want to ask whether it is under the
contemplation of the Government, in
view of these conflicling reports.—
whether a judicial enquiry into this
whole affair will be instituted.

Shri S. K. Patil: No, Sir It will ncé
be instituted.

Shrimatl Renu Chakravartty : I want
the Prime Minister to answer. Shri
Patil is in the dock. It is a question
to be answered by the Prime Minister.
(Interruption).

Shri Priya Gupta: Let me submit
what I want to say.

Shri H. N. Mukerjee ¢(Calcutta
Central) : We want an answer from the
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Prime Minister. It is a very serious
$hing.

Mr. Speaker: The answer has come.

Shrimati Renu Chakravartty * I want
the Prime Minister to answer.

Shri H. N, Mukerjee: Very serious
things are happening and we would
definitely like to have the answer from
the Prime Minister (Interruption).

Mr. Speaker : This is not the manner,
Mr. Mukerjee. I think the answer has
come. The Prime Minister is also
here. If she wants to say anything,
she might, but when the answer has
come, I cannot force her to give an
answer.

Shri H. N. Mukerjee : Very serious
things are happening and the Govern-
ment is in the dock. They are trying
to take shelter behind varbal pyro-
technics. The Prime Minister says
nothing, She is sitting quit. (Inter-
ruption).

The Prime Minister and Minister of
Atomic Energy ' (Shrimati Indira
Gandhi) : I endorse what has been
said by the Railway Minister, who is
the Minister concerned with the matter
(Interruption).

Mr, Speaker: Order, crder. The

same answer she supports.

&t fira o © 3 e W e
%197 %) gurr Fg1 98 & fF X
fafaee #1 ag FAF & a1 73 T
g 78 @ & % 1% qwIT A wiwese
FET S JI § IF A eI
T BT g% & 99 % Ifeqa 393 o7
& weex 1% 11T & foram zom 2 fv
S Y oREE Par 2 IAW IaET
FrIlASE gfera & Fr & 7 §omo
¥ gRar @, Ag 4 e A &, A g
fafas mefe graq d a1 981 Whether

it is contempt of the House or not.

1888 (SAKA) Mismanagement on 3662
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shri Banga (Chittoor) : Let him
reply, Sir. It is a releyant point. He

may put it in his own way, but that is
a relevant point which must be replied
to by the Government.

Mr. Speaker: I am not goint to
depart from this: that only the
signatories are allowed. If in this
manner some others also rise to put
questions I shall not be compelled to
allow them.

Shri Priya Gupta: The Minister is
decelving the House.

Mr. Speaker: He may send me in
writing that that is a wrong answer.

ot g fomad : weww wEEw, WA
¥ Reqdn ¥ 7g W }, I9W ¢F AW
#* mro amY w@aqr g

“The investigating officers gene-
rally discount the theory of politi-
cal gabotage on the basis of avall-
able information while criminal
sabotage is unlikely in view of
the fact that military personnel
alighting from undamaged bogies
immediately after the accident
found no traces of attempted loot-
ing.”

STY FEEHAT F qAT AT T ATIH
frar & i Torfifas T s o fas
qcq €8 NTRE F AR FAATH <IS &1
SAFR EfF T FTFW TR
nfgedz TAFETHFT | TT TR &
¢ gig @ ¢ 1w @7 owww
wie ¥ vigia ¥ foar @, ag mg
afad :

“I may inform the House that
security patrolling against teraper-
ing with track and acts of sabotage
is the respomnsibility of the State
Government.”

(1]

**Expunged as ordered by the Chair.
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Shri Hanumanthaiya (Bangalore
City) : Is it right to say like that?

N WEE . W WY §q1
FA7 WEY § T FL A F g ad
WM. ... (vmwem) @8 T
N o & Al gm sk q@
freET @@ )

ot A% fowd o ww W@ oA@ ¥
frmay sid, &9 W g9 a<g MW
frarer fea, T a<g frarerd 71 w9 Y
Rt easdh i I SN

WEW WERY . WY qqTS ST
Ty N qfed awar . . . (srrew)

oY g fowd T frgwt & s
W Sy 9T g o frawy ¥ wex

TR owew fdd .., (sTewmw)
T A W ¥ g qG G FdAEr
& fawrar |

W HERT WY qEAA qE
ay g ?

wtug fowad : & g Y q@aTE
1Y 3 7 94w § % o= f 78 wafee-
“for wwE FRa § R ogEer wr
A T 91 AR g2 w7 AT
T3y & 5 a8 N Nz-HE e § @
R ey A , Uy g A
&, ST IHTT 9T A 99 27 & Y fET
HAY AT 7 qHIaE aedt 97 e
g1 9% gHer (A ? Far g4t w@ea
g9 & WE A F feg day § 7
T W FTA T AT 7 feafq v
Ffg?

To aw gwn fag : gdmAw
IR ATE 39T R F A H L.
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ot vy fomad : wrT T4 A T

W E? Fuwar ¥ a1 9 q@ q@
Ty ... (wmEEw) Tz &Y
T R E? AR AT qET

TR gww fag FARXFTRI B .

(srwavr) . . . Tw gwn fag k¢

FFAaEA@ T . . . (WEANA)

st go ®To uffew : fieer wwT,
IR ** e geame fE R,

1 want that it must be prompt-
ly expunged.

woaw wgg . ag fAwe fean
T

ot O ®w =W (INE)  TE
qIg I ag WY Fg1 fF ag a.aaw
w1t §, ag WY faw famr gy L . .
(e

ot ay fomd : FERE ¥ g ¥
frmue fEarg . . . (vaEwm)

st fra Ao (aE) o osTOEy
waeqT ¢ A famr o9 & &y
e ag faae faar sndw A @
o & gEw § fAwrem w@v 91 1 A7
I MT T @ & % fafaee @
qAF ATAAF Fg WL .. ..

VT WEA © AT HIOT N TqRT
SETE W |

Shri S. K. Patil: Not taking into
consideration the abusive language of
the hon. Member to which I paid no
attention, so far as the investigation
machinery is concerned, this is not the
report of investigation machinery.
Some official somewhere las said it.
Therefore, although the police is making
an enquiry, the ultimate responsibility
will be fixed after the Additional Com-
missioner of Railway Safety, who is
not an officer of the Railway Ministry
has also held his enquity. He is an
officer of the Transport Ministry.

**Expunged a8 ardered by the Chair.
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ot we fawd : woma wiEE, N
YT FT T A3Y A1AT | (Interruption).

Mr. Speaker : I have asked Mr. Priya
Gupta more than half a dozen times
not to interrupt.

&t Ay fomad : g wEEa, R
¥ FT FATE TG W4T |

STEqR g ;|7 AT |

=Ry fma : 7w Frwar s
< A AHRT Faw § 5 9T aEEIHY
foreerd , s g grane fafeeg
X ;g7 av a€ fafaa sedt §,
o Y ey F A ¥ @ w g gL L
(=S

Mr. Speaker: There are two distinct
things. One is security and the cther
is investigation. Both are being done
by different departments.

&t wg fomd - dFe wTH GDET
qAIA g ) ... (vwEsw) W iy
q JATT | WIT g AE T gF AT AW
sarg faT |

weaw wEtEm ;& Agt ¥ awar |

ot 7y foma : GF A% /NET B
foredrdy T AT AT G T L L.
(wa=aT)

Shri Hem Barua (Gauhati): Since
preliminary investigations into the
Siliguri accident reveal that it 1is
neither an act of God nor an act of
sabotage and since there have been
as many as 13 accidents of a serious
nature since Shri S. K, Pati] took over
the responsibility of administering the
railways, may I know frum the Prime
Minister—I do not want her to change
her pack horses in mid-stream—but
why is it that she has not subjected
some of the erring horses to the order
of the whip, so that the people's safety
may be ensured?

KARTIKA 26, 1888 (SAKA) Mismanagement on 3666
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Mr. Speaker: Order, order. This is
not the question to be put on a culling
attention notice.

Shri Hem Barua: Why, Sir?
Mr. Speaker: That is my opinion.

Shri Hem Barua: May I submit in
all humility that there have been 13
accidents of a serious nature during
the tenure of office of Mr. S. K. Patil
and he does not have the moral com-
punction to resign. Therefore, I ad-
dressed my question to the Prime
Minister.

Mr. Speaker: As a supplementary it
cannot be allowed.

Shri Hem Barua: She has not taken
this matter into consideration. Be-
cause of one accident, Shri Lal Bahadur
Shastri resigned.

Mr. Speaker: Order,
Vishwa Nath Pandey.

order. Shri

st favere avem (wm)
AR WA wEIRE A A qaw=q faar g,
a8 Afeq fear § fF—

“I can, unhesitatingly, say that
the Press report is entirely un-
founded, malicious and cdevoid of
facts and neither I nor the Rail-
way Ministry nor the Northeast
Frontier Railway Administration
have received any such communi-
cation from the Defence Ministry,
the Army Headquarters, the East-
ern Command or the Corps Com-
mander in the area.”

& § For & P S gETEC aEronat
¥ sarfra gom &, ag Fafae &, fraae
g wIEN & qUT 3T FT0 gwrd
T AT /AT w@em ¥ afg wer &
TERIN G @ | T WAl HEEY
A TE &7 FE "wwArAA &7 5 0R
sFaR & fawy %18 sw-afafa Fndd
af &= <1a qIegT &1 AT AT e
M@ & THE T 9@ § FHTAL
@ HEE a8l . .,
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QAW AHIA : AT F AT qEA
e e FX faar, 43 qET

Shri S. K. Patil: It is a very good
suggestion for action.

Shri Ranga: May I know whether,
if not on this occasion, con earlier
occasions the defence people—the
special security people—who are there
have made any complaints to the Gov-
ernment regarding the inadequacy of
the steps that were being tuken or
whether they have suggested &ny im-
provements to be made and the Gov-
ernment has not been able to comply
with their request?

Shri S. K. Patil: The respunsibility
in this matter is rather delicate, be-
cause it goes beyond the normal rautine
of the railway’s responsibflity. It is
a different type of track with which
other people are concerned. Wherever
there is any emergency cr danger, the
responsibility is shared by Defence,
State Government, Home Miristry and
Railways; joint action is taken. This
particular place is about 25 miles from
Siliguri; ‘it is not exactly near the
Nagaland. (Interruptions). I am talk-
ing of the general question of respon-
sibility. The responsibility was shar-
ed by the Bengal Government and
ourselves, the patrolling, because thris
is also a difficult area, but the Ben-
gal Government, after sometime,
found that the patrolling was not
necessary because it did not serve any
purpose and for some time it was not
done. We can take up that matter
with the Bengal Government. But
this has nothing to do with that.

Shri S. M. Banerjee (Kanpur): In
the statement which has appeared in
the Statesman of today, a portion of
which was read out by Shri Madhu
Limaye and Shrimati Renu Chakra-
vartty, it is said 4hat a preliminary
police inquiry inw the derallment of
a military special train was ccnducted
by a senior police official. Now, while
saying that there is no question of
sabotage, it says:

“On the other hand, there was
indication of negligence or at least
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bad maintenance of the railway
track which could have accounted
for the derailment. A goods train
on the same section was derailed
the same night. On the spot in-
vestigation of the rail rack showed
that one nut of a fishplate had
been missing for a long time...”

This is the statement which has ap-
peared in the Statesman of today. So,
since a senior police official has made
a preliminary inquiry and he has found
out that this is neither a political
sabotage nor any sabotage with the
crimina] motive or arson, I would like
to know from the hon. Minister
whether a high-power commission will
be appcinted—it may not be a judicial
inquiry as such—to investigate into
the whole affairs and till the commis-
sion gives the report, will the Minister
resign peacefully and gracefully.

Mr. Speaker: That has nothing to
do with this. Only the first part of the
question may be replied to.

Shri S, K. Patil: So far as the first
part of it is concerned,—this ig one
of the many accidents Lhat take place
and the accidents occur and as much
as the Railways, the vpolice are also
the party—the hon, Member is reading
something from today’s paper and
joining it on to the Call Attention
question which arose cut of dificren
circumstances. As I told in the begin-
ning, this is said to be from some
official of whom he knows nothing
and whose report has not come to us
and at best, even if it is so, the ulti-
mate report of it will be in the hands
of the A.CR.S.

Shri S. M. Banerjee: I want your
protection, Sir. I referred to the stute-
ment in today’s paper. This statement
has nothing to do about America. This
is what happened on that day. I
think, the hon. Minister should read
morning papers apart from the Con-
gress paper. This is in connection
with the same accident. I do not
know whether the hon. Minister has
seen this statement and, if rot, at
least his deputy or assistant must
have read it and it was expected that
he would reply to this.« This is
about the police investigation,

3668
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Mr. Speaker: He said that one police
officer has said it and that the inyuiry
is still going on.

Shri S. M, Banerjee : The inquiry is
going on. I admit that it is under a
different Ministry, the Transport
Ministry—it is not under the Rai:way
Ministry. My suggestion is that since
there are differences of opinion bet-
ween the statement given by the hon.
Minister either on the 14th or even
today and by the police authorities
and where two Governments are
concerned. the Central Government
and the State Government....

Mr, Speaker : His question is whether
a high-power commission would be
appointed.

Shri S. K. Patll: I have said it.
This is highly unnecessary. As re-
gards the statement to which the hon.
Member draws attention about some
goods train derailment, it was miles
away from this place.

Shri S§. C. Jamir (Nominated-Naga-
land) : The hon. Minister mentloned
about Nagaland or Nagas in every rall-
way accident. Why does he reduce all
these accidents to Nagaland? If he
does so, I strongly resent this.

Shri S. K. Patil: My reference To
Nagaland was not about the accident
but it was about the general arrange-
ment that we have got, whether it is
Nagaland or other part—and, there-
fore, Nagas have nothing to do with
it.

Shri S. C. Jamir: It is assumed.

Shri S. K. Patil: Not my assump-
tion. B

12.30 hrs.
RE: CALLING ATTENTION NOTICE
(Query)

Mr. Speaker: I have received an-
other call-attention notice from Mr.
Ranga about the order of shooting at
sight in Delhi. We can take it up at
the end of the day.

Shri Ranga (Chittor) : The difhiculty
is this. I gave a notice of an adjourn-
ment motior? and you were pleased to
say ‘no’. All right, I accepted that.

KARTIKA 26, 1888 (SAKA)
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Then I gave the same notice as call-
attention notice. You were good en-
ough to admit the call-attention notice,
but you cut out one portion of the
text that I had given. I would like
you to let me have the privilege of
reading out the whole text as an when
I read it out.

The second poini is this. The ex-
perience in the House has been that
after 4 O'Clock we are finding it very
difficult to get a quorum and we do
not know how long the sitting of the
House is likely to be prolonged or to
go on after 4 O'Clock. Therefore, I
would request you to let me take it
either now or at least at 4 O’Clock,
so that I can discharge my responsi-
bility in regard tq this matter properly.

Mr. Speaker: My difficulty now is
that under rules only one call-attention
notice can be allowed in a sitting.

Shri S. M. Banerjee (Kanpur): It
can be admitted as a special case.

An hon. Member: The second has
been allowed in the past.

Mr. Speaker: We took up the second
at the end of the day. I can assure
bhim this much that if it is not taken
up today for want of quorum, then
I will give it the first priority to-
morrow.

Shri S. M. Banerjee: Today there
may be firing,

Shri Ranga: This question, as you
Know, refers to...

Mr. Speaker: If the House agrees,
we might take it up at 4 O’'Clock.

Severa] hon. Members: Yes, .

Mr. Speaker: Allright. We take it
up at 4 O'Clock. Now papers to be
laid on the Table.

wtaq foRd (F77) : sere vy,

AT g2 W eATRG e geaTT § A
FIHN HETA & | AN QT ST
ARGE AL DEd eI L1 - SO

OEW WERA ¢ TIE FT FTEIEY 0

o T € )



3671

Papers laid

oY wq fomd s sqA ey
wifeq fer & afF uF &1 @ Fe
gy famr

T wENEA - ATET, AET

ot Ay faqd
g JeEr 7

TEG aOF ®

12.33 hrs,
PAPERS LAID ON THE TABLE

CusToMs AND CENTRAL Excise DuTiEs
ExpoRT DRAWBACK (GENERAL) NINETY-
FOURTH AMENDMENT RULES, 1966, ETC.

The Minister of Finance (Shri
Sachindra Chaudhuri) : On behalf of
Shri B. R. Bhagat, I beg fo lay on the
Table—

(1) A copy of the Customs and
Central Excise Duties Export
Drawback (General) Ninety-
fourth Amendment Rules, 1966,
published in Notification No.
G.SR. 1689 in Gazette of
India, dated the 5th November,
1966, under section 159 of the
Customs Act, 1962 and section
38 of the Central Excises and
Salt Act, 1944. [Placed in
Library. See No. LT-7335/66].

(2) A copy of Notification No.
G.SR. 1690 published in
Gazette of India, dated the
5th November, 1966, under

section 159 of the Customs

Act, 1962. [Placed in Lib-
rary. See No. LT-7336/66].
L)
INDIAN  ArRcraFT  (PuBLIC HEALTH)

AMENDMENT RULES, 1966

The Deputy Minister in the Ministry
of Health and Family Planning (Shri
B. 8. Murthy): On behalf of Dr.
Sushila Nayar, I beg to lay on the
Table a copy of the Indian Aircraft
(Public Health) Amendment Rules,
1966, published in Notification No.
S.0. 2741 in Gazette of India, dated
the 17th September, 1966, under section
14A of the Aircraft Act, 1934. [Placed
in Library. See No. LT-7337/66].
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ot A (wevR) o wema wPEm,
T AL AT g iy

woow wgEg 3w ads ¥ At
g1 §Fall Mr. Maurya, I got your
communication. f9E3Y 7@ swady  firelr
g A S8 Qw fafw F am
TR

st WY 9@ aw faedt &1 s
ST ag AR 9 § WA | Fe A
|t g § fomay f5 g Y g av
gag [T 91feC | gw X & @ oav
fF stsgmr a1gE TS WS w4 AfFT
g @ feoga @ § <
fer . .

Mr, Speaker: He will sit down.
He will resume his seat.

st W A0 A g i
AL et Fr Igowr Fr A | AL W
Y qATNY &Y 7€ A7 g £ A AE AR
wai ot wg ?

TR WEWAG : A9 WG I3 I1G |

&t AYd - 3y F7 g fag w1d 9
Ty SIfed & 45 smar §

Mr, Speaker: I have received com-
plaints from three of the hon. Members
that they were harassed during the
night and searches were made. They
have written to me that prctection
should be provided. (Interruntions)
If I say anything, then I am confronted
with this insult—I am giving you
‘Upadesh’. If I have to say a few
words, I am not allowed to say those.

Q¥ WA WA : 4 WY & AT
a1 Fg1 W™ T ?
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weas wEE ;S gl w61 £
# gRW X E

it ®o #Wto waat (FMYR)
o WA F wT W |

qow WA ;. qH TS AT
gt ¥ gy frFrad faelt § s 9%
e oo @I & HY IR QW
fafaeaT aTga & T8 A9T R 1 47 IT®
Fe gar ¥ v {fay 5 w1 oA g
& ot Feadd #7 foamag & 9k fog
FIE q9 @ M AR ITHT e AT
e | ¥ v AT 5w F 8 grew
F FEAE K ARG AT {E
FFN

=t W PR &) T FY AgeAAT
| P

s wEEa ;W raT ey e
T & AT @Y oaTa A7 F7 IAQ Frferw
FEIT |

oY @Y : Y FY oY B 37 qE
Q FIAFT 1 FIT T9T HIATA ]I
& 93 7 & g Hav Aveq & qaAn
gt g i =i fre dfaaa ¥ gfew
F1 Yar, frg dfewa @ 7% gwA A
qAret &t af, frw a0 F | ¥ 70 fwe
X ¥ 97 741 9 A 9eAT FY IgIRA
F1 ? 9 qg arq g% ? Fegafaw qref
oF gramT et & & g% ad qEt
fgar & a®rq Y Fv afea T gq
% 8 gm & 9P Zar wmzq § @
SRAT HMT T & fom & fam g
F a7 el & araar IgaT fr g9 avg &
T4t fmn war ?

san qg - #oww 7 frwraa
I T AT F fag Wor 1 § W
ol aa T |

(SAKA) Arrest of Members 3674

=t /Yd : sraq, v fafiet s
agi ¥ gA7 FIG A A & 43 g qa

@ & 7z Ot 7@ AL qW wqra
23 7 He should be asked. What is
he doing?

e WEEY - T A0 W7 Al
qg FF1 § |

12.37 hrs.
ARREST OF MEMBERS

(Dr. Ram Manohar Lohia and Shri
Ram Sewak Yadav)

Mr. Speaker: I have to inform the
House that I have received the follow-
ing communication dated the 16th
November, 1966 from the Superumn-
dent, Central Jafl, New Delhi:—

“I have the honour to state that
Dr. Ram Manohar Lohia, Member
Lok Sabha, was admitted in this
Jail on the night of the 15th/16th
November. 1966, under secctions

'107/150, Criminal Procedure Code.
by the court of the Sub-Divisional
Magistrate, New Delhi.”

I have also received the following
further communication, dated the 17th
November, 1866 from the Sub-Divi-
slonal Magistrate, New Delhi:—

“In continuation of my letter to
you dated the 16th November, 1966
intimating the arrest of Dr. Ram
Manohar Lohia, Member, Lok
Sabha, under section 107, Criminal
Procedure Code, 1 beg to inform
vou thi{ soon after the arrest the
hon. Member was produced before
me and on his fallure to furnish
the security he was remanded to-
judicial custody till the 28th Nov-
ember, 1% and theyoater was,
lodged in Tihar Jail, New Delhi. I
very much regret that in my ear-
nestness and respect for the House,
I immediately took action to im-,
timate you about the arrest of the
Honourable Member but inadver-
tently I omitted to mention the,
fact of the detention in Tihar Jail
and also the date of his detention,
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i.e.. the night of 15/16th Novem-
ber, 1966.

Furthermore, in my having
referred to section 107, Criminal
Procedure Code, 1 omitted to
mention that the arrest was effect-
ed under section 114 of the Crimi-
mal Procedure Code. Dr. Ram
Manohar Lohia was taken into
eustody under sections 107/180.
Criminal Procedure Code.........."
(Interruptions).

Shri Kagmr Singh (Ludhiana) : You
eannot arrest under 150; perhaps it is

Mr. Speaker: I may be allowed %o
voad it.

“...an there was apprehension
of breach of public peace on ac-
eount of kis open advocacy thst
students should defy orders under
section 144, Criminal Procedure
Gode, which have besn in foree
throughout the Union Territory
of Delhi prohibiting meetings and
processions.

The omission to give thesd
details in my earlier communi-
cation is deeply regretted and I
tender an unqualified apology to
you for the inconvenience caused
fo you and to the members of the
august body.”

Several hon. Members rose—
Mr. Speaker: Mr. Kapur Singh

Mri Kapur Singh: The Magistrate
has intimated to yow that he has
effected the arrest under sections 107
and 150—I think it must be 151—of
the Criminal Procedure Code. In sup-
port thereof he has mentioned the fact
that his arrest has been effected be.
cause he had advocated to the students
to defy the order under section 144.
Sir, section 151 of the Criminal Pro-
etlure Code lays down that an arrest
can be made only if there is an im-
minent apprehension of breach of

NOVEMBER 17, 1966

Members

3676

peace and not if any sayings or utter-
ances of a citizen have the tendency
to result in a breach of peace. There-
fore, this order is demonstrably mala
fide and ostensibly wrong.

Shri S. M. Banerjee (Kanpur): 1
rise on a point of order under rule
229, The point of order was raised
by my hon. friend Shri Kamath also
yesterday. Rule 229 reads thus:

“When a member is arrested on
a criminal charge or for a crimi-
nal offence or is sentenced to im-
prisonment by a court or is de-
tained under an executive order.
the committing judge, magistrate
or executive authority, as the case
may be, shall immediately inti-
mate such fact to the Speaker in-
dicating the reasons for the arrest,
detention or conviction, as the
case may be,....”.

He also brought to your notice. ..

Mr. Speaker: The form was also
mentioned or refrered to.

Shri S. M. Banerjee: That form is
set out in the Third Schedule. Now,
what has come out today either from
the sub-divisional magistrate or from

the Superintendent of the district
jail? This iz the first time that a
communication has been received

from the superintendent of a district
jail that such and such a Member of
Parliament is detained in that jail.
That is something unusual. I had
also been detained several times but
only the arrest order was conveyed
to you or the order of release or re-
lease on bail. Now, here is some-
thing to justify the order of the sub-
divisional magistrate; I think that
this is a case of dual responsibility
and I would submit tHat the sub-
divisional magistrate shouid not try
to....
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Mr, Speaker: There is no ques-
tion of dual responsibility. Nobody

has raised the point that it is a dual
responsibility or that the magistrate’s
responsibility has been minimised.

Shri S. M. Banerjee: Kindly hear
me.

Mr. Speaker: I am going to hear
him. But he should not bring in
these matters that have no relevance.
Whether the superintendent of the
district jail has sent.that information
ar not does not absolve the magistrate
from the responsibility that he has to
discharge under the rules.

Shri 8. M. Banerjee: I am only
saying that this is to justify the wrong
deeds or misdeeds of the sub-divi-
sional magistrate. ...

Mr. Speaker: That cannot justify
it.

Shri S. M. Banerjee: Even yester-
day when the sections were clearly
mentioned, I was very attentively lis-
tening to it. Section 107 followed sec-
tion 151, or rather section 150, as it
was read out. When we were arrest-
ed we were always arrested on the
ground mentioned in section 151,
namely apprehension of breach of
peace or imminent danger to law and
order; if the authority is satisfied that
if 1 am not arrested there may be
apprehension of the breach of the
peace, then I am arrested, and arrest-
ed under section 107. For the ground
mentioned in section 151 I am arrest-
ed but the arrest is under section 107
with provision for muchalka or
zammanat. Yesterday I wanted to raise
it but I could not. Then there is the
point about section 150. There is no-
thing in the order to indicate that he
was arrested under section 151; I think
there must have been a typographical
error. So, I have a feeling that the
FIR has been changed to suit the con-
venience of Government.

Mr. Spu‘er: How does that arise?
How does he make this allegation that
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the FIR has been changed. or that
somebody else has tampered with
and so on? 1 would not allow those
things.

You

Shri S. M, Banerjee: may

kindly protect us.

Mr. Speaker: I should protect
others also; I should protect the other
citizens also. Otherwise, he would go
on recklessly saying whatever he

wants.

Shri S. M. Banerjee: You know
that yesterday...

Mr. Speaker: He has made that

allegation now. What justification has
he got to make that allegation?

Shri 8. M. Banerjee: Let me finish
my sentence. I am not an astrologer.
Let me finish what I wanted to say.
1 can only substantiate my argument
by arguing it out.

My point is that resterday a com-
munication was sent dated the 1lth
November, 1966 by the sub-divisional
magistrate. From that it is clear that
the magistrate had full knowledge that
Dr. Ram Manohar Lohia was not an
ordinary person but he was the leader
of a party and a most important mem-
ber of this august House, and so, na-
turally, he must have taken proper
precautions to see that the proper
section was mentioned in the com-
munication. As regards the section
under which he was arrested, how
could there be any mistakes in it?

So. I would request you to kindly
see that further investigation is made
into this because there are cases in
this country where the FIR is chang-
ed. That is my point of order.

Shri Priya Gupta (Katihar): The
point that I want to submit before you
is this. On the first day, tae sub-divi-
sional magistrate had sent a commu-
nication to you that Dr. Rura Manohor
Lohia had been arrested. Being a
sub-divisional magistrate, he should
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have known that until the charges
were given, until the FIR was prepar-
ed and it was produced before him,
he had got no business to look into
the cases. He says that there has
been omission in this respect. It is
such an important thing; the section
itself was not quoted on the first day;
on the second day, he expresses his
inability and sorrow and delinquency
and begs to be excused saying that he
could not give it on the first day and
now he is informing you of the sec-
tions under which he had been arrest-
ed,

May I, now, therefore, request you
to probe into the matter in order to
see whether it is a concocted story or
whether he was himself at a loss to
say how he should be charged and
how he should be arrested until he
got some ishara from the Home Min-
ister or somebody else?

shri G. N. Dixit (Etawah): = My
hon. friend is talking of matters which
are pending decision in a court of
law. Rule 352 recads thus:

A Member while speaking shall
not—

“(i) refer to any matter of fact

on which a judiciai decision
is pending:”.
Dr. Ram Manohar Lohia has been

arrested under section 107 Cr. P, C.
All these facts which have been re-
ferred to are pending before the
magistrate. My submission, therefore,
is that all these matters of fact which
are pending decision should not be
permitted to go on record.

Shri Hari Vishnu Kamath (Hoshan-
gabad): I chall try to the best of my
ability to put this matter in the pro-
per perspective. Yesterday I had
raised this matter and 1 dare say that
your august self as well as Members
on all sides c¢f the House ought to be
concerned over this matter, not just
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because it touches my hon, friend Dr.
Ram Manohar Lohia but because what
has happened to him may happen to
any one of us, any Member on this
this side of the House, to any one or
us on this side of the House; any day.
any fine morning or dead of night
any one of us could be rounded up
summarily and callously anq cava-
lierly and locked up behind the bars.
Now, what has happened in this par-
ticular case? The hon. Home Minis~
ter, who is new to the portfolio—I do
not know whether he has got used to
it—has seen to it that a correction or
a supplemental information has been
sent to you by the officer or officers
concerned. Now, what does rule 229
say?

Mr. Speaker: That was read out
yesterday. Would that not be enough?

Shri Hari Vishnu Kamath: Even
that has not been complied with fully.
I am going to point out and prove to
you to the hilt that even what was
saild yesterday by me and by my other
friends has not been fully complied
with and the burcaucracy to which
some Ministers do not pay as much
attention as they should, is becoming
more and more callous, cavalier and
casual in this matter.

Shri D. C. Sharma (Gurdaspur): He
had already used those acdjectives
yesterday.

Shri Harl Vishnu Kamath: Rule
229 must be read with the Third Sche-
dule. What was the infcrmation
given yesterday? I am reading from
the records. Look at the way the
communication is worded,

Mr. Speaker:
yesterday.

That was read out

.

Shri Hari Vishnu Kamath: You
were not here at that time, but it was
read out by the Deputy-Speaker yes-
terday. But we did not have a copy
of that at that time; otherwise, we .
would have pointed out the very
casualness of the manner in which
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they had done this thing. Kindly
look at the wording. They do not
take any pains, and they do not pay
any respect to you or to parliamen-
tary procedures, norms, values and
standards in parliamentary life and
public life, and here is the example. ..

Mr. Speaker: Order, order. He need
not go into all that now.

Shri Hari Vishnu Kamath: I am
at your service. What was yesterday's

information which the Deputy-
Speaker had read out? Pleage see
how casual it is.

Shri 8. M. Banerjee: I was sent

out yesterday only for trying to point
this out.

Shri Hari Vishnu Kamath: The
communication reads thus:

‘l wish to inform you...”.
Now, what does the Third Schedule
Say:

“l have the

»

honour to inform

‘There is a regular form prescribed or
a regular proforma for this purpose;
they could have got it printed also,
but he writes only a casual letter to
you and says:

“I wish to inform you that Dr.
Ram Manchar Lohia, Member,
Lok Sabha, was taken into cus-
tody under...”.

Xo mention is made of the person by
whom he was taken into custody. 1
shall presently read out the form set
out in the Third Schedule and point
out how important a matter it is
affecting the rights and liberties of
the Members of the House and I
Rhope that you would not hustle this
matter. The communication says:

“ ..Dr. Ram Manohar Lohia.
Member, Lok Sabha, was taken
into custody under section 107
Criminal Procedure Code. He
was reduired to execute a bail
Dond in the sum of Rs. 25.000

2073 (Ai) LSD—6
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with  two  sureties in like
amount. . .”,
Shri Frank Anthony (Nominated—
Anglo-Indians): That is too much.

Shri Hari Vishnu Kamath: It was
Rs. 25,000 for a Member of Parlia-
ment with two sureties in like
amount. I am glad that even Shri
Frank Anthony thinks that it is too
;nuch. and too much a thing to swal-
ow.

The communication further reads:

“...Since he failed to do so, he
was remanded to judicial custody
till 28th November, 1966.”.

A moot point arises here. Rule 229
reads as follows:

“When a Member is arrested on a
criminal charge....”

—criminal charge is No. 1—

“or for a criminal offence....”,
—that is No. 2—

“...or is sentenced to
ment by a court...”.

imprison-

—that is No. 3—

“...or is detained under an exe-
cutive order, the committing
judge, magistrate or executive
authority, as the case may be
shall immediately intimate such
fact to the Speaker indicating the
reasons for the arrest...”

and also the criminal charge.

Now, what does section 107 say?
This is one of the preventive sections
of the Criminal Procedure Code. There
is no criminal charge imposed by sec.
107. Section 107 reads...

Mr. Speaker: That we know.

Shri Hari Vishnu Kamath: But not
everybody knows. You know of-
course perfectly. I know a little
only. But very few here know what
is section 107. My hon. friend, Shri
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Morarji Desai, knows. Some Minis-
ters know. but I am sure not even
all the Ministers know what that
section is.

Section 107 says:

“When a Presidency Magistrate,
District Magistrate, Sub-division-
nal Magistrtate of Magistrate of
the first class is informed that any
person is likely to commit a
breach of the peace....”

Mr. Speaker: Would Shri Kamath
allow me to say...

Shri Priya Gupta: Let him finish.

Mr. Speaker: No. I am putting this
% him. Here we cannot go into these
facts, whether the arrest was legal or
illegal, whether 107 is the section
under which he could be arrested.
These are things for the court to see.
Here we are only entitled to infor-
mation. That has to be sent to us
(Interruptions), We are only entitled
%0 information, and information in the
manner prescribed in the rules and in
the form.

Shri S. M. Banerjee: That is
exactly what he is going to say.

Mr. Speaker: That is all we are
concerned with, He should only pro-
ceed and say that the information
given ig this and what should have
been given is this. I cannot go into
the question whether 107 has been
applied, whether he would be acquit-
%ed, whether they could arrest him
under that or not. That is not a ques-
tion for me to determine here.

Shri Kapur Singh: Most respect-
fully, I beg to submit that the point
which I tried to make out has not been
disposed of by the ruling you have
just now given.

‘Mr. Speaker: I have not disposed
 of.

NOVEMEBER 17, 1966

Members

3684

Mr. Kapur Singh: Could I make a
submission or should I sit down?

Mr. Speaker: Just as he likes.

Shri Kapur Singh: My submission
was that on the showing of the
Magistrate himself in his report, he
has made it manifest to this House
that the arrest of Dr. Lohia has been
made under a provision of law which
does not apply. From this it logically
follows that the arrest is mala fide. If
the arrest is mala fide, it is a clear
case of breach of privilege such as
entitles you to take action under rule
229 of the Rules of Procedure. That
is all the point I wanted to make.

Mr. Speaker: No. I cannot agree
there. If it is mala fide, it has to be
considered by the court, not by me.

Shri Kapur Singh:
mala fide.

Manifestly

Mr. Speaker: The question of mala
fide also is to be determined by the
courts, not by me.

Some Members have said that it
would not be 150. I am also surpris-
ed how it could be 150. It might be
151. I do not know how that mistake
has crept in.

Shri Hari Vishnu Kamath: 1 am
deeply beholden to you for the guid-
ance you have given. I entirely agree
with you that we should not go into
the merits of the issue. As to whether
he has been rightly charged or wrong-
1y charged, is all for the courts to
decide. But as you have rightly said,
the information that has been sup-
plied to you. communicated to you,
must be in total compliance, in strict
compliance, with the rules of proce-
dure and the schedule thereunder.

An hon. Member: Form.
Shri Hari Vishnu Kamath: Spirit

and content—both. I amqgaing to
confine myself to the boundaries of
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rule 229 and the Third Schedule. I
would request you to kindly bear
with me., Of course, you know it by
heart. But I would refer to it. What
does it say? First it speaks of a cri-
minal charge—that is, arrested for a
criminal charge; then arrested for a
crimina] offenice. The third is, sen-
+ d to impri t; this does not
apply. The next is: detained under
an executive order.

I did not follow the long rigmarole
that is given today, I think the word
used is ‘detained’ in jail, Tihar Jail.

Mr, Speaker: Detained.

Shri Hari Vishnu Kamath: We
wish we could have a copy of it.

So far as the Superintendent is con-
cerned, he has said that he is detain-
ed. He is arrested apparently under
107 and 151. Whether that applies or
not, it is for the courts to decide—I
leave the matter of mala fide or bona
fide at that.

As regards arrest on a criminal
charge, section 107 refers only to keep-
ing the peace. 1 was about to read
it. It only says:

“...the Magistrate may... re-
quire such person to show cause
why he should not be ordered to
execute a bond...”

He has not committed the offence;
the police may think that he is on the
verge of committing an offence and
he should execute a bond. So it is
not a criminal charge, in the sense
that a man is accused of an offence
under the Criminal Procedure Code
and arrested on a criminal charge and
criminal offence. He has not commit-

ted either. He has been arrested to
prevent him from committing an
offence. .

So under rule 229, neither criminal
charge applies, nor criminal offence
applies. No sentence has been award-
ed, so the third does not apply. So
if at all, only the last could apply,
namely ‘detained under an executive
order’, because I believe that is the
tail end of today’s communication.
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First of all, 1 would request you
to direct the executive, the Govern-
ment,—because I do not want this
Parliament to be the hand-maid of the
Government, only a puppet show of
the Congress Party—I would carnest-
1y request you to direct the executive,
with its vast army of Secretaries,
Joint Secretaries and Deputy Secre-
taries and others, not to go on dilly-
dallying with our Rules of Procedure
and Conduct of Business, forms and
so on. Even yesterday, I wanted to
bring this to your noticee. I am
appealing to you because you are the
custodian of the rights of Members;
if you go under, Parliament goes
under and democracy goes under.
The

Shri Hem Barua (Gauhati):

country goes under.

Shri Hari Vishnu Kamath: I would
appeal to you on two or three points.
Why is it that the Minister and his—
I do not say ‘minions’—officers. could
not look at the rules and act accord-
ingly? This is a simple form pres-
cribed, Why could not they send it
yesterday in the prescribed form?

Mr. Speaker: That is one.

Shri Hari Vishnu Kamath: We
here work ‘single-heartedly, without
any secretarial assistance, without any
stenographic assistance. I have given
notice of a question of breach of pri-
vilege also I do not know whether
you have held it in order because this
is a breach of the rules...

Mr. Speaker: There is no question
of breach of privilege.

Shri Kapur Singh: Have you given
your ruling?

Mr. Speaker: Since he has referred
to it, I have said that I have disallow-
ed it

Shri Hari Vishnu Kamath: I
thought—may be you think wrongly—
that it is a breach of rule 229 and the
Third Schedule, with regard to the
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arrest of Dr. Lohia and, therefore, I
gave notice of a question of privilege.
Why was it that this proforma was
not used by the officer concerned. ..

Mr. Speaker: That is one.

Shri Hari Vishnu Kamath: ... .and
why did he do it in a casual manner?

Secondly, even today. according to
the latest communication, he has been
‘detained’. It is not mentioned under
what Act he has been detained...

Shri Hem Barua: Why has he been
detained?

Shri Hari Vishnu Kamath: . .and
why, for what reason? What is the
Third Schedule?

Shri Dinen Bhattacharya (Seram-
pore): He has been put under divi-
sion C, third class,

13 hrs,
Shri Hari Vishnu Kamath: The

form prescribed in the Third Schedule
reads:

“l have the honour to inform
you that I have found it my duty,

in the exercise of my powers..”
Even today, having drawn the atten-
tion of the Minister concerned—I do
not know which Minister was here at
that time, because Ministers come and
go as they like, I do not know who
was here. ..

Shri D. C. Sharma:
ters stay for ever.

Shri Hari Vishnu Kamath: The
Deputy-Speaker was there to see
that it is complied with. Even today,
after their attention was drawn to it,
they do not see that the proforma is
complied with. They probably do not
know that the form, the Schedule, ex-
fsts at all.

This is the form prescribed:

« “I have the honour to inform
you that I have found it my duty,
in the exercise of my powers...”

Some Minis-
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Mr, Speaker: Yes.
Shri Harl Vishnu Kamath: Please

don’t be impatient.

Mr. Speaker: Am I patient here?
I have been hearing him, and one
point he has made.

Shri Hari Vishnu Kamath: This is
the second point now.

Mr. Speaker:
ing impatient. ..

He says I am gett-

Shri Hari Vishnu Kamath: As I
have said earlier, first the form and
second the content, the spirit and the
content. I am not a stickler for form .
only, I want both spirit and content.
Please be patient a while.

It continues:

..... (Act)...”

Even today I do not think he has done
it.

“...to direct that Shri ...... ,
Member of the Lok Sabha be
arrestedy/detained. . .”

It does not mention the section under
which he has been detained, whether
it is the Preventive Detention Act or
DIR. I do not know whether the DIR
is still in force in Delhi. Whatever
it is, it must have been mentioned.

Finally, it says:

“. .. (reagons for the arrest or
detention, as the case may be).”

The rule also mentions reasons sepa-
rately. Charge is separate and then
the reasons are separate. ‘“Reasons”
means that he has been preparing
under section 107 or 151 of the Cri-
minal Procedure Code. Yesterday
the communication was that it was
section 151. Section 151 refers to
some sort of knowledge of a design
with the police, that the police have
got knowledge, informatiof, that a
design is brewing. Section 151 reads:
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“A police officer knowing of a
L to it a cognizabl

offence may arrest without orders
from the Magistrate, without a
warrant, a person so designing...”

Yesterday, this was the section that
was retailed to the House. Today,
we have 114, 115, 150. Is it 150 or
151?

Mr. Speaker: I read 150.

Shri Hari Vishnu Kamath: Yester-
Jday it was 151. Section 150 reads:

“Bvery police officer receiving
information of a charge of a de-
sign to commit a cognizable
offence shall communicate such
information to the police officer
to whom he is subordinate.”

‘Fhat is a procedural matter.

It is very strange, it beats me, my
intelligence cannot perhaps cope with
this matter but it beats me, that there
should have been such a big mix-up
in this case, an incomprehensibie
mix-up. Whatever is convcnient to
the executive, they do, without any
reference to law, to the rules. They
are above the law, or beneath the law,
God only knows. They are lawless
or unlawful, whatever they may do is
proper.

He was arrested on a criminal
charge, now he is detained because he
did not furnish a bail bond and sure-
ties for Rs. 25,000,

Shri Tyagi (Dehra Dun): Repeti-
tion is not permitted. \

Mr. Speaker: Mr, Kamath would

conclude now.

Shri Hari Vishnu Kamath: 1
concluding in a minute.

am
The second point is the spirit of the
rule.

Shri D.*C. Sharma: He has taken
half an hour.
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Shri Hari Vishnu Kamath: I may

take one hour, there is the Speaker to

conduct the business, not you.

Shri D, C. Sharma: I am a Mem-
ber of the House, I have a right to
ask the hon. Member not to waste the
time of the House.

Shri Hari Vishnu Kamath:
conclude in a minute or
Finally. . . .

st udww mmw : (Ixb)
AT gaeq UF g, I g2 &,
afad g7 g9 &1 gar oéw A&y fgar
sy ?

st gfcfasy s : 3g g

TIEA TG &A% ¥ FT AW A

qE T3 FET FT IR § |

Shri D. C. Sharma: The House

consists of all of us, not of those
Benches alone.

Shri Hari Vishnu Kamath: The
House consists of not Mr. Sharma.
(Interruptions).

1 shall
two.

These interruptions. 1  welcome
them, I am fond of interruptions, but
they will take the time of the House,
1 am sorry for that. I live on them,
1 thrive on them.

I will come to the last point now,
the content of the rule and the Sche-
dule. A Member has becn detained
during the session and without any
specific charge as the rule requires,
neither for a criminal offence, nor has
he been detained, according to the
communication communicated, under
any particular section of a particular
Act. No sentence, no charge, no cri-
minal offence, no detention under a
particular Act, that has not been men-
tioned. Therefore, I submit that on
all these counts, keeping in view rule
229 which is very precise, unequivocal,
unambiguous, read with the Third
Schedule to the Rules of Procedure
and Conduct of Business, I do humbly
submit, in all humility, that these
rules have been deliberately, callods-
ly, disregarded, flouted, not compiled
with, and I would still and that even
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after 24 hours they have refused to

comply with the rules. They have
cant regard for Parliament, parlia-
mentary procedure and to you, your
authority has been flouted also. You
have considered this question of pri-
vilege once and held it not in order,
but in the interests of guarding par-
liamentary democracy, seeing that
Parliament is supreme over the exe-
cutive, I even now urge you to allow
us, if not today, tomorrow to ‘move
this motion of privilege and to send
it to the Privileges Committee.

st wy femd (w7) TeTe
Mr. Speaker: Endlessly I cannot
go on.

oft we fem@ : gaH OEerEAY AT
Far FaT § ¢ 57 F @I AT E, AL A
HH AT AN A1 E

SEqW WEAT : AT FT AT [ATT
27 ¥ s w1t wy g faar 2 Ay
7T g9 qT F oA AT 3 g
%9 %7 & 9T &4 A9 97 fewwA
CARARCE S U

ot qy fomd w17 AT AT, A
g7 aar 2 7 o9 gRT AR FA @ § 7
AIT qET AIH WET F | WG AA THRI
3T F1 AT DfST | F4T w17 AF FAOT
wafoq @ & f & sfqwarg w=m@
Amar g ?

eI QAT : T UHET IA HT
i gAAw ¢ 5 wfs w0 wfavam
swmq @1y &, gafag X amg #1 gtaa
& gar g 7 wiavarg-wwme w@ foar
T giT, a7 faan st | 4 faw g
H THw WE | w7 IH ATE gEEy
stz T3 K7
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ot Ry faAd : w7 qF gAAy T
wWE L A Ay AN 2 W@
& & gz sriar &7 7g1 § f5 anq ¥

qdz wE AT gfag

WS WERA © W19 TH A7 O e
T AA J A1 A7 ALY AAAT AFA & 1
AfFwaTa-yeaa &1 TEE FIE qAT
FEY 21 FZ A9A IFT 9T W7 ATLAT |

st wq femd : w9 F oqA At
gqmar ? & QAT QT WIE HIET IEMT
argat g | W17 A7 qiw Dfadr

avOw WEWA : A QAT FT qATT
FE 2T AT H F W) awq foar
AT & WY WS WY "y gAT gy rar 3
orfg? & g 97 fe7ar ag7 7 AFAT g

ot uq femd ;A3 g oAy § o
oY qug @ fqar 3 1 wY g &7 Fav
qHIC AT Z | WY {A AEZ ATE AT
I3 F AT LfwT )

wqW WEAY : FAT AGF A FT
AT qFEr 4T 8, AY I 97 ¥F 7 I8A
CEASARGE i -

it Ay fomd : & T TgW Y F7
TR E | Aeq & AR oY wE &, wAw
ary # & qraz WIT WIST ISMT AEAT
g owa wF " Dfad o osme @i
EATE-N-5aTg 34 q7¢ THI qar ¥ & ?

Shri G. N. Dixit:
(Interruptions).

I object....

Shri Parashar (Shivpuri): After
arguing with the Chair so hotly, he
cannot be allowed.

Mr. Speaker: I have often appeal-
ed and now I appeal again that I
may not be browbeaten or ‘coerced im
this manner.
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st vy foma : & w3 ag w7
W@ g ?

wew A ;o AT & 5T A
Qwar §, A w9 qf gy Efw 5fE
w19 § sfavarm geqr7 fzar 3, gafean
& w19 F1 AFAT E | ¥ HA AT AT
Ty &1 wfasre ad 2 7

ot wy fewd w17 ¥ 7 ATEAYT
aeegt #1 g7 faar @ 1 @ qar a2
f& s wa FE gA7 & 7

W WEET : I R FAfA g
t f& o ¥ 3a%7 a9z I /T E AW
feqd mfvwT ¥ *2r a1 & gy WA
foar sryar | AfEa ag A1 a8 A9 fF
#1399 ¥ 37 97 qY Naz FY |

st vy fomd © 7g FAT AR ACH
oY T g ?

oS wgAE 4 ¥A9 W9 &
AT F AG g F
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=it vy fmd w7 79T ATAE ATw
T gax
Mr. Speaker: Mr. Kamath....

it vy foma : weaer  wEw, WM
AT faota 3% 7 9@/ A9T 94T ATE
oiET qfay

o wRA™ s wIRT A TH
FAMF FT ISET 47 | IFA AR A
faar &\ w@ g7 77 AT TEW ) IHA
LA

-

g femad
=T |

&3 WY saFT ISTAT

WETA WA | OF A} AAANT qIEY
* GAAT FTH ¥ o

st vy fo@ . & qF AT 95 w1
e 357 V5T E 0
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oW AW A AR HEAT
5 Hfedr | e wYE gAT AT g,
& & IaH gT qaw |

st m femd oo g2 @ w7 ogA
qi7 guar faorr & w2

v wgna - ¥ wer & fr o
AT FT F1E g qTAAT ZR1T, AT & g
AT

oft w o - o) A1 & T

Mr. Speaker: Mr. Kamath has
argued at great length, and he has
read those sections of the Criminal
Procedure Code. He has tried to argue
that this is not an offence; this is not
a charge. That is not what is requir-
ed under the rules. I cannot go inte
that question except to the limited
one, what is required by the rules. 1
am not to decide or adjudicate whe-
ther it is a charge or an offence or
not. That is not my business. I can-
not enter into it. Mr. Kamath also
need not have dwelt at length on this
because that was not relevant here at
all. The only question is whether the
information sent conforms to the re-
quirement of the rule and form. That
is all we are concerned with here. This
much I must say that they do not con-
form to the rules and forms which are
to be adhered to. Even today that
form has not been adopted though
there was so much of excitement yes-
terday also. At least the magistrate
or whoever he may be. he should have
looked into the form at least after
that discussion and sent it according
to that. When a form is prescribed,
certainly it is needed. Those wards
might be wrong there; of course they
indicate some respect to this House
and they must be there. Though the
same thing can be said in another
form, he has said it, the spirit has
come; the information is there but in
that case also...

Shri Harl Visheu Kamath: Thd
spirit is not there; I am sorry to say.
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Mr. Speaker: Now, Mr. Kamath
would let me proceed.

Arrest of

Shri Priya Gupta: Magistracy is
getting blanket support.

Mr. Speaker: Order, order. Mr.
Priya Gupta, you have to go out now.
It is more than a dozen times now, 1
eannot allow this.

ot B g s 1 far ?
g ¥ Fg1 i TXT argE, avw fra
e woy e § AT g F garfas
s mreT #1 foeg w7 A

o wRAE W9 WY AR
sy F fm g L (SEeA)
oz forg qeq, @ AT AR A L
faezv fyg wrg, oo arge k)

Shri Kapur Singh: I would like to
raise a point of order on this.

Shri Priya Gupta: I am not going
out.

Mr. Speaker:
ing him.

I am perforce nam-

The Minister of Law (Shri G. S.
Pathak): Sir, I move....
(Interruptions).

Shri S, M. Banerjee: What do you
move?

Shri Hari Vishnu Kamath: Sir, I
would request you to consider this
point.

Shri Kapur Singh: Mr. Speaker, I
rise on a point of order on your ins-
tructions to Mr. Priya Gupta.

¢ Shri Parashar: Under what rule?
... (Interruptions.)
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Mr. Speaker; Order, order. Let me
do some business.

Shri Kapur Singh: Sir, these ins-
tructions to hon. Members are being
given in this House lately in such
frequency that it has become neces-
sary for me to submit to you that they
are not in order. A Member can be
asked to go out of this House under
rule 373 if my memory serves me
well. Rule 373 says that a Member
may be asked to go out of the House
by the Speaker if he is grossly dis-
orderly. There are three stages or
degrees which the English language
indicates about disorderliness. There
is a degree, there is a state of affairs
in which a person speaks when you
ask him not to speak; that would be
out of order; that man would be out
of order because he is speaking
against your instructions, against
your permission. Then, there is the
second degree or grade—that is dis-
orderliness. Disorderliness” would
be something else, something more se-
vere and not merely being out of
order. To be grossly disorderly one
has to go much beyond that. But in
all those cases, including the case just
now before the House, namely, the
case of hon. Priya Gupta, there does
not exist, as far as I can see, there is
nothing manifest to the House where
gross disorderliness has been shown or
has been done for which action can be
taken under rule 373. This kind of
thing, 1 submit most respectfully,
should stop in the interest of the dig-
nity of this House itself.

Shri Hari Vishnu Kamath: Sir, I
shall be very brief. Hon. friend
Priya Gupta is my party colleague in
this House and an earnest Member
and takes a lot of interest in his work
and diligently applies himself to his
duties, Maybe that in this House
during the last few days, as you must
have noticeq on all side tempers
rise, tempers are frayeq because of
happenings outside as you said in the
address to the Presiding Officers
Conference at the end of last month,
what is happening oujside reflects
here. That is what is happening here.
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Today, just now, the gravamen of the
offénce, the charge against him now
is that he said just two or three
words. He may have said some
words earlier, one hour, or half an
hour ago. Now, what he said was just
two or three words as compared to the
shouting that has been going on con-
tinuously on that side.

Arrest of

Shri M. L. Dwivedi
No, no,

(Hamirpur):

Shri Harf Vishnu Kamath: You
may say: no, no; I say, yes, yes. I
now.

Shri M. L. Dwivedi:**

Shri Hari Vishnu Kamath:**. .
(Interruptions.)

Mr, Speaker: Both shall
punged—

Shri Harl Vishnu Kamath: The
hon. Member on that side defied you
half a dozen times... (Interruptions.)

be ex-

Mr, Speaker: Order, order. He
may not refer to that now.
Shri Hari Vishnu Kamath: I can

cope with the whole lot of them, Sir.
Now, may I refer to rules 3?3 and
3747 Since you referred to naming, I
would refer to rule 374. My hon.
friend Shri Kapur Singh has quoted
rule 373; it refers to “grossly disorder-
1y”. I would say that what Shri Priya
Gupta said five minutes ago cannot by
any stretch of imagination be a case
of having been disorderly. He men-
tioned only two or three words, by
way of interruption. What does 373
say? The Speaker may dircct any
member whose conduct is in his opi-
nion grossly disorderly. Your opinion
is final; we have to bow to it. If you
think that it is grossly disorderly, we
are helpless. The Speaker may
direct him to withdraw immediately
from the House. Naming comes
under rule 374. You were about to
name him; the naming process is
given here. Now, 374 says that if the
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Speaker deemg it necessary—of course
you are perfectly in order—he cun
name a Member who disregards the
authority of the Chair or abuses the
rules of the House by persistantiy
and wilfully obstructing the business
thereof. .. (Interruptions.) I khow
what is correct and what is nol.
‘What has happened is that Shri Priya.
Gupta interrupted you and you asked
him to withdraw. It ig felt, on this
side—I do not know what their sense
of justice is—many of us here feel
that others sitting on that side have
committed graver offences just before
that; you in your wisdom did nct
ask them to withdraw. I do not qucs-
tion your wisdom at all but when he
interrupted you, you asked hiin 1o
withdraw. Being a youngish Merker
of the House he must have feit
aggrieved by the sentence awarded
by you. We are all fallible—none of
us is infallible—and we lose our tem-
pers and we lose many other things
besides sometimes, and he naturally
feels it. Perhaps at the first moment,
on the spur of the moment, he said
that “I feel I have been dealt with
unjustly” and perhaps he declined to
withdraw.

Now, I would only urge you, re-
quest you, to reconsider the matter—
when he said just two or thrce words
and you were pleased to pass & sen-
tence on him—whether that sentence
was in order, whether that is just and
proper at all, when others on that sile
of the Housc were shouting.

Mr. Speaker: I do not think we can
continue that debate.

Shri Ranga (Chittoor):
excuse him and drop the
(Interruption.)

Shri Priya Gupta: I am withdraw-
ing if you feel so. I only objected to
your saying “You have said a dozen
times.” If you feel so, I will go.

You can
matter.

(Shri Priva Gupta then left the

House) )

**Expuhged as ordered by the Chatr.
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Mr. Speaker: I have this grievance
against some of the Members in the
Opposition. ‘' I exercise my patience
to the utmost limit; and I go on bear-
ing and tolerating, till I am compelled
and sometimes the stage comes when
I feel that I have borne too much.
This case should not be taken in iso-
lation: that because Shri Priya Gup:a
said those words I asked him to with-
draw. The records must be seen to
J¥now what has been happening since
this morning.

Shri Hari Vishnu Kamath: You
have not looked at that side.

Mr. Speaker: I do look at that side.
That is an unfair charge,

I do look at that side also. Now,
this is not a matter that should be
taken up in isolation: that he had
said those words and I hrad asked him
to withdraw. Since this very morn-
ing, I have been asking him so many
times, requesting him so many times,
not to do what he had been doing. 1
requested him so many times not to
persist in his behaviour and not to do
that. But in spite of that, he went
on. Therefore, it cannot be said that
simply because at this moment 1
have taken action his conduct is not
grossly disorderly. It cannot be in-
terpreted in that manner. If I tole-
rate once, and I tolerate it again, when
a fresh occasion occurs, just to take
up that last instance, the one instance
that occurred last and ask whether
that amounted to grossly disorderly
conduct or not is not the way. Then
action can never be taken at all. That
is not the way in which these things
should be judged. I am sorry about
this instance, but now that he has
gone, we need not proceed any longer
with that matter.

Shri M. L. Dwivedi: You have said
that, “I am forced to name him.”

Mr. Speaker: Order, order. It is
finished. Let us leave it there, Now,
1 have heard Shri Kamath at length.
I d8 not find any ground there. He
is under the misapprehension that
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reasons have not been given. The
reasons are detailed together with

the offence. It says:

“Dr. Ram Manohar Lohia was
taken into custody under sections
107|150, Criminal Procedure Code,
as there was apprehension of
breach of public peace on account
of his open advocacy that students
should defy orders under section
144, Criminal Procedure Code...”

The reasons are given there. They
are enough.
Shri S, M. Banerjee: That is

conccoction. (Interruptionq.

Mr. Speaker: I am not concerned
with it. I have said again and again.
Therefore, the only question that re-
mains is that the form has not been
strictly conformed to. I will only
ask the Home Minister to issue ins-
tructions to all the magistrates that
this must be complied with and that
the House is of that opinion and I
also feel like that, that it should not
be repeated.

Shri Hari Vishnu Kamath: He
should express a formal regret.

The Minister of Home Affairs (Shri
Y. B. Chavan): He has already ex-
pressed regret.

Shri Hari Vishnu Kamath: Not
he only; you must express your reg-
ret. (Interruption) Sir, the Minister is
on his legs; he wants to say some-
thing perhaps.

Shri Y. B. Chavan: The Speaker’s
instructions certainly will be complied
with immediately, I will take care.

ot wy femd : werw WA, 39
AT F Q OEq & | 7F T & q2A FT
HUATT T FEA &1 HEQAAT AT FEA
Tgq ¥ freeardr @ &% A1 RN
v gfaq 1 g Ay e gE A @ AR
¥ forar & fF—
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“The privilege of freedom from
arrest or molestation of Members
of Parliament is of great impor-
tance...”

TZ 26 FAAE F ANAZ @1, gEfad
gW FY WY AT § | W W X T R
£ TaawaET &) 9T materk §, faer
fax gar faaat & & 1 229 ¥ frwaw
o, famAs AT

SR AQAT . AT A FET 947 R
w9 freder wrEer 07 AFT

o1 we femd - W an, & 3 A
FA1 W g | fedema g1 T fadtqrfasre
FT W ALY ) GHAT, TAFT ATH T
AT 4@ W@T F, AMFA IgF 919 419
g 1 A § fF g7 me< & afew
T FTOT qaTy A afgd | ww &
I 9T AT WP | W WA,
ATE AT ¥ {1 ogETE ¥ wrAw
TRAT ARATE . .

e wgay : ¥ w7 mEa &
AR A AT AqmEAr

W wy fema : Ffea sasT Ta@
ATe® &1 & q A e ¥9 @
@, o mrawr dawt &7 ¥ gfnn
EASKCTE

W W o qg, & deEw
HITAET FY T ALY GAAT ATGAT | WA
q9 §z 9Ey

ot ww forma : =fadr, weger agiea,
A7 AT w9 fFAA qedve § &
5 faez #Y 7y FIT AafEr aw & g,
M faaz & Iz do1 Qfod, 797 Ay
ara WY W A& AT AfEA w A
R R ]
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o qEYET - A ey ¥ Sy
Srwe wETAEl A7 A AT AEAE |

ot wq femd : gafed f& %0
MY A g | TATRER HETEd FT
&aAT §, W7 FaT 7% AT ¥k E
AT w10 A& Fard @ § A1 freward
Hdy 2, SAAY BrE AT STfed

T T &1 ATHAT W T e W
F grad g 9 0 i g s A
F aan feqegrens dEma & ot
3T F13=T offdfae & 1w f5
¥ F awd aqr & 7f § e el
F g A fa ¥ 4 <4 wTIo ad
fer v ¥, Tafaw 2a freArd & sdy
HTAT 1 A1 FYT BT T A1 o7y P
T 411

w3 & A qF I WOAT F | AT
agY TamaT &, a8 @ W17 W AT & AR
HqZA W qrAAT @

= Ro mo fyddy : FTOT T §

st Ay foad: w1 FaeTy T E,
Fo TEY qqETY T A | gE § A gfaar
& g, gn B IA 0T AT MY
F fre-ddma Hg@T 2 1 qafr ae &
I w1 & f& & "y wiwar g, ar
zad ¥« gy arfaq gar & fr Iw
e AT AA-ITF WAGAAT  FIAT
I I Ay a1 & ag ofr Y g
g fin =t ar av Y, seew z9 a1 Y,
fedeora & ar Y, & T o 7 & FAy
AET FE W E | a7 F101 7 faq 913
1 5% & g1 ArgaT g 6 A gEw Y
gfez ¥ g9 frward wdy &, g
fraat & mqanT 7@ &

gafas 7 w7 A g0y §
an ga-fedam Afagz &1 arqe
frdre T al g f@ad) # & @
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[t 7 fewi]
AT WY 2T o A 7T A\ w1 N
T | afgedT F1 F% f§ a2 frewrdy
g fraat & s A @, 9fF g
TH TN FTO7 AR fa¥ | 24 qE F
arz AN w1 foy § IqFT 71 "aAS
8 &, 39 faw 7Y arfaw e @
& waET IFew AweT 71, IEH wF 4
A sTa AeHTA AEY FTAT AR @)
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¥q ¥ gEU @t 32 @I E—
wFaqr 1 | gfF T ATgE A
AT T 0w @ G T g, g
frat & farla s gg wm fEar
T §, zafed g5 aea Ay wfaw d i
Mo W FARGT Alfg@T F g@T 7
w3z agr = @ o477 e aw
T FX | §F GIA T AT F AWy
afuF g7 &, & oF agq & fafads
qa™r @ @ e gRavm,
% gfear At arfed o, Y gfaem
m$ ag wwa wd qar g faawi &
R A8 @ ) 9w Aty goEEE
g€ FE 7 A aF af 2 7 AR
¥ o 7 U faan, I awg @
T qaq 7.1 7O & 6 99 0 qgey
T AT #1 fREET FA F A
H A} g19 A1 FT KGAT FIA £,
zg X fa=rT #fed M7 6T hae
Qe

wreaw s - #9 faare w7 foan
21 ag g g ag & fF
qaw 78 ey @ § O 3I7F e
feqr s | @g =AfaFR gu FoAg

&....

st =y formrd : w17 fradl #1 AT
g AfT |

,  weaw qgvaw & el #Y ;7
wT X T | A7 TEAfeRe 5% FE
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1 7 &, 7 TAGT vaAT FT gAR
"y § 1 o cadragfey # gawt
Fxfearma w3 A7 Fwen w¥, 1€ wfee-
T ot g AT AH § AV A g /W
g5 & | SN qovq & 72 FF FEW AGY
Ry, o fPrwgrarfs . .

st wy fem@ - gafedr T qzw
#1 gFATY |

T qEYY : fE Wt R SRR %
TEAT Y |

ot Ry fomd : 3t Ag &
weaw Aga c AE R
oft 59 femd w0 Y AFTFICE

AR WERT . AL 1 BEA &
mfew a1 gE A A sEAR &
ag 7 fafaeex & af@ems 71§ a7
g a1y | wJfEq & a1 grow B a8
qHRY | T A8 Fg g6 5 fragr w31

Arrest of Shri Ram Sewak Yadav

Mr, Speaker: I have to inform the
House that I have reccived the follow-
ing telegram. dated the 16th Novem-
ber, 1966 from the Deputy Superin-
tendent of Police, Barabanki:

“Shri Ram Sewak Yadav, Mem-
ber, Lok Sabha, arrested under
sections  151/107/117, Criminal
Procedure Code on the 16th Nov-
ember, 1966 at 6.20 P.M. at Hai-
dergarh Police Station, Lonikat-
ra, District Barabanki.”

Shri Hari Vishnu Kamath: Again
I rise on a point of order, Sir.

Mr. Speaker: This is the telegram.
The intimation will be coming.

.
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1331 hrs,

PETITION RE. PUNJAB MUNICIPAL
(DELHI AMENDMENT) BILL
W Wo wWro fFaQt (gRYT) :
mad  ggew, ¥ oara ararfaer
(feeeht svmw) fagas, 1966 &
aR ¥ oF afawrrar gra gEmafa
oF QT SR FATE |

Nt geR W weEw (J[W)
W TEE A A 5B FT ¥

weaA wHTT : I faw qF
fodw I T 2 | SEE A ¥ A
FET AT FHAT |

Y gww Wy wguw : fraw 357
F wa A ot & 7€ @ IwF grIew
¥ & wgm wgan g s fraw 174 W
% 3 ot tfem & @ afeT G8 aver
@ faar 1 qfs awAm gTm &
fagr® a5 WY @1 5 ag gwA ¥
A9E ¥ @ Y g7 F1 I £ @wT
T fqar v | Afew ¥ 10 arda
1 forar av fir g g@ w=aT 7 713 §
FTHTTFY AT A fwaar agarw gt mar
2

weaw wptaa : WY feewwa &y
Afer afsy 1 g, w97 w1
woff ar fafors ¢ & aw Dfay (v
g Wt 39 mifvd FT &

Wt gww W wgwnma o § gadr
TYFTE | FfwTqw g% are § gfaa
g foqr @

werw wia  F gfwa w7 @
g f& my fafoam Sa= X
(vaxaw) fafermr &4 ¥ gw AWy
7 1w ww §

R

by Members
S R W ST ;A IR A
T aZATe e w1 qaer ey
awré & Wy ) faar war

wEw AT ;I K A g
& g | A wHS AGT qoT |

13.33 hrs.

PERSONAL EXPLANATION BY
MEMBER

o H® AwA o  (3Ei)
e WEEE, 7 AT ® @ A
T g I@ AR A g7 A Q¥ gU
@t @A wg fo & agiww @@
|

ot geR T wuwr (3A0W)
wramd

Wt AN ATA AWTW ;. I A
A AW fors fear | @R A &
Feegl ¥ A1 9 ¥ 99§ ST Ta-
srn gl d | I R AW & fag &
qg aFs A WE !

waT & T wa) 7 fawr T aaw
T @ & fag qF fadeg e
FAAT & | I HT ATE § A Mfax 7
o, st sFEAT AN, o faway qur
# sifer & syaeaes! ¥ faas ww oy
T ¥ fF fomd I76 aTE ¥ AN g
fAm s iz g
AT qTHTT TF AT 0 |

4 gH W W@ Y qq S TR
oY T sqreT §Y < 9T daT AW A< F
A GAT | WD IR §HA §e
gF # gewm gk o
W A 7 A g KW A WY
= ®<A &7 948 fvar 1 agrm S

—V“Expunged ;s ordered by the Chair,
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[ www FuT qwre)
©F T AT 9T GUT | gH AN A 0
g | gt e F it ¥ w=igh
IFA g gw ¥ N ¥ A ¥ fg
R fear 1 st Mfar aw o
auT SEWER ot @y qrr g **
& AT # ¥ oY 9 e gvey aga
A IJYHT A Wi Y famr 0 I9
FaT T ATATIO TFAT 3W FT gH AN
o faudy off qar & faar avr &
TEEEAR A F wra qfeww ¥ w9 F
A I 9 | ¥ Mfaw TTw @
W O oIw W oq o
wYiE B ag 9 g AW A W
i 1 F F0T Q aF aF q@qr @ )

st Wo Wlo TAN (FYR)
AT A WEH AET G |

waw A & ¥ |
i faer g @Y faere &

= gew W womg ;g aEw
foar mr g .

Shrimati Renu Chakravartty (Bar-
rackpore): Has he submitted a copy
of that statement to you and you have
allowed it?

Mr. Speaker:
to me.

Shri S. M. Banerjee; I rise on a
point of order.

He has sent a copy

Mr, Speaker: I will expunge that.
I find that there are objectionable and
controversial things. He would kind-
ly see that this personal explanation
is not in order. If that has been re-
corded, it will be put up before me,
because 1 would like to expunge
certain portions. They are not in
order and they cannot be allowed by
«way of personal explanation.

NOVEMBER 17, 1966 Explanation by Member3yo8

Shrimati Renu Chakravartty: The
only point which has been made on
the floor of the House, as far as I
know, is that a leading Congress
Member like Shri Kamalnayan Bajaj
was on the platform of that particu-
lar demonstration. That is all.

Mr, Speaker: He can only say why
he was there; he should not comment
on what hags happened and make
accusations against some members.

Shri Kapur Singh (Ludhiana): He
cannot say why he was there; he can
say either he was there or not.

Shri Hari Vishnu Kamath (Hosh-
angabad): No debatable matter can
be brought into a personal explana-
tion.

Mr. Speaker: ILet me scrutinise
the statement. Let me see what ulti-
mately comes bcfore me.

Shri Kapur Singh: No allegation
has been made whatsoever. against
the hon. member, Shri Kamalnayan
Bajaj as to why he was there and
what he did there. The only allega-
tion is he was there.

Mr. Speaker: The inferences were

there.

oY THE AT ANH - TEH qG-
zq, TaaT & e 4€Y & f A agr
9T g1 SHAT 0 AT T qg W F
f& qamr faeware fear s arfed
a1 qEw & T8 ¥ Afaw I A
firegarT fear ST =rfgd ar
()

Shrimati Renu Chakravartty: I say
it even now.

Mr. Speaker: Before it goes on re-
cord, 1 shall have to look into it and
scrutinise it.

'y

**Expunged as ordered by the

Chair, .
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_ ot T oag@ v ()
H I AT § £ o e @ aare
FT I GEAT § T AT 97 Forwy
T & T o NR{we ey o
oIy e L (wm-
qm) :

wew wgRa : § gEe W« s
T T EwT

Shri S. M. Banerjee: I have a point
of order.

Mr. Speaker: When I am not
allowing him, how can I allow you?

Shri S. M. Banerjee: I am already
waiting. Please don’t be angry.

Mr. Speaker: There is no question
of my being angry.

Shri S. M. Banerjee: You have
allowed half of the statement to be
read out.

Mr. Speaker: I have said it would
mot go on record,

=it gww w7 woma ¢ A faaw
174 " 115 F s Afeqw & &)

Mr. Speaker: I cannot answer this
question in this manner. He should
not cause embarrassment like this.

WY gww T wEETE 0 gH 9y
T § Tz fewr o @ g, R
T Y qEATH fooqT o WA 1 gH AW
YHE FA T A AG T @ E | qUA
T qaT qEt TR A 7§ o
I HY FT T AT |

s g o f weEy A/
& % gwar 99 aw fF [ER Afew T
@ 1w N fafoww S S® A
i | A e 2 oy §,
W WIE e $B W T @ o

Member
_ ST gew ww vy o g @
T T g m@T E 1 owaw foky &
K few W E ...

=Y WS g wWw ;A qreEg
9®T & fF AT agt ¥ st ¥ v
AT L,

SETH AGIY | I T T AG AT
{FaT |

= Taew aw (SN) ¢ AT
fade & s o g e € e oY
TTHE AT ¢ I¥ AT T WK Iwy
e A Sud ¥ 3o frwre I 0 agr
AuraT RedT YA § 71T A7 A
Ffe wror % a wE) g fe gw A
¥ frrer mam @

oW WEIT@ @i 97 oA
TRV FT Al ®F F IAT WET
e F1 /AT gy | qArAY HAA
R I ATRAF AGY 2

st RN IR ;. WA ATRT

seow wgiem & far fsae Tt
AT AEY T AEHAT | AT WG HAF!
o& w7 Dfwr 77 e

Shri D. D. Puri (Kaithal): I want
to know for our guidance what por-
tions of the statement..............
(Interruptions),

g WA ¥ AFAT |

st vy foma (q3) @ cafeer
TE\FIT FT W & oaav ?
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by Member
oo wgT Y groo

st vy fowd . ¥ 0w o
T WTET & 1w gy

wegw Agaw - & wa A gA
Fwar g 0 ¥ ¥ IR g @ D
A wrR FH T AFATE |

g fomd: gwEa A Ay
frafl s et d og wr g 1 AT WY
0¥ [iFTTE  FAEAHT F | HIGR
AHIT fear & ) IR TOom A
fesy & 7

WER ARG UE WY A A
6y & | I XY ganem & @Y

ot Ag foad - g7 F & 1 @
g T @ g ) ek Ffew oAy
g A g WIE | W J AW
fremer &, @ waow A &

oW qARY o § gamad @Y
HE

=t ®q fema . w19 gafa=TT w7 o
A afeqma wosdwTwr A Hifar
Y grofas® arq w9 3G A7 fAwr
0 oqF Ff vFTT A 2

IO U G L
7RG, I5g qur & =1 81 Y & )
agi It A A 1 A TEEY WO A
<Y 57 greq fagare femmarar L. ...,

oW A - Agy kDR 31 qA
& &1 AT 1 & wIeEy AT AV
T A% § 5 w9 g7 qvg ¥ A A9
aq A |

5 g W CGATT © TTST AT A
Taf gy wr ¥

weqw wglem - Tsq AW § T4t
gran & g v | g ag w=i g,

(Kerala) and 3712
D.EG. (Kerala)

wafaw & garw 2 7 7 @ @

wFT § | & g8 ad ¥ gl @ QY
axar & e awr Fgs ¢

st geR Wy v Ty
A1 & AT 99 X @zt ax =t A g wwr
favare femmar a1 fv wig 29t Fa@mdt |
Fq FAET ?

WA wERY  TH q%E A AN
AT A FL | g AE AE 2

ot Wy fomg : @ T ¥ @
sfwar ¢ 7

W wgg - A AR

ot Y famd - Fq F7 7

WR W . §H AE Y AR
T AT E

ot wg fowd - THT W Al IaT
a9y &, amgT o Y T4 9w & e
A warY g€

S{l FON W wgww . 99 WY

ot 7§ 7

wew wgRw o adf Fg awar
g | Tg A% ALY § qW@Y w7

1342 hrs,

DEMAND FOR SUPPLEMENTARY
GRANT, 1966-67 AND DEMANDS
FOR EXCESS GRANTS, 1963-64 IN
R/SPECT OF RALWAYS—contd.

Mr. Speaker: The House will now
proceed with further discussion and
voting on the Supplementary Demand
for Grant in respect of the Budget
(Railways) for 1966-67 and further
discussion and voting on the Demands
for Excess Grants in respect of the
Budget (Railways) for 1963-64. Shri
Dinen Bhattacharya may &ontinue his
speech.
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Shri Dinen Bhattacharya (Seram-
pore): Sir, yesterday I raised cer-
tain points regarding the retrench-
ment of the electrification project
workers in Calcutta, Allahabad and
Kanpur. In respect of that I men-
tioned that the agitation among the
electrification project workers — was
continuing for a long time and ulti-
mately in the Sealdah Section the
workers had to suspend work and
.declare a strike. That strike conti-
nued from 12th September. 1966 to
19th September, 1966 on which day
an agreement was reached between
the railway electrification authority
and the Railway Electrification Pro-
ject Workers’ Union in Calcutta. It
was stipulated in that agreement that
even those persons, who were dec-
lared surplus or to whom notices were
issued on 1st January, 1966, would be

absorbed on the condition of there
being vacancies. It was also agreed
upon that any retrenched worker,

who volunteers himself to go to the
Rourkela-Durg Section where expan-
sion work is going on, would be trans-
ferred to that section.

But after that, as I mentioned yes-
terday also, retrenchment notices have
been issued en 29th October, 1966, on
near-about 70 workers in the Sealdah
Section and certain points have been
raised by the authority to the effect
that they could not be transferrcd be-
cause the provision in the ID Act does
not allow the railway authority to do
20,

13.44 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

I know, the concerned union repre-
sented the matter to the authority
and have sufficiently = established
that there 'is no bar to the railway
authority transferring these persons,
who have been declared surplus and
on whom retrenchment notices have
been served, to the Rourkela Section.
But up till now nothing has been
done, . ’

There are many other grievances
but the more serious one is that even
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in spite of the fact that a representa-
tion was given to the Prime Minister,
who assured that steps will be taken
to see that these workers are not dec-
lared surplus and that retrenchment
is not done in the electrification pro-
ject. and after that the Railway Min-
ister, Dr. Ram Subhag Singh, also
assured the Allahabad and Kanpur
workers as well as the Calcutta work-
ers that the retrenchment will be
stopped as far as possible, the railway
authority is not giving any serious
thought to this issue. It is my urgent
request to the Railway Ministry that
these workers, who are working there
for a pretty long time and who know
the job—in their memorandum origi-
nally submitted to the railway autho-
rity as well as to the Government they
sald that there is enough scope for
absorbing these workmen in the Open
Line Works as well as the expansion
work—are not unnecessarily put to
harassment when there is enough
scope for their absorption.

Another assurance was given in the
presence of myself, Shri S. M. Baner-
jee and Shri Anandan Nambiar by
Dr. Ram Subhag Singh that the rail-
way authority will request the poiice
to withdraw all the cases that were
pending against workmen of Allaha-
bad and Kanpur sections in connec-
tion with participation in the strike
and the incidental happenings during
that time. But I have been informed
that several cases are still pending.
Although the workers have been
taken back in service, the policc cases
are still pending. In connection with
the Demands for Excess Grants. which
the Minister has come forward in this
House for sanction, I raise this issue.

Shri Ranga (Chittoor): Mr. De-
puty Speaker, I have only two or
three points to make.

e T g (&9):
AR THIW, # WA g ©
g E 1 PO o & A AR
& W oA #ogfa T %0
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Mr. Deputy-Speaker:
being rung—

The bell is

1 find there is no quorum. The bell
may be rung again.—

There is quorum now. Shri Ranga.

Shri Ranga: Mr. Deputy-Speaker,
Sir, this is the last occasion when we
can have an opportunity of saying a
few things about a few local needs
and grievances before the next Gene-
ral Elections.

As it happens now, there are two
railway stations in my constituency
which need some special attention
from the Railway Minister and some
improvement also, In regard to cne
of them, that is, Chittoor, I have al-
ready sent a letter to them. So little
has been done if anything hag been
done at all. But now there is a more
crying need for immediate action in
regard to Kuppam railway station
and I have already written to the
Minister and the local people also
have written to him. Because they
have come to be exasperated by the
neglect shown by the local adminis-
tfration in regard to their two very
simple, elementary and yet urgent
demands of their own, they have de-
eided to go on satyagraha from the
24th of this month.

The Minister of Railways (Shri S.
K. Patil): What are those demands?

Shri Ranga: I will tell him. When
they consulted me, I was convinced
of the correctness of their stand.
‘Therefore, 1 told them that T would
have no objection to support them.

Their needs are very simple. The
level crossing starts where the rail-
way platform ends, not even there
being a distance of 2 yards between
the ending of the platform and the
peginning of the level crossing. So
much so, it has led to, in addition to
so much of inconv to r

gers and trafic and so on, a lot of
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accidents and within the last 15
months, as many as 4 people came to
be killed because of their vain efforts
to cross the level crossing. This level
crossing happens to be in ‘h: ccnire
of the town, The town is split by this
level crossing. On the one side, there
is the town and on the other side also;
the people have no other.

Shri S. K. Patil:

Shri Ranga: It is Kuppam railway
station. In fact, I drew the attention
of the Government to a convenience
which is already there and which is
not being utilised. There is a sub-
way, not far from the level crossing,
only about 2 furlongs away. It has
already been there fit, for traffic. It
has come to be blocked by one or two
pillars put underneath in order to pre-
vent traffic. What we have been sug-
gesting is that they should remove the
obstruction and strengthen the bridge
by putting one or two girders and
then allow all traffic which can possi-
bly and conveniently be allowed to
pass through it so that the difficulty
can be overcome. When the Railway
people were asked by the Railway
Board, they were told that i1t would
cost them Rs. 2 lakhs and odd. After-
wards, the Railway Board themselves
said that it might not cost more than
Rs, 26,000. I could not get the local
people to contribute this sum. Possi-
bly, today because of the lowering of
the value of the money, it may cost
about Rs. 50.000. It will not cost
more. I would like the Government
to take up this matter and make that
subway free for traffic and take neces-
sary precautionary steps in regard to
other things there.

Then, there is not even a foot bridge
or, what you may call, over-bridge.
For much smaller stations which are
in the villages or in the rural areas,
there are foot bridges. But here there
is not even a foot bridge at this level
crossing. Can you believe it that
there is not even a covered platform.
there or even a raised platforin there?
Recently I was told that there is some
proposal for raising the level of the

Which station?
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platforms. These are the only three
simple things we have requested the
Government to attend to, and I hope
my hon. friend will be able to give
us an assurance that these threc things
would be atiended to at the earliest
possible  opportunity and that the
necessary orders would be passed so
that it would not be necessary for
them to go on a satyagraha and I
would not be obliged to have to go
and keep company with them. This
s the simplest possible local demand
that anybody can possibly make from
my place in this House about a local
grievance of the people in his own
eonstituency, This is the second time
I am mentioning it. I hope my hon.
friend will find his way clear tc get
these things done and that would
save their face as well as my face.
gt admT mm (I59)

3Iqregy warew, fewizs awav 14 ¥
TIAT GIIA-GTHET AR KT qqT
¥ fod, fom #1 1937 ¥ g« g1 faar
QT 4T, TH I ®IF ®) ¥HA T Y
wi FY A ¥ ) gq qvaey ¥ a7 w37 @0
& oz aiie & a1 & fr 99 &
F@RT 97 THESI T AIIFAA 9 ®Y
gramaar 3—fas oig & 9 &
ag oY Fg1 7T & 5 g F fag gae-
wafqaré Fww & 26 feeyT &
TH® § ¥ fevge Faw qolw-aoer
AT ¥ 13 feave ZwE w1 e
s, ATfE ag wrew g A% f g
I AT A I AW AW, T T
fraT @d A A sad AR
framme foreza &Y 2@ #v oy @
fear wrir fF g S &1 WA agE@AT
ST A A

% g § fr 7 wgew o am
AT gAY garé g€ ATET *Y ATH WY
mr ¥, e em H A H K o W
ST ey gAW FY QF SAA AT
Y 9T fgerrar argat § 1 A R A
%% W g9 Wi sy fa@mar §, 39 A
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T A § € qwr ggr 9T Fgr § W
Ho 1ot T :wr:m Frawefea
wydr FY Mfen § Fa1 3 #few 97
HAT FT AT §F r.r‘rt feega aft
™ 1 R gq gEed § ) qifesr
§ @ga fowram & | & aga FeATgEE
Fga1 @igm g 5 ofFardz & & qaz
qrEt & & afeq 3aw gaa & 74 oF
oy arq ag @ e d

gAIR gt TAATH ¥ gag Sy ard
wraTe St 8, FAw A—adlo dro T¥
o mfo AT (FTA TWEA) W&
Sfto mmEo qlo T (fw WF) &
A% J-9EAHIT  TFENT ¥ Iq F
FFNT @1 g, afwq T oa 9@
3IgF1 =1 fogr mar, faw & &
FI TFT aTAH QAT & | gHEIR F
FZ ol %31 € | §9 agt aF Wmw faar
f& & g7 @1t § qrqmw a@ F faw
darT gﬁnuzﬁnmg}m*n
Tat ¥—v@ ¥ M q=w gt F, A
J—— Ug FAHA 97 | IHHT geT foav
B wd aF IFFT IR Y
forn wrar @, foresr i aga q@ ¢
ag UF B &) arq 2, AfET g% Ay
*1 93d qHI® grT § |

faq WE ATRA AT 1937 X @A
geT feur gt 91, 3@ 1 Ay aETgr AT
731 3, Afww rEzq Tmtargawe FHw
F weg 93w Ky A€ 27 F @ H Ay 43
fasrfem £ oY e FfF agr o wmammE
¥ @iy aga &9 §, 79 fAg agi av af
93w fawrd andy arfem, 37 *
<% e g faar mar &1 9 A qA-
ATATGI-FAE ATHA FT A7 AW ey
srxfaq fear qr, fags W99 a1€ ¥
w9z &7 foar a1 | ag Wd aRA
Fxx grE-diwe @ § w597 g8 A
Iq NG F IATT TEgAMA A9 T,
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[sfr gaTer smra]

A it % ag QA A gf ¥ qA
3@ ¥ @7 w3 93 ¢ f gafy 3w
AT 9T FUE Ty @ F7 Gy 0y
F dfeq g9 a1 T ¥ FTEr TITR
get foaar war ¢ 9 Azt & famio-
FTT Y @°7 %7 fgar war 31 & gz
w9tz g fw fam arga & oa-
VIHAT F1 LA VARAIZINA FHT
et Zfeqze uafxdr ¥ wzga fem
a1, faasT aga weww 2, fow av FAE
%y gY fE6T 91 qH E, IAF FH R
TR A7Z ¥ a7 747 IfFT 9 2

AR APIT . {AAG AT
AT Fe FIT H ATA 7T |

N uEgAE W A A
F #eedt F1 gaar 215w fear & @@
7 zigw Dfwo

Mr. Deputy-Speaker: One hour is
the time allotted. I cannot accom-
modate all Members. There are many
Members who want to speak.

Shri Hari  Vishnu Kamath
(HoshangaBad): Time may te extend-
ed,

Y TSR W . IYTSTH ARA,
AT FiaF et ¥ o FrEE AT @)
o qF g A F7 4 D

At 371 Az 3w faygw ¥ fs ww
HT F AW I AR IS HAT AGY
a3 771 2 T F0T w9 FF A F AR
FH F7 FT 21 | wE WA AEA
T AFT , FE 9F AT TH § AV TAHT
war7 fafaezs wea 34 fr ag wfge
w4 A% T4 G 1 7 g feAw
A1 ZET 2| IRET FYE FIAT AR
A w7l 2, 99«1 Iq@ AT Tfeg,
e § AT I FTH FT GeA FEAT
arfze | 39 Az &% A% A1gF S
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T # &3 3% ¥z FEUAIz g1 0 AT
foeFr a9 ¥ s91eT WIAVGEFAT AT I
qTFTH AGY Y vAT 1 A & 3T HSAY
T FT TIA TIT OWIEIGT FIAT

argar g A wraT FvAr g fFogw

97 gz WA FqF I w6 (aan F
TqAYT FHT H AV TATHHT 5T TEY E
ag gL A1 |

14 hrs.

Shrimati Renu Chakravartty
(Barrackpore): I first want to speak
about construction of new lines under
which railway electrification comes. I
would like to support the plea made
regarding the way in which retrench-
ment and absorption of railway
electrification staff ig proceeding. As
you know, I have been raising this
point in the Lok Sabha since 1963 and
the last question which I asked was
in August, 1966. regarding the re-
trenched railway electrification staff.
In the Second and Third Plans, a part
of the electrification work has gone
apace and in the Fourth Plan, a
bigger plan for electrification is atoot.
In those circumstances, I am not able
to understand why it is not possible
to absorb all those skilled and un-
skilled staff who were working for 7
to 10 years on electrification projects,
T am quite aware of the fact that
casual labour is temporary labour and
they are taken on project work, but
our plea has always been, “last come
first go”. That particular slogan is
accepted. Since work on other pro-
jects continue and new recruitments
are made, the services of these wor-
kers who have worked on railway
electrification projects can be easily
utilised. In the present sector of raii-
way electrification, the number of
technical staff is 622 permanent
employees and workers taken directly
through Service Commissions; there
are about 1,020 non-technical staff
directly recruited; there are &bout 200
working supervisors and 285 material
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checking clerks; the number of regu-
lar Class IV artisans stands at about
87 and that of casual labour, skilled
and unskilled, stands at about 5,000.
If there is direct recruitment for rail-
way electrification and at the same
time there is retrenchment, I think
there is some contradiction. Those
who are being retrenched can be
taken over in the same category or
nearby categories; they can be
switched over to the work in the new
project areas, if there is direct recruit-
ment there. For example, it has al-
ready been stated that a new project
work is going on in Durg area. In
that area, they can easily be taken
over. Some of them have been offered
the job, but the difficulty is that they
are being offered the job on the basis
that they will again have to enter as
new recruits. They have already
spent 7 to 10 years of their life doing
work on railway electrification and
the work of railway electrification
still continues. It is a simple matter
of giving them their service benefits
and seniority; let them just go from
one project to another. We know
that in the next two Plang we shall
continue the railway electrification
work.

As a matter of fact, I would also
like to draw the attention of the Rail-
way Ministry to the calling of
volunteers for the South-Central
Railway. The South-Central Railway
has come in as a new zone, 1 am sure
that large numbers of both open lines
workers as well as technical staff will
be recruited for this zone. In that
case, I find that the Assistant Director
(Establishment) of the Railway Board
has issued a circular saying that—
there is a clarification—it will only
apply in the case of staff of the zonal
railways and not any other railway
organisation that is Railway Electri-
fication workers are excluded; it
means that if you belong to one of the
regular zonal organisations, then only
you can opt and enter into the South
Centra) ne. I would like to say
that this is a very important matter.
We have been urging the Govermment
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and the Government has promised
that they will look into the matter,
and screening committees have been
set up. I would request that those
who have been given retrenchment
notices should, as far as possible, be
kept on and nobody should come and
say, “the railway electrification work
is going on. but we are not able to
keep our jobs, although we have becn
in service doing this work for about
8 to 10 years”.

I have no time; otherwise, I would
Jike to talk about so many other
things.

=Y %o wYo @A (qfmar) : guTeAE
AT, IR AT ¥ 7 WY AT @R
¥ 3w F1 &ATE FIATE | Te AY @A
7 Y @ T g faw 21 W ...

S R W weaT: e F AN
T

YN HERT : G aS W
..... FITR F AT & | AT T
WO G KL |

&t ®o WMo @ : & a7 Fg @I AT
i qg o1 21 g9 T W@l T @,
20 g7 71 feit ¥ 991 JIE ) Ay
TgT UF FAIT BT | AF WL AT
safredl wmm & fag & ag aga
gAY wTEA A7 far was g
a9 37-38 ¥ FWT foar ar A7 a7
gn & e gwAg 4 & aTd Ar

z ¥ 7g IaTe &Y T A e qqran
"rraTEF«. T F7 TR A TAE TE
2 @ A & 9o ofn g, 92
&eT F79 qTAT WIT G TFGEA HAT
afar & | T AT AT ¥ Ay
fegeam ® @@ B wawr IR AT
wﬁ!ﬁ’m% 72T T nm-élw#’r
m%ﬁﬁ%mﬁlu’zﬁ
o &1 a1 @ gmv Al agra &
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gfsdt UFEa FHEr F fAimaER
TF I ®IY FTEHT @ E | WA
I FL TG SATIT FUAT A T FIA HT
o G wAET | & qg T ST
f& 7g Fndr graFz ofar § 5T s
s Asfafage 3 fr9 qivg agi
7 X § WX 90 FAS FZ 1 & A AT
AT agA T g &1 mar & 1 g
I FhTg oY T A & 39 ¥ @y
T awt agy qw & afew foasr arT
TR faer T § ITRY WA A
A, g1 0§ & % 38 A0 g I3AN
a0 oy & W qr gy ww faar
ST QT § ) Savar avdy q&Y famm
| | arzw & wga o g wafrng
qRA F1 BRIAW AT 7F a0 famr wF
St foe Forr @R X § | A1 ¥TWE
TRq, FAfaaTE! gNT TTHIT, qaFH!
qfaw faer sy 1 @ of@r 92 qav
FO¥ arar ufar &, @y g frata
fed & 21 gwAT

@ 0F a1g W w0 § g
FRAT TATF F Ffegre ¥ AT T L29F
g W 9 LV Tg T TF g
Y agT AT T § | 3N gL g &
fr qEoe @Y fowm &3 & e o
Bua ¥ ar€ A9 ©uF A1 AT 4
WA A HITT A &9 AT 9247 & )
gafoT wR 7z ST BT T g
< fa7 ard a1 ag ferra R & A
& 1% afe g 7 &1 g% Ay Ffrgre ez
o x FON M dw aw 112
#e w1 g B ATAT I femr I
o FE0 gmed st gwr @ JE o

Mr. Deputy-Speaker: The Minister
will be called to reply at 3 O’clock.

‘Shri  Muthiah  (Tirunelveli): I
support the Supplementary Demards
for Grants amounting to Rs. 21,000.
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Demand No. 2 is for a token amount
of Rs. 1,000 for the restoration ot a
dismantled line in the North-Eastern
Railway. The new line covers about
13 k.m. and is expected to cost about
Rs. 22 lakhs.

In this context, I want to plead with
the hon. Minister that he should be
kind enough to take up the imple-
mentation of the Tirunelveli-Kanya-
kumari-Nagercoil railway  project
which has been pending for a very
long time, for over thirty years now
and which is long overdue. I have
been pleading for this for the vast five
years, and I have been writing several
letters to the Minister, and frequently
contacting the Minister and still
nothing has come out. Therefore, I
would appeal to the hon. Minister and
his colleagues to take immediate steps
for the construction of this most neces-
sary and important line. This line is
important both commercially and
strategically. Kanyakumari is a
world-famous tourist and pilgrim
centre, The line may be taken up in
the first stage from Tirunelveli to
Kanyakumari and Nagercoil, and later
on in the Fifth Plan, it could be ex-
tended from Nagercoil to Trivandrum.
1 would appeal to the hon. Minister
to take immediate steps in regard to
this line, because it is so necessary for
thé two districts of 'Tirunclveli and
Kanyakumari, as a number of indus-
tries are coming up and there are
valuable minerals in these two dis-
tricts to be exploited.

I would also appeal to the hom.
Minister to take up the implementa-
tion of the broad gauge line from
Tiruchirappalli to Tuticorin. The
Tuticorin port is becoming a major
harbour and the Sethusamudram
canal project is also coming up. A
number of industries are coming up in
the hinterland. So, I woulg appeal te
the Government to take up these two
important schemes.
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=t gww W7 wYAW : STeAA
72T, A 7T WA F wrgeq ¥ @iy
€ &, § IaaT wada w2ar g, Al
TE¥ qrq qrg ¥ NArA JA wEAT
qFATE

AR faa s TAITT 3ard ¥ HA AT
fax frar 3, & g% &Y graeg ¥ Fgav
qTEAT § | qAIH A AT WNTT TF
F fra ¥ 7 wgergd R § kA
T IR @ AT &, whET agt #0€ wandn
I AL 8, THQ A3 & FfEET B @
s i @ 1 IIRA 7 FAA TF
T MR}, Al QF gq@ G e
W &, waT 9% g g% @ T AWy
TE A ot wifent AvRT A §, &
mifeaY F wwcT R WY INA BT FNET
fraina &1 =F Qv 8, fra arfaay
F T FHETE FT gWAT FAT GEJQT

g

JuTSAE SgRd, & qg W FgAv
g g fF oA @ AmR aF St
AKA ¢, T8 AT &, T B I AN
AT Wfgd | [AT-FEE W1 AT ARA
STEAT T TEY @, ITH! QY FI TG A
faar 2 afgd, fom@ g @ =™
areT wf @18 T g oF | g8
a7 ag T ¢ fF 51K A Jarw "
9Far &, T3 @ I, T T, R
AT @ AT A GTAT & 1§ I BT
I W 7T ARG #7 qg7 T gy
& a stAa w v wT wfaE g & 1
T fod Jq wow & fr 22 Wi &
T THS F1 7Y @ ag7 F 218 @ A7
I owifed

T gE wgwqw At 4z § &
IS TF a3 MYaiE &a @, wRR
qfar ¢, g% wrg T W ATET FY
FE FAF I Fa@ E T
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I5HA 2 ATRA FY ATAEY T MET &,
T T GZF KG FA F AT A
FTE AT qE qeaAr i g o &
FIFTR A frdes Fm fF azi T Fw &
Fq QN AT Y I, CF AT AT
gaar gfaw ¥, # wma, fag@ @y w
ATET T 7 X 43 I F A7 qGHA
¥ I ¥ FEmiaE

MFAI A AR ATE, W H
TR A o N fesT @) e
T g & fF ST I gar S
2 1 3% fesal #Y 3% smawwr A

arfed

TF qIa & W wAT AEAT F
=R ¥ SeAT oY METdw gy B,
g TH =T ¥ IS oa ¥ oA
I LR T F w7 & Fw I v
AN L, @R T T W ¥ I AW
@ § " ifew 39 ofd & wwr
SqIET SAT i WL ¥ g
1 92T 10 fyme ¥ qgam o wwaT @)
TG TE FY WA A FT AT AT
Jar A9 A F Y MY 15-15 faae
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[sit g% 9= FgaTa]
gFX qqF TGN g, AT A T AN
&t fifq &1 a0 F ogm oA
¥ g ¥ ama g fr O sy 79
Tt T AT ¥ g 29 (@9l @ |

ox A & gEe ¥ oA weAl
Tl § 1 S &S §THRIT FT gEAT
AT AT &, A1 wifed ATEAT §, oA
% favam @t &, sa fad anT v
Jw< T 9, IY FgAtn fear W,
@ TFT FY A B H FAE T T
F&T | Af FEEY 1 GG A
#r oo  0F a1 SgET T W
L ear U E 2 I oL V]

ot frEmitmw (a) o amEE
YT WEET, § F WH T I &R
T gEHed awe 9T S 9gE g1 @Y
§ SO g W E, FE OF IFW
qeET &, @1 FE N TFS AFET €
# @ WA § T VAT ARAT
fx oF Tg wdR afifeafy &, & Feamw
A F gwaw w41 g doaw e
Farfm #1 7 & w7 AN A%
g FGT, AOF AfuFTH W T A
% AG 91, a1 F g feRrd ¥
T 7l g1 gwa § 1 AX e gt Wy
gy I FFT AT W W A Tl §
fr off 99T W 1 S A WA
ot &, @ ferer @rgw §, oW AeA
&, gl T Fanfon vamer g W d—
st afwere oAidvE €, ST @A #
qEerT SrgaT @, forme masred gad
7 TG F1 AW Q1 § @
T I FEAGT FAT ATEAT E, T
T AEET H A @ wf@—

T AW T

S wfey, wew a @ famaa
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aft e @ifew, wdaw s Ay
uq TgT 97 9 A37 qEdT & | ;ifE
o9 F AW F A TF AASE ALY gATA
sarg dar ST ar & 1 & s A g
ST T ZW A Ty F7 e 96§
70 W Y wdiadi 1 g4 FeAT 9e
g AT N T F HE AT FA FAT
T A Ao W E =
Wt & g TR § FAEH WA WY I Al
afdt # w9 g,
& 98 W &, W WM F T gl I,
A% ¥ FY faer ww TS #1 0w
AR AT o F7eAr &, 3 F T
T E g #, s g 8, Fewr
g & | O T grw A ferdrw
F1 Frer 3@a €, e & faewmr @,
FAFAT T, A T ZE-GE AT
&Y g a & A gwed €, e
gm¥ fag @, AFT SR g@ AN A
EE A (1 B G 1 B
Ty &, atfr ® ww e wma §
ot # Aa gl st #, w-
T & wET R @ 5, 9§
A m A Fw AN

= Wo Yo e :
T amea g

[T 1Y Twg

st fE Ao mgtns‘ra“r-
S AT @@ F @ § Afew 59
o o Id awe O fatae 3@
wifwg, & Foaw ag fewiz @ §
fr w7 & freivrer aw A W A
Taw &< dfwd, ag @ed g Ay
TE &, o MEr GTEE I7 F @l §
@t I gEr e § fr Y w6 99
F o9 ) gafay & SEEs qenika
F7aT § fa o T Fafwe ot
F 3§, MR | § a0ET F @
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g I 1 ¥EEE A Aer d, e
A7 ® A A F A Ewy oIw
1 dm@r T owweg & 0 gafaw
% WF et ¥ aweATed WA
g 5 <9 A5 ®) Oar A a9 @A &
forr s & a1y I fawrr & Y Sy
N AT, FIIT, g€ AT EAET § |
Y AT F19 @V FT T F, T &
N BT FOT FAT, I IR TR
faft & T # gFT Aearar g,
AT FY FA 6 an, a7 & AT
& wawd #Y awg ¥ v g, AfEw
M X T 77 = FY 79 I@IAAT |
& faa 7 f5 9gr wravawar g agr
TE AGAA | T qg FAET AL
P AATET A AN w1 T
g ¥ W< gvw & S
&7 7@ @, o ag g
W A F AW %srirvm-
famas sl Aw & wF § ng%sr%
mg,%wﬁtmmaﬁtaﬁﬂg’rgu

¥ o grafes aCET § qEARaEdt
weifon w3ar g iR 39 fawr Y w-
g fom w7 7% WD F fear
I | a8 AT A AT /AT |

ft TR wET@ANET ([AT) @ IJa-
w1 wRred, w4 wfase o qar
sfaeem & oY fafraa wq& 3w 1 qam
feams} &Y AT § AN IR F AE=AA
¥ g & gER ¥ fawe ogw @F &
T weast # ag o T 2 fF st W
g # qefar 7 g1 98t ev w137 §
% Y@ A @1 ) F wraET e’
qE F IF TATH BT W ATHAT FIAT
e g ot fr gead, fadw, w29,
RYYIAIG, TG FT 100 HT w40
XA & agi ) FA9 FA9 10 T
H qTEEY &) q@t F qgT § AW A
ey & at w27 2 fir g W 9 A
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T, e W g A & & faaw
F7AT gt g fF w99 g oA
H 5 30 A% €T qF 7 foa@r qr
AT g4 FW ¥ T qE Trage fwar
g & agi td argA faaay ) AN
qg ¥Wd WgF 9eAT g g faw
aifegt # gfaer & foir 78, afes =
frd «ft fix ag o= QT & 2 g wA
dar QYT &, g &, 97 8, q€ q§ WA
£, 37 wa o & o giar s a3
feY WY i ¥ fawra w1 wreAw, B
8% T} ¥ faarw 1 wreaw afga
WA

¥ 7g7 X a8 WY FF i aum _wl
# oy wRW qF Gt 93w  forad @
ATEAT F1 aga T & 1 EF wTH FY BT
#< afz Wy 39 QY we Q¥ faor § agt
uF g AT Tq@ ATET AG & | wE QY
oy frar & 9 o i, T A df
e 1 g0 1 § Afa 7% wew A
Al ¥ farxr 1 & 7w wdw A -
aFTAfaE §4 & AT 9% FgAT Argd’
g f& gav 7z fild ot & ot o wew
W aer AneaeE wRw & 1§ =nean g
foF IHF TG G AEL TLW FT FFAE
%+ foamr 9 | IEy S 0L-
WS FEAT, WY FT HIAGAT gAY, HATH
T, af s qaTd qgm HR A A
ga g a3 | gEE w89
FLaTEd | weg W_W U fawyr gun
2w 2, wias gfee &, avnfas gfe
¥, wrfirs gfee ¥ | g7 @ fager awrfa
2, affwr qzrd W &, &fET g 9T W
qFECATaE Ag FId & | W ¥
qrZemra 1 g WY A1 v I gfawr ww-
A #, watg tod gl O wiew @
%n&mmgf‘ﬁmwﬂrﬂm
ferr SRR gEE ATE TEET FORA-
f2vm w1 SEaE fE a o
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Shri Mohammed Koya (Kozhikode):
I shall be very brief and shall touch
on only one point concerning new lines
in the Supplementary Demands put
before the House. I refer to the
neglected part of Malabar in Kerala
State which did not get even a single
inch of railway after the country be-
came independent.

For the last ten years, we have
been urging the Railway Ministers and
also this House to take up the ques-
tion of the Melatur-Ferok railway.
When we approached the hon. Rail-
way Minister in connection with this.
he was raising a technical objection,
that the Kerala State Government did
not recommend this particular line.
As a matter of fact, this is not a new
line; this is only an extension of the
existing Shoranur-Nilambur line to
Calicut. If this is not done, the
Shoranur-Nilambur line which is now
running at a loss will be dismantled.
That is what we are afraid of.

Therefore, in view of the fact that
we were not given even an inch of
railway after indepcndenca and in
view of the fact that the KXerala Gov-
ernment has now recommended it—
we raised this matter in the consulta-
tive committee and the Kerala Gov-
ernment has promised that the
minutes of the meeting would be sent
to the Central Government—we re-
quest the Central Government to take
this up. Even if it is not given top
priority by the Kerala Government.
the Central Government can take it
up because it i3 a very short line of
24 or 25 miles, and it is only an ex-
tension of an existing rallway line to
make it a profitable proposition.

This is the only point I would make.
I do not touch on any other point be-
cause by that the importance of the
matter I have raised will be lessened.

oY fasaarq aeg (FAwgT)
I WEIRY, WA wgrew A fow
SR ®Y q Y §, § gwer giew
FT FTAT g AR W9 € WY I
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Tart Wt a1 g 5 ¥w qerem ¥ AR
I fawmr 3 o gafa 1 & ag g<n-
s gE & | A gad aa 99 F oW
fadz w&m fF gaT a2w 1, frga
A ¥ FAT &, €F qawA W R
ey e A AT F FT 8
TG X IO UF Sfgg @ oo
I § FAEd ¥ fod, faee & fay
o\ grad & ol aY sraA § faan fear
aqzre & fad wY8 7 Ay & | ¥ g
T wigar g 5 gfe gw qatad &
R AW F W F AT AT § ay
2 zafs sraeas § £ oF g7 <oy
¥ wmrw & oy @ S

aTq & ag T wrean g 5 qak-
9 ¥ QF KT aga g faver gwr
@ fad Wt SiFw & T 9% J@
1 faor 917 |

FEIPBWEINfFaga
qgeaq &, ¥ fF gada &uw )
g WA & a9 A A7 97 | AfeT Y
TF T @O Y & | TER O A
a1 faar s Tfg® | R ferw
fear 51, ERwW fear ¥, qi< fear
I | T TET TF IR R0 § A fw
WY W 3G ¥ 19 § qyar § e
ag qga JAfwa § -

AT A AR & 7 ¥ o5
X7 9fg 99 g § A 5 TrrwgR e
9% FEATaT § T ¥ I & Wfew
qifs B AX § | TR FARIER A
R IR § | gafay Fga @ A
g AT A frad T AN, qEw
QT G AT FT & |

wr ga  § @ AR Hiv B}
mﬁfaﬁwsw%wmuﬁ:ﬁam
argar g | 81X qraro ww g g
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¥ AT #Y | 98 gy o §, Jfe fae
FAT AT § R OF G gangrars -
FT M@ A AT A1 & | 37
A & FmYL €N § Tg W 6 T
o @A § | g agEaa . AR KA
FT I [HA & | TF AqE@IAF ¥%
ot ¥ ) 97 TG 37 T I THT FE 9,
AfFrFeTHT ¥ IEH T AR
TAT ¥ | WX 48 39 T A< & qATS
a1 F f& MER ¥ AgER T
AT AR AT A AT R AT A
¥ agi FYSAar %1, fraay geam Frer
¢ wrw Y @ wwar § | @ik w
TFGIT T BN FAAGT AT I W QAFT
Eicl

Y aE ¥ CF ©uT W &
W f& smEwfas #F2 & 9 fa|r
A fragam § 1 987 O et ey
I & | @ A FAYL T § |
I9 9T T Fedr 4@, SfFw gw agy
THAY & | EFY Y I AN Fawar,
FAYL, TE AT T R § ITHY
YT T QAT § | @ M AW T@ )
oY &FT =1fg?d |

A FARE & A7 ¥ qF 7§ 3T
i g IR & AT i 9% ag qors
g 7 | ag Tga WA & fF S
T A W T AT IR
ara & | faem 7 X q9d gQ 7€ gART
Y gY T 1

TG R 9 W g TG
2 g man ar, AfFT 3w O 0E B
Y 1 A T At ) A § gt e
FTH Ot qF T § ey WK g
VT Y gY WY STHT A A WY
ey 7 faw ot § 1 WY A X
AR R A Wt BT A & 1 T
TTE T wfgd | are § AR S
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& T 3 ¥ AFT 9T €W aw 0
wF g7 eud g wf . e
a%dt § | & wag oA § 5 ¥ e
t ad § AR g7 T A w9 g &
faarT FT oFT § 1 WY W FAT
AT A M@ ¥ §, o §o W
F oY FAH Ao &, ITH Fg aHq &
fe e B B A ) avag |
T AR ¥ 9 A fawrmat F g0
T a| B g7 farsmg w7 F8
frar 7 g A gad FYE A Al
R g ferd oy § &Y 3w A v &
foamda § @ ] gy @
Hfe arg & w4 AT § FaFT gar gt
s g 1 E R s e A ad
& T WYX ATOHT &qTT g |

Shri P. Venkatasubbaiah (Adoni):
I congratulate the hon. Minister and
his able colleague for having adminis-
tered the railways in an cfficient and
effective manner. I am in complete
agreement with Mr, Hanumanthaiah
in what he said regarding railway
accidents and the responsibility of the
Ministers, and I do not want to go
further into it in detail

1 also thank the Railway Minister
for creating the South Central Zone
which was inaugurated on 2nd Octo-
ber. It has created a very good -
impression that this new zone will
enhance the administrative efficiency
of the railway and also offer new
facilities to the passengers and other
commercial interests. In this con-
nection I would only bring to the
notice of the hon. Minister the fact
that the South Central Zone will not
be complete unless the Kuntakkal
Divislon is included in it, and I re-
quest the hon. Minister to look into
this matter. N

With the creation of the new zone,
a circular has been jssued instructing
all the employees working in evefy
zone to apply if they want to opt for
the new zone. Certain representa-



3735 D.S.G. 1966-87

[Shri Vishwanath Pandey]

tions also were made that this option
should be restricted only to two zones,
Central and Southern Zones. 1 would
request the Minister not to open the
floodgates by inviting everybody from
all the parts of the country, but res-
trict it only to those who are affected,
that is those in the Southern and Cen-
tral zones.

For the last four or five years I have
been writing that there should be an
overbridge  constructed at Adoni,
which is in my constituency. It is a
very important commercial place with
a population of more than one lakh.
The local municipality as well as the
State Government have come forward,
agreeing to share the cxpenditure in-
volved. I have been writing letters.
and I would only urge the Minister to
take up this matter as early as possi-
ble,

I may not be dubbed as parochial-
minded if I plead for a separate Rail-
way Service Commission for this new
zone. All along there were well-
founded fears that the emplcyment
potential or employment opportunities
were not equally given to the areas
in this zone. I do not plead that there
should be a separate railway service
commission for the South Central
Zone only, bit I only request the
Minister if that is not adminis-
tratively possible, to see to it that
equitable justice is done to the areas
involved, that employmeant is given to
the various regions concerned.

Every State Capital is connected
with New Delhi by direct train. It is
most unfortunate that Hyderabad does
not have a direct railway train con-
necting it with Delhi. I would re-
quest the hon. Minister to look into
this matter and connect the State
Capital of Hyderabad with Delhi by
a direct train.

o @y qwIT (TGIY) IS
wEvea & Q@ i AT FEAT A g
faedt O WY @A qg waTwr JorAm
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4T A7 fF TATETETE ¥ WAL AT ATRT
R MfaRge oF 3@E € 2 1 a8
VWA I 9T ZAT & | TAF ATy ¥
% AT AT 7T Y 9F foy g Ey
FfeT 1% v Y foar T @ @
g AT A gAFT qrA W formy smar
g A\ *gr sar § 5 3@ @) fa=ie
F3 AfFT ot aw agl A |
& 7Y T ¢ | & s A E R
g qX fa=re fFar g s} mfeay &
TET &I FLA AT qIEAT F I |

Fady ara & ag Fem avgan g fr
A @ F T faoret & @t
TR AW g 2 dwd A
Y g fear 1 & fa 9 Rwet & fag
faerstt & < ST 1+ & mrOEY aFemAT
amgar g 5 aga ¥ &ww & @w Ak
¥ AT e g Tg7 faoret Ay @ A
ITF ATENF faorelt wavaT WY & | AR
FO AR FY gET qRAHT FT
/IRAT H3AT qzaT & | fowrd & fag
Furfaar w@wa ewar ¥ feedt 9
FTRY ATEH T | G TF & AT |
TG #T qE7 T AU § | TF TF
feait F1omr & AR gEd RF AT R )
7 7gt < faar g R A ©wW ®
SEfae & | T AT § FF a< Fw
T & AfEF a=h wgeE w1 e @t
R

TARER AR AR ¥ FW
afear f& &1 q&w 3% § | =TT WER
& <6 9241 & WY wET  gEd 1w
o i ¥ ¥ [ e §Em )
T wrEd 7 §, ghwT AT gy
2, a3 QA § 1| AW aF T afaat
F o4 IF AR faam & araa W
agt 9T $1E FIT WlET T IATAT T
2 | g1 AdT ag grar & fF ow -
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mfeai ot & M7 gfen 3@ Mg
FE E QO ATAT FY qGT FEF QRATAY
Il qe & aRiATE@ @ AT AT &
fr ow Faw wfeT q@man st

aga & Jg 93t AT 987 § A
IAF WET I qRATAT FI K HTETC
o AG T T F fE qq qIER
oTUT @91 3 A AT TEY A § 0 F
frdem w<ar ngar g fr gt O R
g o o f& g7 wEw qaTr w7
STETT §Y Al WY ATE Ay AT e §
G9T AFT T FY 1 AGA § | 56 qAWS
# & agr g 5 @ warm we )
N o F 5 agi g8 Faa wiqrer
FY Ir&TT & /T AR agr AT Ty ar
2 FY GG QY ATT AT ST WaT q4T
fea smg |

=@ & qEATEr F Sfe qFe TG
F @ & TR T T FEAT ARATE |
AEATEY QAT ITT AW FT OF FeX
T O qF F@E AT AT g
oY &Y grarerg #7 WYy Arvaree faar
a4 6 foer s Y S g7 FreETa
& fou o 7€ & ST FTH X grafasar
Saet | T T g W e fE
9t IR F2W F JATH AW FY BT FT
agr ¥ GAT AT THEET AT gEL A
TR F AW Y ATHT T4 gU & AR AT
F 1 {0 e § AT foaw w IHA
BT o ¥ &, IRy w1 A faar
ot fager fedi agt 97 W& gEaTa @
gEd  Kraw agimarar FAIT Y
g o 37 qrAA F1 7Y S F qraw
T FTgAT, 3AF At § agh aq w
STGAY | Afeh AT TF Y IART THATRY
it qv v Ay fear A @ faa
IR ¥ ot 7% & € o o § 3T
IR A famar 2 67 arge F @l
AT AT T Ferar AT 1 & ATEAT
f T 5w W e F o
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7O T Igi qg & E & f5
N 9d gfaw 0w ¥ fad @
srFe F faa T3 o &, fyad arwrarar
gfraem gu @, ot goifrae & ar gt
FwT AR I AR ¥ @ ¥
AT 7 frg %7 T 2 i & o
w6 § T qEd A9 ¥ W
fear stiq | 97 3EF A H qow fear
T @ warg fear mar fr qdY wrE
a1 AgY § | AfEA qF Aw g & A
A 9 AT AT FT qFAL A
& foad wgr mar & fF quw W oW
fomr og f& wgf W A WA P T
AR #Y 37 W § 9 femm 9 oA
g AifrrfE Y ag F@ & w7
TFY T A T A ¥ @ R
Afrnfd @ afew o aq & o
& f ¥ sarer feq & 1 waar & afew
o afew o g gt  fr sy
F 797 & F7 wfew 7o § | N T
A w787 grar § SdT F Aif <
feqr smar & 1 arEr A BT qoRT gerAr
T W@ & | WEATEY F Awmifesy ¥
TR H FTH F a1 & g7 A
FY 5o # I3 T § AT N7 FI@T §
fs g TARY 2@, AT OTHAAET
S #T WY qa1 T ag T wgy
Faraea g1

areige forer § AT g8 9| HY
wgr mar & fF W 97 g7 T FT O
g SR qE Arg 71 fyan faar smg
g o 7 e T & W g
faer g ag fyar @ f5 qdf sw
w2w ¥ FE faar Wy g fawwr gar
g 3 1 qF fFare & S g oy @
T Zad fHAT A B8 ATET AT §
g frdza foar ar, Y@ ot & wd
oY, grdar WY F1 7 o W7 JT A1 AT
a3 A gAY IFiA ATaTe
Wit fear ar f§ & gt o7 FAATSHM )
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[ &< qia)

wfe g9 afomm 7@ et § 1 &
& & afaw o AT aE T gea g &
15 § 15 S area o T A
R T FEe FT L | gqAF UL F @
seaTEA WY faar T av | qgr Y JAaw
# qg wiw § 5 MY 9 AT 9T g
T FT B AT T 9T T TR
F feqrag |

# w1 § 5 weh wgew
HY XA I 9 ST &

Shri H. C. Linga Reddy (Chickballa-
pur): While supporting the Demands
of the Railways placed before the
House, I would like to say a few
words about the Bangalore-Chickbal-
lapur narrow gauge line which I have
been requesting the hon. Minister for
the last one year to be converted into
a broad gauge line. It is a very
important line, connecting important
trade centres like Devanahalli, Chinta-
mani, Bangarpet etc. It goes to a dis-
tance of about 150 miles. It rung in
the arid zone of Bangalore and also
two important districts and runs into
Andhra and Madras States also.
People have been requesting the Gov-
ernment for a long time and the State
Government has also been urging that
this line should be converted into
broad gauge line because the speed of
the train ig so slow as it is a narrow
gauge line. Hence, because of its
slowness, people are not travelling
sufficiently and there is loss. Govern-
ment surveyed the line a number of
times to see whether it should be con-
verted into metre-gauge or broad-
gauge line but so far no action has
been taken. There is heavy traffic in
this route and it is necessary that
attention should be paid to this.

There is another request of the
people here to link Chintamani to
Madanapalli which is in the arid zone.

hint iisab centre and if
this link ig established, it will con-
mect two States. This is an area
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where there is heavy traffic. I re-
quest early action with regard to
Guntakkal-Bangalore broad gauge line.
We have been requesting for a long
time but no action has been taken.

I had written a number of letters to
the hon Minister with regard to the
opening of gates on either side of
Elahanga station on Devanahalli-
Bangalore line and the hon. Minister
was pleased to look into them and the
gates are opened now und then. But
permanent arrangements should be
made so that the ryots may take their
manures, etc. If gatemen are posted
at these places, this could be done.
The Hasan-Mangalore line is moving
at a shail’'s pace. Sufficicnt amounts:
have not been placed at the dispnsal
of the people there to carry out the
work. This work may be expedited
early.

wt FEeitaw wew (ARE)
JqTERE w3TET, THY 9B 9F Wy WA
qamg 1 fewiss a1 a9z I WA
¥ wrar 781 §, & 38 wvaw ¥ §9 gETT
T @ E | §@ aun § 5 99 amal
T AT 24T =TEa g, vt 3 fafaeex
A AR F feawent § R ogAH
Faifaa FT 71 IT%T & |

¥ ot afew WY 310 7w guw fag
) gare A § A FiReTrE
¥ A2 WUA F) UFAIT F& WSBI
T fear mar & s g aur ofemw ¥
W wmfaw & Q@ wes fawr a1 foy
&1 & Aoy GF FY IAqT FY ATE A
IR gAATE AT ATFATE |

oy g3 §X A 912 81 gwa fa
g I wuw § amar o g, faad
it # wgfoag gf & 1 3w 3fe X
¥ uF gara AT e §, fowd g
FrE wATH AN § 1 AT IO WA A
qmar s, @ AW F aEAw g7
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gt 1 T T® |IAT 9T 99 A« 4T
gk e WY f, Ay am 97 @E
ot § 3 fawft 1 57 oot @ QT &
& e qema &1 feear 19 &1 org w1
T g W 98 FAT 1 fesar w7
ST W gTer 1 gAEr gfonw g
Qa2 6 ey & w1 g7 e THT-IAT
Ty &, A7 frr sy § "1 gAY |
qg =t & /X g {Y avarT FY A grf
ey 3 1 27 ¥ gfow & e ooy W
vt Y it €, Sy Fwar F A
YA ¥ 7% 9T Fewy gy, im0
am fay oid, faw ov aw=v fay zo
@ 7R Tge-eNTT ¥ oar fyar sy
fe s® araw o v g @ fesar
Er R 9 AN AR 97 9¥ I
%7 fesar &gy grm, Fearfe | 38 wwTT
GEIR TN g TG 9T GE Jr IAT
T I AN-NB WA F FEI
g qEi

9 Trgefa, IrUeefa AT mEAT
feet Rum qx oy §, @Y 39 & fesd
fifre A mai Ao & 59
qNY qEY W@ wAl werey, o wifew,
WA w1y 4, A7 AT F o qHo
s fedt Wt mfusdr #Y ag qar A€y
a1 for I7%T fesar Fgi & 1 ST femar
it faee T 7 q@i 97 &Y g9,
@ Ay ZIT X FT @Y q, ARy Y WA
WA qEr | g WY § fw feeal ¥
it ¥ AF aAwt T N F FTI
GE9T TET U W &, ARE AR
=¥ oYy # fire s § o aga wgfa
PN 2w A s E R T
YR 97 s frar g o wwE @d
F1 FE garer AgY 2

qET6Z A 7 Ag-wiim-
qTZ ATEA qaTH w1 qad & gf &, Afe
oY 7% qar 7Y 99 § o gmw A i
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Far FTaarEY #Y o1 @ & 1 & fadaw
A1 e § 5 9 v Ay ofver g
¥ forar @y

FEATE-TTALSH 137 FT =N
1949 ¥ &Y F%7 & 1T AW F 17T
a &1 & fr 39 15T Ay el darv
frar oMy | 39 F7ZF F o4 I X
A & uiw fefigaza, sk,
g, WAY, ITETATT WY ATeT
aTew § [ ATAA |

AT /YT A1g7 IS { AW A A
wrEET & 1 99 o wifrw ey e
7, qY T 77 g« fFar v fF e
fefr g wge fre F 9 A7 Al A
FT AT §, BT AT IAT A3T TA A
¥ wuzatyr AR fam wwraer q¥
ary &, faaat w4 ag 2 fa g gfem
o Tr3y gfear &1 mow ¥ v
wqifgg g ST & | gW F™W @y WY
g1y ¥ fagr smar =rfgm

faT—aTaT VY ATE a7 St FrwH
T fom a7t &, IAHT FTH T TTIHT
gl & 1 wfza ¥= & arg o A
gfqm srar a1 8, a7 aga weer £ )
FY w£ aT7 3 ME H yAwa fwwr
ag TE A ZTgH A I A qEN W
STt & 1 Ay aga wwet gy & Afew
dar & A7 w7 3, faer—amgR AN
a7 wrad & ERr e Y oy & | gafow
agr v o 3fom T ® e
w7 Tfgg

FOAFHY FEWA 97 TE T ZIA XY
I9g § IR § AWI FT TE ATATE
#1211 zafan agi o9 ore Aar7 frar
AT =iz |

| ATy AgA F AT W g,
ot off I ¥ vEw AwEw
fat 1 s fat &1 92 W Y 9my,
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qY ad faet #1 srafa w2, afea
w3 f7 gut § 77 1 §5 A w7
TTT TT KT F=G( JATAT F1T, AY qg AT
gy 21 otang7 fedi9d & A1 39 99
& faa w1ex # #iv gad M Taww
feaftaa & 7 3a% wfge g7 9183 2,
afr Oar 72 frar o war £ WY w3
A1gT £, Iaw1 wfwer fFar a7 o
Trga &, IT%1 wiga 7 far 9, gz
AR AW AGT AT & | gufen 99
I F gacft fedtam Y s w7 far
iy Az wrrgr fedraT & e
faar sma

FA A AT g@d mied ¥
& W & qd9d F fAq TIT HST
wIm g 8, A fau ol AR
M mifs Y g saeqT g § 1 AN
AT GEIT AEY F owarw fem g
Sq W g F aga (A feed A
ge &1 o foq ogar @ & 3@ e
AT, A 7T F1 O fed F wT
o1 @ 41, fora®d F1eor # |7 A g7
wga U feud R & F1o 9@ WE #
o MG ¥ 9 ¥ ag9 aFAE
X & 1 37 MY F g oY aga I
qny o §, 9 &« g1 o § foed
M D-AA qE FZ gy AW §

# ag W faew w31 Tga § 5
A TWA WE FATE T GFOT £ A
arg gfawd 2, dfes 3% arq @1
IqF! 9% &6 F dq99 71 WY qat
gfamd graew FA arfed, wifs
wfuga? G8ad 98 FAT9 F 7379 FQ
€ | 3 a1q ) "rawwar & fF G
e & fesd 7 Zfea 5= 3 Arfad

&9 grg Wa faww & aga R
T TG aXg Q@ SR §
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T TiHE FT a7 A1faw, 3% e
gfaurd 3 T1fge ot = qeval
# QU FIAT A0fgy, arfe gard 3w
ofesteelt a7 217 ofsases a8

Shri A. V. Raghavan (Badagara):
Sir, in the matter of construction of
railway lines, Kerala has been neg-
lected for a considerable time: no
railway lines have been cunstructed
in the last ten years. The demand to
construct new railway lines such as
Tellichery-Mysore and Alwaye-
Ernakulam Kayangulam coastal line
had been there by the people of
Kerala for the past ten years. We
find that no provision has been made
during the fourth Five Year Plan to
construct a railway line in Kerala.
Several Ministers have presided over
this Ministry during the past 10 years,
and we find that unless a Minister
comes from a particular State, no
other new railway line will come to
that State where there is no Minister
from that particular State. Therefore,
1 want the present Railway Minister
to consider our legitimate demands
and construct at least one of the two
new railway lines suggested by me;
either the Tellicherry-Mysore railway
line or the Ernakulam-Kayangulam
coastal railway line.

Secondly, in the Consultative Com-
mittee as well as in letters, the peorle
of the Malabar region of Kerala had
requested the authorities to restore the
original timing of the West Coast mail.
This train was introduced to benefit
the people of the west coast, but un-
fortunately, the present timing does
not benefit any travelling person om
the west coast mail. I want the Rail-
way Minister to consider seriously
and restore the original timing. In
this connection I want to bring to the
notice of the Railway Minister that all
the panchayats, municipalities. De-
velopment Councils, etc., in the Mala-
bar region of Kerala had unani-
mously requested that this present
timing is most unsuitable for them
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and that the original timing should be
restored. I have written letters to
the Railway Minister to which I re-
ceived a reply saying that if the timing
is changed, then the Kerala Express
will reach Cochin at an odd hour.
Unfortunately the present West Coast
mail reaches Calicut, the most
important city in the west coast, at
about 1 AM. or 2 AM, If odd hour is
the consideration, I do not know why
this odd hour is not applied to the
Malabar region of Kerala. Formerly,
the West Coast mail used to halt at
Badagara. After the change, the halt
has been abolished. I request the
Railway Minister to restore the halt
at Badagara also. *

Lastly, I want to bring to the notice
of the Railway Minister that there is
a lot of corruption in the matter of
granting contracts for catering. With-
in one month or two months after the
catering contract is given to the con-
tractors. the contract is unceremoni-
souly terminated by a simple note
saying that the contract is terminated.
This is a very unfortunate siate of
affairs. Whenever the officers wanted
to benefit a particular individual, a
notice of termination is given. Justice
has been denied to the catering con-
tractors. I request the Railway Minis-
ter to look into the Jalarpet non-
vegetarian catering contract, where,
within two months after the contract
was given, another note was given
saying that the contract terminates
within a particular date and that they
must give vacant possession. Some
time back, in the month of April, T
came to know about it and I wrote to
the General Manager, and after that,
the contractor was given an extension
of two months. Now, I again find
that a tender has been invited for the
Jalarpet non-vegetarian catering con-
tract. and I am sure this has been
done to benefit a particular individual.
Thus, the catering contractors are
harassed unnecessarily, and I want the
Railway Minister to look into these
things and see whether it has been
done to benefit a particular contractor.

With these words, I conclude.
2073(Ai) LSD—S8,
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wEIT, A9 X R [T AL 9T A
*1 /YT o, sa@ fow awame 1 foedr
97 § 394 qarw ¥ 5 §O w1 fRar
# az aga afgan fean & o a8 e
g AW TR F g § ge @
FgT & | vferaR ¥ faw, mifame @
fagx a=1 A\ arfag & fraq#
g @9 A0T9 #1 migai wwd § N
g [T Ve F Iy § ag § 1 zad
fere firqet %! @21 @ & fr AR R
T F 1T RAT AT AT WfE0 forad T8
15 g1 4 f 7z N misai § sa a5
IR AT A9 ¥ ofefea #T faar
S 7wt ag 3fwfae F S §
o 3G fF aifage 8 g w1 &
fag ot oty a=dY & 77 13 w2 W
120 WA FAAT & S@fw Tredqd AW
AT G F g I g A el
aft s A W wr S 0 E
At ¥ qg iy qAr @ e ag W
A0 A7 N wfsar § gam gw qE@T
T S | gE-SwY e ag fam
ST @Y gR A AX 9T A7 | AtFA

zaa1 #1€ g2 Y T fF & 7% 7
Lecilecuil]

@O am qRoag W &
fefegae Fewamex AT &, agt Fommar J=
¥ fa foraY 2 F1 T £ goTa J=
gl s A o vEd AmaEd
e 8, a1 fefigae e 4@t §,
afea a7 o fosdee qrawme Fw sgadt
2 fafor ¥ sgeedt § A qiar § A
R SgT I A7 39K Fé wafe adt
gt wfer

foragr o ¥ @d & fag arfy
ot 7 ¥ fog gU & T & oft
faarert stra § forg 9T 6 @Y 9% T &g
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Hqrar 2 | wX fawdt qmET qy
fraret 7 faeew @<= fear wnq @1
AR famar § aga THIATA 1 awdt |
THHY TTF | ST AT AR )

4897 34 F @I ¥ Suq A1E {
arg faat foam | GF9T 39 ¥ B2 FAT
% fome feed MA L QAH T AT WT F
mecATdT s #o § 71 9 FTa dEwH
faar feve g8 o § | 94F B9
gfeargama 7Y 1T 1 W SAFT 3
gfeqm@ima FAT § @ I fewan
9T L | AT 4 F G FNEG 3
frad § A% qdoR g9 F & i
fererdt ¥ aga w1 %% & o4 fr q49T g
¥ FATRT THT AT WX AW ET 7 79
qaq T & 1 et w5 o gresr
aEr 8 ekt oA & fao wm A
TEEAT & 1 A g fewar & f i 3w
g fagdr 48R wfeqi €, W IaFT
%<& ga a1 PR & fan am
T 7T g Afeeesiaa graFar €

T F1 OF a7 qF AT FEgA!
¢ fF aifag w1 SEww @@ A
T g9 3F 3% 47 7w, ga fam
gqqTS | Afde q¢i BEET AT ®T F
fear aar § famy @Fa 16wt A
qga wilr qomAr gy & 1 dfFT S
& adt g oy § 1 qg 9§ & fao a2
wAL FY e § TR BT D g1 IE
a1 @ faaar § f& &1 g8 931 Aga
gedo o @ T § 3g W &H &Y
S | oA § faqn W W@ ¥ #m
fear §, 9% fou & aga aga awid
Lot il

o awferd dgdw (fee)

i F avit fas ¥d weeefea a0

NOVEMBER 17, 1966

D, E.G 1963-64
(Railways)

3748

7 ag arearaa fear wan ar e 34 Saar
&t faad 1 @ fawreft st v 3y
fawet & & q@dfi | & 5% 260 5T
WYY $T qF 7 R Gz YA oA
1 oF =Bwa g wgh 4 & et
N & et #7 s ot &
Fafa ag fawt A &390 11 Fodlo
A N owd ¥yl m @wa &
fera 39 7 5T wFA) & FilF Y @B
Frefar =2vm &1 agh 97 afRE g
A FT W Fa 334 T T,
THT FRAT TN AT HIC AT qG F
AT 1@ F g T2WA F=A frn
smar & | gafrgfebaa N & ag @94
g1 St 1 fastsy & o1 g a1 gey
¥ 77 ;T R B AR | g =W
AqEE 3 37 2 1 3afaT wi fase
F1AT arfeq 717 T@1 agq agrAIIIAE |
Iy & H AAFA AT JAAT AT
T a7 TRT & ITH FTH F7H 19 F5 48
Y AveHr FTA qAE AT FLHA
@ua ¥ g€ ¥ v oW g o3Asr Y
IR QwAr fad It | HIT gAR
U 118 & fou o faad ®Y oAv
Forer STy STt &g €A | 37 Five w
g oo wF 5 99 6m & fam ag
T qAIT g WA AW wgd
fastely G341 %7, AT ¥V 34T fawAr &
JATT TR IF AOAM | W 77 faarey
Tt 9Ta A R F fag g AqqA
T 7§ AT &1 S fAT 9 @ g,
Quefor Tz g W & SEE fAo
gfaur @ awodt | o swmgar @ fe
AR WRIRY WYA WA EET qg AT
Fm raTR ¥ 77 gy § foma
QW B Tz fased g1 9 AR
ag S FTE ¥ THAT a7 W@
Efer G W ¢ FH A g™
2 amady ) .
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AT Hor R s a d &
it TH F7 I § WX AT o
ww g fag S ¥ 7% wifew #
aFT W HY oAQw fRar 8, CREy
3T TR & qiw & faw Y Mo A
S ¢ IgH nF 8w Fara AT
agAT § | AT IT AN Fv A g fE
T 37 37 & 3 feae ¥ fAu wAT
T FY orqeqr w7 Ay | & gz wAdT
FfFnPITi A M wer e AR & f
TE gL g oz3, AfwT & g7 g F
fad 78 77 w1 § & ¥ 3T g
Ffaadr 7z w1 d | 39 I W oE
FT 8T #q1ET ¢, TR, F02T FA 8§,
FIFT FEY E, TT ML T G50 T THA
A Saqr ®1 agT g Froamd
57 T AN qgt 7gwA & foy @l @
IRT FIQ § | TR WIH 9T AFAT
TEAT
15 hrs,

WY AIZTA W OOW TIAT FTRYT
fai & wegem 2, agi 9% ¥AI ATEA
R FY A 5y aga fat ¥ fawr Ay
" oy, afew g @ &7 fx aga dav
T AW, e e faar mr o &
f&7 farwr widan ava1 wmgar g fr
T 75 7 R fRare 77, #3800
T T B AGA T AT T F A
M & a7 oW I W O emx
ATIH =7 a7 T &, ew ¥ fol
I A A faAr @, smaate &
Y & faradt g@ g5 & 977 A §
FHEA Mo & UL § ¥AF ATRA A
X® T F g7 AT 9LTAT § | AW
TET 07 osEISEE @Y S & & Iuie
FTAT g fF AfY srodar a7 Fr=IT e

T A oME-faw R §, I
Tra § 1t 7R g2 fadaw AT §
FIAQX H o -y %1 G w177 FE w1y
& Ffmir 57 2 2w gafed q0 adF geh
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fr mfafawa Y€ &1 voar gaw wfax
FAT & 1 TTGERT HYT ITA FH 9EAT
21 afe gad 50-50 GT@= F1 TATH
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Shri D. S. Patil (Yeotmal): I just
want to make.a few suggestions.

Mr. Deputy-Speaker: I am sorry;
I have called the Minister.

Shri S. K. Patil: The hon. member
can send those suggestions to me and
I will look into them.

Sir, I am grateful to the hon. mem-
bers for the observations they have
made. Though the supplementary
and excess demands are very ordi-
mary, the occasion has been used—
and very rightly so, because this is
the last session of this Parliament—
to make demands as if it was a bud-
get session. I hope many of these
demands will be repeated at the next
budget session. I would like to see
all these faces once again here.

friend, Mr. Hanumanthaiya,
to the accidents. That I
will take up last. Before that, let me
say I am grateful to him for the
sentiments he has expressed. He want-
ed a broad gauge line from Guntakal
to Bangalore. I think the time has
come when these demands must be
granted. But we cannot go beyond
the budget of the railways. The re-
sources are so much limited and prio-
rities have got to be fixed. The sug-
gestion he has made is a very wel-
come suggestion because it opens up
the whole line and I shall give my
earnest consideration to it,

My
referred

My friends Mr. Bhattacharys and
Mrs. Renu Chakravartty referred to
retrenchment as a result of electrifi-
cation that is going on. That is a
question which has been discussed on
the floor of this House many times. 1
understand its importance. I can
assure them that this question #nd
the consequent unemployment which
is going to be caused fills me with
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anxiety too and something has to be
done. After all, it is a human prob-
lem. But withdrawing the notices as
suggested by them is not the remdey
Of course, these people must get some
other job if not in the same place, at
least in other places. Mrs. Chakra-
vartty suggested that in the South
Central Zone there would be some
vacancies where they can be absorb-
ed. I shall give my earnest conside-
ration to this suggestion. 1 can only
promise. But if we treat the tempo-
rary people in one place in a particu-
lar manner, that casts a responsibil-
ity on us to treat all of them in other
places also wherever they are in the
same manner. Their number may be
tens of thousands not onc or two.
They are temporary because they are
engaged for temporary job and when
the job is over, they are asked to go.
Of course, they also must be given
some employment. Sometimes there
is a disinclination to go to the places
that the railways suggest; they want
to be in a particular place and that
also becomes difficult sometimes.
Taking into consideration all these
difficulties, I can assure the hon.
members that I shall do everything
in my power to see that these people
are provided alternative jobs else-
where.

Prof. Ranga has made two or three
very excellent suggestions. Without
going into details, I may say that all
of them are capable of being immedi-
ately put into effect. He referred to
the contiguity of the level-crossing
and the platform., The proximity it-
self is dangerous because when peo-
ple go there to cross, there is a likeli-
hood of their being run over. There
have been casualties also. I think it
calls for action on a priority basis and
I will look into it. He is an old friend
of mine for a number of years. I may
tell him that there need not be a
satyagraha for such small things. I
know he is not doing it; other people
ate doing it. I have got great love
for my friends in Andhra; I have liv-
ed with them and shared bread with
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them and I like them. But there

should not be a satyagraha for every-
thing. I do not know yet how many
crores of rupees the railways have
lost. 30 stations have been burnt.
Apart from that, the loss of revenue
might probably run into crores and
crores. As it is, the budget showed a
very small surplus, to which we have
added Rs. 10 to 15 crores’ expenditure
because of increased cost of living,
which was not budgeted. To this, if
you add the losses due to these vio-
lent disturbances not only in Andhra,
but in West Bengal and other places
also, but particularly in Andhra, I do
not know how much it will come to.
I do not know how I am going 1o
raise these 30 stations again. If any-
thing like a punitive tax is suggest-
ed, at once there will be a hue and
cry. I have not made up my mind
as to how to cope with this problem.

Prof. Ranga also suggested about
opening of sub-way, footbridge, rais-
ing the platform, etc. They come out
of the amenities fund. It is a ques-
tion of priority and I will look into
it

Shri Radhelal Vyas made a frien-
dly accusation. I do not take it as
an accusation at all. He said a lot
was given to MP. when other
Ministers were there, but ever since
I have come. I have not been able
to give him something. If that is
90, I am extremely sorry. He is
such a good man and he should be
kept in a good mood. His sugges-
tions also will be taken into consi-
deration. So far as railway commu-
nication is concerned, M.P. has been
left as a backward area. Commis-
sion after a commission have said
so. It does not require a commis-
sion to say that. Parts which were
never before under one adminis-
tration have now been brought under
one administration. If they are to
be integrated geographically and
territorially, something surely has te
be done. It ig a question of priority
of a different type. Under the plan,
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there are priorities of a different
nature. They do not have any poli-
tical colour. For instance, where-
ever there are larger export they
get first priority and things like that.

Sir, many people have suggested
many things. I have no time to go
into every one of them. But I can
assure them that all these suggestions
would be looked into carefully.

Surely, two or three months before
the elections is not the time for
everything, although people will be

very happy if something could be
done easily because that helps in
their election. Of course, I am as

anxious for their success as I am for
my own and I would surely like
that they should get it. I do not
think in terms of Opposition or Go-
vernment; I want everyone of them
to come back because remaining here
for five years we have really formed
a kind of a brotherly feeling and I
think that that will be reciprocated.
I would like to see the faces of many
of them in the next Parliament too.

My hon. friend. Shri Kachhavaiya,
who is not here—and I am glad that
he is not here because often he
raises the question of quorum—talked
about the Bhopal-Ratlam express
train. 1 am quite sure that it is a
suggestion which also is very impor-
tant. I would give my earnest con-
sideration to it.

There are so many other things. If
I am not referring to them, it does
not mean that I do not want to reply
to them or that I have no reply for
them. 1t is because I do not want to
take more time of the House and
because they have been taken note
of. Everyone of them would be
considered and Members would be
individually informed as to what
could be done about them, although
T can tell them that between now
and the elections it is rather a diffi-
cult time for something to be done.

My frien8@ Shri Venkatasubbaiah is
not satisfied only with a new zone;

D.E.G. 1963-64
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naturally so, because it has whetted
his appetite, Now he wants a sepa-
rate Railway Service Commission,
Guntakal Division and so on and so
forth. It is a responsive co-operation
of the late Lokmanya Tilak: Get
what you want and fight for more.
Surely, he may fight for more, but
the question is that while giving him
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one thing I have to take it from
somebody else. Therefore, my
friend, Shri Tulshidas Jadhav, will

not agree to what he agrees. There-
fore both are cancelling each other’s
demands. Shri Jadhav wants that
Sholapur Division should not go; he
wants something else should happen.

Both of them say that some parts
should be taken away from the
Southern Railway. But I do not

know what will remain of the South-
ern Railway when these parts are
taken away. Therefore the solutions
suggested are not so easy and noth-
ing could be done. When we have a
new zone we do not have new
troubles. We have passed through
those troubles. For God's sake, let
us not invite new troubles.

Shri Venkatasubbaiah also wanted
a direct train from Delhi to Hyder-
abad. Everybody is proud of his capi-
tal and why should he not be! Hyder-
abad is a beautiful city. We also
want that if sometimes we have to go
to Hyderabad by train, why not go
by a direct train. So far as that is
concerned, we would do that because
that is a suggestion which is very
practical. Because these are two big
capitals, I do not understand why

that should not really be done if
some such thing could be done.
So far as electricity for stations

etc. 1s concerned, which my hon.
friend, Shri Sarjoo Pandey has sug-
gested, these are matters which are
small but important. 1 can quite
understand that because these are
conveniences to which the people
look and they will be looked into.
L]

As I said, if T have left out any-
thing, it is not because I do not want
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to or I have no answer about if, but
because it will take a lot of time and
I have one or two important ques-
tions to discuss.

A reference was made to accidents.
There are two aspects of it. So far
as accidents are concerned, they are
there and some explanation must be
there. When political colour is
sought to be given to them, it is a
different matter. Therefore I treat
it separately. Political undertones
is a different thing that happens to
be there. But, because I am the
Railway Minister, my main job and
responsibility to this House is the
Indian Railways and I have got to
see that they function effectively;
therefore, I am responsible for that.

When we talk aboul accidents—I
am not merely quoting these figures,
in order to just whitewash anything
that might have happened, but the
figures or statistics sometimes speak
for themselves so far as major acci-
dents are concerned, these figures are
really very revealing, although some-
times as during the last few weeks
appearances seem to be different.
During 1961 and 1966, five years, you
will find that in 1960-61 there were
2,131 major accidents; they fell to
1,953 in the next year; and to 1.637
in 1962-63; in 1963-64 they were 1678
—slightly more: in 1964-85 they were
1,325—only 1,325—and only 1,234 in
1965-66, that is, the year we are in.

Now I shall give you comparative
six-monthly figures so that the com-
parison may be complete. In 1965-66
between April and September there
were 627 accidents and between April
and September 1866-67—the period
that we have just passed—the acci-
dents were 584.

Then. you will ask me why it is
that there is such a hue and cry.
When there are accidents and when
human life is involved in a big way,
thére is a hue and cry. I think, near-
ly 40 or 50 accidents happen every-
day over all the lines everywhere in
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the world. In the gradation, India is
almost at the bottom; our accidents
are less than the accidents in United
States of America, Canada or Japan.
And these are the countries where
the railways are more progressive
and sophisticated because a lot of
new iechnique has come there. In
spite of that these accidents happen.

Now, when there is human life in-
volved, it is a different story. My
hon. friends will be surprised to
know that in fact nearly half the
papers that I get every day from the
Railway Ministry are about acci-
dents. But first of all what I see is
whether human life is involved in an
accident, The loss to the Railways
is there, but first I see that because
when human life is involved there
are banner headlines in the nows-
papers and that makes it a diffcrent
thing. But if you gather them and
take them for a six-month period,
you will find that they are much less
this year than last year. But that is
no satisfaction to me because every-
body becomes extremely unhappy
when there is such an accident; it is
not that T have caused that.

I may tell you, Sir, that as the
Food and Agriculture Minister I used
to see in the papers every morning
whether rain is falling or not. As
Railway Minister I have forgotten
that; that chapter is closed. Now I
look whether there has been an acci-
dent somewhere. Therefore let there
not be any misunderstanding that be-
cause I am a politician and something
is engaging my attention I am giving
less attention to the Railways. It is
really something which is not fair:
it is not true that because I am not
paying any attention or my colleague
is not paying any attention. this hap-
pens. That is not so. We do see
whether it is due to any remissness
on the part of the railway adminis-
tration or it is because our track may
not be in a sound condition ete.

I shall tell you that for “the track .
to be detected, whether it Is sound
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or not, there are sophisticated things
in the world today. The French,
English or German railways have
trains with meters and mapping out
devices so that when they go they
do the work in five minutes which
normally cannot be done in five years
by our old system. That requires
money. We also have got one train
specially brought for that purpose
but that train is not enough for
58,000 kilometres of track fhat we
have. We should have at least 20
such trains so that we can find out
what is wrong with the track and
the track can be repaired. So also
about the other things like signalling
and other equipment. If you do the
track circuiting, it gives notice and
it a train is standing in one place,
another train, in spite of the signal,
would not move because it would
automatically stop. But all this re-
quires a lot of money and time.

We have now a programme of
track circuiting about 200 stations
every year and even to have track
circuiting of 6,000 to 7,000 stations it
will take really several years before
we do that. ‘Therefore we have got
to live with this for a long time and
it is not in anybody’s power to
short-circuit fhis time or do any-
thing so very quickly.

Then. my friend, Shri Hanuman-
thaiya, while saying that although in
some of the countries accidents hap-
pen, gave the illustration of Great
Britain where the great man who
invented the railways was himself a
victim of an accident. Surely that
should not happen anywhere although
it did happen in this case. I have
recentlv got two or three letters—
one from France, another from Swit-
zerland and another from  United
States—and they are very revealing
documents. Two years ago there
was an accident in the United States
where 200 people died but there was
nothing in the papers because some-
how or other an automobile accident
becomes important there and thst 13
in the papers; about any railway

D.E.G. 1963-64
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accident they do not care. Many of
their crossings are not manned but
they think that it is the responsibil-
ity of the pedestrian to see. They
do something; they create some obs-
tacle so that the speed is lessened.
But beyond that they do not care and
if anything happens, that does not

go to the press.
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Shri J. B. Kripalani (Amroha):

Shall we also do that?

Shri S. K. Patil: It was opposed by
many transport people TYrom the
States by saying that it affccts their
operation. You may have a kind of
obstruction, low and high and so on,
so that automatically your speed
becomes less. We are trying to
have it in few places. That does not
get publicity there and thereforc
nobody says there that something has
happened and Commerce Ministe:
must resign because there is no Rail-
way Ministry there, or because some-
thing else has happened therefor
somebody must resign. Then, you
could only have a Railway Minister,
who is either an astrologer or who
every morning prays to God that
accidents should not happen, because
that is the only Ministry where acci-
dents of this kind may happen. There-
fore, it is not a fault of that Minis-
ter that it is so. If the administra-
tion is wrong. something has got to
be done. That is a different matter.

Now, it has always been pointed
out to us that such and such a thing
has happened, even sabotaging. Out
of 8 accidents, 4 or 5 have been
judged as such, as savotages even
after inquiry. Some of them are
doubtful. But I am quite sure that
in some of these cases, the fishplates
have been removed. These fishplates
are not edible—it is not fish that they
remove and somebody keeps |t
Unless sabotage is meant, this can-
not happen. Who could do the sabot-
age? May I ask that simple ques-
tion? 1 do not charge anybody. Whe
is Interested in doing the sabotage?
Is it the ordinary gangman who dées
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this business? Sabotage can be done
in five minutes. Many people talk of
patrolling. 1 ask: What is this pat-
rolling? There are two men in a one-
mile area, one goes this direction and
another goes that direction. He must
take about 20 minutes in coming from
that direction, and in the dead of the
night with a little lantern he moves,
it he moves at all—I do not know
whether he moves in the dead of the
night although he is supposed to do
that—and the sabotage can be done
in flve minutes. Any gangman who
can put the fishplate can also remove
it and it is a simple procedure. When
two or three fishplates can be remov-
ed in five minutes, the rail alignment
changes so that the bogie goes or the
engine goes outside the rail and the
accident occurs. Therefore, this can
be done unless the patrolling is done
in every furlong and that means, per-
haps—I do not know how many
crores of rupees hundreds of crores of
rupees will be required all over the
country. It is not only one infested
area that we can think of. We have
to do it all over the country. It is
tmpossible. I say, if you expect mir-
acles from this Ministry, those mir-
acles are not going to happen.

This brings me to the political ques-
tion. I cannot understand that. I
have been the Minister for Railways
for two years and six months. From
June, 1964 to June, 1966, there were
no accidents and if there were any,
they were small accidents and they
were never reported and nothing
happened and the Railway Ministry
got a shabash from everybody on the
nice administration that they have
been having. What has happened
from June to date? There were ac-
cidents of different types, the signall-
ing failure or any other thing, for
which the railway administration was
wholly responsible and the rest of the
accldents were either of bombs or
some such thing. Even yesterday or
two days back, some 59 bombs have
been found somewhere—God knows
for what purpose they were intended
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—and 7 persons have been arrested.
This is another sabotage. The cas¢
are going on simultaneously. There
are two or three sabotage cases which
are going on in a court of law just
now. I am not responsible for how
much time the court takes. But, un-
fortunately, the court takes its own
time. If anybody thinks that by
having these accidents anq sabotages,
the Minister’'s duty is to resign, I
shall tell them once and for all time
to come that my duty is not to resign
but to stay and to find out all those
causes that are responsible for sabot-
aging and to see that they are elimi-
nated. No Minister will take that
responsibility if his responsibility is
only for somebody doing sabotage for
whatever purpoke it is; some may be
dacoits or somebody may do for per-
sonal vengeance, one gangman against
another, whatever liberal interpreta-
tion that I may put on the sabotage,
and all that, when this kind of blood-
curdling process is there by which
they do not know whether hundred
people will die or thousand people will
die. Some of the accidents were
caused in such a cold-blooded manner
that the fishplates were * removed at
the end of the bridge so that the
whole train should go to the bridge
and fall down in the ditch or into the
river. Normally, it was expected by
those who were the saboteurs that
hundreds of people should die. If that
is so, I say that by doing this thing,
they are not going to succeed. If they
have got this idea that this Minister
will go, I shall tell them once and for
all time to come that this is not the
method by which this Minister or that
Minister will go. It is a wrong thing.
I can say that any Opposition has got
a legitimate right and aspiration and
ambition that sometimes they will be
the Government. Do they really re-
quire or do they really want that
through sabotages the Government
should change? There is a ballot box
by which it can be changed. All these
violent methods are not necessary.
When I say so, it is not , because I
am angry; it is not out of anger; but
I am making it as a policy of this
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Government, where I am not person-
ally concerned, that there would not
be any Minister worth his salt who
because some accidents have taken
place of this type simply goes away
and he just flinches from his responsi-
bility or ignores his responsibility.
That kind of a thing would not happen.
1 say that, with your permission, Sir,
because these questions are being
raised time and again and it has got
to be done. Even the administration
loses its morale because they think
that while they are doing everything
in their power to do that and while
they are trying even to track saboteurs
in order that these things should not
happen, they are not only not encourag-
ed but the people think otherwise.

With these words, I commend these
demands for grants for the acreptance
#f the House.

Mr. Deputy-Speaker: The question
is:

“That a Supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of.March, 1967 in respect
of Demand No. 14—Construction of
New Lines.”

The motion was adopted

Mr. Deputy-Speaker: The question
is:

“That the respective excess sums
not exceeding the amounts shown
in the third column of the order
paper be granted to the President
to make good the amounts spent
during the year ended 31st day of
March, 1964, in respect of the fol-
lowing demands entered in the
second column thereof—Demands
Nos. 3, 5, 7, 8, 12, 14 to 16 and 18.

The motion was adopted

[The motions for Demands for Sup-
plementary and Excess Grants in
respect of Railway which were adopt-
ed by the Lok Sabha, are reproduced
below—Ed.}
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Supplementary Demand for Grant,
1966-67.

DEMAND No. 14—CONSTRUCTION OF
NEW LINES.

“That a supplementary swn not
exceeding Rs, 1,000 be granted to
the president to defray the
charges which will come in
course of payment during the
year ending the 31st day of
March, 1967 in respect of De-
mand No. 14—Construction of
New Lines.”

L]
DrMANDS FOR EXCESs GRANTS,
1963-64.

DEMAND NoO. 3—REVENUE—PAvMFEN«a
TO WORKED LINES AND OTHERS.

That a sum of Rs. 1,038 be granted
to the President to make good an ex-
cess on the grant in respect of Re-
venue—payments to worked lines and
Others for the year ended the 31st
day of March, 1964.

DeMaAND No. 5 REVENUE—WORKING
EXPENSES—REPAIRS AND MaIN1£-
NANCE.

That a sum of Rs. 30,00,285 be grant-
ed to the President to make good an
excess on the grant in respect of Re-
venue—Working Expenses—Repairs
and Maintenance for the year ended
the 31st day of March, 1964,

DemaND No. 7 REVENUE—WORKING
ExPENsEs—OPERATION (YUEL).

That a sum of Rs. 30,84,805 be grant-
ed to the President to make good an
excess on the grant in respe:t of Re-
venue—Working Expenses—Operation
(Fuel) for the year ended the 3lst
day of March, 1964.

Demanp No. 8 ReveENUE—WORKING
EXPENSES—OPERATION OTHER THAW
STAFF AND FUEL.

That a sum of Rs. 60,17,172 qe
granted to the President 10 make good
an excess on the grant in respect of
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Revenue—Working Expenses—-Opera-
tion other than staff and fuel for the
year ended the 31st day of March,
1964.

DEMAND No. 12 PAYMENTS TO GENERAL
REVENUES.

That a sum of Rs. 9i,90,396 be
granted to the President io make good
an excess on the grant in respect of
Payments to General Revenues for the
year ended the 31st day of March,
1964.

14 CONSTRUCTION OF
NEw LINES

DemanND  No,

That a sum of Rs. 78,86,805 ke
granted to the President to make good
an excess on the grant in respect of
Construction of New Lines for the
year ended thc 31st day of March,
1964.

Demanp No. 15—OpeEN LINE WORKS—
ADDITIONS AND REPLACEMENTS

That a sum of Rs. 7,2636,901 be
granted to the President to make good
an excess on the grant in respect of
Open Line Works—Additions and Re-
placements for the year ended the :1st
day of March, 1964.

Demanp No. 16 OpeN LINE Works—
DEVELOPMENT FUND.

That a sum of Rs. 19,50,965 be jrant-
ed to the President to make good an
excess on the grant in respect of Open
Line Works—Development Fund for
the year ended the 31st day of March,
1964.

Demand No. 18 REVENUE---APPROPRIA-
TION TO DeveLopMENT Funo,

That a sum of Rs. 11,48,54,317 be
granted to the President 1o make good
an excess on the grant in respect of
Revenue—Appropriation to Develop-
ment Fund for the year ended the
31st day of March, 1964.

e
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15.27 hrs,

DEMANDS FOR SUPPLEMENTARY
GRANTS (KERALA), 1966-67.
AND

*DEMANDS FOR EXCESS GRANTS
(KERALA), 1962-83 AND 1963-64.

Mr. Deputy-Speaker: The House
will now take up the discussion and
voting on the Supplementary Demands
for Grants in respect of the Bud-
get (Kerala) for 1966-87 presenied on
the 1st August, 1966 and on the Tth
November, 1966 and the discussion and
voting on the Demands for Excess
Grants in respect of the Budget
(Kerala) for 1962-63 and for 1963-64.

Supplementary Demands for Grants
(Kerala) for 1966-67.

DeEMAND No. XXX—HARwAN
WELFARE,

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 9,00.000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in res-
pect of Demand No. XXX Hari-
jan Welfare.”

DemAND No. XL—MISCELLANEOUS.
Mr. Deputy-Speaker: Motion moved:

‘“That a supplementary sum not
exceeding Rs. 6,82,400 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in res-
pect of Demand No. XL Miscel-
laneous.”. P

—— i e

*Moved with the recommendation of the President.
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Demanp No. XLV-Caprtar OUTLAY oN

INDUSTRIAL AND EcoNomIc DEVELOP-
MENT.,

come in course of payment during
the year ending the 31st day of
March, 1867, in respect of Demand

No. XVI i it; ion.”.
Mr. Deputy-Speaker: Motion moved: ° University Education

DeEmanDp No. XVII—GenNEraL Ebuca-

Demanp No.

“That a supplementary sum not
exceeding Rs. 15,85,500 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1967 in respect of
Demand No. XLV Capital Outlay
on Industrial and Economic Deve-
lopment.”

L-CaPrTaL
TRANSPORT SCHEMES.

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,08,500 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of paymcnt
during the year ending the 81st
day of March, 1967, in respect of
Demand No. L. Capital Outlay on
Transport Schemes”.

DemMaND No. LV—LOANS AND ADVANCES

BY THE GOVERNMENT

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs, 41,00 000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of Payment
during the year ending the 3ist
day of March, 1967, in respect of
Demand No. LV. Loans and Ad-
vances by the Government”.

DeMaND No. XVI—University Ebuca-

TION.
Mr. Deputy-Speaker: Motion moved:

“That a supplemenlary sum not
exceeding Rs. 300 be granted to
the President of the Consolidated
Fund of the State of . Krala to
defray the charges which will

OuTrAY oM

TION.

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 30,000 be granted to
the President out of the Consoli-
dated Fund of the State of Keyla
to defray the charges which wul
come in course of payment duvting
the year ending the 31st day of
March, 1867, in respect of Demand
No. XVII. General Education”.

DEmAND No. XIX—MEDICAL.
Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,00,000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1967, in respect or
Demand No. XIX Medical”.

DeEMAND No. XXV—ANimaL Husnan-
DRY

Mr. Deputy-Speaker: Motion moved:

“That a supplemenlary .um not
exceeding Rs. 100 be Jranted to
the President out of the State af
Kerala to defray the charges which
wil! come in course of paymeut
during the year ending the 3ist
day of March, 1967, in respect of
Demand No, XXV Animal Hus-
bandry ™.

Demanp No. XXVI—Co-OPERATION.
Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 80,000 be granted to
the President out of the Consoli-
dated Fund of the State of Kerala
to defray the charges which will
come in course of payment ducing



3767 D.S.G. (Kerala) =~ NOVEMBER 17, 1966 and D.E.G. (Kerala) 3768

[Mr. Deputy-Speaker]

the year ending the 31st day of Kerala to defray the charges whict
March, 1967, in respect of Demand will come in coursc of payment
No. XXVI Co-operation”, during the year ending the 38lst
day of March. 1967, in respect of
DeEMAND No. XXVII—INnusrnies. Demand No. XLV Capital Outlay
on Industrial and Economic De-

Mr. Deputy-Speaker: Motion moved:
volpment.”

“That a supplementary sum not
exceeding Rs. 10,000 be granted to DeMAND No. XLVI—CapPITAL OUTLAY

the President out of the Consoli- ON IRRIGATION.
dated Fund of the State of Kerala
to defray the charges which will Mr. Deputy-Speaker: Motion moved-
come in course of payment during “That a supplementary sum nct
the year ending the 31st day of exceeding Rs. 30,00,000 be grantea
m-}é?g’l:;s::::t of Demand to the President out of the Consoli-

. : dated Fund of the State of Keiala

to defray the charges which wih

DeMAND No. XXXII—IRRIGATION. X . X
come in course of payment during

Mr. Deputy-Speaker: Motion moved: the year ending the 31st day of
§ . . March, 1967, in respect of Demard
"That a eupplementury s not No. XLVI Copital Outlay on Irri-

exceeding Rs. 100 be granted to gation.”

the President out of the Consoli-
dated Fund of the State of Xerala DeMAND No. XLVII—CApiTAL OUTLAY

to defray the charges which will oN PuBLIC WORKS.

come in course of payment during

the year ending the 3l1st day of Mr. Deputy-Speaker: Motion moved:
March, 1967, in respect of Demand

No. XXXII Irrigation.” “That a supplementary sum not

exceeding Rs. 300 be granted tc
the President out of the Consoli-
dated Fund of the State of Kerala
to defray the charges which will

Drmanp No. XLIII—Capitar Ourray
ON PusLic HEALTH.

Mr. Deputy-Speaker: Motion moved: come in course of payment during

the year ending the 31st day of

“That a supplementary sum not March, 1967 in respect of Demand

exceeding Rs. 100 be granted to No. XLVII Capital Outlay on
the President out of the Consoli- Public Works.”

dated Fund of the State of Kerala
to defray the charges which will DeMaND No. LV—LOAN AND ADVANCER

come in course of payment during BY THE GOVERNMENT.

the year ending the 31st day of

March, 1967, in respect of Demand Mr. Deputy-Speaker: Motion moved:
No. XLIII Capital Outlay on Pub-

lic Health.” “That a supplementary sum not

exceeding Rs. 9,77,000 be granted

DEMAND No. XLV—Caprrar  OuTLAY to the President out of the Consoli-

oN INDUSTRIAL AND EcoNomic DEeveLOP- dated Fund of the State of Kerala

MENT. to defray the charges which will

come in course of payment during

Mr. Deputy-Speaker: Motion moved: the year ending the 31st day of

o March, 1967, in respect of De-

“That a supplementary sum not mand No. LV Loan and Advances
exceeding Rs. 48,11,600 be granted by the Government.”

‘o the President out of the Con-

solidated Fund of the State of
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Demands for Excess Grants (Kerala) “That a sum of Rs. 853,463 be

for 1962-63

DEMAND NoO. [—AGRICULIUKAL INCOME

Tax AND SALES Tax.
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 68,421 be
granted to the President out of the
Consolidated Fund of the State of
Kerala to make good an cxcess on
the grant in respect of Demand
No. I Agricultural Income Tax
and Sales Tax for the year ended
the 31st day of March, 1963.”

Demanp No, XII—JaiLs
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 139,707 be
granted to the President out of the
Consolidated Fund of the State of
Kerala to make good an excess
on the grant in respect of Demand
No. XII Jails for the year ended
the 31st day of March, 1963.”

Demanp No. XXI—PusLic HraLTH

ENGINEERING.
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 35,05,960 be
granted to the President out of
the Consolidated Fund of che State
of Kerala to make good an excess
on the grant in respect of Demand
No. XXI Public Health Engineer-
ing for the year ended the 31st
day of March, 1963.”

DEMAND No. XXXII—IRRIGATION.
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 5,64,780 be
granted to the President out of
the Consolidated Fund of the
State of Kerala to make good an
excess on the grant in respect of
Demand No. XXXII Irrigation
for the year ended the 31st day
of March, 1963.”

L
DEMAND No. XXXIII—PusLic WORKS
Mr. Deéputy-Speaker: Motion moved:

granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an excess
on the grant in respect of Demand
No. XXXIII—Public Works for the
year ended the 31st day of March,
1963.”

DEMAND No. XXXV—TRANSPORT
SCHEMES

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 1,27,768 be
granted to the President out of the
Consolidated Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand
No. XXXV Transport Scheme for
the year ended the 3lst day of
March, 1963.”

DeMaND No. XXXVII—PENSIONS
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 598,191 be
granted to the President out of the
Consolidated Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand
No. XXXVII Pensions for the year
ended the 31st day of March,
1963.”

DEMAND No. XLV—CAPITAL OUTLAY

ON IRRIGATION
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 67,73,571 be
granted to the President out of the
Consolidated Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand
No. XLV Capital Outlay on Irriga-
tion for the year ended the 3lst
day of March, 1963.”

DeEMaNp No. LI—CommuTep VALUE or

PENSIONS
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 76,183 be
granted to the President out of thee
Consolidated Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand
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No. LI Commuted Value of Pensions
for the year ended the 31st day of
March, 1963.”

—

for 1963-64

DEMAND No. I—AGRICULTURE INCOME

TAx AND SALES Tax

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 1,03,865 be
granted to the President out of the
Consolidateq Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand
No. 1 Agriculture Income Tax and
Sales Tax for the year ended the
31st day of March, 1964.”

TION AND MISCELLANEOUS

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 39,835 be
granted to the President out of the
Consolidated Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand
No. X District Administration and
Miscellaneoug for the year ended
the 31st day of March. 1964.”

DeEmMaNDp No. XII—JamLs

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 1,36,409 be
granted to the President out of the
Consolidated Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand
No. XII Jails for the year ended
the 31st day of March, 1964."”

DemAND No. XXI—PusLic HEALTH
ENGINEERING

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 28,75,164 be
granted to the President out of the
Consolidated Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand
No. XXI Public Health Engineering
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for the year ended the 31st day of
March, 1964.”

DeEMAND No. XXII—AGRICULTURE
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 201,844 be
granted to the President out of the
Consolidateq Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand
No. XXII Agriculture for the year
ended the 31st day of March, 1964.”

DeEmManND No. XXV—ANIMAL HusBaNDRY

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 1,00,502 be
granted to the President out of the
Consolidated Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand
No. XXV Animal Husbandry for
the year ended the 31st day of
March, 1964.”

DeMAND No. XXXVII—PENSIONS
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 31,23.600 be
granted to the President out of the
Consolidateq Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand
No. XXXVII Pensions for the year
endeq the 31st day of March, 1964.”

DEMAND No. XLIII—CAPITAL OUTLAY

oN Pusric HEALTH
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 19,60.020 be
granted to the Prestdent out of the
Consolidated Fund of the State of
Kerala to make good an excess on
the grant in respect of Demand
No. XLII Capital Outlay on Public
Health for the year ended the 31st
day of March, 1964.”

DemanDp No. XLVI—Carrrar OuTray

ON IRRIGATION
Mr. Deputy-Speaker: Motlon mov-

ed:

“That a sum of Rs. 1,07,59,677
be granted to the President out
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of the Consolidated Fund of the
State of Kerala to make good an
excess on the grant in respect of
Demand No. XLVI—Capital Out-
lay on Irrigation for the year
ex;;l:d the 31st day of March,
1964.”

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
No speech.

Mr. Deputy Speaker: Shri Vasude-
van Nair,

Shri A. V. Raghavan (Badagara):
What about the cut motions?

Mr. Deputy-Speaker: Cut motions
Nos. 1 to 10 are out of order.

The other cut motions by Shri
Raghavan on Supplementary Demands
(Kerala) presented on 1st August,
1866, may be moved,

The following cut motions on Ex-
cess Demands (Kerala) for 1962-63
may be moved:

Cut Motions Nos. 1 and 2—by
Shri Koya.

Cut Motions Nos. 3 and 3—by
Shri Gopalan.

Cut Motions Nos. 5 to 8—by
Shri Koya.

The following cut motions on Ex-
cess Demands (Kerala) for 1963-64
may also be moved:

Cut Motions Nos. 1 to
Shri Raghavan.

6—by

The Demands and these cut mo-
tions are before the House.

Shri A. V. Raghavan (Ambala-
puzha): I beg to move:

(i) “That the demand for a
supplementary grant of a sum not
exceeding Rs. 6,82.400 in respect
of Miscellgneous be reduced by
Rs. 100"

[Failure to sanction scholar-
ships to all the dependants of
ex-servicemen. (1)]

(ii) “That the demand for a
supplementary grant of a sum not
exceeding Rs. 6,82.400 in respect
of Miscellaneous be reduced by
Rs. 100.”

[Need to make education free
in schools and colleges for chil-
dren of ex-servicemen. (2)]

(iii) “That the demand for a
supplementary grant ¢f a sum not
exceeding Rs. 6.82,400 in respect
of Miscellaneous be reduced by
Rs. 100.”

[Need to provide funds to ex-
servicemen to construct houses.
(3)1

(iv) “That the demand for a
supplementary grant of a sum not
exceeding Rs, 6,82,400 in respect
of Miscellaneous be reduced by
Rs. 100.”

[Failure to nominate an ex-
serviceman from the ranks in the
Special Services Fund for re-
construction and Rehabilitation

of Ex-Servicemen Commuittee.
4)]
Shri Mohammed Koya (Kozhi-

koda): I beg to move:

(i) “That the demand for an
excess grant of a sum of
Rs. 68,421 in respect of Agricul-
tural Income Tax and Sales Tax
be reduced by Rs. 100.”

[Harassment of people by the
officers at the Sales-tax check
posts. (1)]

(ii) “That the demand for an
excess grant of a sum of
Rs. 68,421 in respect of Agricul-
tural Income Tax and Bales Tax
be reduced by Rs. 100.”

[Need to check corruption in
the Department (2).]
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Shri A. K. Gopalan
I beg to move:

(Kasergod): [Failure in evolving an irriga-

(i) “That the demand for an
excess grant of a sum of
Rs. 1,39,707 in respect of Jails be
reduced by Rs. 100.”

[Non-availability of water in
Cannanore jail and other jail
conditions in Kerala. (3)]

(ii) “That the demand for an
excess grant of a sum of
Rs. 35,05,960 in respect of Public
Health Engineering be reduced by
Rs. 100.”

[Inadequate supply of water in
Ponnani and other cities in
Kerala. (4)]

Shri Mohammed Koya: I beg to
move:

(i) “That the demand for an
excess grant of a sum of
Rs. 35.05,960 in respect of Public
Health Engineering be reduced by
Rs, 100.”

[Need to expedite rural water
supply schemes in Tanur, Ponani,
Kalpukancheri, Tirurangadi areas
of Kerala. (5)]

(ii) “That the demand for an
excess grant of a sum of
Rs. 35,05,960 in respect of Public
Health Engineering be reduced
by Rs. 100.”

[Need to introduce a drainage
scheme for the Calicut corpora-
tion. (6)]

(iii) “That the demand for an
excess grant of a sum of
Rs. 5,64,780 in respect of Irriga-
tion be reduced by Rs. 100.”

[Delay in taking up the Koot-
tayi canal scheme in Kerala. (7)]

(iv) “That the demand for an
excess grant of a sum of
Rs. 5,64,780 in respect of Irriga-
tion be reduced by Rs. 100.”

tion scheme for the Chaliyar river
in Kerala. (8)]

Shri A. V. Raghavan: I beg te

move:

(i) “That the demand for an
excess grant of a sum of
Rs. 39,835 in respect of District
Administration and Miscellane-
ous be reduced by Rs. 100.”

[Ignoring the claims of Gov-
ernment servants who have been
working in a temporary capacity
prior to their absorption in the
permanent cadre. (1)]

(ii) “That the demand for an
excess grant of a sum of
Rs. 1,36409 in respect of Jails
be reduced by Rs. 100.”

[Need to improve conditions in
the jails. (2)]

(iii) “That the demand for an
excess grant of a sum of
Rs. 31,23,600 in respect of pen-
sions be reduced by Rs. 100.”

[Need to increase the pension
of retired Government servants.
3)]

(iv) “That the demand for an
excess grant of a sum of
Rs. 31,23,600 in respect of pen-
sions be reduced by Rs. 100.”

[Inordinate delay in sanction-
ing old age pension. (4)]

(v) “That the demand for an
excess grant of a sum of
Rs. 19,60,020 in respect of capi-
tal outlay on Public Health be
reduced by Rs. 100.”

[Allowing amounts to lapse
under the water supply scheme.
(51

(vi) “That the demand for an
excess grant of a sum of
Rs. 19,60,020 in respec’. of capital
outlay on Public Health be re-
duced by Rs. 100.”
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[Need to expedite the Telli-
cherry-Cannanore and Badagara
water supply schemes. (6)]

Shri Vasudevan Nair: Sir, a few
days back, we had an opportunity to
have a debate on the situation that
exists in our State while we were
adopting the Resolution on the ex-
tension of the President’s Rule in
Kerala for another six months. This
again gives us another opportunity
and we are really glad that we have
the occasion again although our re-
marks and references do not have
much response from the Government
benches. But still it is our duty to
air the views of our people and to
draw the attention of the Government
to some of the burning problems.
This gives us an opportunity for that.
But this time I am compelled to
speak on certain gpecific questions
that come up in the Demands that
are before the House.

15.30 hrs.

[SHR1 P. VENKATASUBBAIAR in the
Chair]

There is the Demand No, 18 on
.University Education. After a lot of
hesitation and vacillation, the Kerala
Government and the University have
taken, according to me, a sound deci-
sion to have evening classes in some
of the major colleges in Kerala. We
have always pleaded for the expan-
sion of educational facilities by open-
ing correspondence courses and even-
ing classes. As a matter of fact, the
University of Delhi has done a pio-
neering work by opening such corres-
pondence courses and evening classes
a few years ago. But somelow or
other, some of the educationists in my
.State seem to think—maybe so-called
, educationists; anyway, some of them
at least thought—that the introduc-
_tion of evening classes will bring
down the standard of education.
When they speak about the standard
of education, naturally it sounds very
,reasonable because we all know that
these da&s the standards have dep-
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lorably fallen. But we have to com-
bine, we have to co-ordinate, the two
questions of keeping up the stand-
ards of education as well as expan-
sion of educational facilities. Ulti-
mately our University and the Kerala
Government have also decided to
have these classes and they are going
to open the classes at Ernakulam in
the Maharaja's College.

But, Sir, I am surprised to see that
the Government have taken up a
position that they need not have addi-
tional staff for the same. Only two
days back I read a Resolution passedl
by the Government College Teachers’
Association of Kerala criticising this
particular decision of the Govern-
ment. Of course, they have welcom-
ed starting of evening classes, but
they have put on record that the
idea of not having a separate staff for
the same is not a sound idea. The
Government thinks that that work
also can be entrusted to the existing
staff. I fail to understand how the
authorities can keep up the standards
by putting too much of a load on the
existing staff. The Kerala Govern-
ment College Teachers’ Association
have made a definite request to the
Government that there should be a
separate staff for the evening classes.
So, while welcoming the decision of
the Government and the University
to start evening classes and also re-
questing the Government to proceed
with this idea in other centres also,
I should at the same time urge upon
the Government to provide the neces-
sary and suitable staff for the same.
You can have plenty of them in my
State. I do not say that our prob-
lem of unemployment can be solved
by this, but still the Government
should know that we have enough
qualified hands there; may be in some
other States that may be a problem;
you may not have suitable hands for
such work, but we have qualified
post-graduates, even people with doc-
torates, and so, there is no dearth of
teaching staff. So, there should, be
a separate staff for evening classes.



3779 D.S.G. (Kerala)

[Shri Vasudevan Nair]

I have found it very difficult to
support another decision of the Uni-
versity and the Government, i.e, their
decision to have a special B.Sc. course
in Kerala. This subject had been a
topic of a lot of debate and discus-
sion in my State. The newspapers
said many things about this particu-
lar scheme of special B.Sc. Course.
Many public men and educationists
who are not connected with the Uni-
versity have opposed this idea of
special B.Sc. Course., But in spite of
all the criticisms and the adverse
comments, the authorities have gone
ahead with the scheme. I do not
know whether anything can be done
at this stage. But it is always bet-
ter to have one single course as far
as graduate education is concerned.
1 fail to understand why there should
be several categories of graduates.
There can be graduates and post-
graduates. But the idea of having
several categories of graduates is a
kind of an artificial division among
people who seem to have the same
kind of qualification. I would, there-
fore, request Government to have
second thoughts over this matter. 1
am not in a position to support this
particular Demand.

Demand No. 19 relates to the giving
ot a grant of a lakh of rupees to the
Thirumala Dewaswom Medical Col-
lege. This college has a history be-
hind it, a notorious past behind it. So
much has happened about it. Actual-
ly 1 come from the place where this
college is situated. This is a medical
college in the private sector. This
was the first venture of a medical
college in the private sector. At the
time when this college was started,
the management claimed that they
had sufficient finances at their com-
mand and they could manage suffici-
ent finances, but now it has turned
out that all those claims were false
and they began to recetve large
amount of money as capitation fees
from the students. I have received
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80 many letters from students who
claim that they have paid Rs. 10,000,
Rs. 15,000, Rs. 20.000 and so on for
admission which they may get after
two or three years. But the enligh-
tened public as well as the news-
papers, educationists and political
parties have come down upon this sys-
tem of capitation fees, and the uni-
versity had also to take some deci-
sion and the Government had also to
come into the picture. Now, there is
a committee formed where the man-
agement, the university and the Gov-
ernment have their representatives.
At one stage, 1t even came to this
pass that the college might be clos-
ed down because 1t could not move
forward. But then I could understand
the feelings of the people in that
area because they never wanted that
to happen. Whatever may have hap-
pened, 3 big institution has come up
there, and they do not want the insti-
tution to come down because of the
fault of the management. So, some
via media was worked out between
Government and the management.
I understand—I am subject to correc-
tion—and I am told that some inter-
ested groups inside the university
refused to respect the decision arrived
at between the management and the
Government. The itdea was that the
number of seats in the college would
be increased to 120 so that those who
had already paid the capitation fees
would not be allowed to suffer. Of
course, you may ask why they paid
Rs. 10,000 or Rs. 15,000 and whether
it was not immoral for fhém to seek
admission by paying such a large
sum as capitation fee. I agree on that
point, but they have paid the amount
and they have been waiting for ad-
mission.  So, Government have
thought that during the coming two
or three years, those boys would be
given some preference in regard to
admission, but now I understand the
university is standing in the way. I
am interested in seeing that thig insti-
tution flourishes, and it does not go
down. So, I would request the hon.
Minister to pass on this recommenda-
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some formula should be evolved to
see that those who had been promised
admission and who have been refused
admission will get admission, and at
the same tlme this evil practice of
capitation fee should definitely stop
and there should be some interim ar-
rangement between Government and
the managemeént to see that the col-
lege exists and goes ahead.

I come to Demand No. XXVI. It
appears that the idea of the super
bazar of Delhi is now being imitated,
80 to say, by various State Govern-
ments.

An hon. Member: Infection.

Shri Vasudevan Nair: It may be an
infection.

Anyway, on the face of it, the idea
looks very laudable, Personally, I
confess I do not know what the im-
pact of opening a few department
stores in some cities in Kerala State
is. The proposal is to have 4 depart-
ment stores and 40 primary stores.
The Government claim that this step
is intended to arrest the rising prices.
But from the experience we have till
now, with all the tall talk about
super bazars or department stores, the
prices are rising. The Ministers may
have some statistics in their pocket. I
do not know who prepares these sta-
tistics. These may appear to be the
other way round. But the fact re-
mains that every day the prices of
essential commodities are shooting up
fmd the situation remains the same
in all the States in India; there is no
State that is different in this respect
and Kerala also falls in line. It is
because of this that even after the pay
revision, the employees in Kerala
State are so much agitated. There
are so many grievances put forth by
them. I may tell the Minister that
whenever there is a meeting of the
Kerala Consultative Committee, there
is a procession of deputations before
the MPs 8¢ so many sorts of people.
As the hon. Minister knows, recent-
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ly there was a Pay Commission, pay
revision and all that.

What is happening now is this. If
you go to Trivandrum, everyday you
will have at least half a dozen satya-
grahis before the secretariat. One
may be representing gram sevaks,
the last grade employees; then there
may be the hospital employees, the
PWD people and so on. It is difficult
to enumerate. There are so many
groups of government employees
who are even now agitated over this
particular question.

So we, the MPs in the Kerala
Consultative Committee, unanimous-
ly recommended to the Governor and
the Advisers that some kind of a tri-
bunal may be appointed to rectify
the anomalies in the Pay Commission
Report or the pay revision. On the
face of it, we are convinced that there
is a lot of anomalies and there is
scope for genuine grievance. As a
matter of fact, we were surprised to
see that in the case of a particular
class of hospital employees, after the
pay revision, their pay was reduced
by Rs. 5. Of course, the Advisers ex-
plained to us that the present in-
cumbents will not suffer, but the in-
coming ones, the new ones will have
a scale lower than the original one
fixed by the Pay Commission. Even
such very patent anomalies are there.
So, we suggest that the Government
should not leave these things to agi-
tation, demonstration and all that.
Government these days consider these
things as nightmares, but they should
take some positive and concrete steps
to rectify the real anomalies that
exist in the pay revision. Unless that
is done, or unless the Government
succeeds in really arresting the ris-
ing prices, the situation will not im-
prove. As far as we are concerned,
we have absolutely faith in the capa-
city of the Government to really ar-
rest the rising prices. They have
failed miserably. Naturally, people
who live on salaried income will go
on demanding more dearness alloy-
ance and more salary. Economists
and planners may say that this is no
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solution to the problem, that this is
a vicious circle, but then what can
be done when the Government  sits
tight, is helpless, or is rather incap-
able of tackling the real problem in
the country today?

I wish to make use of this oppor-
tunity to request the Government to
allot more funds for irrigation
schemes. I am glad to see that a
little more allotment is made for a
major irrigation scheme in Kerala.
Rupees thirty lakhs have been allot-
ted to the Kerala irrigation scheme.
The Central Minister, Dr. K. L. Rao,
himself has proposed that if Rs. 30
crores can be allotted during the
fourth plan for the irrigation projects
in Kerala, the food problem of Kerala
can be solved. Already an allotment
is being made in the plan. So, he
thinks an additional Rs. 15 crores or
Rs. 20 crores may be allotted. He 1s
not only a Minister, he is an expert
on the subject. I need not explain
the importance of the allotment for
irrigation, because we are so highly
deficit, 50 per cent deficit, in food-
grains. The Kerala Government
have, in their plan memorandum
before the Planning Commission, sug-
gested certain schemes which will
help fill up the gap to a great extent,
if not wholly.

The Kerala Water Transport Cor-
poration is in liquidation, and in its
place they have an Inland =~ Water
Service. There is a lot to say about
the liquidation of the Corporation
and the injustice done to the work-
ers, large numbers of whom have
been thrown out, and are rotting.
Even the share money that was con-
tributed by them when the Corpora-
tion was formed in 1958 was not re-
turned to these retrenched workers.
‘We have taken it up on so many occa-
sions in the Consultative Committee.
The Government pleads that the li-
quidation proceedings are not yet
over. It may be in the High Court,
bat still they can make use of their
good offices to see that the liquidation
proceedings are completed as soon as
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possible and the workers get their
share back. A promise was made by
the Government for absorbing the
workers who are now in the waiting
list. They had been working for
many years. Government has pro-
mised that whenever there is a
vacancy, the seniormost workers will
be taken. That promise should be
kept and the workers should be ab-
sorbed.

There is another category of re-
trenched employees who were serv-
ing the Government for many years,
six or seven years, in the Census De-
partment. This, again, is a subject
which we have taken up in Parlia-
ment as well as in the "Consultative
Committee, and it remains a shame
for the Government that even after
the unanimous decisions of the Con-
sultative Committee, they could not
give alternative employment to eight
people who were retrenched. It is not’
a large number, it is only eight
people. There are vacancies in the
Census Department. If only there is
an instruction from the Union Gov-
ernment, they can be absorbed back
in service. I request that they should
take steps to see that the people who
worked for many years in Govern-
ment service and are thrown out mot
because of their fault, should be
taken back.

S gew w wgE AWty
wRRa, 75T 7 or-afy agfi §
Mr, Chairmam: The Bell is being

rung. .Now there is quorum. Shri
Vishwanath Pandey.

st fawAme qodn (FoEq)
AT AT AEET, A AT I
¥ grard § Had ¥ AT wega #y af
# gawr gifed FWHAA FIAT F 1 Tg
a1 wg ¢ % ¥ wew § mgfa
wrae ¢, afeT gy @ ) aveafa #
wraa e Y #wer g g {,
fe gad1 g 9= TE fqw g,
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X W Iq IEA ® AT Y g
faafaa =afy fedt wsw v www
9gfy & T9y § 1 few T ag s
FEAT AT § 5 N wrew agfy ww
Tt 99 @ 3, A TgI T R, I
e & for aga Y vaw

A AT e AV E, I A 17,
o farerr & graeg § 2, IAF T ¥
& wgar wreat g 5 ¥ wwow § fomr
Y agean d, @ W whaw @-fay
&, fe ot & qrq-a1y agi ox TN
ot wfgw &1 foow fufug e &,
3 3t wem § a9, afes frgam ¥
TAT T § G AFq FW9 §
AT T FTH FA &, §AfAY ATAWE &
f& I A0 ¥ fag @gr 9 Ifa
gy fwar s

T o 19—dfewa & avaew §
& R fodw ®7 wgaz ¥ fay =
% § 1| wgae fafeer qafc W
fofemr ggfr 2, fawwr Soam @A
TEF WA ¥ | FE I qGE T A
s § B fadeza & oF urqae  faa-
fawrera @te amg, X it aw aET
A IERY AT sgrA AGY fxar & 1 wat
T WEAT & A faww @ @ 8,
ot ¥ frame 9@ X wiuw =™ T
@ & @ T oot oy,
wofad wrvaw & fr agi ov  wigd
et ©1 % TwT ¥ AT B wH
o IEY WIgEE W AN

¥ oaqx & fey R, wwfaw
wraws ¢ f& agi 97 Aaww ot w0
w7 fady ®7 ¥ | qIW a9 AT
waeg IAW F avag § oY 7w #Y g
3, dfer gewr @gt 9T SF gETT A
fawre af § @ &) AR A I -
waee faer s § agr 9% v fw
faw T ¥ waew gaw # gafy A
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gy, a4 7 Y wWr &) afey X
HTqH ATEAW F THL ¥ frAew w0
argar § 5 ag 7@ avs fady am= 2,
wifF 9 wrow 7Y qfg +@ & oY
agraar faafr

WIM "o 303w wwaror
F far 21 gfm weamor & wew
wagfa rfa, segfaa wifen anfa,
faa? =t gad wifaw €1 gw @fag@
%1 g wifas fagra & 5 foed it
1 gafq & fo¥ am aw & W fear
ST, afew 9@t &% & awA o §
T anfaal &1 faFme agi O Q0 w9 &
T & g ) wwfay s W
sy & f wgrenT Tt ¥ &7 gfeAt
o foed g ol = ww F fay
i #1 fergeara ¥ o, 9@ gw w9 A
weT ¥ AN ¥ WA agr Ay aaqr
& fagd g wnfaat 1 aow fady s
ar wifed, fowd g7 fosd go @t &1
fasrg afgs adF ¥ & a% |

#fy & warg ¥ WY wyaty Awow
T ¥ 1 39 wvaeg § WY § oF A9
AT ATEAT § | I F @ @wer
Tf o o fawe 2 Ffg 3am &
wHr sufa @Y wifgg, IAH wWEY
wRAwe g gy | agr & v -
wrew W awwn wfaw s 8, fomw
o2 faie g7 s gt & 1 Afew
arq ) A9 WIT W IAAT §Y WrAWE
3, faaar dar | gafed sfe N =%
fafiy sqT I FY wWTAVEEHAT 2|

w1 & & wqET 9T §Er w9
3T o faag NI 1 a6 wWww
QT WTHAT FAT AT § | TG 97
aga ¥ wq A § A qde ¥ WA g
F wif-wEFTAE WA WA ETHE
(S mwmfawm?f@ﬂit
afes | || ¥ oFr d E— aEi
# dAd W ke gt ®
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[* favare qrvza)
gy ¥ foa, sife-nsaad S
| fergeam ) awdT faar & a9
% g § gy #1 waw fFE, g9
oy ®W @ w gfee ¥ aga faen
g1 8, T fawra 7l g &, @ W
nfgat & far i gfawd T §
zafay & srag F@r =gar § fF
FASY A qHTA HT MW &, T
gax fagmm ¥ fay anfeq w=war
#

T WM F A Y HAEE AA F
gy H gATR WY WENRT 7 @A &
aTRY Segd 1 8, § AT qudT Far
g1

1555 hrs.
[MR. Speaker in the Chair]
Mr, Speaker: Yes, Mr. Ranga.

Shri S. M. Banerjee (Kanpur): Sir,
before he speaks on the Calling At-
tention Notice—I am not on the merits
of the issue—I wish to say one thing.
I am told now—if I am wrong the
Minister will correct me—that a
similar Calling Attention Notice was
tabled in the other House, and the
Home Minister or the Deputy Minis-
ter has made a statement there at 1
p.M. This House is always treated
shabbily. I am surprised. Why should
there not be simultaneous statements?
At that time they were not prepared
for it. I would only request that
such a thing not repeated. (Interrup-
tion).

Mr. Speaker: We had one notice,
and the second one could not be
taken.

Shri S. M. Banerjee: It was made
there at 1 O'clock. After all, this is
not the only time that it has nap-
poned. Several times, everytime, it
happens, and I would request the
Speaker to look into this. (Interrup-
tion).
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Shri H. N. Mukerjee (Calcutta
Central): Sir. could you not direct the
Ministers? After all, the Minister
knew very well that at 4 O’clock this
same matter was going to be taken up
in this House to which alone they are
responsible, and the Minister has the
gumption to go and behave in that
kind of fashion before the ofher
House and come here to this House to
which alone they are utterly respon-
sible. This is going on for far too
long and too repeatedly, and unless
they are reprimanded sternly enough
by yourself nothing will emanate out
of this.

Mr. Speaker: I have asked so many
times that this House must also e
given due respect.

Shri H. N. Mukerjee: Are we to
take it that the constitutional posi-
tion is that more or less simultane-
ously and contemporaneously with the
other House, we are to be treated?
This is the House which under the
Constitution the Cabinet is respons-
ible to solely and entirely, though the
other House is entitled to all respect.

Mr. Speaker: That is true, but this
cannot be the rule that in every case
first the statement has to be made
here and then alone there. That
would be a difficult position.

16 hrs.

Shri S. M. Banerjee: It can be done
simultaneously,

Shri Nath Pai (Rajapur): Sir, you
have said “this House also”. I would
not go into the merits; I do not think
he meant to be rude to this IHouse.
But let us be very clear about the
Constitution. Article 75(3) says that
the Council of Ministers shall be res-
ponsible—it does not say “to the Par-
liament”; it says “to the House of the
People”, i.e. to the Lok Sabha.

Shri H. N. Mukerjee: You are deni-
grating this House over and over
again. (Interruptions).
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Mr. Speaker: I will have to hear
something more also if it continues,
But the question is, do they demand
that in every case the Minister shal!
make a statement here first and then
only in the other House?

Shri Ranga (Chittoor): On such
occasions like this, I take it that the
Ministers are capable of exercising
some judgment. That is why they
happen to be in those responsible
positions. We expect them to do so.
When they had agreed to answer -this
here at 4 O’clock, it was incumbent
upon them either not to make any
statement there at all or seek your
permission and make the statement
at the same time here also when one
of them would be making it in the
other House. They would not take
that caution at all. I agree with my
hon. friend, Mr, Mukerjee, that you
have been too kind and soft towards
the treasury benches, especially when
these top people are concerned. You
have be:n making your proper obser-
vations, it is true, but you have been
making them in such a soft manner
that they do not take it to their heart.
Till now they have not repented and
mended their ways. I do not want
to say anything more about this.

Mr. Speaker: Was that notice in

that House received earlier?

The Minister of Home Affairs (Shri
Y. B. Chavan): The point of fact is
there was not really speaking any
statement made in the other House in
response to any calling attention
notice as such. Really speaking the
calling attention notice was to be
answercd here and 1 was sitting in
this House up to 1.30 when the other
matters were debated. While a dis-
cussion was going on in the Rajya
Sabha, in reply to an interruption,
the Deputy Minister gave an answer.
There was really speaking no inten-
tion of acting contrary to what has
been decided here. It happened inde-
pendently  without my knowledge.
There was ®mo question of being rude
to this House at all.
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Shri Ranga: The Deputy Minister
could have told the other House that
he was obliged to be silent because
at 4 o'clock this calling attention
notice is to be answered in this House.
He could have said so.

Shri ¥, B. Chavan: The Deputy
Minister was not aware of the deci-
sion that the calling attention notice
would be answered here at 4 o’clock.

Shri Ranga: There is no coordina-
tion or communication between the
Deputy Minister and the senior Min-
ister. No wonder, therefore, we were
witness to all that had happened on
the earlier occasion betwecen the
Home Minister and his Secretary,

Shri Thirumala Rao (Kakinada): If
this point is raised in the other House
before it is brought up here, is the
Minister barred from replying to that
question suo motu in that House? 1
want to have this clarification
whether he is barred by the motion
made here. He is claiming superio-
rity for everything here,

Shri Ranga: There is a calling-at-
tention notice here; there is no call-
ing-attention notice there. It is no
good my hon. friend coming {o thcir
rescuc.

Shri Thirumala Rao: When a situa-
tion arises in the other House. Gov-
ernment must answer the point.

Shri Ranga: I do not wish to but
myself in the vncomfortable shoes of
these fricnds which are much bigger
than themselves. All that I can say
is, speaking for myself, as one of the
leaders in the Opposition here, that
I would have expected them to have
said there, “Yes; a calling-attention
notice is there on this very questicn
and, therefore, we are going to give
whatever answer has got to be given
there; till then, we would request this
House to hold itself in patience.”
There is nothing to prevent them
from saying that. They do not say
so. What is more, there is not even
that co-ordination between the Mirw
ister and the Deputy Minister.
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Shri Khadilkar (Khed): If in the
course of debate a question is put......
(Interruption).

Mr. Speaker: This should stop here.

Shri Khadilkar: ....is the Minis-
ter to sit tight and say, “No, I cannot
answer this because Professor Ranga
has tabled a calling-attention notice?”

Mr. Speaker: There is no question
of Professor Ranga alone.

Shri Ranga: Fortunately, Professor
Ranga happens to be in the
Opposition whereas my hon. friend did
not have the moral courage to cross
the floor.

An hon. Member: He did it cnce,

16.07 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
—contd.

(ii) REPORTED ' PROMULGATION  OF
ORDERS CONFERRING POWERg ON DeLHI
POLICE TO SHOOT SIGHT PERSONS INDULG-
ING IN ARSON AND LOOTING.

Shri Ranga (Chittoor): Sir, I call the
attention of the Minister of Home
Affairs to the following matter of
urgent public importance and I request
that he may make a statement there-
on:—

Promulgation of orders confer-
ring powers on the Delhi Police
to shoot at sight any person indulg-
ing in arson and looting, thus
exciting the public through such
provocative steps and placing arbi-
trary powers in the hands of
police-men and creating a wrong
impression in India and abroad
about the capacity of the Govern-
ment to maintain law and order
in the country through its respon-
sible officers.

The Minister of Home Affairs (Shri
Y. B. Chavan): Mr. Speaker, Sir, no
orders have been promulgated con-
ferring on the Delhi Police any addi-
tional right to shoot at sight any per-

NOVEMBER 17, 1966

Orders in Delhi 3792
(C.A)
son indulging in arson and looting.

Orders have, however, been issued by
the Delhi Administration to the police
to deal with any attempt at law-
breaking with the utmost firmness and
not to hesitate to open fire to stop
looting and arson when such firing is
justified by the circumstances.

st wy fawd (%)
meEr & fog v

Shri Ranga: First of all, it is not the
first time that such news appears in
the papers which comes to be con-
tradicted later on by the Home Minis-
ter. Earlier also, similar things had
happened. How is it, as I have stated
in this calling-attention notice itself,
that such an important news, dange-
rous news, provocative news, comes to
be published in the daily papers, not
only in the Indian Express but also in
the Hindustan Times and other news-
papers?

fraga

Shri Hanumanthaiya
City): Free Press.

(Bangalore

Shri Ranga: It could not have been
published without any inspiration. I
do not wish to say that this Deputy
Minister is responsible although last
time it was generally spoken cof that
he was responsible. I am not going
to make myself responsible for that,
but somebody or the other is respon-
sible for giving this provocative news
from the Home Ministry. With what
object they did it, we do not know.
But one object is what I have said.
It is likely to visit upon India and
India’s reputation all over the world
as well as here in the city and the
whole of India. So, I hope that the
Home Minister. ....

An hon. Member: What is the ques-
tion?

Shri Ranga: I suppose, I have some-
times got a right to give a homily.

Shri Hanumanthalya: You have.

Shri Ranga: I hope, the Home Min-
ister will take necessary steps at least
now to see that such news, such infor-
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mation, is not allowed to be given by
any of his officers, not even by the
Deputy Minister and not even by
himself lest the reputation of this
country should come to be damaged.

Now, when they knew that this
march and strike was going to take
place, did they take counsel with the
Delhi Administration and all those who
had helped them last time in quelling
that disturbance in order to take steps
to round up the anti-social people, the
non-political people in the city, who
had been known for some time
to the police, and some of whom must
have been rounded up by the police
themselves during the last disturbance,
whether they have done anything at
all in that direction? Why have they
taken into their head to arrest politi-
cal leaders and the leaders of the
students also and take them into cus-
tody and in that way, doing two
things, firstly to provoke the students
ag well as the public, the politically
conscious people in the country and
in the city and, secondly, to give un-
necessary prominence to such of them
as are keen on creating social and
political disturbance in this country
whereby they themselves causing so
much social and political unrest and
disturbance in the country?

Shri Y. B. Chavan: The hon. Mem-
ber has not simply asked a question.
He has certainly expressed some of
his views or some of his suggestions.
The first one appears to suggest as if
this information was given by some-
body from the Ministry. I do not ac-
cept that suggestion if that is what he
wanted to suggest.

Shri Ranga: It is here:

Shrli Y. B. Chavan: The news s
there. But he suggested that I do
not think anybody from the Home
Ministry has given it. I did make en-
quiries about it myself in the morning
when I saw this news. I wanted to be
certain about it. I did make an en-
quiry in the morning. I do not think
anybody feom the Home Ministry as
such hag given the news. Certainly, I
would have to find that out.

KARTIKA 26,
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About anti-social elements, the sug-
gestion that the hon. Member has
made as certainly been acted upon al-
ready by the police.

3794

Shri Ranga: I do not see their names
here; I see the names of politiclans
only.

Shri Y. B. Ch : If the newsp S
do not publish, what can I do? (In-
terruption) Many persons have been
rounded up. All this information we
can give. Normally, the newspapers
publish what is news for them. This
suggestion is certainly, for all 1he
times and in all the places, a very
golden rule for any Home Minister to
follow to take care of the anti-social
elements.

Shri Ranga: Why did you arrest the
poliitcal leaders? (Interruption).

Shri Y. B, Chavan: Only those who
come under this...  (Interruption)
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% IRy ¥ m ¥ o Wi} T2 Shri Ranga: The question as to why

Taw § S Tl FEF A AT T
¢ mfaql SeHA A AT T R
& oY g Qg Het dg gEw AW
N AT ¥ () et HT
Ao &, feamax

W WERY WY AT F1

st Ay fomd ;g # o
& & W T e § T T | gw
Fa & | T TEE owR W T g
¥ gat gz € fF o g wEA Oy
W 3T & fF @lg IR @ #1 358T
¥ ol & mfaqy wREEE §#1 FIAR
T oyl STAA F1 Faeq & fag
T qeg F1 @Al g7 6 qE gz EnE
aif @3% e o ¢ & war wgeq ¥
ST 9Teat g 7 34T a8 g9 amq &7
qgaml F40 & s miagqr g ¥
FMA T F T Gid AL FIGIR
& FUT AN ITF Y KL qedT TG AT
JTTAT HiT AT TH TFT G FT B
ST & Si avg 1 & fwar s ?

Shri P. Venkatasubbaiah (Adoni):
It is an insinuation against the Minis-
ter. It should be ruled out of order.

Shri Y. B. Chavan: The hon Mem-
ber, before putting his guestion, made
many insinuations and one of them
was that 1 want to become an iron
man of this country It is not at all
correct. I can assure my hon. friend
that T never entertaia such an ambi-
tion I want to be a servant of this
country in the same right as the hon.
Member wants.

ot wy foad : aga oo § |

Shri Y. B. Chavan: Government has
to see that law is enforced and those
who try to break it will have to face
the consequences.

the politcial leaders were arrested was
not answered. (Interruptions). In my
question, it was there. I made a
definite distinction betwecn anti-social
forces like goondas who take advant-
age of a demonstration like this and
the political leaders who are respon-
sible here to their own constituencies,
to Parliament and to themselves.

Mr. Speaker: The question was this:
while anti-social elements should have
been rounded up, why have the politi-
cal leaders been arrested? This was
what he said.

..Shri Y. B. Chavan: Political leaders
have been arrested because political
leaders were campaigning and propa-
gating breaking of the ban. (Inter-
Tuptions) Government cannot tolerate
open defiance of law like this. This
defiance of law, in the present circums-
tances in the country, would ultimately
lead to violent conditions. That is
why the arrests were made.

stwg femd @ QN ¥ wF
fear 9y, weTr wEmRw | WA Ay
A T A A, HAAT FT AT T AT )
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S ? ga W R T QT @R aT
T ot ?
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Mr. Speaker: Order, order.

Shrimati Renu Chakravartty (Bar-
rackpore) : May I just point out to you
one thing? I am not asking a ques-
ticn.

Shri A. K. Gopalan (Kasergod): I
wanted some answer to another ques-
tion that I had put and you said that
you had asked the Home Minister.

Mr. Speaker: That is a different
thing. Let me finish this and then I
will take that up,

Shrimati Renu Chakravartty: I
wanted to submit this. Today just
now as Mr. Madhu Limaye and Mr.
Bagri were going out, -immediately
there was Police posted outside to
catch them. They stopped; they raid,

“do not arrest inside.” (Interrup-
tions). Now the position is that al-
ready two hon. members of {heir
Party have becn arrested. I do not

know against how many more among
the Opposition members. there are
warrants issued. It is impossible to
function like this. The two hon. mem-
bers have clearly stated that they
stand for a peaceful demonstration, In
spite of that, why should they issue
the warrants? I fail to understand
this. Is this 5 fascist State?

Mr. Speaker: Order, order.

I requested the Home Minister in
the morning to look into the grievances
that had been brought to my notice by
Some members of this House that they
had been harassed...(Interruptions).

Order, order. They have written to
me. (Interruptions).

st v fomd : s firewme g
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Shrimati Renu Chakravartty? They
should be allowed to stay here till the
Parliament is over.

stwy femd © A= A, TR
9| IR I ART AIHT T0E & ama
QI AN E | qg A AT aawT & 7
1 31 G gfeg g1 o s A
g uws awar § 7

weqw "y : 77 @ fafrewy
qag M fafesat wot of 1

Shri Y. B. Chavan: The letters were
shown to me and I was told that I
would be given copies of those letters.
I would receive them in the course of
the day, I think, and I shall look into
those matters.

Shri A. K. Gopalan: The Home Min-
ister has said that he will look into it.
In that case, I must be allowed to
remain here at night, because tonight
also I do not know what will happen;
yesterday night, the police came, about
25 to 30 people, to my house and as
happened yesterday every day 1 would
not be able to sleep. So, I would re-
quest that until thc Home Minister
says something on this matter, I must
be allowed to remain here, Every day
I cannot be expected to spend sleepless
nights.

At two o'clock yesterday, that is, at
2 a.m., about 20 to 30 policemen came
and they looked l‘mo all my rooms. 1n
fact, I never tell a lle, and I told them
that there was nobedy; I said also that
there was no warrant......

Shri Tyagi (Dehra Dun): Why did
the hon. Member allow them?

Shrl A. K. Gopalan: In that case it
will be said that I had stopped them
and I had beaten them.

Whether I should have allowed them
or not is another question. Suppose
tonight also they come and then say
‘We want to search somebody or find
somebody here’. Yesterday, when they
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[Sh‘ri A. K. Gopalan]

came, there was no arrest warrant for
me; of course, some warrants were
there, but I do not know, for whom.
They came and said ‘Such and such
people are here, your address is there’,
It every day they come like this, then
what will happen to me? Even though
I am a Member of Parliament, if I can-
not sleep at night, then what is going
to happen? 1 have already written to
you on this matter; first I wanted to
write you and then say it here that if
the Home Minister does not promise
any protection, I shall stay here or
live here. I do not know what will
happen today. Tonight also they may
come and say that there are some
people in my house.

As a Member of Parliament, I want
to say that I have been detained for
so many months. That {is another
thing. After that, I brought up the
matter before this House. Then also,
there were policemen all round me,
and nobody was allowed to come.
After some agitation, they have now
moved from their earlier places; now
they are not in front, but they are in
some other places. Tonight also they
may come and say that some people
are there in my house and they may
want to search the house. If there is
an Intelligence officer with any intelli-
gence, then before saying that some-
body is there, he must have watched
him and seen that somebody is there.
But what is happening is that they
merely come and say ‘We want to
search some people, and they come to
the house in the night and start search-
ing all the rooms. There are women
also in the House. It is very difficult to
tolerate this kind of thing. I do not
know whether this is the punishment
for being a Member of Parliament that
any police officer or in fact, net one,
not two, but 25 to 30, police officers
should come and search all the rooms.
At two o‘clock in the night they came
and everybody was afraid. I told them
‘1 do not speak any lies; it anybody
is here, I would say that he is here’,
but they said ‘No’, and they wanted
to' search the whole house. Today, the
Home Minister says that he will look
into it. But what will happen tonight?
So, it is better that I shall remain here
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till the Home Minister says something
on this matter, or else I cannot go
outside. My hon. friend Shri Madhu
Limaye has said already that he can-
not go out at all, because there are
policemen outside to catch him. What
is this kind of thing? Being Members
of Parliament we could not sleep at
night at all and any police officer can
come and say that he wants to search
the house. And what is the result of
the search?.....

Shri Y. B. Chavan: May I invite the
hon. Member to come and stay with
me at night?

Shri A. K. Gopalan: I take it that he
is saying this as the Home Minister; in
that case I say that he is very arro-
gant to tell me like this. I am not a
beggar to go and stay wlgh him. That
is not the question before me.

Shri Hanumanthaiya: He should not
take it in that light.

Shri Y. B, Chavan: He should pave
a sense of humour.

Shri A. K. Gopalan: Is this charity?
I am not a beggar to go and stay with
him.

Shri Ranga: He does not realise it,
poor man.

Shri A. K, Gopalan: It half a dozen
police officers come to the house in the
pnight and disturb me then what is to.
be done? I have put the question to
the hon. Minister but he has not given
an answer to it; on the other hand, he
invites me to his house as if I am a
beggar; that question does not arise at
all.....

Shri Ranga: Is only the Home Minis-
ter's house safe? Is there no other
house safe in this country?

Shri A. K. Gopalan: He has been 30
arrogant as to invite me and stay with
him. I have been in this House for
the last fourteen years, ard I know
the way in which I have been treated.
When I say that just as it happened
yesterday, tonight also some police
officers may come and search mY
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house, he simply says ‘You may come
to my house and stay with me’, as if
I am a beggar. I am also elected like
him by the people to Parliament. They
elected me. I am a Member of Parlia-
ment here. I may not be the Home
Minister or Defence Minister, but like
him, I am also a Member of Parliament
who has been elected. What is the
meaning of saying, Come and stay with
me’? He should give instructions to
his police not to harass Members.
Instead of that, he says ‘Come and live
in my house.’

Mr. Speaker: That we will see,

Shri  Vasudevan Nair (Ambala-
puzha): He should withdraw those re-
marks.

Shri Hanumanthaiya: Why should Le
withdraw?

Shri Ranga: Only the Home Minis-
ter's home is free in this country; all
other homes are in danger. That is
what it means. What sort of foolish
people are they?

Shrimati Renuka Ray (Malda):
There should be a sense of proportion
and balance. The Home Minister was
not trying to offend Shri Gopalan; he
was only saying it in a humorous vein
(Interruption).

Shri A. K. Gopalan: You must under-
stand my agony. As a Member of
Parliament for these 15 years, 1 have
‘been in jail for 16 months. Before that
also T have been jailed.

1 have been put behind bars for 25
months, with policemen moving behind
me and in front of me. On top of
that at dead of night, my house is
being searched. You must understand
my agony, the way in which I am
treated,

KARTIKA 26, 1888 (SAKA)
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Shri 8. Kandappan (Tiruchengode):

This is most shocking. This should be
inquired into. (Interruptions)

Mr. Speaker: Why are others inter-
fering?
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I | A FAR TG A Y @, q|
FAFAT I T FT N AFAT SN
T AT FY WY  faedard & ama anw )
WX ag & qeit &, A ag fedr &
FAIA WML @ XD O F Ay
waa T gt & afer w W N
TEA-AE ¥ 9TG TIGAF! HT TE AR GE
FEETQ AFT J 7§, TR F A9 A
timgagraTgn g

Shrimati Renu Chakravartty: The
same thing has happened in the case
of Shri Yellamanda Reddy, another
Member of Parliament. They came at
dead of night, entered the house and
searched the premises and arrested
two people. The same thing happened
in his house.

~
_Shri Dinen Bhattacharya (Seram-
pore): I only want to put a specitic
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question to the Home Minister. May
I enquire from the Home Minister
whether at dead of night, without any
warrant, a specific warrant, any police
officer can enter the premises of any
person? Yesterday at dead of night,
at 2 O’clock, 25 or 26 police personnel
came into our house, where myself
and Dr. Saradish Roy, another MP,
are residing. We asked for the war-
rant from them. They said they were
searching for somebody. Somebody
means whom? In this way they stay-
ed there for some time, entered into
any room they liked. If this behaviour,
this sort of thing is done in respect
of Members of Parliament, what will
be the fate of the ordinary people. Is

it police raj or Congress raj? (Inter-
ruption).
Shri S. M. Banerjee (Kanpur): I

wrote you a letter, today that yester-
day night Shri Kishen Pattanayak, one
‘of the Members of this House, could
not go to No. 140, North Avenue, where
he is staying, because these police dogs
are almost chasing him. (Interrup-
tions).

8hri Dinen Bhattacharya: Yes, dogs.
Shri Sheo Narain: What is this?

Mr, Speaker: If he wants to say
something, it should be in sobre langu-
age.

Bhrl S. M. Banerjee: They do not
know perhaps that there are police
dogs.

Shri K: C. Sharma (Sardhana): They
are public servants, (Interruptions).

Mr. Speaker: He should use sobre
language. I will not allow these things.
Whatever there might be, certainly
they are our people.

Shri S. M. Banerjee: I have got
great regard for them, they are the
sons of our peasants. But there are
police dogs also, perhaps they do not
know that there are police dogs. You
do not know? There are police dogs
also which chase people, criminals.
(Interruption).
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=t forg ATC@T ;. WA AW,
feqifen ooz 3, & & @77, oY qgwT
FFY LT wg § FgEAME?. .
(=ra=ia)

Shri S. M. Banerjee: Three or four
students who came actually from
Orissa, I do not know in what connec-
tion, really wanted to have shelter
with Mr. Kishen Pattanayak. Generally
these people who come from Kanpur
or Orissa, anywhere, stay with us.
Now, the instructions are that all the
houses of Members of Parliament be-
longing to the cpposition should be
searched to see if some students hap-
pen to be there, with the result there
was a lock on his residence, it was not
open. He i{s somewhere, the poor fel-
low cannot go home because there is
a chast, combing going on. Those three
or four students have been rounded

up.

I really want to tell you that even
this afternoon when I went home to
take my meals, I could see there were
shadows after shadows chasing us. I
only request you.....

Shri Kamal Nayan Bajaj (Wardha):
It was your own shadow!

Shri S. M. Banerjee: You confine

yourself to go hatya.

Shri Kamal Nayan Bajaj: I am not
doing go hatya. T gdr A "E-
gt #Y gear F7AT w1 Af Fv FH I

8hri S. M. Banerjee: We are talking
of man slaughter,

I therefore, make this request to
you. Let the Home Minister make
investigations today, because all those
students who are coming have been
detained, everywhere, in Meerut Dis-
trict near about Delhi, and so on.
This should not be done like this.
Otherwise, I am sorry that if Govern-
ment goes on chasing Members of
Parliament, these are very dangerous’
symptoms, and symptoms previous to
madness. This Government should
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[Shri S. M. Banerjee]

remain sane. Insanity is the last
thing for this House at least. Insanity
is a disqualification for this House, I
hope it will not prevail. (Interruptions)

Shri Tyagi: I am also very much
upset after listening to some of my
colleagues on the opposite side. If
there are any irregularities committed
by the police, surely it is for our fri-
end the Home Minister to take steps
to find out how that stands, what the
situation is and assure the House and
Members of Parliament. Nobody claims
to be above the law. After all, law
has to apply to every citizen of India.

Shri Madhu Limaye:
laws,

Not lawless

Shri Tyagi: So, we do not claim to
be above the law. But even then......

Shri Mohammed Koya (Kozhikode):
Does it mean searching the house at
2 O'clock in the night?

Shri Tyagi: . ... we belong to this
sovereign body. Our privileges are
guaranteed according to the Constitu-
ticn and the rules. I hope the Minis-
ter would be good enough to assure us
that nobody would ever be allowed
to just violate our rights and privileges
which are guaranteed.

May I for the information of my
friends quote an instance which hap-
pened on that day when the cow pro-
tection procession was there. A friend
of mine in the Upper House, Sardar
Joginder Singh, told me that \wo men
ran into his house. He thought that
they were afraid of being killed or
something and he allowed them to
c¢nme in. Immediately afterwards, the
police followed and the superintendent
of Police enquired if two men came
to his house. He said: yes: may be,
they are afraid. Then the police said
that they wanted to see those people.
He allowed them to see them but
he resented and objected to them. But
he allowed them but they went from
one room to another and then to the

" bath room and they were caught there
and they were found with petrol and
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gun powder and so they were arrest-
ed. May I just appeal to my friends
that if there are culprits like that
wanting protection, the police have no
other alternative. But the manner in
which the police have behaved, if it
is as my hon, friend has said it to be,
violates our feelings aiso. We feel
that such things should not be allow-
ed to occur. I hope our Home Minis-
ter will see to it that while law has
its own course, no excesses are com-
mitted in the name of law.

Shri Y. B. Chavan: There is no doubt
that the dignity of the M.Ps and their
person is certainly very important for
me and I am pained by what my hon.
friend Mr. Maurya said.

Shri Maurya: I do not tell a lie

Shri Y. B. Chavan: Even then, un-
less I go into all the facts. I wiil not
be able to say one way or ancther.
What happened to his wife, if it 1s
true, is certainly bad; it can happen
to my wife. I share his feelings.

T THE YT AAW :  9g AT
qgT Wi W g

Shri Y. B. Chavan: At the same time,
unless I go into the facts and into the
whole thing and see whether the
police had gone there for a lawful per-
formance of their duties to arrest some
one I cannot say anything now. I will
have to find that out. Unless I do that
I cannot say one way or the other and
it is difficult for me to give an opirion
on this matter.

Mr. Speaker: We take up Vigilance
Commission’s report.

Y R wT wGA : (ZTH) Teaw
#gved, s qW AL qAT, X FE

weaw wgnRa  IE R feer
...
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S PR 97 §G T HIN T W
# wdar Wy d51 § | QY TNy A
AR FY AT, q7 ALY gAr 1 & frad
THT &Y FAT 7

- Weu KAy & Ay WK A
g 1... (sAIA) .. FOTW §ES,
wa fafaeet § Wy sae 2 faar .

o) ged Wy wemT ;W A9
Tt & N FY qaran, AW AL AT,
& % T wer gAr | W wav o ]
ag it aY wregw g W )

oO| AEEE, 9 AT B AR
SO g ¥ Y wwor fEar 9 o
qgary ¥ W g 3wy IR fadaA
frar o Q¥ g% ¥ wwa & gF O
N qgaNT FTAT gy arfe qw A N
qu ¥ feafq & 2\ 2w & 9 Jqzy @F
§ R & 9F ygoifaan fear o A
o AR g AT ST g | O W
& qar A G g qeamt § o)
ae Ny F § AT gad w7 g
FHFa 1 A fRETT w3
@ & 1 T gT AN Y w97 W@,
T FIY G FY TR AT @ A EE
SHT GFINT AAT AT & ? T q GHe
QT R a9 % QY aviY gl ¥ wEgAr &
fag srdar w< § Awa dwe I«
ST R &Y §X FQ GAATY § | Fa oAl
o arT R &1 At #F wgAr g
g 5 o fregarfal ® o9 a=
1 q1fgy | q¥ Q¥ AETE AW Ry
IFIT AT 1 WMo qHo THo WK
SEY & @l B IHET ATAT § | IFHY
framfeat a= it wifgd |
2073 (Al) LSD—10.
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16.39 hrs,

MOTION RE: VIGILANCE COMMIS-
SION REPORT-—contd.

Mr. Speaker: I find that Mr. Bade
was on his legs so far as the Vigilance
Commission report is concerned. Ile
is not hers today. Any other hon.
Member?

oft fadwat e wew W,
g AN YYW qIFAT WENT Y qged
foR sy g maa
FAAT WA B FAT FI T 29 A
Wz F faarewr & fog Y araraor
darT fewr § ag @ ¥ ava &
SUTET ¥ AR GHTL F7 Afear W gy
gFAr & AmE S i @ awar §
wfer @@ oY SaERwr faed § w@i
IR %X g8 A nfiar g o &,
a1 ¢¥ fig fod sy §, formdy wreor
AT & E=IT R ATEAT JQA G E |
R FT ¢F agt g€ WA 7 A-
am ¥ o, sar F frpraa # g
w1 & fad w0\ 9T # qu =y faa
¥, [a¥ qq 479 wigwrd w7 w1 W
g fae a% S qwTH SqreT I’ {,
FATZT FAHAT F, SATET HEIET & FTH FT
& gad foad afar e §F waga
¥ N araraer &= gUr g SEE W
Q&Y IwiiE @ fr v 3w & s araTa
darT Q1 MT 7 Haw JAAT Y forwrad
X gh afes wfasrd awf H samr
wW q@, AR qEL ¥ ®1H FA
T FFET AT FNI |

16.41 hrs,

[SHR1 P. VENKATASUBBAIAH in the Chair]
gAR 2w # faed 154 17 Wt &,

Q|qsg o & T, gwad § OwTeY

faearegar & 1 1947 ¥ @Y TR ¥

& s fog s A InfT ) w7t

¥, frq® A T v 4, IET qhAO
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[sit fadvaz same]
A T W Y1 AR AW A @O
& e v amaracyr dar gwr @ fF
T 7T AT AE A N 2@
TOT & 58 A} Jra g 5 gardy
T fFaT T8 ST & | 7 W
W F e ) feafa Saw O §
a1 et Y TATH § T a1 FToe waar
AT FY FTAVEERAT BT S, GEH
#Y ArIeEar gy §, arfsy aarare ¥
feet wwTT Y fegma XY § ar IOl
& wTRA ¥%e ATy §, S feafq & garar
WA TOAT L@ FT A A@T ¢ )
T ¢ TAY G HT FTH J407 AT
TR F g9 793 Afawe F faeas
N N wawEa wggE g | G
feafa % ag aga wwwa § s smg-arg
wfeant € amar #3 1 W g I wY )
i g@ ara # wravgwar g aw
2 5 ywmae #§ 9= aw ¥ fod wfaw
¥ wfes gaswar awdt S |

[ATAT WIETT ¥ S qge FoR g,
forw aT g faare w1 G §, 99 e
& arar § fF aodar W@ & wT
wdf ¥ wrw femr &, dfer wadar
qTEN A WA § 9% W §9g A
s EwEg & g W @ w F feaaed
ACERICE RS SRR IR A LAt L
& gadar qranT @A) AW F A weer-
ATT Y FHET Jegw §Y 7L § I fran-
W & fa oot /Y & 1 wfad =
#RET T An faek & arg faEn
w7 & o YT smrew #Y A w9 §,
ot wafAdy § wad A ot afradr akk
@ gar A ¥ fo¥ wRa wET ¥
defafrefen fopmad wfwe w1 75
foFa, Wi Sefafrefer fomms i
Tt ow g2fn Feal gt e wmE @

# ng Herea #1 e efafrdfen
frert wftom &1 xw §2for feald & o
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fawrfad = § g3 & Q@ @nal Fv A7
favis &7 & sge FET AEAT E
w1707 7 & fF 79 qw § T@ ;wI Ay
AT qgaY A1 WY 3 fF o aF swrafas
W AT AG) 1T { a9 aF gH A
FEEATHT T GHTETE AEY 3T AT |

tg fewr ¥ g daraw & qagd
T Wl F AqT * A w1 Far gu
I9g ¥ 9g TG gUETE FT T § |
wagd 7y HAv ¥ gy oy faqawt A
MR weerar F framor & fqg o
arqraRw dArR fear gad fad s a=r
gifer qard & g & dfew & wgar
T § 5 oag #9 aft A e
Tifed AR a@ e g war A qogo
¥F AT ¥ Quf faer=ed) 0 qEr § wma
FW@E

Qefafrefer foard Fiow @
fewrfall & & 3% ¥ & AgER
fagefan Y < & @wr ¥ @F
HTFT FAT AR § | 97 A ag ]
f& waw W ¥ WwgTadT A
SUTH § IUF HTETX qT, IF F T W
L AVFITT &) SAIEIT FIA FT fAwT-
fowr #Y 7€ & 1 & Awww A fagfe
¥ qrg I Aqrae qx fa=r far smaa,
FAqT #Y IA fowral 9T faar
T T WY qaEar WA Sy
TS AT AE X I § AT Y IER
gfgw @ F I § | AW
fadiy &g ¥ wfaq) 9 favreia wfaa)
& gy § o fasrad FY a9 s
I 9 FAI FT | FAT F FEG
¥ Gefufrefea foama i & qodY
fod & sgsmn & f5 waw faom
Fean @< o3 fad oy §, 07 g At
ot frerad g F st § ey dar
e & i ar &Y sfades ¥ @weata
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ad fafiw ¥ TIX W wvar afas
friis & @ T fofg A ¥ g gl &,
garaTa ¥ w19 forar o § ar 2 fee
TFT A TR gk 2 Wiy @
feafa & aar &1 faeara o @ &
ford, gurg & = HY FAT qwT F fay
AR FTa-F19 & IN A7 F fay 7g
T ATINAF g1 I @ Im s )
ot wiw & oy uw fafe =afsm
faqfae & w3, foa * SFTT ]
gardrwg g

Iqy NY & @y 1 AN forwrad
g, defafredfea foard sl #t
fasrfent & qarfas w1« eqran
Y | ww ST # oUw AwEE
Fqr ¥AT g ¥ fafew gz ¥
arafeay afag e g A3 F N wfgwra
gt 37 ¥ grafray faergat ot fare
T & fay @ ow AwgE AT
AFIT BT ZAT ARG F A AT
& @I F QI AR NFYE INW
TG F ATATNT F T FT G |
R T fawrfor ®Y g g T Iy
@ qf qu famme § & w1 ardy
Tgafsar @ F IEA 1 qF
m%&mr{«vmﬁm
faamx #7 @ & o a7 W fawfar
FT #NHT F77 § faeger 7Y feafwan-
¥y | IgF a1 QAT qTATAOT 2T FA0
f T3 3w A wamaR FT @ FA I

¥ 9 I & Wi § AR T
T & wART v g 5o el
ehfreafaar, @ 3w a1 914 47 BR8P
AW § 1 AT §, ITHY JAT F gAR
Aw # qweard agT § wfewr & weawr
faws fafq a gn TR QY E A 3T
2wt &7 fora fawra FT & w IAHT
g da fred &Y ars /Y awt ¥ faaar
fawfaa § 791 &, gwrar war & av
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gt arTfo d@ AT fawfaq Ay
guT &, gt ¥ Ao 99 & § fafery
T § a¥ § wafay g wfemreat
7% & | g7 A wrf we qouw WY
fraffea 7t # & wwfad gar anix
wfergat & 1 gk amfaw AR
grias ra F oY g s g
faly e & wafed sfoaneat & o
e Ao favare & 5 37 sfeangat
& qra9E g AT TOTW 1 fmfor v
¥ are i forgd T wwTET ¥ Y
F9T g0

T gran # ¥ qORTC #T sqT 3w
ara # AR W wIESE FTAT wrEww g
fF o7 a% gq TATHT FT €I F W AGY
FI, JAIT F AT A sAA X
W@ FT TAET F NS T Ay
Hifew T8 FQ AT T FTTW AW I
¥ gaa T g a5 | gAR §fawrA ¥
sy v & far g wrey ¥ o e
FY TATEAT FIAT ATRY § gt ™AL,
wifas, aifqs = qA% safsr A
qTT EWIT | WX W WU [H AT WY
AT FAT AZY & A AT ¥ gd
oA A B g A R &
¥ FTAT THW, ITF FS AIRAT ATHY
grft 1

77 facge v & 5 wvw oy
frsrad qadar wravr & arax arf §
forrd i3 wrE wraTT Y 9r | AWy
& WTETR ) AT HE AT A F qrarc
T A faead @ & frad sroor
TATHT T & A7 w1 gafay
¥7 e § e w @A A
e &1 WU T qrq F FW fHar
7 frdt Mfer w33 ar g ama F gqd
fs w7 =Y ®§ aae g Qrdy, W
T %t guiaar fofr gE &, aY AT
T RAT TG IS TFAT § | WATHT FT
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w fiFelt g aw 2w A e ¥ AT # g7 ¥ A & fag g 3

& o ga v & 1 wrferT wameA ¥,
qd 1 & a1 afew @ @ AT I
wfaFdr a7 §Y, wraHt Fgr ¥ Ay
Tg WET FATH qIY e WY gEne
AT T AT Y & | AT qF AR
|rTfaE AT T T AT TG AT 8,
Iq TF I Afaear FN TE DAY
& IAFT A ¥ FAT AG FT R,
AT ¥ 9fEdT @ AT ¢ a@ A%
&N Y WYY qeq A G A qEA Y
ahy § | vifad & @ wwn < g
fir gfeesior #Y age &, wrarfas saw
T TG IZA A g 99 fqq F 7
w0, AR g e ¥ Fgw qw A N
fafaw Tadtfas ao § ST T WY
WTFEE FIAT ATEATE | ETAT &Y FTHY
& § fF gw ae-a g @I yATafAE
afeat # M FFq FT T | 79T T
N WA F wgfAar G,
aHAg da wem AR T odWwM ¥
SuT A & wAaw Y fraa @ Sifere
FTAT WY QAT ATATAT T F Fyfere
a1 & I fag s & *fsT
& T 3% AEY & 1 €A &Y FTHY AGY
& i g7 WY A AW FT I & Arg-arq
T WY e &) oY gad, ITH IH
ot s & | FF qF Q|r qraraor Tg¥
FAAT § IX qF IqA gW GOWT TG
T T FQ § a9 7w e g

YA TN F o TG &Y TFS § | aadar

g A fod ® @A ¥ g @@
faega vrse @ & fs Faw oF
qTHE X AW GAT & | QAT Arara<or
I P F arz, Te feafa gaw P
¥ arg ot afx g7 sqrem g @, gy
W fawme Y W@ Q@Y araraor Agy
AT gRAT § A g9 "IN 9 &Y
arfed ¥ awe TEY gy T &

argar § 5 wadar AW #oeqrgAr
FT AIIAT FT g9 ¥ F fag 2w
I5Tar T § 1 AfET wRT T N
forg W ¥ [Fwar wrEe ) eqrgar
®Y oY I THTT A A FE@A 7 WY
aFaT AW Y AT FIAT Uiy
Fifs grara Jaar #1 fHaqr geaew
TS AT ¥ QAT § IF¥ FE WA
FAT TR F QA &, I7T F A
T grEeE ST AHT § "wfeF Hav
RITIFAHTE wahe ¥ ot
TG A AR SATYAT AT aGIT TS |

o ¥ & qg w3 oA g 5
wefufreife foard sfom 1 a9t
famifed & ITH 7 wT Fatfag F#3¥
& fag W ¥ Arer w79 JIIX AT
IERT |

Shri N. C.Chatterjee (Burdwan': Sir,
when we are discussing this difficult
question of weeding out corrupuon
from administration and public lile,
we have got to remember today the
little service that the late Home Minis-
ter, Shri Gulzarilal Nanda, rendered.

Shri G. N. Dixit (Etawah): Not late.

Shri D. C. Sharma (Gurdaspur):
Please do not call him the late Home
Minister.

An Hon. Member: the ex-Home Min-
ister.

Mr. Chairman: “Late” is also cor-
rect.

Shri N. C. Chatterjee: Very v-ell. Sir.
let it be “the ex-Home Minister”.

As a matter of fact, he tried to do
something in this difficult region but
unfortunately he has been slaughtered
as a Minister in the anti-cow slaughter
movement. Anhcw, we should remem-
ber today that in 1962 the K Santhanam
Committee was appointed to tackle this
very difficult question. ‘Thereafer the
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Commission unanimously recommend-
ed it and in 1963 the Vigilance Cotn-
mission was instituted. I have the
privilege to know personally the late
Chief Justice of the Mysore High Court,
Chief Justice, Nitoon Srinivasa Kao
was an able judge and we are happy
that a man like him took up the chalr-
manship of the Commission. He has
presented this report.

Now, the whole difficulty is that no
commission can really command public
confidence and effectively tackle the
problem unless it is completely divorc-
ed from ministerial influence. That is
the most important thing. My hon. fri-
end was talking of Ombudsman. I
remember, when I was sent by the
Government of India as Deputy Chair-
man of the legal delegation to U.S.S.R.,
Mr. D. N. Pritt told me when I was
leaving India, “When you go to Moscow
kindly do one thing. Of course, I
know, you are very critical.... (Inter-
Tuption) .

Y st A e (weER) o F
Tger APET F1 AT AR AIAT & CF
fafiw g1 T ARAT § 1 &I &
e gfmr arer mT T § A Ay ey
aTET AT AT ATET B Q& FWA FY
AU FTE | ITNATFIW@E )

ot WYd (wEg) - oEEE ¥ W
o g

Shri N. C. Chatterjee: It is a very
serious thing.

Mr, Chairman: We will get the mat-
ter inquired into.

=t ®h : qifearie grew & 9 §
NTFTFLRE )

st wy fomd (7T : wra feEmaa
T @Y W AR AHET A G
ﬁmmi.au

= ¥ : gfere T T AR
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Shri Dinen Bhattacharya (Seram-

pore): I am just now coming from out-
side. The whole House is surrounded
by the IB people. I will ask the
Deputy Minister to take note of this
thing. How is it being done? They
are coming inside the Parliament and
are harassing people,

The Deputy Minister in the Ministry
of Home Affairs (Shr Vidya Charan
Shukla): No Member should be allow-
ed to interrupt the proceedings like
this without your permission. I refuse
to take note of this.... (Interruption).

Shri Dinen Bhattachrya: What is
this?

Mr, Chairman: Please resume your
seal.

Shri Vidya Charan Shukla: Let the
proceedings go on,

Shri N. C. Chatterjee: We are vcry
much depressed......

Shri Dinen Bhattacharya: I will
request the Chairman to ask the
Deputy Minister to take note of this
thing immediately. This is creating a
very bad precedent in the country.

Shri Vidya Charan Shukla: All these
things must be expunged from the pro-
ceedings.

Mr. Chairman: The proceedings shall
not be interrupted in this manner. We
will inquire about it.

Shri Maurya: Where {s the permis-
sion for them to enter the House?
They have entered the Parliament
building without permission Who has
given them the permission?

Mr. Chairman: Order, order. FPlease
resume your seat. Shri Chatteriee.

Shri N. C. Chatterjee: Very serious
charges have been levelled. That is
really a matter of our privilege. Any-
how, I proceed. ...

Shri Vidya Charan Shukla: Action
must be taken against the hon. Mcm-
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{Shri Vidya Charan Shukla]

bers for saying things which sre not
right. (Interruptions).

Shri N. ¢, Chatterjee: How can the
Deputy Minister say it is not right?
How does he know that? He is sitting
here. That is improper.... (Inter-
Tuptions).

Shri Vidya Charan Shukia: My sub-
mission is this. If it is right, action
will be tak:n against the errant officer
but, it it iz found wrong, action must
be taken against the Members who
have given a wrong information. That
is all I am saying.

Shri N. C. Chatterjee: May 1 inake
a submission? The hon. Minister has
no business to say that the Members
should be punished for making this
statement. First of all, he should make
an enquiry. They are coming f{rom
outside the House and they are the
eye.witnesses. Anyhow, I proceed with
my spezch.

I was very happy that the fcwrmer
Chiet Justice of Mysore, Shri Nitoor
Sreenivasa Rau, a man of distinction
and a man df integrity was the Chair-
man of the Central Vigilance Commis-
sion. I was telling you that one of the
greatest English laywers, tha biggest
Barister in England, Mr. D. N. Pritt
told me, “Although you are very criti-
cal of a totalitarian State, when you
go to Moscow as the Chairman of the
Legal Delegation, please meet one man
there.” 1 asked, “Who is that man?”
and he said, “Procurator-General”. I
thought the Procurator-General was
really a man who was installed there
by the Moscow Government that is.
by the Khruschev Government 1n order
to he!p the Government to keep up its
totalitarian  regime. But I cross-
examined him thoroughly and I was
satisfied that even in a totalitarian
State, the Procurator-General was
receiving complaints from all sorts of
people and I was assured that in 12 or
13 per cent of cases, his intervention
was successful. One good thing was
that anybody could approach the
Procurator-General. There was no
technical objcction or the question of
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limitation raised that the High Court
or the Snupreme Court had decided a
thing five years before and, therefore,
it could not be re-opened. Those things
were not entertained.

We have been pleading for an Ombu-

-dsman. All sections of the House were

for it because of one thing that an
Ombudsman is free from ministerial
control, that an Ombudsman is in a
position to take declsion on his own
and that he can report directly to the
Parliament and see that things are
done. That is the great thing. There-
fore, unless you appoint a man like
an QOmbusdman, you cannot achieve
the desired end. I have no charm for
that name and I welcome the recom-
mendations of the Administrative Re
forms Commission headed by Shri
Morarji Desai. My hon. friend Shri
Kamath was also there. They have
made two recommerdations. I wel-
come both the recommendations, one is
Lok Pal and the other is Lok Ayukt.
The Lok Pal, I think, is the higher
officer meant for tackling all charges
of corruption and other charges of im-
proper conduct against Ministers and
Secretaries and other high-level offi-
cers and the Lok Ayukt is meant for
tackling all the charges against the
State administration officers and other
officials.

I bring it to the notice of this House
one goo¢ thing that the Morarji Com-
mission has recommended.

Shri Tyagl (D:hra Dun): Will the
Lok Pal have jurisdiction over ex-
Ministers also?

Shri N. C. Chatterjee: Yes; they will

also be included in that. My hon'ble
friend will come within his jurisdie-
tion.

One good thing that the Morarji

Commission has recommended—I am
obliged to that Commission for this
recommendation—is that he shall be
appointed not by the Home Minister.
1 have nothing against the Present
Home Minister. I have respect for
Mr. Chavan. He had rendered a good



3821 Vigilance
account of himself as Defence Minister
and I have no doubt that he wil] also
behave in a proper way as the Home
Minister. I do not believe in the
reported order of ‘“shoot at sight” and
possibly it is a canard which nas been
published.
perly. But one thing is important;
whether it is Mr. Nanda or Mr. Chavan
or anybody else, free the Ombudsman,
free the Lokpal, from all Ministerial
influence. In this report you will find
that the difficulty that the Commission
felt was this. At the highest political
level it is difficult to weed out corrup-
tion and it cannot be weeded out so
long as you make the Commissioner
or the Vigilance Officer amenable (o
the influence of one Minster or the
dther or the Government. What is the
recommendation of Mr. Morarji Desai
and others? They are saying that the
President will appoint the Lokpal in
consultation with the Chief Jusice of
India and the Government’s nomince
and also the Opposition nominee,
either the Leader of the Opposition in
the House or the entire Opposition will
elect a man for that particular pur-
pose. This is an innovation. I think
it is better than the scheme from
Scandinavia. When I was in Australia
as one of the delegates of the bar
representing this country in the
Commonwea!th Law Conference, I
studied the Ombudsman system in
New Zealand. I think this is a better
system than the one in New Zealand.
Therefore, I am advocating it thoro-
ughly.

17 hrs.

In about one year, in spite of the
handicap of their being a new body,
in spite of their not having a proper
staff, they have dealt with 5,543 cases.
Out of the 5543 cases, the number of
complaints relating to corruption
among public servants was 3,514, the
number of complaints relating ‘o inat-
ters other than coruption was 1,408
and the number of complaints relating
to matters concerning various State
Governments was 621. Out of 5543
cases, 4,512 were relating to ccrrup-
tion among public servants. I am very
happy that the former Chiet Justice of
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I hope he will behave pro- .
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Mysore High Court has vaid a tribute
to our officials who are said to have
co-operated with the Committee.
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Look at the various kinds of cor-
ruptich. The diverse modes of cor-
ruption are depicted on vages 15 and
18. 27 kinds of corruption have been
listed. 1 may read two or three.

“Misappropriation of  public
money and misappropriaiion of
stores.”

Misappropriation of stores is a more
impcartant and a serious kind of cor-
ruption which has invaded the ranks
and which is very difficult to weed out.

Then,

“Irregularity in grant of iinport/
export licences”

A lot of scandal is going on over that
and it is high time that that was firm-
ly weeded out.

Then,

“Under-assessments of Income-
tax, Estate Duty, etc., [‘or pecu-
niary gain.”

This is the most vulnerable thing. So,
many questions are being put on this
subject and you know that some meni-
bers from U.P. have been making the
charge that one big industralist, one
big merchant, is escaping a large
amount of income-tax and other taxes.
I do not know how he manages, but
he is managing it all right.

As I safd, 27 kinds of corruption
have been listed: acceptance of sub-
standard stores; acceptance of sub-
standard works; incurring pecuniary
obligations of persons with whum the
public servants have official dealings:
showing favours to contractors/firms:
claiming of talse T.A., house rent, ctc..
possession of disproportionate assets;
purchase of immovable property, etc.,
without prior permission or intimation;
causing loss to Government by negli-
gence or otherwise; abuse of official
position and powers; and so on. .

Shri Tyagi: Are they only allega-
tions and they were inquirad into?
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Shri N. C. Chatterjec: They were
Inquired into and in good many cases,

punishments were meted out. I do
not think that my hon. friend has
gone through the report. They have

said that in a number of cases they
have been successful in geting hold
of the offenders. Not in all cases have
their recommendations been accepted.
They ought to have been accepted.
But they have said that these are the
different varieties of corruption wshich
are prevalent in this country. India’s
image is going down and will go down
further unless this Parliament, Irres-
pective of any party-politics or any
other consideration, take firms uteps
to weed out all these modes of corrup-
tion. You know that that is prevailing
in different ranks and the spvner the
Lok Pal is appointed, the better.

I am appealing to the hon. Minister
that he should have nothing o 40 with
the Vigilance Commissioner or the
Ombudsman or the Lok Pal. Let the
Lok Pal be appointed by the President
exercising his own individual judg-
ment and not as the spokesman of the
Government, and acting in consuitation
with the Chief Justice of India and a
nominee of the Government and an
elected nominee of the Opposition. That
will be a great step ahead and that will
satisfy our people. Today people do

not come forward because they are
afraid that complaint will lead to
further torture and would lead to

suspension of licences and permits and
cther things, and, therefore they are
very loath to come forward. In spite
of that there have been about 5,500
cases in one year and in a large num-
ber of them there have been more or
less convictions, and in some cases,
punishments have been there. I would
submit that the delinquent should be
punished, and we should strive to set
up a new climate. The anti-corruption
drive should be thorough and verva-
sive and that should be intensitied with
the willing co-operation of all sections
of the people and all sections of the
House.

"Shri D. C. Sharma: 1 congratulate
the Chairman of this commission for
giving us this very good, accurate and
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readable report. I canot forget tnat
the Central Vigilance Commission
owed its existence to Shri Nanda who,
I am very proud to say, is going to
sit next to me here. It was he who
brought this Central Vigilance Com-
mission into being as a result of the
Santhanam Committee’s report.
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Nobody can deny that this commis-
sion has done good work. But there
is one warning that I want to sound
and it is this that we talk too inuch
of corruption in our country; we cxag-
gerate it; we over-state it and we
over-rate it. That is what we do.

My esteemed friend, Shri N. C.
Chatterjee who referring to some
totalitarian countries. I have also

visited some of them and 1 have also
read something about them. Do you
know, Sir, that in one of Lhe great
totalitarian countries, in one of the
great communist countries there is
corruption? Of course, here, the com-
mission has listed 27 kinds of corrup-
tion. If I were given a chance, I
could add to that number. But
27 are enough to kill anyobdy.
In those countries corruption centres
round two things. The first is round
transfers. A person does not want to
be transferred to an out-of-the-way
place, and, therefore, he would give
some money to the person who is
responsible for his transfer.

Shri Tyagl: It is a minor offence.

Shri D, C. Sharma: The second thine
round which it centres is allotinent of
flats. If an officer wants a good flat
to live in, he would give sceme money
to the person who allots the flats. But
whenever anybody is found to be
corrupt in those countries, he receives
summary trial and he is sunished Jery
severely. But here in this country we
are living under a system of justice
which assumes that everybody is
honest unless he is proved to be dis-
honest.

Whenever we come across an Indi-
vidual who Is dishonest, my hon.
friend, Shri N. C. Chatterjee, will
stand up and defend him and it will
be very difficult to prove that that
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fellow is dishonest. He will adduce
such arguments in his favour that it

will be very difficult to catch-him. All
the same, I would request my hon.
frighds of the Opposition and my
Congress friends also not to talk su
much about corruption in this country.

One case of corruption in this coun-
try is multipliad by 50 crores because
our population is 50 crores. One great
writer has sald: people multiply their
income by 10 and their weaknesses by
20. In the same way, if therc is one
case of corruption, it would be multi-
plied by 50 or 100 by some persons.
Therefore, while we should beware of
this insideous thing in our administra
tive system and our social organisa-
tion and our body politic, we shou'd
not go about talking about it in such a
loud and vociferous and callous man-
ner.

All the same, the Commissicn has
given us a good analysis of the kinds
of corruption that exist in this coun-
try. I am happy to find that the per-
sons who staff this Commissiun are
persons of integrity and they tave
made a good job of it. But do you
know that there are historical rcasons
for corruption in Asia, not in my coun-
try alone, but all over Asia? There
are also social reasons and economic
reascns.

Talking of historical reasons, we
have been under the thraldom of cne
country or another for 1000 ycars
Similarly in the case of many other
Asian countries. If you study the
psychology of those persons who
have suffered frcm the pangs of en-
slavement by one country or another,
you will find that they have develop-
ed a kind of penchant for corruption.
It will take us some time to overcome
the hangover of our history for a
thousand years cor for 150 years.

Again there was the World War IIL

It taught people blackmarketine,
bribery, dealing in sub-standard
things; it taught people how to hoad-

wink the administrator and the official.
World War II was over 21 years ago.
but still its evil effects are with us
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not only in India, not only in Asia

but in Europe and all over the world.
Therefcre, we have to take note of the
historical facts also.

Again, there are social = asons. Do
you know that when the Second Wecrld
War was being fought, an Englishman
was given only two eggs per week?
I think all of us should read the mem-
oirs of some of the statesmen of that
day. If anybody got eggs from the
blackmarket, it came to be known to
the neighbour who would have nothing
to do with this gentleman who had
dealing in the blackmarket.

Shri N. C. Chatterjee referred to the
need for thz creation of a climate.
We have to create a social climate so
that there cannot be any kind of
corruption.

At the same time, there are ecenc-
mic reasons for this corruption in this
country. This age has been described
as the age of rising expectations.
Everybody wants to go higher and
higher, everybody wants to climb up-
wards, everybody wants to have all
the good things of life, everybody
wants to educate his children in u
better way, everybody wants that
he should have all these amenities
which anybody can have. The result
is that this economic revolution which
is going on all over the world, by
which India has not remained un-
touched, has also led to this kind of
phenomenon.

My friend says that there are 5,500
or so specific cases. I am very un:
happy about them. I wish there had
been no cases, but as things stand so
many cases have come to cur nctice.
and I have no doubt that those cases
have to be properly investigated. But
I would submit that such a Vigiiance
Commission which is Independent,
autonomous, free from the interference
of the executive, free from the inter-
ference of the Ministers, free from
the interference of the legislators and
other persons, should be appointed at
the State level also. They are there
I know, but I wish they render as
good an account of themselves ag has
been done by the Central Commission.
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[Shri D. C. Sharma]

My hon. friend talked about the
Ombudesman. I welcome that propo-
sal, that we should have onc Lok Pal
who should deal with the Ministers
and legislators and officers, and there
should be one Lok Ayukt, I Jo not
know what the word is, who should
deal with the complaints of the com-
monman., We should have them as
early as possible, so that men, men
like this genetleman to my left can
keep quiet when I am speaking.

It has been said that we should have
a code of conduct. I welcome it, but
who will enforce the code of conduct.
who will look into the breaches of
the code of conduct, who will high-
light the defects perpetrated by the
non-performance so far as that code of
conduct is concerned. Therelure, we
would like to have that, but one tking
is there. I think Mr. Chatterjec can
help this Commission in this.

Sometimes these complaints go on
hanging for a long time. Of course,
this Commission has been taking
speedy action, but they go on and on,
with the result that all the fish that
are caught in the net do not slay there,
some of the fish escape alsn. There-
fore, I think Mr. Chatterjee, miy hon.
friend, my acharya, my guru in the
from of legislation, should evolve some
methad by means of which we canm
punish the wrongdoer in the shortest
possible time. It is time that mallers,
it is the speediness of action that
matters, it is the expediency of time
that matters. Therefore, I would sub-
mit very respectfully that this should
be done.

ot g ww wogmw  (IF9) ¢
auTef wEEY, & afes Jq1 AT @
FaR AT R AR & 1
Mr. Chairman: Now there is quoruni.
Shri Kashi Ram Gupta.

Wt et tm g (weER)
gwmafy wgYE, s Qo Yo wedlt
aTgE ¥ WY A ¥ fax S gEre
feat &, ug wga dY wEERST & | aawar
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oA F Y e & § I9F w1 1
g g 7 qar § e oy sfasre saay
§ S7¥ a8 &9, Y g9 TR §, fae
AT G § | 9T qF HAY, Iq-HaAL,
& AT, AF w9 F qee, fagr aw
& @ AT Ao @Al &
fereR sddwal, @F gwrild T
ATAT, 99 qF qg WA THT AgY
. wFar & 1 awnfa oY, ag fAfaars
R 7T @ ¢ 5 o & qwerER &
Tt A fawy 9 § grafaa €1
I AT ¥ A FHIT A4 T g,
i Fae g HEA B g
1 B FAT AR AT 7T A O
M, qg WERTHIT Y «gaT 3T §,
THY WRTITT T FTAT AL ¢ |

# g Y @ ¥ OF I AT
g ¥ fod & g5 15 o forar gun
F—EH 27 H—

and
quar-

“Unauthorized occupation
sub-letting of Government
ters”

ag #g wea § fiF aga a9 e W g
AT TWT F g gI-AfET T § W
qg N T X FE X WA §, qeAw
TR F amA Wy s g, feeg 9T
g T qwear & 99 F o
qEE B A W HAfw A A
2} T T TT THI T HS-919 @,
a9 aF WA EY AT wHAT |

FoY A & qg wgn g § 5
TG ¥ WRTHIR g F T A
& o7 § W A qF 9T FEAT Y
GUTT AFY ST, WeTA & AGH
war § 1 faeeh ¥ feft S A A
w1 QT & 1 B wet afx wr€ e
witeaT §—a ey qer wmar §
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" faq & av faar faw & &1, afz
faer &4 aY fasy 2 7T | AT AW R
atg M feafa =owi, aY Iad |
3 faz gFar 3

AT FTHIT A AT At Ay
& ww gfeg & at § g faaw gaear
N wiaR F @I 0
Fg qar 7 quan 5 gfem aet &
fara ST ATHA HTA—GEHT FTT
¢ % g Suw A & qF 9T faer
£ 1| I T8Y 9 W M FT FH
Y &, A IFFY TFT FTH FEA T S
AT § | IFET AT wer faedr A
qraa w1 @ Y 1 fae A Wy faw
sft § @ T @ e
/A FY AT AT G R, 4 59§
@ &, e gferw g8 7 FT ar §
agt 9% f& g gwad & a0 ¥
Wt Nfear et &, M O TR T
HEAT &, IAT T FT TH1AT Y AT §,
Al gfere o 91 & o3 o o T
FqA 1 R IR fawfe @
fo & @ 0F Aw &%l w1 A
a1 &, Forard 5 T Fhra gY T AR
AT QAT R @R AF T F
g W g frwrcga &+ oY faed
aE A g A N4 g, W oAy X
o % @37 AT N, IAR v
7@ arer aiww frorw &, IfFT ITN
faT FT—A-TX @@ ¥ 93 i,
T eraT AT H 3O A gar
Qo To T @ A & a7 T &
te &7 # W€ g ¥ sgaear G ¢
#7€ faa W wia, T F WA, afx O
auT ¥ T AT TS AT F TEE A9
w3 ¥ g @y § @ g gdea T R

fore feeeht 31 ag Twn &, g 1
ag TuT &) e g wat A ATE F DY
T 3, a fir Wi % fre gw
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t 1 & wrgm, fe et are o fod
ura at 3« ¥ gfaw & wrwe ¥ feae
fermrad g€ , freft g g, W Ha &
o g & g A Wfgd | w7 aw
gfeqw & ooy & waw & gEAr A
faxl, aa a% @ F@ W 9 Y
wdit | faset Y gfwe v & A R,
@ g e & geem wad arh wfgd
g e e g, e 9ad ¥
TFT ®H AFT QA §, T www Y
Ll A

wfay ¥ fra ¢ fs gawar
AR Y AT AR ATETH §, TR
afg W1 qui ®7 § T AT gD §,
dFar fe a=r N Ty ¥ ek faew
gz, A wH Swag ¥
JATAT G, TAHY F&T H ey Arwarar
# fagfe 1 ar  «fey, faawr
q& ¥ Aar A #T X, arfe g g
gt favare ), woAfes @ ¥ fad
oF wrareEfgar aard amg, frawy
NFT QoF &Y ¥ AT FQ@ATE | WA
aug ut mar § f afz arar afgar T
TATE ¥, IT WA AT F fayATH
FHiEy Ag g, @ qATA & e
wTq 3G f Iwar w1 favarw @ @
& 33 S sz oz awar §,
Tg Tg FaT 1% WA T oy
#T W7 I [ § W ag faer arem
T & wufay ¥v wwg § fs owm
¥ far Y awr o & g qu
frar o W gfem & fadr faow akx
qT wirel feald & gaar & 9w

oY @t : wwfa wgvea, & A
o wwg {M | wwT F AT w9
faarcag § 6 ST A FTE

ot g W eET@ AWl
aaraw, & wiod spaEer wigar § oo



3831 Vigilance

[ gva a= FwAT]
g ¥ oF afcs wEew 1 WTEOT =W
@ & ¥fFT wgw & mgfa @ ¥

Mr. Chairman: The bell i5 being
rung. It has stopped. Sti'l there is
ro quorum,

The bell is being rung again. It has
stopped and still there is no quorum.

GMGIPND—LS T11—2073
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17.35 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Nov-
ember 18, 1966 /Kartika 27, 1888
(Saka). ’

(Ai)LSD— 22-12-66—970.
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